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LOK SABHA DEBATES

LOK SABHA

Ftiday, February 24, 1984
Phalguna 5, 1905 (SAK.4)

The Lok Sabha met at
Eleven of the Clock

(MR SPEAKER in the Chair)

ORAL ANSWERS TO QUEST{ONS

garé aryel av smig A (fafaed)
% fag waw Tow

*]. i} goO AT : FAT qWIT &IX
A faar w3 98 SII9 A FAT FIq
fa .

() sarag aw g fF ga1< AZST g%
st & fag 93n-qeF F1E ag1 faqy
aar g, afe g, a1 3I9F F91 FI0T §;
#R

(@) #ar GBI 9AN-Tod BV ZF a3Y
gk ufw ®) w3 FWN arfs aw i 9,
Y a9y fodard, fa=i §1 37 N faqr
F& & fag 9 &, agfaar agr?

THE MINISTER OF STATE OF THE
MINIST RY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Entry feeat the airports at
Bombay, Delhi, Calcutta and Madras has
been increased recently to restrict the heavy
influx of visitors into the terminal build-
ings causing inconvenience to passengers.
This was done to ensure better facilities to
the passengers.

(b) Reduction in the existing entrance

fee rates will recreate the
congestion at the terminals.

problem of

ot AT WAL : Aeqe N, FHAY S J
ST 39 fear § fF ot fafaed sy § Saay
qeqr 1 &9 F & A0 98 939 qO©F
ag1 fearaar &1 F gawar g f o wdw
AT At w1 §, Aradg gaEw O @,
S gard SR ¥ awT FIT I AT
¥ ar 47 2 &, afwa gl oy g&@ e
el & AE 97 q §, R A0 qrEHr W
feeta £77 513 & &1 vaT Q12 = F@A
# fag o gardd e ared) w1y §a

gfaursii #Y arg w2i a5 & &, wae
fezelt & waz Qi #v 451 Y A @ M
agi o1t fafsreq @ & agT ga% faqo A
a F}E gz, A g AT AT a1 @y
fafsed & fao dad iy O F9T IgH
WY gea & faar war @, AT §37 & fag
¥ T Agr & 1 wgi aF gfamg 33 )
T AN IAF AW FAZ FWa g S T
AITHY AT |

# sraar A1gar g s aarag ga 3
Y# maz 12 937 4 w0 sl fadl 9%
6 To 937 FeT gt war @ 1791 AR AW
¥ OF 41 939 AeF FI F faar § ?

it gaite araw @i Argay, giaung
% F1 QI A1ZT AT @ SURT GEIH &
fac g\ gt as Awlg a3cg A 5gr f®
T & W A5 fgar 7ar §, Yo
Aft &1 FAT TAN F aY & T Agi 92
3% faw I3 gfawmd + 2, emae ok
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T o wfafad &) gafan o wig
aFIE AE § ST WAl e N

FE I

o AY Fead : agf A FATE I W
wsar fagar &)

seq@ wERw: gAIE W@ W@ T
&3 &) 7AW At

st ®xite snew @i WAfEa @i aF
gare § % wda S ogT 97 2Ed 9
§ & ad wwwar frad ada i F g
Al 357 ¢ {5 qoa FWET SEF

TgW@IE F@ S0 |

g &g fF gar I 0%
STEHY SATAT & T AT § A IAFY 10, 20
iz X & fag w1 & afFa gat oaw-
qigd 9 A FH gAEwd fF awe
F@ AT F TN AFAF 1A A itz FY
gog & | safau ag fFarman & arfe aw &
FH W Y AFAIE g1 GEAI J A
Gfafadls & ag wad & G&9F F1 4G
famr gt A faaxy & Iaw asw@
Uil

1 g wyEt: 39 AT FFH
®A F faw 50 g0 FT AT |

off ®O0 q7F AT : TAALA AT FT
afag

sl Q¥R wew @i TgaeE Al
ar A1 T qFd &, Afwa ifesw ofan
F1 A5G HY qT 3 |

SIS G I O T

Ty |
st qyfa onew wi : awaf 97 feeat

CITNIH 9T 6 To AT FAFTT A91 7EW
# 4 %o 93w o forgr M §
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it qowT wAT : #Y SrAFD AE oY
& #r gt fgrgram § oF @ 7@ @
faae a3y ?

ot @iz A |t FzTATAT QAT
qIE T W1 22 §, 98 gER queatel 9T @
fear sr aFar #9ifs gz mg ad-amd
arl #1 q1ETg ¥ savar AT F4Ar @ 3

Heuw WA : FEgA FAF g fE
4 FT A, 6 FT AV, agf aY = 7Y Fargdy
FLH 5 HFATI

oft otz fagrdt amdady: gay gand
AT T 1T a3 W@ &, AT 9 e
fadfaa $@ 1 ad®1 2 | fog 3 Fag
agEr gl 8, gWE wgE T fawAT

FETE

Tdaam A faRmi T @ &) sz
R oqEdnE [EF fqam smaw fr @,
adlg T AT IR F )

st FARW ag : AF qra &

=t e fagrt et © wf wdey
T AT o g & fag s ey 3
73 wfzarf 2z & @ & 5 arq 3 sz
EIEECECH

Seas WEEW : AGAT A F q4qT
ql T AT IAF |

=t wzw fagd o . A sy
SFIFT ZATE AGIST AGT a@AT F1ga, A1 fada
1 31 ], 39H! fazr 37 & fog mar =gy
g1 ag WA §Agt & A-adF . F
auwal g fF oF @1 gawald #1 fasmc
F F1 fa=rz fvgr s At gatag 4
T AT 6 T 7T § ? A9 5 §9C Mg
qT AT AT SAT AIH STAAT 9183 §
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10 39C FT Q| s{rhar AVI1 F) -
QA zear @i ¥ A7 agd giawa g aan

g

Weqe AE : 4 3, 5 FT FAT FFHT
g7

=it srew fagrdramdat @ 3, 5 F1 99F%

3E g 8 | AT gAF) gy {6 g8 w99
¥ fasd

ot @i A9 @& A aF A
gzea 7 wgl i qat-aidq 1 fagare giar
aifge, wrag sradT 3ex 7 @ A |
gurk faeeft oATE qT 91 EIFTAT
ug? zfgag aq @r g & M fF 1985 a5
AT Y AU | THY qg ¥ AFAE A GhFe
§F HI AT AT @IE, 98 AT 1985
Fae @y w@raar | wgE # ehafezs o
QAT @I §, g W1 85 § AT @t
TG | 7§ AT fa91< 9g § e 97 7 g
efaaer §a1T g1 J1 |

Q% AWAT 83§ FAFAT FT K A5
grar ?
AEqY WA : FATAN AT Igd AT
Q@I R |
(saaum)
wit @aiie Araw e g8 TE g [ a7
ag &4 WEY AT AAZ A AT F §F
sarer gfaard fag as s 3aF facg
@ifcen ofar § gw 39 s frad ¢
g% | 2T aF 4 A6 1 qAGE, AT
gaeq, Fe Al § 6 F1 10 FTFATE ?
O WA §IEq : 5 HT A |
ot @tz W9 @ ;4 F5 F
a%al g |
(saaur)
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5t wATw Imd 4 F2H6®
5 s difeg |

s @Al MR @i 4 F 566
F 10 FT FFATE |

st ®/AY TW AETE A, @Y RURD
qq FU

Alleged Income Tax Raid on A
Banalgore Hotel

*3, SHRI ATAL BIHARI VAJPAYEE :
SHRI KRISHNA KUMAR GOYAL:

Will the Minister of FINANCE be

pleased to State :

(a) whether his attention his been drawn
to press reports  that income tax officials
had raided on December 27, 1983, a room
in Ashok Holtel, Bangalore, wherein there
were many suit  cases containing  huge
amounts of currency notes but the officials
later hastily retreated;

(b) whether he has also seen the
subscquent contradictory press statements
one to the effect that there was no Income
Tax raid and the other that there was an
Income Tax raid;

(c) what arc the full facts in this regard;
and

(d) on what basis the Income Tax
officials had raided the said Ashok Hotel
room and what were the specific reasons
of their retrecat without conducting the
raid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (b) A statement is
laid on the Table of the House.

Statement

Commissioner of Income Tax, Karnataka
(Central) Bangalore reccived an anonymous
telephone call at 5.00 P.M. on 27-12-83 from
a person who introduced himself as a bearer

of the Asok Hotel, Bangalore. The informatiop
was that one Shri Gidwani was occupying
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room numbers 724 and 727 in the Hotel
and was seen with one V.1.P. Suit casc full
of currency notes and gold. The informant
said that Shri Gidwani was to leave for
Bombay by air the next morning. The
Commissioner of Income Tax passed on  the
information to the Assistant Director of
Inspection (Investigation) who also had
independent information on onc¢ Gidwani
who had becn buying immovable propertics
in benami names. The Assistant Director
also sounded the Central Excise authoritics
in respect of gold. It has been reported by
Commissioner of Income Tax, Karnataka
(Central) that a scarch warrant was issued
by Assistant Collector (Preventive), Central
Excise in the name of Shri Gidwani under
Gold Centrol Act for room numbers 724 and
727 of the Ashok Hotel. Officials of the
Income Tax Department also accompanied
the Central Excise Scarch party. The search
party found that the rooms were not booked
in the name of Gidwani and that a Member
of Parliament was the occupant of room
number 724.  As the information was found
to be wrong, the scarch party apologised to
the Hon’ble Member of Parliament and the
search was called off.

it srzw fagrdt vy © qeqer wEiay,
4g &St AFAIT JATT & |

seae wgRa ¢ § faepd Ay
gATT |

ot srzw fagrdt arsrdat - FAfzE A
AT gE WL 1 frod % fao 93t &
fagrast $1 @de-50% 1 91 faafaan
9 @1 §, 78 9419 SHI A I gAT 2
T8 A 9T FAANR H aa asra< faaasi
) @ASHT FET 1 (10U F1 Fifara ]
wf | (FmAaA) GIERA S qFI5 ANW-
929 9 TET § 34 &IFL I f@ar € 5
AT qmiE grza ¥ a1 A B0
T & fWQ AT3-FT AT Fezy & Afawar
To TWH 9 A% g fF #Ales W
g FUSN F Foa@ A qrfeq  Froan
f§ FE @0 A gar, ag w9a aifaa
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AT | /AT F IF ATAN FY AG LT W@IE |
31 fadgw ag & 5 (suaum)

PROF. K.K. TEWARY : Mr. Speaker,
Sir, this charge is bascless; it should not
be allowed to go on record.

SHRI ATAL BIHARI
What

VAJPAYEE :
(Interruptions) areqey
agiga, A aF A FE ArAq Agy qar
g1 s & AT FMFHAT, 9 97 gl
ghit ?

is wrong?

(smaym)

PROF K .K. TEWARY : Please expunge

it from the record. It is a personal alle-
gation against a person who is not a
member of the House. 1 wonder why you
have permitted him. Mr. Speaker, Sir, it is
against the convention of the House vis-a-
vis the rules of the House.

(Interruptions)

SHRI K. LAKKAPPA : It is against the
procedure in the House.

(Interruptions)

MR. SPEAKER : Order, Order. gaqta
3T R AATFA N FE T

ot FHOR A quT Y AT 9,
X FA1 g&T F FIFIE) FAA ? FAFY F1A
AT ZAT? (smAEIAR) NI 95 91 @ §,
T a2 fFm 13 F1§ 7 (egamm)

SEQe WEIEA : AT AN AT qIeq
F 91T AG FWH W@ E

ot HAR AW oFgr A A
AFST JAT U AT @I ? 9 w1 foaw
A ILEARN ST AN Wi g ?

(ewaam)

PROF. K.K. TEWARY : Sir, my
submission is very simple. I request that
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the charge be expunged from the procee-
ding and yon restrain the Member from
levelling baseless charges against the person
who cannot defend himself on the floor of

the Housc.
(Interruptio ns)

weqe WE1Fa - AT fFa oF safem &
fa@s qaasta g, S gea # A99 &1
#1 fede agl &3 asar, ar & Igar1 Fa
faet & faers ugueda &Y q@ Ao, at
fea1€ ¢ ad a3 faar sgar )

st wEw fgt TR o asaE
gV, uaAET &1 aiq Tg¢ AT |

MR. SPEAKER : If there is any allega-
tion against any person and if aspersions
have been made and he is not able to

defend himsclf on the floor of the House
I will not allow it to go on record.

st wew fagrdt am¥dt : AW
ugied, & w18 a1 A aArg | FN
FO FEAT, 7 FZO AT T F AT D
A @wgari afea & T7e TAW A
femrd 2ar &, a1 fRT & aiget gfee &1 A
3T &3, AL A1 # wfzargaf dara F3)

gur-9ze 9 @) 419 @ T g,
Ia¥ eNFIT fFar 11 § FF s e &
FHI ATAT, 724 AT 727 §—A qT
Fra-F9 are 2w § F497 F1 fawx 7 gu
g @ SR ET Y, SAP AR H Agi
& afggifaai &1 foFma fan &k
¥ siw-gzarT A & faqg ITFAA A
T

qF WA wEd - gare 9fen )
HEqW ARTA : AT FATF G E ?

st wAIT WSt #9T ¥ sAY ¥
q? '
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ot wee fagd agd ;A wRiey
a F foar § fr ¥elem @ fasma
#Y af f5 frgart agi =% gu &, 9a% q1@
oAr T &9 ga g1 ag faea oF
goad §, faad ait ¥ aww S gy
fasiad faet o, #=ifs ag I qrafa
N AIALTIAT FIG WI T | qeqw
"g1ey, 3z faeadY $Ya § 7 @ )
aigw @ & freaer s fag @0
HEIRA ¥ 997 A H IANT Feoyg fHAT
2 (mam9m)

ot " A ZAF IS g
W& ag amia g N 31 (swamm)

ot wzw fagrdt awad : 5 gRie
A9 AT H Fgd & fF gAt awgr aa
Stie 7 & g 7w, Y I99) qar @ &
FHU AFAL, 724 H FFGL A% qriqadiz
ZRL U ¥, g1 gy gf fi—H adY swraarn)
# g Fga gF #au am 727 ¥
YT SZU AT AT | IFIA d97 oara §

8 —

The search party found that the rooms
were not booked in the name of Gidwani
and that a Member of Parliament was the
occupant of Room No. 724.°

What about Room No 727 ? If Mr.
Gidwani was not there, who was occupying
that room ? In whose name had the room
been booked ? Is it a fact that Mr., Kapur
who was occupying the room had stayed
in the same hotle earlicer also in the name of
Mr. Gidwani ? Why was room No. 727 not
searched by the officiala ? Is it a fact that
the scarch party withdrew because they were
threatencd by a lcader of the Congress (I
party that action would be taken agains!
them ?...(Interruptions)

AN HON. MEMBER : This is a baseles:
allegation. . (Interruptions)

SHRI S.M. KRISHNA : this isa ver
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simple question concerning an incident that
took place in Bangalore. The sequence of
events is like this. On 27-12-83, around
5.00 p.m. there was an information passed
on to the Income-Tax  authoritics in
Bangalore that some black money, unac-
counted monay and some gold, seemed to
have moved into the Ashoka Hotel and
one Mr. Gidwani was the person who was
operating clandestinely. The authoritics
believing this information to be some worth
immediatcly made earnest clforts to reach
the hotel and find out whether one Mr.
Gidwani was staying in Ashoka Hotel,
and if he was staying there, whether he
had in his possession some unaccounted
money and gold. These were the two
things with which the Income-Tax and
the Excise authorities were concerned with
immediately (Interruptions). I am ftrying to
be as truthful as my cesteemed friend,
Shri Vajpayee has been about the factual
position. When authorities “reached  the
hotel, they found that there was no room
booked in the name of any Gidwani, but
they would not leave at that. They could
have got back once they made sure that
nobody by that name had registered himself
in the hotel. Nothing prevented the Income-
Tax or the excise authoritics to get back,
but they would not leave at that., They
wanted to find out who was staying in
rooms No. 727 and 724. They did make
an carnest ciffort, and when they realised
that the whole exercise was a hoax, and it
was a false ﬂ’urn]“‘(b[f(’rf’“pffa"_\‘)‘ The
information was that one Mr. Gidwani was
doing this,, (nferruptionsy, And when
Gidwani was not around, there was nothing
for the incometax or the cexcisc authoritics
to proceed.

st szw fagr@d arwedr o sege
wEEa, W adTE &1 ward ag faanaan |

e agt fasardt g & Al @gT I A
FQFAY G AT feu g

weust WEEy ¢ A1 H A A |

st e fagrd aIwed . oF FATFI
srary fear i gan mifemdz & geax fod
gu g Afea 3 gar F a1 # qorar gan
FY TZ7I gAT A1 7 A1 48 A®A G 4
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for afaFrd FAT Y qamn ¥ ? oF FA2
# aifqardiz 1 qrax fedl gg dv afwa
gET H AT A1?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Have you fini-
shed ? The position should be clarified;
and the hon. Member, I hope, is aware of
the procedures also.

SHRI ATAL BIHARI VAJPAYEE : I
I was in Bangalore that day.

SHRI PRANAB MUKHERIJEE : Was
he in Banglore ? T only wish he was not
the occupant of room No. 727.

PROF. MADHU DANDAVATE : He
may clarify whether he was in one of those
two rooms.

SHRI PRANAB MUKHERJEE : |
think he was not staying in that room.

SHRI ATAL BIHARI VAJPAYEE : 1
was in Government Guest House, If 1 had
been there, they would have scarched the
room.

SHRI R.L. BHATIA : Anyway, a
doubt has arisen that in another room, may
be Mr. Vajpayee was staying.

SHRI PRANAB MUKHERIEE : Let
us look at this.  An information was re-
ceived that somebody was staying in rooms
727 and 724. These two room numbers
are given also. The name was also given,
viz. Mr. Gidwani. So, when the tax
people went there, they found that these
rooms were booked in the name of one Mr.
Kapoor ?

SHRI ATAL BIHARI VAJPAYEE -
Who is Mr. Kapoor ?

SHRI PRANAB MUKHERJEE : The
room was booked for one Mr. Kapoor; and
the occupant was one Member of Parlia-
ment and her secretary.

SHRI ATAL BIHARI VAJPAYEE :
Who ?

SHRI PRANAB MUKHERIEE : Do
you want to know the name of the MP 9
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It was Mrs. Shalini Tai Patil and her sec-
retary. No ; there is nothing wrong in it.
Let me explain it. I do hope that Members
stay in hotcl rooms. I do hope sometimes
even Mr. Vajpayee also stays in hotel
rooms, if he does not have houses in diffe-
rent parts of the country.

MR. SPEAKER : But from now on,
they should be wary of it ; they should be
very carcful about it.

SHRI PRANAB MUKHERIJEE : When
they found that there was no such person
as Mr. Gidwani—they have not gone to
search the premises. This point has to be
kept in mind.

SHRI ATAL BIHARI VAIPAYEE :
What about the other room ?

SHRI PRANAB MUKHERIEE ; They
did not go to scarch the rooms. They went
to scarch the belongings of one Mr.
Gidwani. And I think Mr. Agarwal will
agree that they are not going to all the
rooms of Ashoka Hotel. The scarch war-
rant is in respeet of one Gidwani and not
in rcspect of any room. Therefore, when
they went there, and found that there was
no such person as Gidwani who had regis-
tered himself in the hotel.

You could have asked whether they did
check up with the hotel register, viz. in-
stead of staying in room No. 724 or 727,
Mr. Gidwani was staying in somc other
room. They checked up that there was no
Gidwani rcgistered in the hotel register.
Then they found out who was staying in
these rooms. They have got the occupants
and reservations. They were there. There
was nobody in room No. 727.

SHRI ATAL BIHARI VAJPAYEE
Who is Mr. Kapoor ?

SHRI PRANAB MUKHERIJEE : Here,
it would be vety difficult, if T have to tell
at this stage of investigation, all the de-
tails. Afterall, you cannot have a probing
enquiry. [In an income-tax enquiry, there
are certain systems and certain procedures.
You cannot expect that at every stage I
will give you every piece of information,
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and frustrate the enquiry itself. Therefore,
you cannot expect me to do that.

SHRI ATAL BIHARI VAJPAYEE : So,
you carc conducting an cnquiry.

SHRI PRANAB MUKHERIJEE : There-
fore, the position is that they found this—
the income-tax enquiry takes place ona
number of cases, and not on one ; every
day, certain raids and scarches take place.
The total number of raids and scarches
conducted by income-tax people number
3,000 in a year. Therefore, these are the
normal procedures. There is nothing ab-
nomal in it. Because it came in the Press
and because it misfired—that is why you
are raising the guestions.

You have brought in all sorts of cxtra-
ncous elements—toppling game, this and
that. This is not the question.  The ques-
tions is—who topples whom, we know
very well.  The whole Government started
with toppling. The whole Government
depended on the defectors.  Therefore, let
us not go to that extent. We are  primarily
concerned with an income tax operation;
and so far as the income tax operation is
concerned, there is nothing wrong. Many a
time it has happened. Somctimes people
go there.  (Interruptions) That  has
nothing to do with this. There is no
question of any toppling or anything
unusual in it. When people went  there,
they did not find the right type of a person.
When the found that a Member of Parlia-
ment was there, they apologised to her and
they came back.

DR. VASANT KUMAR PANDIT :
What about room no. 724 7 (w)

oft otz fagrdt aroar - asae o,
gAY qg1Eg A qg g3 fgar & & ga qe
Fr A1 & 7@ 8, AfFa oy anar g &
a1z # ¥ 397 N9 29X a7 Ffow FT @
9§ A gl g (5 5@ 99 11 sa@e
# 7@y go fF a amd ¥ oF usdfas
&q ¥ fagr &, At 447 Agiey @ an
qIAY FT MGUS A SANA FT AW &
AN F AT F AUA qAF A @1 ATIGT
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start f& 727 # Y FYT sEAEU Y, A
freqrt & A ¥ IEY e ¥ ggA
ZET AT & 7 74T 48 A § 1T QN wiE
& ggar mgrueg & 31 q+i, fewr wAfgar
Fl-aqifza 8% a1 wfad) sr-aqfeg
&%, % 50 @ wqar faswr qgr 97 ?
FqT W4T HEIST I/ T HT W1 ATT H4 ?

SHRI PRANAB MUKHERJEE : He
has given me some information only.

(Interruptions)

N wew FRTMAA : ysq4 AGIET,
TTHZ & ora €T GF J AT ¢
fazzz freardl, fqa% @ 93 73 @
g1, Irgid JATHY T F FIE @R
qUAN & e FPaAlqd qradt #Y fefem
FY % e (auama)“-

MR. SPEAKER
question.

: This is not the

SHRI KRISHNA KUMAR GOYAL :
With your permission, I am recading from
the answer. It says, “The Commissioner of
Income Tax passed on the information to
the  Assistant  Director  of Inspection
(Investigation) who also had independent
information on one Gidwani, who had been
buying immovable properties in benami

names.” g HIAT § | 9% 17 IR A
aqa wzdz § gg Wy wiArg 0% $qz e
qrEl & Arg 7 & A feroes Faigs
Atz frat gg A oefae fegar & v ow dag
gaeg, fora 1 A7 99 AT qqT47 Ay
aiferdy qife g4 AFAA HF 724 ¥ 5gQ
gEdy | & g wAaT 9@l g fw qan ag
agr & e qge N faezT faeard), ot
2T F Y@L FYLCT & F A7 Y o
T AT T4 AT FY AIHT A JEAFID Y
g arF3m {5 oAwdy wfad oifes w
FROTAENF AW Y FeAF FAXIH
FIETA FY FT FTaggHar 41, I8 97 7
# gF FEFT FAN A g ?
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Q¥ AAAIG Q38 98 T Agl g |
...(w)...

oY woor I A ;- HSAW wg)aw,
ST 19 7T, 5 AI€T qgi @Y §, IR
am A fagr g | #arag @ @ oS
gag xfwadtada & yA1a1 99 9% 9%
=t dlo o qTE 7T IX AT ¥ ?

(=rem)

wews WEIRW : g T A F4Tg § 2

How can**"*** T

..-(wa-)u-.

SHRI PRANAB MUKHERIEE : The
hon. Member has not furnished any new
point. Only he has repeated what Mr.
Yajpayee had said.

MR. SPEAKER : In India, a man can
move {reely "

(Interruptions)

SHRI PRANAB MUKHERIJEE : There
is nothing new. He has passed on some
information about Mr. Gidwani which Mr.
Vajpayee also referred to.

SHRI B. V. DESAI May T know from
the government regarding this ?

ot TR Tt 3 mrEw Fan
AT I AD TXA?

.-.(w)...

SHRI B.V. DESAI : This cpisode which
has been blown out of all proportions is
in no way connccted with any of the
activities in Bangalore.

ft AR AN ;99 g, A § 7
=Y &to do T gfag | On the

other hand, I would like to request the
hon. Minister to find out and give me
the information. (/nterruptions). My speci-
fic question is like this : Wether any persop
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by name Gidwani is an active member of
the B.J.P. That is my first question. Se-
condly, (Interruptions)

AN HON. MEMBER : How will the

Finance Minister know it ?

SHRI B.V. DESAI : Secondly, in order
to malign and blackmail the Congress Party,
is it not a fact that a BJP Member has in-
formed the income-tax department and
laid a trap on them ?

MR. SPEAKER : No question.

SHRI B.V. Desai : My f{riend Mr.
Vajpayee, came the next day and he
brought some suit cases from there. Has the
Government checked up its contents and the
currency brought from there ?

SHRI ATAL BIHARI VAJPAYEE :
Now an allegation has been made. But I
do not take objection to this, because it is
farcical and ridiculous,

PROF. MADHU DANDVATE : Mr.
Speaker, before I put a direct question I
want to seek a clarification, whether there
is a typing mistake in one para of the
reply given. In the first paragraph it is
mentioned—

«The information was that one Shri
Gidwani was occupying room Nos. 724
and 727 in the hotel and was seen with
one VIP suit case full of currency and
gold.”” Idonot know whetherit is
««One VIP and a suit case full of cur-

rency and gold.”

Is there any typing mistake ?

(Interruptions)

SHRI PRANAB MUKHERIJEE : |
have no knowledge whether there was one
VIP or whether the suit case was a VIP

suit case.

MR. SPEAKER : I think I will now
pass on to the next question.

PROF. MADHU DANDAVATE : I am
coming to my next question. In the last
paragraph of the reply it is stated,

PHALGUNA 5, 1905 (S4KA)

Oral Answers 18

““The scarch party found that the rooms
were not booked in the name of
Gidwani and that a Mcmber of Parlia-
ment was the occupant of room No.
724. As the information was found
to be wrong the search party apologised
to the honourable Mecmber and the
scarch was called off.”

Now, this is the statement that the Minister
has made. Regarding this paragraph, 1 want
to ask something by giving an analogy. If
some information is given to the income-
tax authorities or it is given to the Police
department that a particular person has
committed some crime in a particular
hotel room and if the Police and the other
authorities or income=tax authorities reach
the place and find that the man or woman
who has committed the crime is different
from the onc who was mentioned in the
telephonic message, then only on ground
of mistaken identity can they refuse to
investigate whether there is a prima facie
casc in the information that was given ?
Otherwise, if information is given that such
and such a party has committed a murder
can the police think that somebody else has
committed the murder ? Can it happen ?
If the information has been given should
they not sec whether there is a prima facie
case whether there is gold and currency in
that suit case ? Please give a reply.

(Interruptions)

SHRI PRANAB MUKHERIEE : 1 do
not think that 1 huvc,__(!n.frrmp:fmrs)

PROF. MADHU DANDAVATE : My
question is forthright : Under a mistaken
identify can you refuse to investigate ?

SHRI PRANAB MUKHERIJEE : I do
not know when the professor has converted
into a lawyer. But I think he knows a
little of income-tax law.

PROF. MADHU DANDAVATE : I
do not know about income, but income-
tax law, 1 know. The fact is that some-
body got the information that a person is
staying with currency notes and gold. No-
body said that gold and other things are
dumped in that room or it is being kept
somewhere in that room,
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PROF. MADHU DANDAVATE :
That is the information,,.(Interruptions)

SHRI PRANAB MUKHERIJEE : The
information was that somebody was having
in a VIP suit case currency notes and gold.
The man who gave the information identi-
fied himselfl as a bearcer though subse-
quently it was found and what Mr. Desai
tried to point out was that he might be
somebody els¢ because the Commissioner
was a little taken abacke at the way the gen-
tleman was speaking with fluency and com-
mand over english language. That normally
does not come froma Clss 1V staffora
bearer of the hotel.

SHRI SATYASADHAN CHAKRA-
BORTY Some bearers in the Five
Star Hotels do speak very good English
...(Interruptions)

SHRI PRANAB MUKHERIJEE : May-
be. You are more accustomed to the five-
star hotels than 1. (Interruptionsy

What the Income Tax pcople and those
officers who went there die was that first
they checked up whether there was one Mr.
Gidwani not only in room numbers 724 and
727 but also in other rooms. It was found
that there was no trace of Mr. Gidwani
in the register of the hotel. Then they
checked in whose names the hotel rooms
were booked. There is no such law that
if the hotel rooms arc booked in somebody
else’s nwme, others cannot stay there.
Therefore, when they found and when the
identity of the occupant was clearly
known to the tax people, there was nothing
and no cause ol action to follow.
(Interruptions)

PROF. K.K. TEWARY : 1 am sorry
that the precious time of the House has
been wasted on a matter which has already
been exposed to be a hoax. 1 would like
to know from the hon. Minister about the
identity of the person. The whole cxercise
there was arranged with a political motive.
So, 1 would like to know as to who was
the informant to the Policc about the so-
.called Gidwani or Mr. Kapur. Whether
the Income-tax officials organise raids in
such matters on such flimsy picces of infor-
mation without verifying the identity or
bonafide or the authenticity of the source
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information. Is it not a fact that the
Janta Party Government was tottering and
was about to collapse ? Therefore, a Mem-
ber of Parliament belonging to our Party
when she went there, the whole thing
(Interruptionsy 1 would like to know whet!{é;-
MPs belonging to a particular party can-
n.ot cater in a State ruled by the opposi-
tion party. Will it be treated as a place
out of bounds ? Can it happen 7

SHRI PRANAB MUKHERJEE : I would
like to clarify one point. In fact, I do
agree with the hon. Member.  But it was
not strictly speaking a searching party : It
was a verification party. But Income-fax
people have to act. Quite a number of
times we get information which happens to
b_c a hoax. And somectimes, we get the
_nght type of tips also. Therefore
in fact, it was not a scarch in that sense:
A certain information was received. They
“:'amed to verify the truth of the informa-
tion and in abund ant caution they thought
that if they found somcthing, they should
equip themselves with the legal document
and that if necessary they could search the
belonging of the person.  Bui the whole
objective was to verify whether ine infor-
mation has any truth.

PROF. K.K. TEWARY : What about
the identity of the informant ?

SHRI PRANAB MUKIIERJEE : In
regard to the identity of the person, as [
mentioned in the statement, he identified
himself as a bearer of the hotel. It was
not possible for the Department just to in-
dicate who is the person and had

it been
any other person. . (Interruptions).

SHRI PRANAB MUKHERIJEE : 1 do
not know he may be anybody. At least
he speaks good English this much 1 know,
and much better than me.

PROF. K.K. TEWARY : Sir, A DIG
of Karanataka actually informed an in-
come-tax official and it was under police
pressure that,. (fnterruptions)

MR. SPEAKER : No, not allowed. I

cannot allow second supplementry. No
second question.
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PROF. K.K. TEWARY ..., e

SHRI SATYASADHAN CHAKRA-
BORTY : He is wasting the time Sir. You
see how I utilise the time of the House.
The basic question is., (Interruptions)

MR. SPEAKER : He has alrcady rep-
lied to you. I cannot allow a second
supplementary. Why arc you trying to
waste my time ? I cannot allow a second
supplementry to you.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir through you I would like to
ask why an hon. Mcmber of Parliament
was occupying the room of a hotel,,,

(Interruptions)

MR. SPEAKER : We have alrcady dis-
cussed it...

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : He was trying to hide the iden-
tity. That is the basic question,,,

(Interruptions)

MR. SPEAKER : That has alrcady
been repliced to.

SHRI SATYASADHAN CHAKXRA-
BORTY : This has not been replicd to.
Are you ready to occupv the room not
booked in your name until and unless you
went to hide your identity ?

MR. SPEAKER : No gucstion. Mr.
Nityananda Mistra.

Introduction of more Boeing Flights
from Calcutta

*4, SHRL NITYANANDA MISRA :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government
introducc more  Bocing
Culcatta;

propose to
flights from
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which additional Boeing flights are
proposed to be introduced from Calcutta;

(c) the period from which such addi-
tional flights have been introduced or are
proposced to be introduced; and

(d) the details of the programme in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Inidian Airlines
proposc to introduce a twice-weekly service
on the route Calcutta—Bangkok—
Calcutta.

(c) and (d) Action has been initiated to
obtain thh clearance of the Government
of Thailand to the introduction of this
Service. It will be introduced after the
necessary clcarances are obtained and
formalitics completed.

SHRI NITYANANDA MISRA : Sir as
We all know Calcutta happens to be the
most important city of the castern zone.
It is a centre of trade, industry and
business. Air traffic from and to this city
is heavy. I want to know if any additional
domestic bocing service will be started from
Calcutta to any other city within the
country ?

SHRI KHURSHEED ALAM KHAN :
we already have quitc a few services from
Calcutta and certainly the number of
scrvices will depend upon the requirement
and the trallic offering.

SHRI NITYANANDA MISRA : The
traffic from Calcutta to Bhubaneswar has
increased considerably in the past few years
T want to know whether any independent
Bocing scrvice can be started between these
two citics on all the days of the week ?

SHRI KHURSHEED ALAM KHAN :
Normally the services are operated on the
basis of the traffic offcring and certainly if
the traflic offering will justify the services,
we will consider the suggestion favourably.

(b) if so, the pames of the cities to

**Not recorded.
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SHRI JAMILUR RAHMAN : Sir there
isa military airport at Purnea which was
constructed during the Chincse aggression and
after that aggression was over the airport
which was built at a huge cost is being
abandoned. 1 would like to know from the
hon. Minister through you whether he
would assure the House that the abandoned
military airport will be utilised by the gove-
rnment for Bocing flight No. 489 and 490
which operates between Delhi—Patna—
Bagloora—Gauhati and vice versa and
which halfs in between, and if so by what
datec ?

SHRI KHURSHEED ALAM KHAN :
The runway constructed for the use of the
military aircraft in normally not usable for
the heavy aircraft like Bocing. Besides this,
the airports which are consructed for the
usc or the army are not rcally meant for
use of civilian traffic also. It all dcpends
on whether the norma® traffic is available
there so that the abandoned airport and
the runway are suitably extended for use
by aircraft of thc heavier type. Tt all
defends upon the requirements of the
traffic and the possibility of developing
traffic in that arca.

SHRI JAMILUR RAHMAN : In that
case; why arc you using Bagdogra airport,
which is a military airport ?

SHRI KHURSHEED ALAM KHAN :
If the military airport can be used and
the traflic offering is  available, there is
no difficulty in utilising the airport, which
is constructed by the army or air force.
But, if no civil traffic is available, then it
is not possible to utilize it.

SHRI HARIKESH BAHADUR : s there
any proposal to introduce Bocing service
Between Delhi and Gorakhpur ? Previously,
there was one going to Calcutta via
Gorakhpur, which has now been stopped.
Now there is  one service upto Gorakhpur,
which is not a Boeing. If you introduce a
Bocing service for Gorakhpur which may go
up to Kathmandu, il will be easier for the
passengere going to Kathmandu.

SHRI KHURSHED ALAM KHAN :
A service to Kathmandu requires a lot of
construction of infiastructure.  The trallic
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offeri ng at the moment for Gorakhpur
is only the local traffic and it does not
justify the operation of a Boeing aircraft.

Payment of Dearness Allowance to Central
Government Employces

*5. SHRI SATISH AGARWAL :
SHRI MANMOHAN TUDU :

Will the Minister of FINANCE be
pleased to state :

(a) the number of D.A. instalments
duc for payment to the Central Govern-

ment employees ;

(b) the date from which such D.A.
instalments are due ;

(c) the steps taken by Government
for payment of thesc D.A. instalment ;
and

(d) the time by which Government
proposc to make payment of all the out-
standing instalments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) A statement is laid
on the Table of the Housec.

Statement

1. Payment of 4 instalments of Dear-
ness Allowance with effect from 1-8-1983,
1-10-1983, 1-11-1983 and 1-1-1984 respec-
tively has become duc for consideration.

2. Payment of each instalment of Dear-
ness Allowance to Central Government em-
ployees and relief to pensioners costs the
exchequer approximately Rs. 70 crores and
Rs. 8 crores per annum respectively. There-
fore, the question of payment of each
instalment of Dearness Allowance has to be
considered carefully with regard to  their
impuct on the economic siteation and the
budget. The question of sanction for pay-
ment of these instalments is receiving the
attention of the Government. It is, how-
ever, not possible to indicate any time
limit for taking a decision in this regard.

. SHRI SATISH AGARWAL : Accor-
ding to the statement laid on the Table of
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the House, the Government have admmit-
ted that there are four instalments of
additional dearness, allowance due to the
Central Government employecs, with cffect
from 1.8.1983, 1.10.1983, 1.11.1983 and
1.1.1984. Probably, one is going to be
due in March 1984. From 1980 to 1983
18 instalments of additional dearness allow-
ance have been relcased by the Central
Government, involving Rs. 70 crores per
year plus Rs. 8 crores for pensioners,
making a total of Rs. 80 crores. If you
total up this Rs. 80 crores every year,
it comes to Rs. 1,400 crores during the
last four yecars. If you compound the accu-
mulat ion of the whole sum cvery year, it
comes ito thousands of crores of rupees,
which s a burden on the public exchequer.
I would like to know whether the Govern-
ment is considering any new proposal like
merging the dearness allowance with basic
pay, or evolving certain other formula, in
order to obviate this problem of every time
the instalment becoming duc and the
Government not being in a position to pay
at that particular moment of time for
various reasons, may be price rise, infla-~
tionary pressure or some other problem,
and the trade unions and the Central
Government employees threatening Govern-
ment with some sort of strike. Are Govern-
ment considering, or will they consider, any
formula with regard to the merger of the
dearness allowance into the basic pay
and having some new structure, in order
to satisfy the Government employees, as
well as reduce the burden on the public
exchequer ?

THE FINANCE MINISTER (SHRI
PRANAB MUKHERIJEE) : Sir, my good
old friend, the former Revenuc Minister,
would appreciate that just at this timec of
the year if he puts a loaded question like
this what would be my reaction.

SHRI SATISH AGARWAL : It is not

my fault. It is the Speaker’s fault who
has admitted this questions. What can I
do ?

SHRI PRANAB MUKHERIEE : To
help your collcague you can say I am not
going to put the question.

SHRI SATISH AGARWAL : 1 have
always been helping you and 1 am prepared
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to help you now, but you have to acknow-
ledge it publicity.

SHRI PRANAB MUKHERIJEE : That is
why I am saying it. Sir, I have just stated the
factual position that four dearness instal-
ments have become due. 1 would request
the Hon. Member not to insist right
now about the details of the question.

SHRI SATISH AGARWAL : One more
question. The Central Government em-
ployees get the price rise or inflation neutra-
lised through the additional Dearness
Allowance. This creates a problem in
every State. After all the Central Govern-
ment employees living cither at Jaipur,
Hydecrabad, Bangalore, Madras or
Trivandrum or anywhere clse, purchase the
articles from the market, They have to
pay for the house rent, the edible oils, the
wheat, the gram or any other necessities of
life practically. Similarly the State Govern-
ment employees have to spend the same
amount which the Central Government
employces have to spend. So, you arc
creating problems for the State Govern-
ments also. Thercfore, the State Govern-
ment employees, practically in the entire
country, also are sorc about it. The
Central Government cmployces get the
price rise ncutralised though the additional
Dearness Allowances, but what about
the State Government cmployces ?  So,
will you consider this question in a
national perspective, on an all-India basis,
as to how to meet the whole situation
keeping in mind the diflicultics of the
State Government cmployees also? Some
sort of formula has to be evolved in this
regard that when the Central Government
increases this amount, then you must
subsidise the State Governments  alo
because they are not in a position to meet
the extra burden causcd by the price rise.
So, what are you going to do in this motter
so far as the Central Government cmplo-
yees and the State Government employces
are concerned ? .

SHRI PRANAB MUKHERIEE : Sir,
I do appreciate the point. In fact at one
point of time I suggested myself in the
NDC whether we can have informal consul-
tations among oursclves and evolve some
sort of institutional arrangement. Belore
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that it cannot be muade applicable to the
Dearness Allowances.

The Hon. Mambzer would be aware that
even in regard to the setting up of the Pay
Commission, certain States have made a
peculiar arrangement that at the interval
of every five year automatically there will
be a pay revision. And once you do it in
one area, it will have its repareussion in
the adjacent areas. And if you do in the
State Sector. it will have its repercussion
in the Central Szctor; and once you do in
the central sector, it has its repercussions
in the State sector. Som: of these matters
will be looked into by the Pay Commission.
And in respect of certain other matters,
particularly in the working out of the
mechanism through which we can have
wider consultation beotween the States and
the Centre to asscss the implication and
impact of any such dccision, I feel spme-
thing can be done.

SHRI KRISHNA CHANDRA
HALDER : Mr. Speaker, Sir, the Hon.
Minister in his Statement and the Hon.
former Finance Minister, Shri Satish
Agarwal, in his supplementary, have
highlighted the question. So, I don’t want
to repeat that Rs. 1400 crores have been
paid to the Central Government employees
in four years. But I would like to draw your
attention and through you to the Hon.
Minister (o this portion of his answer :

““Therefore, the question of pay-
ment of each instalment of Dearness
Allowance hss to be considered carefully
with regard to  their impact on the
cconomic situation and the Budget.””

Sir, the Minister has  admitted that the
Dearness Allowances arc being given only
to neutralise the price rise. Hh has also
said that the State Governments also want
to give the dearness allowance as the
Central Government gives to  their own
cmployces. So, my question is whether a
Dearness Allowance formula can be worked
out if the piice can be checked. 1 would
like to know what is the formula of the
Central Government to check the price
rise so that the Dearness Allowance is not
demanded by the Central Governiment
employces o the State  Gover nment
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employces or the public sector or the
municipal and Corporation employees I
want to know a categorical answer from
the Minister in this regard.

MR. SPEAKER : 1 think it is the same
question, the same answer.

(Interruptions)

SHRI PRANAB MUKHERIJEE : Sir,
I have answered this question on a number
of times, not one, and even in reply to the
earlier questions I have explained it. I
would like to clarify only on onc point
because there would be misunderstanding
if the hon. Member’s statement is reported.
1 have never said that the State Govern-
ment should pay at the rate of the Central
Government here. What I said is that when
the Central Government pays dearncss
allowance, there is a pressure on the State
Government to pay its own employees at
whatever rate they may be following. But
I have never said that the State Govern-
ment should pay at the rate of Central

Government. I wanted to clarify this
point.
(Interruptions)
wer afg Qe g e od
FIAATE

*6, St WA AN

st sarer fag . sar faw west
gg Fard &Y I FA fF

(%) smawER Aqen 3fg & A5
gg Miau 3w I g, afegl, o
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T F1 fa=r gewT gl ¥ fady
yF #FrqfE AT W Fur qrEwfa
FAFA 2 W FENG FA w1 ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) A
statement is laid on the Table of the
House.

Statement

Government has acted on several fronts
to contain the price rise in the current year.
On the supply sidc, the public distribution
system was expanded to ensure availability
of essential commodities at reasonable
prices. Releases of commodities like wheat,
rice and sugar werc incrcased and incen-
tives were given to stimulate production both
in agriculture and industry. On the demand
side, steps were taken to mop up excess
liquidity in the banking system. In January,
1984 Government introduced a package of
measures aimed at strengthening fiscal
discipline.

The price increase in the current year
reflects the delayed cffect of last year's
drought which led to a sharp increase in
the prices in the first hall of the year.
However, although the scasonal decline
after September has been weak, it is not
correct to say that there has been a conti-
nuous rise in the prices of common consumer
goods inspite of the increase in agricultural
production. Between end September and
3rd December, 1983 the wholesale Price
Index declined by nearly | per cent.  The
record kharif production has led to a fall
in the prices of many common consumer
goods such as cereals, fruits and vegetables,
and sugar, khandsari and gur between end
September and end-December, 1983. The
Consumer Price Index for December 1983
has declincd by 0.4 per cent over the pre-
vious month.

Government is closely monitoring the
price situation and steps will be taken as
necessary in the light of emerging trends.

st wetTr A : qeAE N, A 0%
aga wefiT garw § f wia § s w1
JEARA T @I 1 A IFF q2A §F FE
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Fiew § 9% fawet Y Fa § a9,
FYAX FY FKIAG 25 IEE agr & af §
Igar awg ¥ N fasrdr F amag g
gAY I A gfa w1 gew Fwar & ag
T =12 Y grdt FY 919 §, 1T S -
FRE@T G G A NS § 9% Ty
Y ag, afeT AT ¥ 931 1 I Al &
A9 qE 1 &F A1 T T1E dgaT A g
at & sraar sngar g % a1 g gy
F FINT T FT, GIT FY FI9d q2T F,
fastelt %1 Xz 921 FIF A F99 g QY
FIH AT IV A TG FT A F1E 3
39 I a1 7@ 2 ? afe g, )t F7 &%
Fq717?

SHRI PRANAB MUKHERIEE : Sir,
in my statement T have given certain indi-
cations, broad indications, but the fact
remains that unless we improve our effi-
ciency and have greater capacity utilisation,
it is not the question of whether we reduce
the price and meet the deficit of the produ-
cing agencies through subsidies. The econo-
mic impact remains the same.  After all,
coal is not.bcing produced by the private
manufacturers.  If coal is being produced
by the public sector units, Coal India or
others, in order to meet their cost of
operations there are two options left to
you and the cconomic impact of thijs
remains the same.  About the clectricity
charges, dispite this fact -——the other side
of the story is that most of the State
Electricity Boards are highly subsidised
despite the rate of tariffl which you are
referring to, which is too high, and there
many other reasons we have discussed on
carlier occasions in their details and the
Members will get the opportunity of discus-
sing it at the appropriatc moment. The
limited question is in regard to the prices.
Onc of the major rcasons for the coal
prices increase was the recent wage " agree-
ment.  As a result of the wage agreement,
the pay bill of the coal employees had in-
creased to Rs. 192 crores. Where would you
get this 7 Either you will have to get it
through increasing price or you will have
to subsidisc the Coal India Ltd. and
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because of this very fact we shall have to
kecp in mind in certain areas that even if
we produce more cven at the 85 per cent
capacity or sometimes cven at the 100 per
cent capacity utilisation, there are bound
to be losses because of the quality of the
coal, becausc of the high ash content, and
we cannot avoid these types of productions
because apart from employment genera-
tion and other factors, there are certain
locational advantages. Therefore, certain
things are really complicated. We have
taken certain steps, as I have indicated in
my wiitten statement, and certain  more
steps are being contemplated and T am
really wontied about the situation as 1
mentioned on a number of occasions that
a peculiar force has behaved in the sensc
that the hon. Members have said. Last
year the severest drought year was  there,
but you have noticed that the annual rate
of inflation was just 6.5 per cent. Even
in Januaiy it was just 2 per cent. For this
year, the economic explanation is, it is the
delaved mpact of the drought,  Similarly,
this year we are having good kharif crop,
rabi ¢rop has yet to come, 1t 1s told that
production may be of a very high order,
but the impact has not yet been felt.  This
is a fact,

WRITTEN ANSWERS TO QUESTIONS

Restrictions by LA on Marriage of Air
Hoslesses
*¥7. SHR1 R P. GATKWAD : Will
the Mininter of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Arrlines has
placed a restiiction on Air  Hostesses not
to marry for four years, while in Air India
the restriction 1s only for two year's ;
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(b) the reasons for keeping the Air
Hostesses waiting for four year’s : and

(c) 'thther Government would relax
the period in view of the changed times ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) The restriction placed
on airhostesses barring them from marriage
within four years of their service is uni-
formly applicable to air-hostcsses of both
Indian Airlines and Air India.

(b) If the above bar on marriages is
removed, Indian Airlines would have to
appoint a large number of additional air-
hostesscs to substitute for those proceeding
on long maternity leave.

(c) No relaxation is contemplated.

1A, /it st afeal w aed

*g. it smare fag w3ag : ga1 faw
wat  farafafes smsd awiy g
faaor gwi-9zd 9 @A §7 IO F35 FF
ad 1983 % ®1T 1984 ¥ wAadr aw
|1, |idr 1T afeqt & gwEsd F fray
AAY 9FE M AT I9YFA AT FIAA
fraar-faady arar & gwgr aar AT gaF
AFT-HAT Toa faraar & 7

faq wmiwm § wew st (st aEo
gRo mEwr) ¢ A9 1983 &I FHAY
1984 aF % TITA 953 1T FIA, FidY #iig
gfeql #1 qe5dt graeat gl Y dagr,
qre A AT AR ITF Ged T4 qFI

g —

1983* 1984 (F7a0 aF)*
fase  wmal  wway  ger wwEl A AR T
o  ACA (Vr@E90)  EEyT ATAT (99 E)
aar 498 249 fFouo 449 44 18 fFo o 41
S 1K 76 32,189 f&ouro 1102 1 1 fFewre 0.03
afeai 2141 2,37, 218 a|@ 571 97 12,306 #1=?& 13.31

(*¥ wiws st §)
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Procurement of Iron Ore by M.M.T.C.

*9. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMERCE be
pleased to state

(a) the total million tonnes of iron
ore procured by M.M.T.C. during 1983-84
from different mineral sectors for export
purposes ;

(b) the total million tonnes of iron ore
procured from Banspani-Barbil Sector
(Orissa) during the above year ;

(c) whether it is a fact that there has
been a sharp decline in the export of
iron ore procured from Banspani-Barbil
Sector ;

(d) if so, thc steps proposed to be
taken to increase the export of iron ore
procured from Banspani-Barbil Sector;
and

(e) the details thereof ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) to (c) A statemens is laid on
the Table of the House.

(d) and (e) Do not arise.

Statement

A quantity of 12.5 million tonnes of
iron ore is expected to be procured by
MMTC for all the Sectors during 1983-84.
Of this, million tonnes was procured during
April-December, 1983. These include also
procurement from Bailadila and Bellary-
Hospet exports of which are made through
Vizag outer Harbour and Madras Outer
Harbour. Total procurement of iron ore
during 1983-84 for export from Banspani-
Barbil Sector is expected to be about 0.55
million tonnes. Actual quantity procured
during April/December, 1983 was 0.41 milli-
on tonnes. The procurement of iron ore for
export from Banspani-Barbil Sector during
1983-84 will be at the same level as during
1982-83 (0.55 million tonnes). Exports of
iron ore from the Bastern Zone (which in-
cludes Banspani-Barbil Sector), which are
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made through Paradip Port, are expected
to be around 1 million tonnes in 1983-84,
which is slightly higher than the actual
exports during 1982-83 of 0.984 million
tonnes,

Progress Made by Fourth Pay Commission

*10. SHRI M. RAMGOPAL REDDY :

SHRI SUBHASH YADAY : Will
the Minister of FINANCE be pleased to
state :

(a) the progress so far made by the
Fourth Pay Commission in the completion
of its work ; 5

(b) whether any Interim Report
is likely to be given to Government ; and

(c) the time by which the final report
will be submitted to Government.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA): (a) The Commission has taken
several decisions with regard to its proce-
dure of work, categories of staff to be
covered and other related matters. In
response to the Public Notice issued by the
Commission, it has received memoranda
from various unions/associations of em=
ployees, institutions, private individuals etc.
upto 10th February 1984. These are being
examined by the Commission. On the basis
of issues raised in the various memoranda,
the Commission is in the process of finali-
sing a Questionnaire which is expected to
be issued shortly.

(b) and (c) As per its terms of refe-
rence, the Commission may consider, if
necessary, sending reports on any of the
matters as and when the recommendations
are finalised. It is too early to say whether
the Commission is likely tosend any such
reports to Government. It is also difficult
to indicate at this stage as to the time by
which the final report will be submitted to
the Government by the Commission.

Manufacture of Mirage-2000 Aircraft
*11. SHRI D. M. PUTTE GOWDA :

Will the Minister of DEFENCE be pleased
to state ;
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(a) whether Government have taken
any final decision on the French offer of
production facilities for indigenous manu-
facture of Mirage-2000 aircraft;

(b) whether the Air Force team will
evaluate the Soviet Mig-29 fighter aircraft
before taking any final decision on the
French offer ; and

(c) to what extent Mirage-2000 aircraft
will be better than the other aircrafts for
defence purpose ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) and
(b) A decision on the option secured
from the French manufacturers for indi-
genous manufacture of Mirage-2000 air-
craft will be taken in due course after
examining all available alternatives.

(c) It is difficult to compare different
categories of aircraft since cach has its own
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advantages and disadvantages. Govern-
ment chooses that which suits their defence
needs best.

Loans Advnced by Nationalised Bank to
Agriculturists

*]12. SHRI AJAY BISWAS : Will the
Minister of FINANCE be pleased to lay a
statement showing :

(a) the total amount of loans advanced
by nationalised banks to agriculturists in
1981-82 and 1982-83, State-wise ;

(b) whether Governmet have sponsored
schemes for small farmers; and

(c) if so, the details of the schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI) : (a) to (c) A
Statement is laid on the Table of the
Housc.
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(b) and (c) The earlier Small Farmers’
Development Agency Scheme was merged
with the Integrated Rural Development
Programme and a new agency for imple-
mentation of the Programme viz. District
Rural Development Agency was set up with
effect from October, 1980. The cmphasis
in this Programme was on covering the
poorest or the poor on the basis of which
600 familics per block pzr year were requi-
red to be covered during the sixth Plan

Period. The achievements so far made
under this Programm: are as under :
Year Term credit Number of
Mobilised beneficiarics
(Rs. crores) (In lakhs)
1980-81 289.05 27.26
1981-82 467.59 27.13
1982-83 713.98 34.55
(Figures are provmonal)
(i) Subsidy to the extent of 50%,

Minor Irrigation 1ncludmg wells
sets ete. to small and marginal farmers.
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Under this Programme separate figures for
small and marginal farmers arc not availa-
blc because the data reporting system does
not yicld information separatcly for this
category of beneficaries. However with a
view to bring about more bencfits for this
category of beneficiaries a special scheme
has been taken up to ecnsure that they
optain requisite inputs, particularly, ferti-
lizers, secds, ctc. and also get the benefit
from minor irrigation and land develop-
ment programmes. A subsidy outlay of
Rs. 250 crores to be shared between
Central and State Govarnments during
1983-84 for assisting the small and margi-
nal farmers in all the blocks in the country
has been made. In the case of Union
Territories the entire provision is being
made by the Governments of India.

A subsidy outlay of Rs. 5 lakhs per
block has been visualised under the scheme
with following break-up :

on IRD Pattern on

and pump
Rs. 3.50 lakh

(ii) Subdsidy to the extent of 509, on IRD pattern

for plantation of fuel and fruit
holdings of the small and marginal farmers.

trecs on the

Rs. 0.50 lakh

(i) Lump-sum allocation for free distribution of

minikits

and pulses, land development

staff.

Banks have also been advised to provide
adequate credit support to this programme.
It is cnvisaged that the term credit required
to be mobilised through banks would be of
the order of Rs. 400 crores to Rs. 500

Crores.

U. S. Planes to use Pakistani
Airfields

*13. SHRI K. PRADHANI :
SHR!I DIGAMBER SINGH

Wil the Minister of DEFENCE be pleased
to state :

of secds and fertilisers for oilseeds
and cost of

Rs. 1.00 lakh

Rs. 5.00 lakhs

e —

(a) whether Government have seen
press reports that the Pakistan President
has promised to allow US planes to use
Pakistani airfields and in return, in addi-
tion to the 3.2 billion in aid already an-
nounced, the USA will share intelligence
information with Pakistan and train Presi-
dential bodyguards ;

(b) whether the Pakistan President is
reported to have sought a guarantee from
the United States for the sccurity of his
country ;
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(c) whether in view of these develop-
ments and coupled with the arming of
Pakistan by the U.S. with the most
sophisticated armaments and aircraft,
India is confronted with a great security
risk to its sovereignty and territorial in-
tegrity; and

(d) the steps taken by Government to
meet the situation ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to (d)
Government have secn media reports but
have no confirmed information in this
regard.

The massive US arms assistance to
Pakistan does have certain sccurity impli-
cations for India. Government carefully
monitor all such developments and have
initiated appropriate measures to ensurc
adequate defence preparedness.

Military Pacts by China and
Pakistan with U.S.A,

*14. SHRI P.M. SAYEED :

SHRI B.V. DESAI : Will the
Minister of DEFENCE be pleased to state :

(a) whether India has taken a decision
to acquire sophisticated military ecquip-
ment to counter the threat posed from the
induction of latest weapons in the neigh-
bourhood Jlike China, Pakistan, Sri Lanka
and Nepal ;

(b) if so, whether both China and
Pakistan have signed militay pacts with
U.S. for providing nuclear weapons;

(c) which are the countries from wherce
the advance technology weapons will be

acquired ;

(d) whether U.S.A. has agreed to pro-
vide weapons and arms to India also ;

and

(¢) what other measures Government
are taking to match the armed forces with
that of neighbouring countries ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (¢) The
security environment in the region is cons-
tantly reviewed by the Government takipg
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into consideration ali dcvelopments in the
region and appropriatc measures are taken
to meet the situation.

To kcep our defence forces in a state
of full preparedness, necessary defence
equipment is manufactured indigenously
as well as procured from various sources.
For this purposc military equipments from
various contries, including U.S.A., are
trial evaluated. It would not, however,
be in public interest to disclose details in
this connection.

Government have no information to
indicate that both China and Pakistan have
signed military pacts with U.S.A. for pro-
viding nuclear wcapons.

Bank Loans to Cooperative Socicties
Engaged in Building Flats

*]5. SHRI K. LAKKAPPA :

DR. VASANT KUMAR

PANDIT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the
Rescrve Bank of India accords low priority
for giving loans (o cooperative socicties
engaged in building flats for their members
on plots of land allotted by D.D.A. despite
the fact that ncw 20-Point programme
announced by the Primc Minister accords
high priority to implementation of house
building programme for cconomically
weaker scctions and whether nationalised
banks feel hesitant in giving such loans ;
and

(b) if so, Government rcaction there-
to and remedial action proposed in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Inquiry Regarding Crash of A.lL
Boeing at Bombay

*16. SHRI KAMLA MISHRA
MADHUKAR
SHRI K.A. RAJAN : Will the
Minister of TOURISM AND CI1VIL AVI-
ATION be plcased to statc :

(a) whether Government have reccived
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the recommendation of the Court of In-
quiry regarding crash of Air India Boeing
707 at Bombay airport in June, 1982 ;

(b) if so, the details thereof ; and
(c) the action taken thereon, if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes Sir.

(b) and (c¢) The Court in its Report
has made in all 65 recommendations,
which have been examined in the Directo-
rate General of Civil Aviation. Govern-
ment have constituted an Empowcred
Committee under the chairmanship of
Secretary, Civil Aviation to consider in
detail all the recommendations of the Court
of Induiry. The Empowered Committee
has so far met four times.

aaare gAeafa QU UATER TREW
gfgmrat g1 =&t w1 daa

*17. st sou =+ Qi : Fq0 anforey
=Y ag ATy 1 FUFE 6

(F)Fragaaadig fhge ad @@
sgard FaeIfa QUE WY IuEE,
gfaarar ¥ sral @q =€l 1 awaa fFar
a1, faad & go gar ea 94 Ffagmry
g w$ AT Frara ¥ A€ [T 74t 1980-
81 & arfusa daram 1 wgwfa faq faar
¥ % I AET q9q 97 fgrgEam dray
3= @ af;

(=) afz &f, @Y 3@ F+74Y g1E7 1980-
81 &Y 1981-82 & AU g9 fFad zq
wat &t armg fear war R g e
g&1< fagzr fear mar; alx

(7) 5@ feFAAY F14 F dF9 99
w01 & fawg ATHIT T 94T FFATE FA
%1 fagrz g ?
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aforsg @ar qfe fawm set (st
fasaare e fog) : (%) aEfae amame
#iF3 A8 W@ I} &1 qawify, 1-4-1978 F
wdl & angra & graed A w7 aw fafae
HAged qadiq wFA B af greey
WARIN & FIare, Aq4 N@Tw FAeqfa
qqr gwiEe gveEls gigamar gru =&t
FT IS ATqTd £g1a F g ATAT Y |

o ST =iE W A

*¥18. oft 4 YW A FAT faw
AN ag QAT F FI HL F IW A 31
fegeax, 1983 1 Frad gea sr el g
fRaar &A1 AT T, JFT-AFT IqAET
qr?

fat w%t (st e wesit) © owfaan
AT g T @7 79T § |

31-12-1983 &1 #YfzF szl fafy
F &7 § @ 7Q @A T ATA7 AT gog qur
31-10-1983 1 a1 gra wifeq gar-
famr @13 T =i F W (ymaa
arfre faad faq gaar 3oy §) fas
qHLE

—_——

HiAT 1511

(Te felam) (5902 wag)

Mfgs @ 2,67,291 225.58%
qar-fa A @A 74,488 942.67**
7 20,57,044 593.07**

*84.39 Tu Sfx 10 oW &F F1A

grur mifad |3®I geg ¥ AgAIC

T AT AT |

** 31-10-1983 R FRAF AN
W 9T ATHT T47T T4 |

ol smImifagi/sfragiaiad
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AfgFA A NAF angu $T aEgd
& afe ¥ arar (fagan) afufram, 1968
& sawa fAgifvd @ar e ag wy Ea
A% grAR H IO FIA gt § 1 qATA
gEAr & AW, 31-12-1982 F FA
92,267 fE=Tw FY Squ Y 9 1 TEF
afafam, 31-12-1982 &Y azda-grd
@1ar sgifedl F 91 15890 fERaag
FT JIYEOT FT HS1T 411 Z7 @rfzarai &
geg gfaq 3@ gvaT a8y § adifE Iad
At &t fafaer sfogl a1 ggar &
mfae & 1 a3 F a9, ST gfag @
70 A F areran, 7 @9 s =i
% fasht werd & wvasg # srwifas gear

g

Receipts and Expenses of the Republic
Day Parade and Bealing

Retreat Ceremony in Delhi

*¥19. SHRI J.S. PATIL : Will the
Minister of DEFENCE be pleased to
state :

(a) the receipts and expenses of the
Republic Day Parade and Beating Reatreat
Ceremony 1n Delhi in the last three years;

(b) whether any amount has been paid
to schools which parnicipated in the func-
tion and if so, the details thereof ; and

(c) the nature of the norms prescribed
for the purpose

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P,
SINGH DEO) : (a) Various Central Govern-
ment departments, State Governments,
Union Territory administrations and Public
Sector agencies besides local bodies arc asso-
ciated with the Republic Day Celebrations.
Each agency incurs costs towards its paru-
cipation. Expenditure figurcs are not con-
solidated and shown under on¢ head.

The receipts during 1982, 1983 and 1984
have been Rs. 4,13,427, Rs. 4,95,048 and
Rs. 6,71,800 respectively,
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(b) Defence Ministry does not make
any payments to schools participating in
the function.

(c) Docs not arise.

High Lebel Commitee to Examine
Country’s Economic Policy

*¥20. SHRI SUBHASH CHANDRA

BOSE ALLURY :

SHRI MADHAVRAO SCINDIA :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have set up a high level Committee to
examine the principals of possible shift in
the country’s economic policies from phy-
sical to financial control to achieve socially
desirable results ;

(by if so, the composition of the
Committee ;

(¢) the terms of reference of the
Committec ; and

(d) the precise cirumstances which led
to the constitution of the Committee ?

THE MINISTER OF FINANCE (SHRI
PRANABR MUKHERIJEE) : (a) Yes. Sir.

(b) to (d) A Statement is laid on the
Table of the House. [Placed in Library,
See No. IT-7677 183]

Inter-Circle Transfer of
Officers of S.B.1.

1. SHRI R L. BHATIA -
SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether any guidelines have been
laid down by the Statc Bank of India for
inter-circle transfer of their officers;

(b) if so, what are those guidelines 5

(c) whether any provision has been
made under these guidelines for inter-circle
transfer of their officers to accommodate
both the spouses, in case both are employed
at the same place of posting ;
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(d) if so, how many officcrs from
Gauhati Circle/Region have represented
their cases duning the Calender Year, i.c.,
January, 1983 to December, 1983 for their
transfer to Dclhi region on this ground
and medical grounds of their family mem-
bers ; and

(¢) out of those, how many requests
have been rejected, list of such cases with
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCF (SIHRI JANAR-
DHANA POOJARY) : (2) to (+) The in-
formation is being collected and will be
laid on the Table of the House to the ex-
tent available.

I ST 9213, fzest ¥ 3oy faawo

2. =0t fagiw fag : 71 faw @t 1g
TAT A FOFW (F ¢

(%) niw &Ar dara, fae 7 4
FATTY, 1984 FI FIT AT O FT AN
F17 & 7 7 0 57 3227 & fao i an
q; AT

(@) fa= sgfgaai &1 sgor gier a7
&; 3% =V A1 & a7 IAEI fFw SgEm
Ffam o fan ad SRa A zaF
T FTFWFLIZY 7

faq dA=xima A aRE (4 SEa
qwrt) ¢ (F) ST (F1) AT oA @A
faeelt & FEW FIEFT & T F a91 A
9 widlg wgafwA arfafsas a3
siafnwagred A7 & B HOHATHI
#1 fao s1d &y o & afg 31 G99 5@
& fao fgaray, 1983 # us afygE
amararigg #faam & @ra =i
@Al (faaraz-famvaz, 1983) 7 d%i A
40,770 B2 FmwFaldl & 16,09
FTIT FAT F /O (20 A0 | 1T J1CT F77
ary zA afaagl F139F 9wl F AgEL
sy AT fearnar g —
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FHo gyl faaqfya Wy
o wuFal (F1E w9C)
1. &0 a1y 4169 78.45
2. BT FI@IT/ 18920 629.53
sgagrdY
3. AT 5780  250.44
4. TEAFIT 1220 46.76
5. a7 uFE 1688  283.13
6. afraga sras 515 59.98
7. i 3z qrag 5200 197.71
Iz
8. _Fafe_r_g_ 3278 62.97

T : 40770 1608.97

sfwara #Y aafa & gFa39T, d9usy
&7 faoely § F1Aw@ 91 67 F 28 9
#7 3 wiTdd afufcas §9Y 3 4 qagaq,
1984 &1 717 11 AT F us fagre
0 faaw aurQg F1 A fwar foay
axi A 31 fgafawifaal Y agar ufa
faafea #11

Decline in India’s Trade with
West Germany

3. SHRI NAVIN RAVANI :
SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that the trade
between India and West Germany has de-
clined during the year 1983 ;

(b) if so, the reasons therefor ;

(c) whether the West Germany Minister
visited India recently to hold talks on trade
with India ;

(d) if so, the details of talks held and
the result achieved ; and

(c) the steps taken to increase the
trade with West Germany ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
DEPARTMENT OF SUPPLY (SHRI
NIHAR RAJAN LASKAR) : (a) No Sir.
The figures for April-June, 1982 and for
April-June, 1983 are given below :

(in Rs. crores)

Imports  Total
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Exports
tradc
1982-83
(April-June) 70.79 201.01 271.80
1983-84
(April-June) 83.49 200.23 283.72

(b) Does not arise.

(c) and (d) The West German Mini,-
ter for Economics visited India at the invi-
tation of the Minister of Finance from 4th
to 10th January, 1984. During his stay
in India, the West German Minister had
discussions on matters of mutual nterest
in bilateral and multilateral spheres which
also included trade. During the discussions
the need to strengthen bilateral cconomic
ane trade relations was stressed.

(e) Trade promotion measures includ-
ing matketing cfforts and exchange of busi-
ness delegations have been maintained and
intensified.

Grants-In-Aid to the Shilpi Kendra
by Office of Development

Commissioner (Handicrafts)

4. SHRI R.L.P. YERMA : Will the
Minister of COMMERCE bc pleased (o
state :

(a) whether giants-in-aid have been
given to Shilpi Kendra by the Ofhce of the
Development Commussioner (Handcrafis),
and if so, the dctails thereof ;

(b) whether grants are 10 addition to
the 20 per cent on sales to be given during
programmes ;

(c) whether complaints have been
received regarding unsuitability of this
organisation for the activities to be under-
taken and they have been disrcgarded; and

(d) if so, the reasons thercof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yus, Sir. The details are
listed 1n the statement attached.

(b) Yes, Si1.

(¢) No complaints have been received
from the public.

(d) Docs not arse.

Statement

Ycar Amount (Rs. in

lakhs)
1978-79 1.00
1979-80 1.93
1980-81 1.20
1981-82 0.36
1982-83 1.39
1983-84 2.00

IR, A, g AT
fagiz wts & fasw

5. =t fawa &AIT 3T FAT qd@w
YT AT taHA G Y 48 A94TT 1 390
Fear fa -

(%) P11 ag 7« & 6 fagie ¥ v,
AR, 91499 Gl fagi ads, udlg
ud Al qAzl & T arwde &
ez Ty A

(=) alz @i, d1 39037 i} &
@ qar 3@tz swrwdw gand
Uq TGz F (|0 gfagr 939 5337 F fag
GURIT FAT F2H 35T E & ?

qgza & an fawAa & ey g
(=R @itz s @) @ (%) Y (=) o,
0 UFAYT, AT YT IR IT Fem)
a gz faas ¥, 75y A4 1337 Agev
¥ G733 991991 7 uA1Fd fawrg F fan,
fagiz wsa & fagifza amr afwqr i
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wifas fegraar &1 g% wfafwag, alg
agea ® w11, faad wram oY arasar i
wifad &, & a1t FE@ A 9GTFI AN
gfaur & faq “dez gfera Gad’ ams
us fad et g af d)

e wErEm g oA fawn, arag
AT wered srafeEal ® g A
s fgedt ¥ fo@ g i o
& gear

6. N TRIAATT ATEA : FAT T /A
g IAR Ft FI1 F4 F

(F) IaF ATTT T 1981-82, 1982-
83 YT 1983-84 aFuf ¥  STHIW
afafagn, 1963 % g “&, “@” &y
ug ¥ fega sqa fawmay, grag ok
adaeg Fafaal A ITHAT F1 FAT:
fad gor a7 fa@ ;
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(@)sa a2l & & wsaare &k ag-
IR fhad a7 gor &9 § fzedr & ax frad
ST ¥ 4

(w) 377 wioar & <wsai § fegq
3% fawrn, qrag A1 erdaeq Frafaq
g1 I9%HT 7§ 3% Aafy & a3, afq
q9 ITF HATAT FY 7 [Faq g 97 qeq

gug; A

(%) 37 oA 7@ usT T fogd ax
a0 ®9 & fget @ &Y faad qF gaan
g97?

TERTET A UST 7A (7 Fo Yo
fag 3a) : (%) & (=) aifea g=ar usa-
F17 3999 AE 3 | A fRg Aw FAaTHA
are fgedy § w7 oA & a1 F Iqerey
AT 37 IFIT & —

T s fwd@w osEWa f@d@a @A E dEa
Fa @i fwg @ fer s eAl g9 fag ¥ 39T
qEa iy iy  gEa1 T qA] fau 7w
1 gEar AT FI
— — — - it B il H'EJI[
1981-82 10267 3292 6975 7035 3846 —_
1982-83 10797 5229 5568 7823 4104 _—
1983-84 2747 672 2075 3407 1985 —
(fameaw
_19837%) o

Request of Indian Sugar Mills
Association to Lower
Excise Duty

7. SHRI MOHAN LAL PATEL : Will
the Minister of FINANCE be plesed to

slate :

(a) whether the Indian  Sugar Mills
Association has asked him to lower the
rates of excise duty on both levy and free
sale sugar; and

(b) if s0, the details of the suggestions
made ?

THE MINISTLR OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) The Association
has suggested reduction of Central Excise
duty on frce sale and levy sugar from the
present level of Rs. 50/- Rs. 38/- per
quintal  respectively to Rs. 30/~ per
quintal.
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Overseas T.D.A. Postings
Challenged in Court

8. SHRI RAM PRASAD AHIRWAR :
Will the Minister of COMMERCE be
pleased to refer to news item 2*Overscas
TDA postings challenged™” appeared in  the
Hindustan Times of October 22, 1983 and
state :

(a) the circumstances in which the
matter of promotions in a Government body
went to courl;

(b) the grounds on which cortain
persons have taken the matter to court
alongwith the particulars of the concerned
officials; and

(¢) the basis on which promotion to
such posts are made alongwith rules and
regulations governing them ?

THLE DIPUTY MINISTER IN THLE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) A writ Pctition
has been filed in the Supreme Court by an
Officer of the Trade Development Authority,
Shri Gautam Chakravarti, who is presently
working as a Deputy Merchandising  Excu-
tive, against the postings of certain Officers
as  Resident  Director in some Overscas
Offices of the TDA, on the following
grounds :

(i) that he is senjor to some of the
officers posted abroad as Resident
Dircctors;

(i) that he has wider and more varied
experience than some of the oflicers
posted as Resident Dircctlors;

(*ii) that the decision of TDA not to
post him as Resident Dircclors s
arbitary;

(iv) that the TDA violated the scrvices
bye-laws in deciding such postings;
and

(v) that by not posting him as Resi-
dent Director, he has been dis-
criminated against and accordingly
Articles 14 and 16 of the Constitu-
tion of India have been violated.

(c) A statecment showing Recruitment
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Rules for the post of Resident Directors is
attached.

Textile Mills in North Facing Closure

9. SHRI CHINTAMANI JENA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the textile
mills in North arc facing closure ds per the
statement made by the North India Cotton
Textile Mills Association:

(l_J) if 50, the details of the problems
mentioced by the Association; and

(¢) the steps being  taken by Govern-
ment to this wave Industry 2

THE DEPUTY MINISTER IN THE
MINISTRY OI' COMMERCE (SHRI P.A.
SANGMA) @ (a) and (b) As per a report
appeared m- cPatriot”  of 23.1.1984  (he
President of Northern 1ndia Cotton Textile
Mills  Assocration  has stated that the
ceonomic viability of the spinning  mills
had been croded due to installation of new
capacity and increases in cotton pricas.

(c) The “delicensing scheme’ for cotton
spinning mills has been restricted to “No
Industry Districts”.  Government have also
decided not to 1elease further quantitics of
cotton for export for the present.

Allocations for Sctting up of New Weavers
Co-Operative Spinning Mills

10.  SHRI ASHEFAQ HUSAIN : Will
the Minister of COMMERCL  be pleased
Lo state :

(a) whether itis a fact that Sixth Plan
allocation for the sctting up of new weavers
co-operative spinning mills and also ex-
pansion of some cexisting mills has been
drastically cut to one third;

(b) the actual final allocation Statewise
after the cuts and before cuts: and

{c) how far these cuts will affect the
production and supply of yvarn to hand-
loom sector ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE. (SHRL P.A.
SANGMA) : No Sir. The actual alloca-
tion during the 6th Plan for financial assis-
tance for setting up spinning mills in the
handloom weavers co-operative scctor was
Rs. 32 crores. The Planning Commission
had agreed to allocate an additional sum
of Rs. 10 crores during the 6th Plan period
for setting up co-operative spinning mills
in the handloom weavers sector in some
States where such facilities did not exist.

(b) The allocation is not according to
States; but the actual releases through the
National Cooperative Development Corpora-
tion depend upon the States contribution,
physical progress of the scheme ctc.

(c) Does not arise.

Reservation for SC and ST in
State Bank of Patiala

11. SHRI BHEEKHABHAI : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that State Bank
of Patiala, vne of the subsidiary of State
Bank of India, is providing the reservation
for SC/STs in the Allowance Carrying Posts
such as Special Assistant, ete.  vide their
circular letter No. per 30 of 1983, dated
the 25th February, 1983,

(b) if so, the details of the circular
and whether the other subsidiaries of S.B.L.
including State Bank of Bikaner & Jaipur,
are providing the reservation for the pro-
motion in the said posts as represented by
All India State Bank of Bikaner & Jaipur
SC/ST Emplovee’s Welfare Association to
their managem ‘int vide their letter dated
20th June, 1983; and

(c) if so, the detail of the representa-
tion and actiont aken by the Management
of the State Bank of Bikaner & Jaipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARID : () to (¢) The
information is being collected and to the
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extent available will be laid on the Table
of the House.

Measures Envisaged to Attract More
Tourists to Jammu

12. SHRI ABDUL RASHID KABULLI :
Will the Minister of TOURISM AND
CIVIL AVIATION b: pleased to state the
mcasures being envisaged by his Ministry
to attract more tourists to Jammu and
Kashmir during 1984-85 in view of States
poor performance in this spherc in
1983-84 when less number of tourists visited
the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TRURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : Fully recognising the importance
of Kashmir as a tourist destination, publi-
city and promotional "programmes of the
Tourist Offices overseas cover Jammu and
Kashmir. The Department of Tourism
has brought out a film, special audio visuals
and brochurcs/poslcrs etc. which arc widely
distributed. Travel Agents, Travel Writers
and other media representatives are sent to
Kashmir to sec the attractions for them-
selves and on return promote tralfic to this
arca. A group of 45 forcign agents will
be visiting Kashmir in March 1984,

In addition to the existing facilities
including the construction of a centrally
air-conditioned hotel by the Hotel Corpo-
ration of India which will also cater to
convention traffic, it is proposed to cons-
truct a centrally heated hotel by the India
Tourism Development Corporation and a
building for the Indian Institute of Skiing
and Mountaineering at Gulmarg, provide
way-side amenitics on Srinagar-Leh road
and opcn a youth hostel at Leh.

The Central Department of Tourism
also provided certain facilities at Bagh-i-
Bahu near Jammu.

According to the information made
available by the State Government after
the set-back in the middie of 1983 tourist
traffic to Kashmir stabilised. Traffic to
Jammu has been increasing steadily.
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Opening of Branches of Nationalised
Banks in all Community Development
Blocks in the Country

13. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether there are any Community
Development Blocks, in any State/Union
Territory of the country which do not have
even a single branch of any nationalised

bank ;

(b) if so, the names of such blocks,
Stiate-wise and the reasons for the absence
of this facility; and

(c) the likely dates by which all blocks
would be covered for this facility ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) to (c) The

Statement
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objective of providing banking facilities in
cach block has been pursued by the Govern-
ment and the Reserve Bank of India since
1976. As at the end of December 1976
there were over 700 unbanked community
development blocks in the country. Of
these blocks, according to available infore
mation, there are now only 21 blocks which
remain to be provided with banking facili-
ties.  Statewise details are given in the
attached statement.  The banks have ex-
pressed difliculties in opening offices at the
centers allotted to them in the blocks
mainly due to lack of infrastructural facili-
ties such as all weather roads, manpower
constraints, non-availability of suitable
accommodation for housing branches ctc,
The matter regarding opening of offices in
these blocks, is however, being constantly
pursued with the concerned State Govern-
ments and banks.

Name of unbanked bk_ick

State District
Manipu}_ - Eentrul District 1. Imphal Fast
East District 2. Kamjong
Tengnoupal 3. Churachanadpur
Mcghalaya West Garo Hills 4. Chokpot
5. Dambo Rongjeng
Arunachal Pradesh Subansiri 6. Hurikamin
7. Nyapinholoring
Kameng 8. Nefra
9. Buragaon
Lohit 10. Hunlikronli
Mizoram Aizawl 11. Aibawk
12. Lungdar (E)
13. Lokicherra
14. Reick
15. Phalleng
16. Ngopa
Lungleh 17. Lungsen
18. Bhungbhum
Chimtuipui 19. Sangau
20. Chawngtc
21. Tuipang
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Financial Assistance Given by Financial
Institutions and State Industrial
Corporation for Capital Formation

14. SHRI RAM LAL RAHI : Will the
Minister of FINANCE be pleased to
State :

(a) the total amount of foreign cx-
change invested by non-resident Indians in
India and the names of companies in which
investments were made and the perecentage
of share in cach company that have to be
allowed for non-resident Indians;

(b) whether any study  has been made
by Government or any of its agencies on
the role of financul institutions and  State
Industrial Corporations, and if <o, the
total amount of financial assistance given
by such coiporations lor the purpose of
capital formation,

(c) the cffort made by corporate scctor
in relation to the assistance given by finan-
cial institution; and

(dy the share of compunies  resistered
under MRTP Act ta total asistance given
by State Tinancat Corporations and  State
Industrial Development Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY O} I INANCE (SHRI
JANARDHANA POOJARI) (a) Accor-
ding to data avalable with  the Reserve
Bank of India, mvestmient made i Tndia
by non-tesidents  of  Indian nabonahity/
origin, since Apnl, 1982 s as follows :

(i) Portfolio investment on  repatria-
tion as  well as non-repratriation
basts upto 36.9.1983 ¢ Rs. 26,5979

Crores.

(1) Direct investment on non-repatria-
tion basis upto 31201983 0 Rs.
15.79 crores.

(iti) Dicect investment on repatriation
hasis for which proposal have been
approved  upto 31.12.1983:  Rs.
103.67 crores.

Names of companies in which invest-
ments were made and  the percentage of
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share in each company allowed to non-
resident Indians cannot be furnished, in
view of the confidentiality attached to in-
vestments by non-resident Indians through
their banks in India.

(b) The role and functions of the
financial institutions arc under continuous
review by the Government.  In terms of
section 9(1) of the Industrial Development
Bank of India (IDBI) Act, 1964, the IDBI
has been assigned an apex role in relation
to the functioning of the all India and
State level financial institutions. Accor-
aingly IDBI has been taken steps to regu-
late  and streamhne the operational
strategy of the State Industrial Develop-
ment Corporations (SIDCs) by adopting a
system of performance budgeting.  In the
Financial year 1981-82 all the SIDCs in
the country sanctioned an aggregate
financial assistance of Rs. 274 crores and
disbursed an aggregate financial assistance
of Rs. 179 crores.

(c) The financial institutions sanction
assistance for specific projects after deter-
mining the economic viability and technical
feasibility of the projects.  The institutions
ensure through their follow-up that the
amounts are used by the promoters for the
purpose for which  these are sanctioned.
Normally the promoters are  required to
contribute 209, of the  project cost and
maintain o debt equity ratio of 221 for the
project.  These norms are howewver appro-
priately relaned in the case ol projects
being set up i hallfbackward arcas, projects
promoted by techmcally qualified and local
entreprencurs and  capital mntensive
projects.

(d) The present data  collecting system
does not yield data relating to  assistance
extended to MRTP companies by the Siate
Financial Corporations (SFCs) and State
Industrial  Development Corporations.
Since the SFCs are prevented in terms
of section 28 of the SFCs Act, 1951, from
granting any form ol assistance to any
industrial concern in respect of which the
aggregate of the paid up share capital and
free reserves exceeds. One crore of rupees
and as the SFCs can not at any point of
time sanction assistance in cxcess of Rs.
30 lakhs to a company in section 26 of
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the SFCs Act, the share of MRTP com-
panics in the assistance sanctioned by the
SFCs is likely to be considerably less.

Wholesale and Consumer
Price Index

15. SHRI SURAJ BHAN : Will the
Minister of FINANCE be pleased to state the
wholesale price index and consumer price-

PHALGUNA 5, 1905 (SAKA)

Written Answers 66

index of cereals, tea, coffce, salt, fuel during
the (i) last week of March 1977; (ii) last
week of February 1979; (iii) 2nd week of
January 1980 and (iv) last week of Decem-
ber, 1983 ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : The desired in-
formation is given below @

Index Numbers of Wholesale Prices
(Basc 1970-71=100)

Last week Last week 2nd week Last week
of March of Feb. of Jan, of Dec.
1977 1979 1980 1983 (P)
1. Cereals 158.8 157.2 183.8 253.4 -
2. Tea 3522 202.9 245.0 462.4
3. Coffee 136.4 127.9 132.0 184.3
4. Salt 138.7 198.8 267.4 226.9
5. Fuel, Power, Light
& Lubricants 232.0 240.3 295.5 490.5
(P)-Provisional.
Consumer price index numbers are not compiled separately in respect of

individual commoditics.

Decline in India’s Share in World
Export Market

16 SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state @

(a) whether it is a fact that India’s
share in the world export market has
declined over a period of times; and

(b) if so, to what extent, alongwith the
names of items ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) and (b) India’s relative
share in woild exports was 0.41%, in 1981
as against a share of 06.4%, in 1970. Owing
to phenomenal increases in prices, the value
of world trade in crude oil and petroleum
products experienced a quantum jump in
this period, which increased the share of

oil-exporting countries in world trade. At
the same time, prices of fertilisers, chemi-
cals, manufactured intermediate and capital
poods also rose, thereby aflecting the value
of world tiade flows. On the other hand,
world trade in primary commodities and
traditional manufactures, which still con-
stitute a large portion of India’s e¢xports,
increased rclatively slowly. Hence, there
was some dechine in India’s share of world
exports.

The main items of India’s exports,
whose share in world exports declined over
the years include tca, animal feed, cotton
fabrics (woven), woven textiles (non-cotton),
lcather, iron & steel etc. As against this,
items like fish, sugar, leather manufactures,
pearls & precious stones, clothing, engineer-
ing products etc,, increased their relative
share.
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Overdrafts by States

17. KUMARI PUSHPA DEVI SINGH :
Will the Minister of FINANCE be pleased

to state :

(a) the neme of the States whose over-
drafts drawal was morc the 180 crores;

(b) whether his Ministry has asked
those States to pay off the dues by March
31, 1984;

(c) if so, whether any of thosc States
has taken steps to pay off the dues; and

(d) the details thercof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) The over-
drafts of the Statc Governments on the
Reserve Bank of India rcflect their daily
cash position and vary from day-to-day,
Their quantum can, therefore, be indicated
with reference to a particular date only. On
the basis of the overdraft position as on
17th February, 1984, no State had overdraft
mote than Rs. 180 crores.

(b) All State having overdrafts have
been generally advised to reducc/climinate
their overdrafts by the end of the current
financial year.

(c) and (d) The concerned States have
assured us that they will take steps to
reduce the overdrafts by 31st March,
1984.

Ban on Export of Cotton

18. SHRI CHHITTUBHAI GAMIT :
Will the Minister of COMMERCE be
pleascd to state :

(a) whether it is a fact that Govern-
ment have banned further export of cotton
in the country during the current cotton
ycar 1984; and

(b) if so, the_rcasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Yes, Sir. In view
of the shortfall in the production of cotton
and to cnsure availability of all varictics
of cotton in the domestic market, Govern-
ment have dicided not to allow any further
export of cotton for the present,

FEBRUARY 24, 1984

Written Answers 68

Appointment of a Committtee to
Go into the Funct ioning of
Financial Institutions

19. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of FINANCE be
rleased to state :

(a) whether Government have appointed
a committee under the Chairmanship of
Shri M. Narasimham to go into the func-
tioning of financial institutions and to
make recommendations on the question of
convertibility clauses, and if so, whether
Committce have submitted a report; and

(b) the rccommendatiaons of the
Committee and whether Government will
place this report on Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Govern-
ment had appointed in July, 1983 a High
Level Committee under Chairmanship of Shri
M.Narasimham to look into various aspccts
rclating to investments made by public
financial institutions in the assisted com-
panics. The Committee was, inter alia,
rcquired to look into the working and the
impact of the convertibility clause. The
Committee has since submmitted its Report
to the Government.

(b) The recommendations of the
Committee relate to convertibility clause,
role of nominee directors, cvaluation of
track record of assisted companies, sale
of sharcs held by financial institutions and
the apex role of Industrial Development
Bank of India. There is no proposal, at
present, to place the Report on the Table
of the House.

Target for Export of Silk During 1983-34
20. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to

state :

(a) the target set for the export of silk
during 1983-94;

(b) whether the export target set for the
year 1983-84 has been achieved; and

(c) if so, the details of the achievement ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP. A.
SANGMA) : (a) to (c) The target set for
export of silk during 1983-84 is Rs. 85
crores. This target has already been
achilved during the 10 months period (April
*83-Jan '84) with total export carnings of
Rs. 86.08 crores (provisional), thus cxceeding
the target by 1.39,.

Ban on Smoking in Acroplanes of I.A.

21. SHRI BHOGENDRA JHA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether smoking in acroplanes of
the Indian Airlincs has becn found hygenic
even for those passengers who do not
smoke; if so, the details thereabout;

(b) whether it is proposed to ban
smoking totally in aeroplancs cxcept in
toilets in exceptional circumstances; and

(c) if so, from when it is going to be
prohibited; and if not, the reasons
therefor, ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRT KHURSHEED ALAM
KHAN) : (a) Passangers are allotted seats
in the Indian Airlines' flights in the non-
smoking, zome¢ on request.  The air
circulation in the present-day aircraft has
been so designed that unhygenic conditions
do not develop as a result of smoking.

(b) No, Sir. Smoking, howcver, in
toilets is banned as it is a safety hazard.

(c) In view of (a) and (b) doecs not
arisc.

Officers of Ministry of Finance who have
Worked with World Bank or UNDP

22. SHRI SUSHIL BHATTACHARYA :
Will the Minister of FINANCE be pleased
to state the percentage of senior oflicials in
his Ministry who have worked with the
World Bank or the UN Development
Programme with the privilege of tax free
incomes during their stay and tax free
pensions for stay of five ycars 7
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : The infor-
mation is being collected and will be
laid on the Table of the House as early
as possible,

Promotions of Cadred Officials in Office of
Development Commissioner (Handicrafts)

23. CHAUHDARY MULTAN SINGH :
Will the Minister of COMMERCE be
pleased to statc :

(a) whether Cadred officials have been
given promotions in the office of the
Dcvelopment Commissioner (Handicrafts)
against rules;

(b) the action being taken to regularly
fill up such posts and the rcasons for the
delay; and

(c) the time by which regular arrange-
ments will be made in such cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A. |
SANGMA) : (a) Yes, Sir. There is onec
such case.

(b) Efforts werc made twice to fill up
the post on regular basis. but no suitable
candidate was available.

(c) The recruitment rules for the post
are under review and as soon as the same
are finalised, regular arcangements will be
made to fill up the post.

Wholesale and Consumer Prices of
Public Sector Products

24. SHR1 SATYANARAYAN JAITYA
Will the Minister of FINANCE be plcased
to state :

(a) the prevailing prices (wholesale and
consumer) and increase in them of public
sector products like coal, steel, petroleum
products, fertilizers, paper, cement and
non-ferrous metals, along with the dates of
increase during the periods : —

(i) January 1977 —December 1979
(ii) January 1980 —December 1983

(b) the amount of revenue raised at
each time by the increasc;
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(c) whether most of the increases were
before the Budget was presznted; and

(d) what would havc been the total
share in the total revenue thus raised, if
the increase was through imposition of
excise duty ctc. in which States also get
share ?

THE MINISTER OF FINANCE (SHRI
PRANB MUKHERIJIEE) : (a) and (c)
Requisite information is being collected
to the extent possible and will be laid on
the Table of the House.

(b) and (d) Upward revision of products
of public sector enterprises is usually made
to cover the rise in the cost of production
and make the units or industry viable, and
not as a revenue measure as such.

Shares of Companies Sold by Public
Financial Institutions

25. SHRI H.N. BAHUGUNA : Will the
Minister of FINANCE be plcascd to state :

(a) the names of companics registered
under MRTP Act whose shares were sold
by public financial institutions indicating
number of sharcs, their value and percentage
of total equity;

(b) whether the nationalised banks have
been writting off bad debts, if so, the
amounts written off by nationalised banks
since nationalisation ycar-wise; and

(c) whether United Bank of India had
lent huge amounts running into 200 crores
to companies which the bank is not able to
recover ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) In terms
of the provisions of the Public Financial
Institutions (Obligation as to Fidelity
and Secrecy) Act, 1983 and other relevant
statutes governing the public financial
institutions, information rclating to the
affairs of the individual constituents
cannot be discloscd. Hence, the infor-
mation relating to the names and other
details  of individual MRTP companies
whose  shares  were sold by the public
financial institutions cannot be disclosed.
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(b) A certain amount of risk of certain
debts going bad is inherent in the nature of
operations of banks. Commercial banks
including all nationalised banks make
provision every yecar out of their annual
income for mecting their liability towards
bad and doubtful debts to the satisfaction
of their statutory auditors and write off the
debts which are considered by their
management as ultimately  irrecoverable
from out of the provisions so made.
According to the forms of balance-sheet
and profil and loss account prescribed under
the Banking Regulation Act, 1949, banks
are given statutory protection form
disclosing the quantum or particulars of
bad and doubtful debts for which provision
has been madc to the staisfaction of their
auditors. Hence the information relating
to bad debts written of by the nationalised
banks cannot be disclosed.

(¢) The United Bank of India has
reported that certain loans/advances given
to conventional trade/industries and priority
sectors by United Bank of India have
developed minor irregularities for various
reasons. Such loansfadvances are under
follow-up for regularisation in normal
course or are under rehabilitation/nursing
programme. In certain cases suits have
been filed and/or decrces have been obtained
against recalcitrant borrowers.

Import and Export T[xluic between India and
K.

26. SHRI AMARSINGH RATHAWA -

Will the Minister of COMMERCE be
pleased to state :

(@) whether Mr. Norman Teblrit,
British Secretary of State for trade and
Industry, who visited India recently asked
the Indian industry to make new efforts to
increase exports to UK ;

(b) if so, the response from Indian
industry in this respect;

(¢) whether any agreement has been
made;

(d) if so, the detuils thereof; and

(¢) the present policy of import and
export with UK. 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Issues relating to bilateral cooperation in
trade and Industry wore discussed at the
recent mecting of Indo-British  Economic
Committec. Mr. Normin Tcbbit, British
Secretary of Stite for Trade and Industry
was the leader of the British delegtion.
Efforts to increase Inhian evports to
U.K. are continuing through vatious trade
promotion measures with active involve-
ment of trade and Industry

(¢c) and (d) Salient aspeets of the
proceedings at th: Indo-B.itish Economic
Committee meeting are incoiporated 1n the
Agreed Muuutes signed by the leadors of
the two delegations.  The:  prozeedings
emphasis the arcas of bilateral cooperation
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in trade and Industry to be followed by the
two countries.

(¢) There is no separate policy of import
and exports for UK.

Dcarness Allowance for Central Government
Employees

27. SHRI RAM PRASAD AHIRWAR :
Will the Minister of FINANCE be pleased
to state the dates on which Dearnessr
Allowance increases were accepted fo
C:ntral Government employees during (i)
March 1977—February 1979, (ii) March
1979 —December 1979, (iii) January 1980—
January 1984, and for which period of
price-rise, cach increase was meant 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISIINA) : A statement containing the
information is annexed.

Statement

The Requistte Information is given uas nder :

Period Date on which
Dearness

duc on

1 2

instalments  of
Allowancn:

account of price-rise.

Dates on which orders re-

became garding grant of Dearness

Allowance instalments were

issued by the Government.

3

()

March 1977-
February, 1979,

1-6-1977 : This instalment of DAL
was already sanctioned  with  effect
from 1-2-1975 consequent upon the
average index level crossing 304
points at the end of January, 1975.
The index average fell below 304
points n June, 76 and subscquently
it again crossed 304 points in May,
1977. Tlus
alredy paid with effect from 1-2-

instalment which was
1975 was however, not withdrawn
during the period the cverage 1ndex

fell below 304 points.

1-9-1977 : This instalment of D.A.
was already sanctioned w.e.f. 1-3-1975
consequent upon the index average

level crossing 312 points in February,

19-11-1977
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1975. 1In April, 1970 the average
index level fell below 312 points
and this instalment of D.A. was
withdrawn  w.c.f. 1-10-1976. As
the index average subsequently in-
creased beyond 312 points in August,
1977, this instalment of D.A. was

restored from 1-9-1977.

1-1-1978 18-4-1978
1-12-1978 9-4-1979
(iiy March, 1979—  1-8-1979 4-10-1979
December, 1979 1-11-1979 25-3-1980
(iii) January, 1980— 1-2-1980 16-6-1980
January, 1984 1-5-1980 2-8-1980
1-7-1980 3-10-1980
1-9-1980 6-1-1981
1-12-1980 6-4-1981
1-2-1981 14-7-1981
1-4-1981 21-9-1981
1-6-1981 20-11-1981
1-8-1981
1-10-1981
1-11-1981 23-3-1982
1-1-1982
1-4-1982 27-7-1982
1-6-1982 7-10-1982
1-9-1982
1-12-1982 13-4-1983
l~3-l‘)831
1-5-1983 22-9-1983
1—7-1‘)83j
1-8-1983 \|
1-10-1983 >. Orderers not yet issued.
1-11-1983
(*) 1-1-1984
NOTE :(*) This is based on the basis of the figures of All India  Consumer

Price Index for Industrial Workers on base (1960
upto December, 1983. The figures for the month of January,

1984 will become available in March, 1984.

100) received

6
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News item captioned “Pressure on
Banks to hold Loaning Functions™

28. SHRI MANOHAN LAL SAINI :
will the Minister of FINANCE be pleased
to state :

(a) whether attention of Government
has been drawn to the news item **Pressure
on Banks to hold loaning functions®
appeared in the ‘Indian Ixpress” of 21st
Januvary, 1984; and

b) if so, the details of the dircctives
that have becn sent to the banks to orga-
nise loaning functions in all major cities
the pattern of the one held in Delhi on 4th
January, 1984 when about 40,000 persons
were claimed to have becn given the credit
undcr the priority lending scheme ?

THE DEPUTY  MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : Yes, Sir,

(b) To achieve acceleration in deploy-
ment of credit and also to cieate a better
awarencss among the pcople about banks’
cfforts in assisting weaker sections to take
up self-employment ventures, and also to
motivate people belonging to weaker sec-
tions to take up productive ventures it was
suggested to the banks that they should
launch a compaign to identify beneficiaries
in a big way and holed credit disbursement
functions at various places.

Stagnation in the Grades of
Stenographers

29. DR. A.U. AZMI : Will the Minis-
ter of DEFENCE be bleased to state :

(a) how many posts of selection grade
in the stenographer’s grade were sanctioned
in armed forces headguarters and how many
of the selection gnade stenographers have
since been promoted;

(b) whethes the selection grade has
been reviewed, if so, with what results and
whether Government propose to further
sanction some morc posts to remove the
ever conlinuing stagnation in the grades of
stenographers; ¢

is aware that large
of senior  personagl

(c) whether he
pumber  of posts
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assistants have been sanciioned in the
Central Sccretariat to remove stagnation;

(d) if so, whether Government propose
to cxtend the same order to armed foroes
headquarters to remove stagnation; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEQO) : (a) 103 posts of selection
grade Stenographers grade (C) were created
in AFHQ. wod. 1.8.76. 92 of them
have since been promoted to Steno  Grade
(B) .

(b) Yes, Sir. A review was conducted
on 1.4.1981 and 65 selection Grade posts
have been sanctioned with ciffect from that
date. The next review will be due as on
1.4.1984.

(c) Yes, Sir.

(d) The position in regard to A.F.H.Q.
is being examined.

(¢) Does not arise.
Leating Companics Working in India

30. SHRI HARIKESH BAHADUR -
Will the Minister of FINANCE be pleased

lo state :

(a) the number of leasing companics
working in India and their names ;

(b) how many multinational corpora-
tions and companies falling under F.E.R.A.
have  established  leasing companies and
their investment pattern; and

(c) whether I1.F.C. Washington, an
associate of World Bank, are financing
some of the leasing companies, if so, the
total financial assistance given so far ?

THE MINISTER OF FINANCE (SHR]
PRANAB MUKHERJEL) : (a) to (c) The
information is being collected and  will be
laid on the Table of the Housc.

Food Credit to the State Governments
by Reserve Bank of India

31. SHRT G.M. BANATWALLA : wi]i}
the Minister of FINANCE be pleased to
state
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(a) whether the Reserve Bank of India
provides food credit to the State Govern-
ments for procurement of rice within the
States and any additional food credit for
inter-States purchase of rice;

(b) if so, the amount of the main food
credit and the additional food credit so
provided;

(c) the rate of interest charged on the
main and the additional food credits;

(d) whether Government propose fo
issuec policy directions to the Reserve Bank
of India to charge only a nominal rate of
interest for credits for public distribution;

(¢) whether additional food credits arc
proposed to be provided at concessional
rate of interest where the credits it utilized
not for commercial purposes but only for
subsidised distribution of rice to control
inflationary trend; and
taken in this

() if so, the steps

direction ?

THE DEPUTY MINISTER IN THE

MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yo,
Sir.

(b) The aggregate amount of Food

Credit limits including outstandings under
credit limits authorised in previous scasons
to the State Governments which are set for
adjustment, for procurcment at prices
fixed by Government of India amounted  to
Rs. 1027 crores.  The amount of credit
limits including outstandings under the 1 mits
authorised in the carlier scasons, which are
set for adjustment, for inter-state purchasces
of foodgrains amounted to Ry, 86 crores,
as on February 10, 1984,

(¢) For food procurcment operations
at support prices fixed by Government of
India and purchases from the Central pool,
the rate of interest is 12.5% .a. Credit for
puachases at prices higher than the support
prices fixed by Government of India is
charged interest at the rate of 189 p.a.

(d) The rate of interest of 12.5%7 per
annum for procurcment/distribution of
foodgrains procured at support prices  fixed
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by Government of India and purchases from
thc Central pool is alrcady a highly con-
cessional rate and there is no proposal to
reduce it further.

(e) and (f) As per the present policy,
the concessional rate of interest of 12.5%
per annum is applicable only for foodgrains
procurcment at support prices fixed by
Government of India andfor for taking
delivery of stocks from Central pool for
distribution under the Public Distribution
System.  If credit is provided for purchases
at prices higher than the support prices
fixed by Government of India for distribu-
tion under Public Distribution System, the
rate of interest is 18%, per annum.

Sanctionting of Mass Loaning
Scheme by Government

32. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to
State :

(a) whether it is a fact that Govern-
ment have sanctioned mass loaning scheme
recently through various nationalised banks
of the country

(b) if so, the criterion laid down for
the sclection of applicants for granting
loans

(¢) full details of the loans so far dis-
bursed, bank-wise, State-wise and ciategory-
wise; and

(d) details of the  loans granted to
Scheduled Castes,  Scheduled Tribes and
other weaker sections of the society ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCLE (SHRI
JANARDHANA POOJARY) : (a) Public
Scctor Banks have been advised to step up
their priority sector advances to the level
of 40 per cent of their total advances by
March 1985 and to cnsure that 25 per cent
of such advances po to weaker sections of
the society comprising small and marginal
furmers, landless labourers, tenant farmers,
and share croppers, LR.D.P. bencficiaries,
artisans and village and cottage industries,

SC/ST heneficiaries and beneficiariesof D.R.I.
Scheme. To achieve these objectives it had
been suggested to them that in specific areas
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they could consider launching special
compaigns for accelerating the tempo of
identification  of such beneficiaries and
disbursal of credit under their normal
schemes of priority sector lending. Some-
times, to crcate greater awareness among
the weaker sections about the facilities that
they can avail from banks, to motivate
them to wundertake productive ventures
with credit assistance and also to demons-
trate to the people that facilitics meant
for these groups are in cffect reaching
them, banks do hold functions where
beneficiaries rcceive bank assistance in
public. This cannot be construed asa

scheme of Mass Loanning.

(b) Viability of proposed ventures in
the main criterion applied by the banks
in assessing small loan applications.

(¢) and (d) Provisional data show that
by December 1982 public scctor bank had
outstanding priority scctor advances of Rs.
11,621 crores involving 165 lakh borrowal
accounts (Details at Annexe I to IIl). Of
these SC/ST accounted for advances of
Rs. 609 crores involving 32 lakh borrowal
accounts.

Statement—I

Public Sector Banks® Advances to Priority Sectors (as at the end of Deccmber 1982).

(Amount Rs. lakhs)

Name of the Bank/Bank-Group No. of Borrowal Amount Outstanding
. e e OCOURDS

A. State Bank of India 5100536 327408.99 o

B. Associates of S.B.1. 1487467 87505.44

C. Nationalised Banks—20 :
1. Central Bank of India 1126992 81821.75
2. Bank of India 723238 63221.06
3. Punjab National Bank 726772 80808.47
4. Bank of Baroda 855873 71162.03
5. United Commercial Bank 571699 50157.59
6, Canara Bank 1089106 61041.06
7. United Bank of [ndia 665749 30855.86
8. Dena Bank 236724 22569.98
9. Syndicate Bank 968569 54396.99
10. Union Bank of India 532841 41969.16
11. Allahabad Bank 218347 23210.38
12. Indian Bank 389075 25029.27
13. Bank of Maharashtra 174810 22909.81
14. Indian Overseas Bank 705136 34533.51
15. Andhra Bank 467284 22148.74
16. Punjab & Sind Bank 104173 19937.28
17. New Bank of India 48554 12322.76
18. Vijaya Bank 163245 12163.05
19. Corporation Bank 96690 7909.73
20. Oriental Bank of Commerce 48392 9025.56

Total Public Sector Banks

16501272 1162108.97
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(Amount in Rs. lakhs)

84

Region/State

1I.

1L

Iv.

No. of Borrowal

Accounts Amount Outstanding

L 1 o 2 3
NORTHERN REGION : 1886277 244035.37
1. Haryana 365440 46323.87
2. Himachal Pradesh 142863 8640.50
3. Jammu & Kashmir 99061 6858.19
4. Punjab 624421 84283.90
5. Rajasthan 476214 41427.97
6. Chandigarh 84758 15897.44
7. Delhi 113520 40603.50
NORTH-EASTERN REGION : 299710 13841.24
1. Assam 194329 9291.02
2. Meghalaya 17452 939.11
3. Manipur 20456 594.31
4. Nagaland 5813 920.44
5. Tripura 55934 1610.05
6. Arunachal Pradesh 20,8 213.16
7. Mizoram 1287 180.13
8. Sikkim 1361 93.02
EASTERN REGION : 2653404 141325.34
1. Bihar 874182 50994 20
2. Orissa 763271 23748.37
3. West Bengal 1012959 66418.22
4. Andaman & Nicobar Islands 2992 164.55
CENTRAL REGION : 2569026 184912.95
1. Madhya Pradesh 811745 54911.42
2. Uttar Pradesh 1757281 130001.53
WESTERN REGION : 2005070 239067.38
1. Gujarat 835926 81073.29
2. Maharashtra 1112087 151685.31
3. Goa, Daman & Diu 56153 6162.10
4

. Dadra & Nagar Hevelj

904

145.68
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1 2 3
VI. SOUTHERN REGION : 7137785 338926.69
1. Andhra Pradesh 2595860 103953.88
2. Karpataka 1553733 84056.16
3. Kerala 1118562 46021.52
4. Tamil Nadu 1808673 102329.63
5. Pondicherry 60305 2553.00
6. Lakshadweep 652 12.50
GRAND TOTAL 16501272 1162108.97
Statement—II1

Adwances by Public Sector Banks to Agriculture and other Priority Sectors and their

percentage share to Aggregate Advances :

(As at the end of December 1982)

(Rs. crores)

No. of Borrowal

Amount

Percentage of

Sector Accounts Outstanding Priority Sector
Advance to
Aggregate
Advances
1. AGRICULTURE : o
(a) Direct Finance 19198580 3954.23 12.6
(b) Indirect Finance 1337459 1150.89 3.7
Small Scale Industries* 1023295 4207.91 13.5
Road & Water Transport
Operators 387282 1141.63 3.6
4. Retail Trade & Small Business 2147601 848.44 3.7
5. Professional & Sclf-Employed
Persons 1019024 252,57 0.8
6. Education 47562 15.66 0.05
T TOTAL 16160803 11570.93 37.0
7. Housing 139600 34.46 0.1
8. Consumption 200869 15.70 0.05
GRAND TOTAL 16501272 11621.09 312

*No. of Units.

@Provisional and relate to S.B.1. Group+4-20 Nationalised Banks.
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Filling of Vacancies of Class I to IV
in Ministry of Finance

33. SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is a  backlog in
regard to the filling of vacancies of Class
I to Class 1V in various categorics of jobs
reserved for Scheduled Castes and
Scheduled Tribes in his Ministry, and if so,
the reasons thereof ;

(b) whether any efforts have beecn made
to fill up these vacancies reserved for SC/
ST; and

(¢) the time by which the backlog of
vacancies reserved for SC/ST is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRU S.M.
KRISHNA) : (a) to (c) The information
is being collected and will be laid on the
Table of the House as soon as possible.

Textile Mills in Kanpur

34. SHRI A.K. ROY : Will the
Minister of COMMERCE be pleased to
state @

Statement
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(a) the number of textile mills in
Kanpur with Government controlling the
.management or in public sector, facts
n details with names;

(b) capital invested in each of the mill
as on Ist January, 1984,

(¢) annual turnover in 1982-83 for each
of the mill;

(d) profit or loss in each of the mill,
facts in details ;

(e) whether the performance is compa-
rable with that of the private owned mills;
and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P.A. SANGMA) : (a) to (d) A statement
is attached.

(e) and (f) The performance of owned
mills is considered to be comparable with
that of the private owned mills.

(a) Mills under the British India Corporation Ltd. :

(i) Cawnpore woollen Mills (Lal Imli, Kanpur)

(ii) Elgin Mills Co. Ltd. (Two Units, Both at Kanpur)

(iii) Cawnpore Textile Ltd. Cownpore (An associate Company of BIC),

Mills under the National Textile Corporation, Ltd. :

1. New Victoria Mills
2. Muir Mills

3. Laxmirattan Cotton
Mills

4. Atherton Mills

5. Swadesh Cotton ]
Mills

Nationalised units

Managed units
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(b) Capital invested in each of the mills.

A. In respect of Mills under Bristish India Corporation :

Rs. in lukhs
(Paid up capital)

(i) Cawnporc Woollen Mills 400.71%
(ii) Cawnpore Textile Mills 60
(iii) Elgin Mills 109

*For the British India Corporation as a whole.

B. In respect of Mills under National Textile Corporation as on 1.1.1984,

(Rs. in lacs)

EQUITY

1. New Victoria Mills 409.40
2. Muit Mills 518.79
3. Laxmirattan Cotton Millls 35.00%
4. Atherton Mills 40.00*
5. Swadeshi Cotton Mi!ls B __;I0,00“i(r.-l

*Pretake over of Management investment in equity.
@For the Swadeshi Cotton Mills Co. Ltd. as a whole.

(C & D) Annual turn over in 1982-83 for cach of the Mills and Profit or loss in
Mill after taking into account interest/depreciation)

(Rs. in lacs)

Annual turn Profit Loss

over o
A. BIC Mills
(i) Cawnpore Woollen Mulls 946 — *(—467)
(ii) Cownpore Textile Mills 1015 (+10) .
(iii) Elgin Mills 250 -— (—490)
B. NTC Mills
(1) New Victoria Mills 897.93 — (—226.60)
(ii) Muir Mulls 924,09 - (—158.50)
(iii) Laxmirattan Cotton Mills 385.44 — (—589.27)*
(iv) Athcrton Mills 571 03 — (—318.29)*
(v) Swadcshi Cotton Mills 1373.33 (—509.10)*

*Provisional
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Money Donated to Asian Develohment
Bank by India

35. PROF. SAIF-UD-DIN SOZ : Will
the Minister of FINANCE be pleased to
state :

(a) whether India is donor-member  of
Asian Development Bank;

(b) if so, the amount of money that
stands donated to the Bank by India till
31st December, 1983; and

(c) the number of countries in Asia
which have bencfited from loans of the
Bank ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
India has been subscribing to the capital
stock and has also been contributing to the
Technical Assistance Special Fund of the
Asian Development Bank. As on the 3lst
December, 1983, India’s Commitment to
the subscribed capital of the Fund stood
at US$ 1161.58 million, of which US §
136.56 million represents paid-in shares and
the rest would be callable shares. OfF the
paid-in portion, US § 59.27 million is to
be paid in convertible currency and US $
77.29 million in the form of Rupee Demand
Notes.

India’s commitment to the Technical
Assistance Special Fund totals Rs. 113
lakhs for the period 1970 to 1984,

(¢) The developing member countrics
which have received loans from the ADB
so far total 27.

Appointment of a Pancl to Review Role
of Bank as a Tool for Social Justice

36. SHRI T.S. NEGI : Will the Minster
of FINANCE be pleased to state :

(a) whether Government have planned/
appointed a panel to review role of the
Banks as a tool for social justice under
Shri M. Narasimhan, and if so, full details
of terms of reference.

(b) whether as per existing polices and
directives of Government banks were not
already performing this function; and
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(c) the details of other committees
(national and international) headed by Shri
M. Narasimham at present and on which
he is a member and the time schedule given
to these committees ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) and (b) A
Committec has been constituted by the
Government in January 1984 with Shri M.
Narasimham as Chairman to examine the
principles of a possible shift in our economic
policy from physical controls to financial
conrols and other related issues and not for
reviewing the role of banks as a tool for
social justice as such. A copy of the
Notifican appointing the Committee is
laid on the Table of the House.

[Pleaced in Library See. No L-T-7678/184]

(c) Shri M. Narasimham, who is now the
Principal, Administrative Staff College of
India, Hyderabad, is also heading a “*Backup
Group” for India in connection with the
Group of Five Experts on International
Conference on Money and Finance which
was constituted to follow up the recom-
mendations of the Non-aligned Meeting
held in March 1983.

According to available information Shri
Narasimham is not the Chairman or
Member of any other Committee at
present.,

Private Sector Companies Allowed |
to issue Non-Convertible Debentures

37. SHR1 SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 1775 on 2nd December, 1983
regarding private sector companies allowed
to issue non-convertible debentures and
state the particulars of the further approvals
given by his Ministry for the issue of de-
benturcs both convertible and partially
convertible during the period 29-11-1983 to
1-2-1984 on private placcment basis and
otherwise ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : During the
the period 29th November, 1983 to
1st February, 1984 no company was given
approval by the Controller of Capital
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Issues for issuing convertible or partially
convertible debentures.

Recovery of Advances made by
Nationalised Banks to Sick Units

38. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of nationalised
banks invested in sick units in the country;

(b) the amount that has been received
back and the amount which is still

outstanding;

(c) whether there is any possibility of
the outstanding amount of nationalised
banks in sick industrial units being

recovered;

(d) whether any outstanding amount
has so far been written ofl by the banks,
and if so, the details thercof; and

(e) the steps taken to ensure recovery of
the amount from these units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
As per the information readily available,
as at the end of December 1982, the
outstanding advances of  scheduled
commercial banks to sick industrial units
amounted to Rs. 2577.62 crores (Pro-
visional). During the year ended December,
1982, 5099 sick industrial units with out-
standing bank advances of Rs. 172.49 crores
have been delcted from the list of sick

units.

(c) and (¢) Banks make all possible
efforts to ensurc the timely payment of dues
through constant follow-up by way of
periodical inspections; personal discussions
with the promoters/chicf executives of the
defaulting concerns; etc. In the case of
viable sick units, thc banks formulate a
package of rehabilitation with a view to
enable the units to turn thc corner and
repay their dues. In the case of non-
viable sick units, banks resort to recall of
advances, enforcement of sccurities and
legal remedies. These measures enable the
banks to recover their outstanding dues
cither fully or partly. Commercial banks
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including all nationalised banks make
provision ecvery year out of their annual
income for mecting their liability towards
bad and doubtful debts to thc satisfaction
of their Statutory Auditors and write off
the decbts which are considered by their
management as ultimately irrecoverable
from out of the provisions so made.
According to the forms of balance sheet
and profit and loss account prescribed
under thé¢ Banking Regulation Act, 1949,
banks are given statutory protection from
disclosing the quantum or particulars of
bad and doubtful debts for which provision
has been made to the satisfaction of their
Auditors. Hence the details of outstanding
advances to sick units written off by banks
cannot be disclosed.

Projects Assisted by UNDP

39. SHRI BALASAHEB VIKHE PATIL :
Will the Minister of FINANCE be pleased
to lay a statcment showing :

(a) list of on-going projects assisted by
United Nations Development Programme
as on 3lst December, 1983 alongwith the
purpose and cstimated cost of each
project;

(b) the territorial arca coverd by each
project; and

(c) the percentage of assistance given
by UNDP to the total cost of cach project ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (¢) A
statement  furnishing the requisite infor-
mation is laid on the Table of the House.
[Placed in Library Se. No. L.T-7679/184 ]
Regarding part (c), becaus® of exchange
rate fluctuations and also because of
subsequent  variations in UNDP  and
Indian inputs during project implementation,
the percentage of UNDP assistance varies
from time to time. Hence, the inputs of
UNDP and Government of India are shown
scparately, the former in US dollars and
the latter in rupees as have becn mentioned
in the original UNDP project documents.

Alleged Reduction in Value of

Smuggled Goods

40, SHRI R.P. YADAV : Will the
Minister of FINANCE be plcased to state :

(a) whether it is a fact that the
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Collector, Customs (Preventiv) Patna (Bihar)

reduced the value of smuggled goods,

asscssed by his Additional Collector fiom

Rs. 2,28,250/- to Rs. 28,250/- and from

Rs. 35,000/- to Rs. 3,500/ in the Muzaffarpur
Customs (Preventive) Divistonal Oflice Cases

No. 220/82 dated 24ih  August, 1952 and

No. 26p/81 dated 8th December, 1981

respectively;

(b) if so, whether the Collector.had any
jurisdiction to do so; and

(c) if so, under what authority ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI 8. M.
KRISHNA) : (a) to (¢) On 24.8.1982, used
readymade garments of foreign origin valued
at Rs. 1,28,250/- and an old truck No.
URB-657 valued at Rupees one lahh were
geized by the Customs authorities of the
Collectorate of Customs (Preventive), Patna.
The goods scized were not revalued and
the wvalue at the time of scizure was
accepted by the adjudicating authority. The
case was adjudicated by the Additional
Collector of Customs, Muzaflarpur

On 8.12.1981, a Canadian national and
a Nepalese national were appichended  at
Muzaffarpur by the Customs authoritics
with three and a half kilogrammes of charas
and charas powder along with U.S. § 300,
illicitly impotted from Nuepal, while  they
were travelling on a  londa motoreycle.
They werc arrested under the Customs  Act
and produced before the Chaef Metropolitan
Magist-atc, MusadTarpur on 9121981, vide
case No, 260/81 dated 8. 12.1981. The scized
charas was valued at  Rs. 35,000/ (at the
ratc of Rs. 10,000 per Kg.). When the
case was sent to the Additional Colleector
of Customs, MuzafTaipur for adjudication,
he was of the view that the value of charas
seized has been inflated and he  ordered that
the value of the scized charas should be
refixed at the rate of Rs. 1,000/~ per Kg. for
the purpose of deciding the competent
authority to adjudicate the case. The order
of the Additional Collector Custom,  refix-
ing the value of the seized charas was with-
in the competence of the Addittonal Collec-
tor of Customs, under the Customs Act.
Accordingly, the total value of the seized
charas was refixed at Rs. 3,500/- and  the
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casc was refered to the Senior Superinten-
dent of Customs, Muzaffarpur for adjudi-
cation.
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Exports to and Imports from Nepal

42. SHRIL.S. TUR : Will the Minister
of COMMERCE be pleased to sfate

(a) the export of goods to Nepal during
the last five years, year-wise;

(b) the import of goods from Nepal
during the same period ycar-wise;

(c) whether export is increasing; and

() il not, the rcasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The exports to and imports from Nepal
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into India for the past five years have been
of the following order :

(Value in Rs. crores)

Year Exports Imports
1978-79 57.70 13.81
1979-80 63.42 15.01
1980-81 77.98 23.61
1981-82 85.96 T6.74
1982-83 82.42 50.86
(Source : DGCI&S, Calcutta).

(c) Yes, Sir.
(d) Does not arise.
Overdrafts by States

43. SHRI GIRIDHAR GOMANGO :
SHRI K. LAKKAPPA :
SHRI AMAR ROY PRADHAN :
SHRI ARJUN SETHI :
Will the Minister of FINANCE be pleased
to state;

(a) whether his Ministry has issued any
instruction to Reserve Bank of India
1egarding overdrafts by the States and for
clearance of overdrafts;

(b) if so, the instructions therefor and
the steps taken by the Reserve Bank in  this
regard :

(¢) the overdraft position during the
year 1983-84 State-wise and the steps taken
by the States for clearance of the dues; and

(d) the measures taken by his Ministry
to check the overdrafts by the Siates so
far ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) and (b) In
accordance with the schemc of Regulation
of States® overdraflts introduced in consul-
tation with the R. B. 1. and Planning
Commission, the States are reqgired to adjust
the pace of cxpenditure to inflow of the
receipts and to avoid overdrafts in their
accounts with the Reserve Bank for more
than 7 woking days. The Overdrafts
Regulation Scheme, now in force, is as
follows :(—

(a) Tf a State Government is indebted:
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to the Reserve Bank of India for
over 45 days even within the limits
of the ways and means advance, the
position will be discussed with the
State Government initially at the
official level 1o rectify the imbalance;
and if necssary, at the level of the
Chief Minister to devise such
corrective measures as may be called
for; and

(b) As soon as any State Government
has availed itself of 75 percent of
the authorised ways and means limit,
the R.B.I. will caution the State
Government and if, despite such
caution the State Government's
account is overdrawn for more than
7, WorKingdaYs, the R.B.I. will
automatically suspend payments of
the State Government which will not
be resumed until after the ovcrdraft
has been cleared.

(c) A statement showing the overdraft
of the States as on 17th February, 1984 is
laid on the Table of the House.

(d) The Finance Minister had discussions
with the Chief Ministers of Bihar, Kerala,
Orissa and West  Bengal and Finance
Minister of Tamil Nadu with a view to
reducing/climinating the overdrafts of these
States  in a phased manner. All these
States excepting West Bengal had agreed to
furnish a plan of action to reduce their
overdrafts.  Discussions with West Bengal
arc continuing. Other than this, the
Finance Minister has written to the Chief
Ministers  of Haryana, Karnataka and
Nagaland also advising them to reduce/
eliminate their overdrafts by the end of the
current financial year.

Statement
Overdraft of States as on 17th Febiuary, 1984,

Amount of overdraft
(Rs. m (.rurcs)

State Government

1. Assam 3. IB
2. DBihar 110.02
3. Haryana 25.01
4. Karnataka 43.82
5. Kerala 127.17
6. Nagaland 14.42
7. Orissa 48.63
8. Tamil Nadu 51.93
9. West Bengal 133.20
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Loss Making Public Sector Undertakings

44, SHRI M.V. CHANDRA SHEKHAR
MURTHY :
SHRI K.A. RAJAN :
SHRI SURYA NARAYAN SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether his Ministry has convend
a meeting of all the loss-making public
sector undertakings to suggest  ways
and means of incrcasing cfficiency and
reducing their non-plan expenditurc during
the current financial yecar 1983-84;

(b) if so, whether the meeting was in
pursuance of the Prime Minister’s recent
directive to the losing public sector under-
taking to fend for themselves in the current
financial ycar;

(c) whether the Ministry has asked the
administrative Ministrics to set up expert
groups for the loss-making public sector
units under their contiol;

(d) if so, the other directives issued by
the Ministry to them; and

(e) to what extent the losing units have
improved their performance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S,M.
KRISHNA) : (a) No, Sir.

(b) In view of (a), does nol arise.

(c) and (d) In pursunance of the
observations made by the Prime Minister in
her address to the Conference of Chiefl
Executives of Public Enterprises in April
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1983, concerned administrative ministries
were advised by the Bureau of Public
Enterprises in June 1983 to constitute Study
Teams to study the problems of enterprises
which suffer from under-utilisation of
capacity and poor profitability.

(e) It is too early to assess the results.

Imbalance in Growth of Textile Industry

45. SHRI K. RAMAMURTHY : Will

the Ministcr of COMMERCE be pleased to
state :

(a) the steps being taken to correct
the imblance in the growth of textile
industry in view of the decline in the share
of the mill sector to 30 per cent in the first
six months of 1983-84, incrcase in the share
of the powerloom sector to 44.3% and the
marginal increase to 25.5%, in the handloom
scctor during the same period; and

(b) the percentage of production share
during the past three ycars among the
textile mills in the private sector, the NTC,
the power-loom sector and the handloom
sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA,) : (a) The priority sct down for
the Handloom scctor in the Textile policy
statement and the Sixth Plan is sought to
be achieved through availability of yarn,
organisation of Handloom Cooperatives and
assistance to weavers in design development,
training, marketing & modecrnisation. With
the rcopening of the Textile Mills in
Bombay, the production share of the mijll
sector is also expected to increase.

(b) A statement is enclosed.

Statement

(In million metres)

Year Mill sector Powerloom  Handloom Grand
Public Cooperative Private Total  Sector  Sector " Total

1980-81 928  — 3240 4168 4140 2680 10988
(8.44%,) (29.49%,) (37.93%,) (37.68%) (24.39%,)

1981-82 976 5 2827 3808 4547 2626 10981
(8.89%) (0.05%,) (25.74%,) (34.68%;) (41.49%,) (23.91%,)

1982-83 802 10 2320 3132 4694 2788 10614

(7.569%,) (0.09%,) (21.86%,) (29.519,) (44.22%,)

(26.27%,)




101 Written Answers

Rate of Inflation

46. SHRI SUDHIR KUMAR GIRI:
Will the Minister of FINANCE be pleased

to state :

(a) Whether it is fact that the ratc
of inflation went up from two uqd
a-half per cent in 1982 to cight per cent In

1983;

(b) the reasons for such high inflation
rate in 1983; and

(¢) the steps taken by Government to
curb the inflation rate ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b) The
annual rate of inflation in terms of the
Wholesale Price Index (on annual average
basis) was 2.5 per cent in 1982 and 7.9 per
cent in 1983. The rise in the inflation rate
in 1983 reflects the delayed after-cffect of
1982 drought. Excess liquidity in the
system relative to the growth in real income
in 1982-83 also excerbated the inflationary

pressure.

(c) A number of steps have been taken
by the Government to contain inilation,
both on the supply and the demand side.
These include, inter-alia, st-engthening of
the public distribution system, larger
releases of foodgrains, sugar and edible
oils, imports of foodgrains & edible oils,
and mopping up of excess hquidity in the
system through successive adjustment in the
cash reserve ratio. A package of measures
was also taken by the Government in
January, 1984 in order to keep the bud-
getary deficit within reasonable limit.
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Overdrafts by Tamil Nadu, Kerala,
Orissa and Karpataka

47. SHRI G.Y. KRISHNAN :
SHRI ARJUN SETHI :
SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased

to state :

(a) the names of the States which
have taken overdrafts from the Central
Government during the last three years;

(b) whether it is a fact that some
understanding has been recached between the
Centre and Tamil Nadu, Kerala, Orissa and
Karnataka regarding overdrafts; and

(c) if so, the details in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE):(a) The overdrafts
of the State Governments on the Reserve
Bank of India reflect their daily cash
position and vary from day-to-day. The
names of States who had overdrafts from
the R.B.I., can, therefore, be indicated,
with reference to a particular date only.
The States who had adjusted overdrafts on
the last working day of the financial ycars
1980-81, 1981-82 and 1982-83 arc given in
the statement laid on the Table of the
House.

(b) and (c) Discussions were held
between the Union Finance Minister and
the Chief Minister of Kerala, Orissa and
Karnataka and the Finance Minister of
Tamil Nadu regarding their overdrafts. The
Center’s endeavour has been to pursuade
the States to a gradual liquidation of their
overdrafts without seriousty jeoparadising
their dcvelopmental activities. All the
States have given encouraging assurances
that they would take adeqate action to
ensurc that the year-end overdrafts were
reduced/eliminated.

Statement

Names of States which had adjusted overdrajts on the last working
day of the financial years 1980-81, 1981-82 and 1982-83,

31.3.1981 31.3.1982 31.3.1983

B 1 2 3
1._ Assam‘ - 1. Assam 1. Assam
2. Bihar 2. Bihar

2. Gujarat
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1 2 3
3. Haryana T 3. Gujarat o w_-3._ -_h}ia;;;;;__-—_ T
4. Karnataka 4. Haryana 4. Himachal Pradesh
5. Madhya Pradesh 5. Himachal Pradesh 5. Karnataka
6. Manipur 6. Kerala 6. Madhya Pradesh
7. Nagaland 7. Madhya Pradesh 7.  Manipur
8. Punjab 8. Maharashtra 8. Mecghalaya
9. Rajasthan 9. Manipur 9. Nagaland
10. Tripura 10. Meghalaya 10.  Orissa
11. West Bengal 11. Nagaland 11.  Rajasthan
12.  Orissa 12. Tripura
13. Punjab 13.  Uttar Pradesh
14, Rajasthan 14.  West Bengal
15. Tripura
16. West Bengal

Loans to Weaker Sections of Society by
Nationalised Banks in Delhi/New Delhi

48, SHRI CHITTA MAHATA :
SHRI RASHEED MASOOD :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that loans are
being given to the weaker sections of so-
ciety by the nationalised banks under the
20-Point Programme ;

(b) whether it 1s also a fact that mass
bank loans have recently been given to
the persons of weaker sections of the
society by the nationalised banks located in
New Delhi and Delki; and

(c) if so, the details thercof and how
many persons of weaker sections of society
were given loan, the tptal amount advanced
and the criteria followed in disbursing the
bank loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Within the pri-
ority sectors a concept of weaker section
has been evolved by the Ghosh Working
Group of the Rescrve Bank of 1India. This

weaker section comprises small and margi-
nal farmers, landless labourcrs, tenant
farmers, share croppers, artisans and village
and cottage industrics, IRDP beneficiaries,
beneficiaries of DRI Scheme, Scheduled
Castes and Scheduled Tribes. Public Sector
Bank have been advised that this group of
borrowers is 1o receive 25 per cent of
priority, sector advances of public sector
banks by March 1985. Many of the schemes
being implemented for these groups of
borrowers, with the help of bank credit,
such as IRDP, SC/ST Development
Schemes, Development schemes for Hand-
looms, Handicrafts etc. arc part of the 20
Point Programme.

(b) and (c¢) Public Sector Banks and 9
of the Indian commercial banks operating
in Delhi had launched a campnign in
September 1983 to accelerate the flow of
credit to smaller borrowers. During the
course of the campaign covering Scptember-
December 1983, these banks disbursed
loans to the extent of about Rs. 16 crores
covering 40,770 borrowers.  Viability of
proposed ventures is the main criterion
which the banks are applying while deciding
applications from the small borrowers for
credit assistance.
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Wage Negotiations with Unions/
Fedrations of Bank Employees

49. SHRI E. BALANANDAN : Will
the Minister of FINANCE be pleased to
state :

(a) When Government  are  poing to
hold wage negotiations with the all India
unions/associations/federadions of the bank
employees ;

(b) whether all the unions/associations/
federations which have submutted charter
of demands to Government are going to be
called for such negotiationhs; and

(c) 1f not, which are the organisations
being left out and reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢) The
wage settlements in the banking industry
are negoliated between the Unions of
Workmen and t'e Indian Banks® Associa-
tion (IBA) which is a voluntary organisa-
tion of manazenents  of banks including
private sector banks and  forcign  banks.
Indian Banks® Association has  received
Charters of Demands from All Tndia  Bank
Employees Association  (AIBEA), National
Confederation of Baak Employces (NCBLE),
Indian National Bank Employces  Congress
(INBEC), National Organisation of Bank
Workers (NCBW) and Bank Empioy_cs
Federation of India (BEFl). The Indian
Banks' Association has already commenced
negotiations for the fowrth Bipartite Scettle-
ment with the AIBEA and NCBE jointly
and with INBEC scparately. The NCBW,
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which was a signatory to the Third
Bipartite Scttelement, has not been asso-
ciated by the IBA with the negotiations on
account of its refusal to sign the agreement
of 8th September 1983 on issues including
computcrisation and mechanisation which
had remained outstanding at the time of
sigmng the Third  Bipartite  Scttlements.
BEFI was not an uxistence at the time of
the Third Bipartite Scttlement and since it
is also opposcd to the agreement on  intro-
ductivn of computers and machines in the
banks, the IBA is yet to formulate its
stand with 1cgard  to  the association or
otherwise ol BEFL with the Dbipartite
negotiations.

Business done by IDBI in Rajsthan

51. SliR1 KRISHINA KUMAR
GOYAL : Will the Minister of FINANCE
be pleased to state :

(a) the details of business done by the
Industrial Development Bank of India in
Rajasthan during the previous years; and

(b) the amounts disbursed, advanced
and allocated for various purposes in  the
preceding years; the details thercof ?

MINISTER IN THE
FINANCE (SHRI
JANARDBIIANSA POOJARY) @ (a) and (b)
A Statement showing  scheme-wise  parti-
culars of wasistance sanctioned  and  dis-
bursed by IDBI o units located  in
Rajastiian during  the  period 1980-81 ts
1983 (July-Dec.) is attached.

THE DEPUTY
MINISTRY OF
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D.A. Sanctioned to Public Sector Employees

52. SHRI AMAR ROY PRADHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have sanc-
tioned all D.A. instalments Central Govern-
ment employees; and

(b) if so, the details thereof, and if not
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Presumably, the
Hon’ble Member is referring to the em-
ployees other than executives of the Public
Sector employacs following the Central
D.A. pattern. Instalments of D.A and
Additionnal D.A. as sanctioned by the
Central Government to its employees have
also been paid by the Managements of
these public enterprises to their employees
belonging to the corresponding category.

Items to be Imported During the Current
Financial Year

53. SHRI1 AJIT KUMAR SAHA : Will
the Minister of COMMERCE be pleased to
state the items to be imported during the
current financial year and their value
separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE DEPART-
MENT OF SUPPLY (SHRI NIHAR
RANJAN LASKAR) : Somc of the major
items of imports during the current finan-
cial year are :

Mineral fuels, lubricants and related
production,

Machinery and Transport Equipment,
Iron & Steel and non-ferrous metals,
Precious and semi-precious stones,
Chemicals and

Vegetable oils.

It is not possible to provide comprehensive
list of all items to be imported.

Foreign Trade Statistics are maintained
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for commodities which have actually been
imported. Commodity-wise data of actual
imports for 1983-84 are not available at
present.

Military Exercises by Pakistan Forces

54. SHRI P. NAMGYAL :
SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :
SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Pakistani
Army, Air-Force and Naval forces reported
to have held recently the biggest ever com-
bined military excrcise across the Indian
border right from occupied Kashmir
to Karachi and most sophisiicated
Army, Air and Naval equipements obtained
from America, China and some western
countries were used thereby endangering
India’s sccurity; and

(b) if so, the details of the various
Army, Air and Naval force equipments
used in the combined Military exercise and
steps taken to counter such threats to our
security including the C3 factors across the
borders ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Government
arc awire that Pakistani Army, Navy and
Airforce had rccently carried out their
joint annual winter cxercises. There are
also reports  that during these exercsics
some recently acquired equipment had been
tricd out.

(b) All developments having a bearing
on our sccurity arc kept under watch and
necessary mcasures arc taken to ensure the
security of the country at all times.

Inflation

55. SHRI MADHAVRAQO SCINDIA :
Will the Mintster of FINANCE be pleased
to state :

(a) whether suggestions have been
received by his Ministry for making acce-
lerated efforts to bring down the high cost
of production in industrial and agricultural
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sectors and to mop up cxcess liquidity so as
to contain the inflation;

(b) if so, the steps suggseted to bring
down the cost of production and to contain
inflation; and

(¢) Government’s reaction and responsc
thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKIERIEL) : (a) to (¢) The
Hon’ble Mcember is presumabiy refering
to the informal pre-budget tound  of dis-
cussions held in the Manistiy of Finance
with  cconomists, industrialists,  apri-
culturists and trade union lopovrs  last
month. The sugpest.ons weie of o poneral
nature and covered a wide 1anoc of  sub-
jects.  These sugeostions s also those
coming from various official  and  ron-ofli-
cial agencies from time  to time are kept
in view while formulanng policies.

Decline in Export of Coir Goods

56. SIHIRI V.S, VIJAYARAGHAVAN
Will the Minister of COMMERCE  be
pleased to state :

(a) whether it v a fact that the export
of coir products has Jochnod dusing  thi,
year;

(b) if so, the vear-wise  brcak-up  of
cxport carning. frery cour goos duitee the
last three years: wod

(c) the steps boing taken to boost  the
cxport of coir goods ?

THE MINISTER GEF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT O SUPPLY (5HRI
NIHAR RAJAN LASKAR) : (1) Yes. The
exports of Coir products in the first ten
months of 1983-81 have <hirhtly  dechimed
in comparison to the export, of 1932-83,

(b) The yecar wise break up ol export
carnings from Coir poods durene the  last
three years is given below .

Year Vialue
(n Re Crores) -
1980-81 25.55
1981-82 20.94
1982-83 26.17
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(c) The Government has taken various
measures for promoting the export of coir
and coir products from India. The publi-
city for exports of coir in the important
markets in West Europe, the U.S.A.,
Canada, and Australia have been intensified
by issue of advertisements and pamphlets,
screening of films to target audicnee, parti-
cipation in important Intcrnational fairs,
release of catalogues and other publicity
materials  in  wvarious forcign languages.
A market survey was conducted in West
Asia in April, 1983. A product adaptation
survey wis conducted with the assistance
of I'TC/SIDA in the UK and sclected West
Luropean countrics. The services of an
expert desipner from ITC  was  availed of
for picparing new  dosigns which have
potential in the import markets in West
Europe. A display of coir products has
been mranged in the Singapore Institute
ol Architects Building at  Singapore. Cash
Compensiatory Support is given (@109, FOB
value on all cxport contracts concluded on
CIF& C&T basis. With cffect from
30-11-83 a 4°, reduction in floor prices has
been granted for bulk purchase of coir
yarn and coir products.

Dues of the Department of Supply
for Supplies made to Departments/
Ministries

57. SHRI S A. DORAT SEBASTIAN :
Will the Minister of SUPPLY be pleased to
state

(a) the regionswi -~ dues of the Pepart-
ment of Supply upto December, (983 for
the supplics made to ifferent D, partments)
Ministric,; and

(b) the steps being taken to  clear the
arrears by  diflcrent Ministries/Depart-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANIJAN LASKAR) : (a) The
amounts outstanding in the records of the
following offices as on 31,12 1983 were -

(1y Chief  Controller of  accounts
Department of Supply, New Delhi—
Rs. 43.70 crores.

(2) Deputy

Chicf  Controller of
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Accounts, Department of Supply,
Bombay—Rs. 33.09 crores.

(3) Controller of Accounts, Depart-
ment of Supply, Calcutta—Rs. 8.05
crores.

(4) Controller of accounts, Depart-
ment of Supply, Madras—Rs. 2.53

crores.

(b) The Department of Supply obiains
through its Chief Controller of Accounts,
whose oftices are located at New Delhi,
Bombay, Calcutta and Madras, reimburse-
ment for the Supplies made to the Minis-
tries/Departments.

The outstandings against the Ministries/
Decpartments are being monitored centrally
at the Hcadquarters of Chief Controller
of Accounts (Supply). The concerned
Ministries/Departments have been appro-
ached demi-officially through official meet-
ings and rcgular reminders to expedite the
reimbursement on priority.

Uniform Pay Scales for Northern State
Government Employees

58. SHR1 BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :
Will the Minister of FINANCE pleased

to state :

(a) whether therc is a proposal under
the consideration of his M.inislry to uni-
form the pay scales of government cm-
ployces of Northern States;

(b) the main points discussed by the
Northern States at the Northern Zonal
Council mecting held at Udaipur recently;

and

(c) the outcome of the meeling and
the reaction of Central Government there-

to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) One of the items
in the Agenda for the Eighteenth meeting
of the Northern Zonal Council held at
Udaipur on the 6th February, 1984 was
sUniformity in pay scales—revision of pay
scales of the employees of the State

Governments belonging to Northarn Zone',
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It was agreed in the meeting that there
should be better coordination among the
States of a Zone in evolving the pay
scales of the employees, especially of com-
mon categories.

Strike by Workers of Jute Mills

59. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a delegation of the Indian
Jute Mills Association met him in connec-
tion with the jute worker’s general strike
which commenced from 16 January, 1984;

(b) if so, whether the delegation put
forward any terms and conditions for
settlement of the strike; and

(c) the steps, if any, Government have
taken or proposed to take to bring about a
negotiated settlement of the workers®
demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANIJAN LASKAR) (a) No,
Sir.

(b) Docs not arise.

(c) The Central Government is keen to
resolve the dispute over the Charter of
Demands and have the strike withdrawn
through a ncgotiated scttlement as early as
possible. However, under the Industrial
Disputes Act, the State Governments are
the appropriate authority in settling such
disputes. The Government of West Bengal
have been holding a series of bipartite and
tripartite mectings with the representatives
of the Jute mill management and the labour
unions to settle the dispute.

Discussions with State Governments on
abolition of Sales Tax

60. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of FINANCE
be pleased to state :

(a) whether any discussions were held
with the State Governments in recent weeks
in regard to the abolition of sales tax on
certain commodities; and
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(b) if so, the result of those discussions ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : (a) and (b) In
pursuance of the resolution adopted in  the
Chicf Ministers” Conference on sales tax
held on 15th February, 1981, an Expert
Committee was appointed to study the
financial implications of the proposal for
inclusion in the list of declared goods and
for levy of additional excise duty in licu of
sales tax on vanaspati, drugs and medicines,
cement, paper and paper board, and
petroleum products and the manner in which
the financial interests of the States could be
safeguarded. The proposal was, thus for
replaccment of sales tax by additional
excise duty and not for abolition of sales
tax on the five commoditics. The
Committee under the Chairmanship of Shri
Kamlapati Tripathi, Member of Parliament
subbmitted its report on 20th Janurary,
1983 which was placed on the Tables of
both the Houses on 29th April, 1983. The
Committee, in its Report had determined a
formula for the distribution of additional
excise duty on the five commoditics amongst
the States so that they might not suffer any
losses and their resource mobilisation was
not hampered.  The Report of the Expert
Committee  (Tripathi Committee) was
considered by a Conference of  Chicl
Ministers on November 2, 1983 at New
. Delhi. A large number of Chiel Ministers
indicated their acceptance of the scheme
suggested by the ‘Tripathi Committee for
introduction of additional excise duty in
licu of suales tax, in principle. Some of
the Chief Ministers, however, indicated
that they were not in a position to accept
the scheme recommended by the Tripathi
Committec. While thanking the Union
Finance Minister  for implementing the
resolution adopted by them in February,
1981, the Chief Ministers resolved that
efforts should be continued to bring about
conscnsus among State Governments on
these issues.

Grant of Bank Loans to Famllies in Delhi

61. SHRI SUNIL MAITRA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that recently at
a functions in Delhi, 40,000 families were
granted bank loans;
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(b) if so, which were the agencies that
identified the families and cstablished the
fact that they deserved such loans;

(c) whether such toans are being

disbursed on a mass scale throughout the
country; and

(d) whether such loans are being
actually disbursed through the functionaries
of the ruling party at the Centre ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
() The function  at Delhi on
4.1.1984 marked the culmination of a
campaign launched by the banks since
beginning of September 1983 to achieve
accelerated flow of credit to the weaker

scctions of thc community. Banks had
advanced Rs. 16.09 crores involving
40,770 beneflciaries  during  September-

Dccember 1983.

(b) For identification of beneficiaries the
banks have utilised their own developmental
ficld stafl. In addition, the banks also
utilised the services of social service
organisations and specialised agencics like
Harijan Sewak Sangh, Scheduled Castes and
Scheduled  Tribes  Associations, Hawkers’
Association, Rickshaw pullers” Associations,
Rchiiwala Association, Local associations
of different  mgarkets, organisations of
minority communities ctc. In the rural
arcas, the banks took the assistance of
B.D.Os. and D.RD.A. to identfy
beneficiaries under the LR.D.P. In some
cascs, for identification of physically
handicapped persons, banks also approached
Vocational  Rehabilitation Centre for
Physically Handicapped, and all India
Federation of the Deaf, New Delhi. Banks
also  considered  the appilcations of
beneficiaries  identified by local social
workers such as M.P., Members
of  Metropolitan Councial/Municipal
Corporations etc¢.

(c) The banks have been organising
such functions in different parts of the
country.

(d) While the loans are sanctioned by
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the competant authorities in the partici-
pating banks, at the public functions banks
usually arrange distribution of assistance
to a few beneficiaries by way of a token—
through the Chief Guest on the occasion.

10-Year Agreement for Supply of
Iron Ore to Japan

62. SHRI CHINTAMANI PANIGRAHI :
Will the Minister of COMMERCE be
pleased to State :

(a) whether the 10 year agrcement to
supply iron ore to Japan begins from
1984-85;

(b) if so, the quantum of iron ore
proposed to be supplied to Japan in all and
also annually under the above agreement;

(c) the name of thc mines and the
names of the port through which iron ore is
proposed to be supplied to Japan;

(d) whether price of iron orc has been
settled; and

(e) if so, at what rate iron ore is
proposed to be supplied to Japan under the
above agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) In
December, 83, a long-term contract had
been finalised between Japanese Steel Mills
and Minerals & Metals Trading Corporation
of India for shipment of iron ore from
Madras Outer Harbour (MOH) during the
next 10 ycars commencing fiscal year 1984-
85. This is a sequel to the decision of
Government of India to deepen Madras
Outer Harbour to accommodate 100,000
DWT class vesscls against vessels of 35,000
DWT loaded from MOH at present.

(b) The long-term contract provides for
a total guarantecd offtake 30 million tons
of iron orc from Madras Outer Harbour
with a minimum guaranteed quantity of 2
million tons per annum during the first
two years and and 2.5 million tons per
annum during the subsequent 8 ycars of the
contract.

(c) The ore will bc mined in the Bellary-
Hospet sector of Karnataka (including fram
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the Donimalai mines of the State owned
National Mineral Development Corporation
of India) and would be exported through
Madras Outer Harbour.

(d) and (e) It has becen stipulated in the
long-term contract that the price shall be
fixed cach fiscal year through mutual
negotiation and such price shall be fixed
in principle on the basis of compelitiveness
in the world market in terms of landed
price in Japan in comparision with those
other similar imported ores.

Disappearance of Radar Scientists Engaged in
Confidential Project

NARAIN
SINHA :

63. SHRI SATYENDRA
SHRIMATI PRAMILA
DANDAVATE :
Will the Minister of DEFENCE be pleased
to refer to the reply given to unstarred
Question No. 4010 on 16th December, 1983
regarding disappearance of Radar Scientists
engaged in confidential project and state :
(a) whether the scientist  has  been
subscquently arrested;

(b) if not, what other action has been
taken to trace the whereabouts of the
scientists;

(¢) whether Government have sought
assistance  from Interpole to  trace his
whercabouts; and

(d) if so, the details thereof 7

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) No, Sir. His
Official passport has, however, been
cancelled.

(b) The scicntist is reported to be in
U.S.A.

(c) No, Sir.

(d) Does not arise.

Detailed Project Report for Installation
of Inland Container Depot at Gauhati

, 65. SHRI SONTOSH MOHAN DEYV :
Will the Minister of COMMERCE be
pleased to State :

(a) whether it is a fact that a high
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powered working group under his Ministry
has been set up to examine the detailed
project report for installation of inland
container depot at Gauhati; and

(b) if so, thc details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
A Working Group has been set up to
finalise the details relating to the establish-
ment of and inland container depot at
Gauhati, including the examation of _thc
Project Report for the inlar?d container
depot. The Ministry of Rmiv_vays have
decided to take up work of sctting up of
the 1.C.D. at Gauhati during 1984-85. The
Project Report together with detailed plans
and estimates are being finalised by the
Ministry of Railways.

Financial aid for Self-Employment Schemes

66. PROF. P.). KURIEN : Will the
Minister of FINANCE be pleased to state :

(a) the details of steps takc}‘n to speed
up the disbursement of financial aid for
gelf-employment schemes announced by the
Prime Minister; and

(b) the total money spent so far on
these schemes with the State-wise  break-
up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Presumably the
reference is to the Scheme for the Self-
Employment of the Educated Unemployed
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Youth announced by the Prime Minister on
15th August, 1983. The details of the steps
taken to speed up the disbursements of
financial aid under the Scheme are at
Statement I.

(b) As per the provisional data avail-
able up to 25th January 1984, the banks
had sanctioned 12,998 applications for an
amount aggregating Rs. 18.47 crores. State-
wise break-up is at Statement 1I.

Statement—I

Steps taken to speed up the disbursement
of financial aid under the Scheme for the self

Employment of the Educated Unemployed
Youth.

1. The banks have been advised to
vest branch managers with adequate
discretionary powers to sanction
loans under the scheme without
refercnce to higher authorities.

2. The branch managers are to dispose
of the proposals within 14 days
from the date of their receipt.

3. Review meetings have been taken
at the Reserve Bank of India and
Government levels to sort out pro-
blems fuced in the implementation
of the scheme.

4. The banks have been advised to
convene State Level Bankers Com-
mitec and District Level Consul-
tative Committee mectings and fix
bank wise/branchwise targets to be
achieved. The Reserve Bank of
India has also issued instructions
to the banks to this effect.

Statement—II

25.1.1984.

S. No. Name of the State/

Union Territory

Progress regarding the new Scheme for Self-employment as per reports received up to

Applications sectioned by Banks

No. Amount (Rs. in lakhs)
...._._..-———-1 2 e
1. Andhra Pradesh 2519 173.06
2. Assam 874 169.12



Y21 written Answers PHALGUNA 5, 1905 (SAK A) Writer Answers {23

1 2 3 4
3. Bihar s s122
4. Gujarat 162 26.97
5. Haryana 350 54.66
6. H.P. 23 4.48
7. J&K —_ _—
8. Karnataka . 1016 168.14
9. Kerala 1298 237.33
10. M.P, 468 81.06
11. Maharashtra 329 37.91
12. Manipur - —
13. Meghalya — —

14. Nagaland —_ —

15. Orrissa 58 10.77
16. Punjab 426 54.00
17. Rajasthan 3500 500.00
18. Sikkim —_ —_—
19, T.N. 715 111.94
20. Tripura o _—
21. Uttar Pradesh 693 132.70

22. West Bangal — —
23. A & N Island —_— —_—
24. Arunachal Pradesh — v

25. Chandigarh — —

26. Dadra & Nagar Haveli — —

27. Goa, Daman & Diu — —

28. Mizoram -_ —_

29. Pondicherry 32 3.41
GRAND TOTAL : 12998 N 1846.77 o

*Data provisional.
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Demand of Indian Gift Items and Handicrafts
in Foreign Countries

67. SHRIMATI USHA PRAKASH
CHOUDHARIL : Will the Minister of
COMMERCE be plcased to state :

(a) the main gift items and handicrafts
in demand in foreign countries;

(b) the names of importing countries;
and

(c) the agencics and  organisations
engaged in promotion of export of gift items
and handicrafts and the guidance available

Statement

Major Handicrafts

export items
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for the exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.,
SANGMA) : (a) and (b) The main
handicrafts items in demand in foreign
countries  together with the names of
important importing countries are listed in
the statement atlached.

(¢c) The Office of the Development
Commissioner (Handicrafts), carpet Export
Promolion Council and Handlooms and
Handicrafts Export Corporation are engaged
in promotion of export of Handicrafts and
also render guidance to the exporters.

Important Importing
Countries

1. Whoollen carpets, rugs and druggets
including namdahs.
Artmetalwares

Woodwarces
Handprinted textiles and scarves
Imitation jewellery

Shawls as artwarcs

Zari

® N moawow

Tvory products
9. Carpets, rugs and durrics ctc., of
cotton.

10. Embroidered goods

11. Miscellancous Handicrafts

1. Belgium-Luxembourg
France
West Germany
Italy
Netherlands

Sweden
Switzerland
U. K.
USSR

11. Australia

2
3.
4,
5.
6. Denmark
7.
8.
9.
0.

12. Hong Kong
13. Japan

14. Malaysia

15. Singapore

16. Aden (SYPR)

17.  Kuwait

18. Lebanon

19. Saudi Arabia
20 US.A

21. Canada
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Promotional avenues for air-hostesses
in Air India

68. SHRI SOMNATH CHATTERIJEE :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
for air-

(a) thc promotional avecnues

hostesses in Air-India; and

(b) the number of mail and female crew
members in Air-India separately ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The following grades of posts
are available as promotional avenues to Air
Hostesses who are recruited in the grade of
Rs. 720-1050 :

(i) Senior Check

Hostess. — Rs. 720-1300
(ii) Dy. Chicel Air

Hostess. — Rs. 1100-1600
(iii) Addl. Chief

Air Hostess. — Rs. 1400-1800

(iv) Chicf Air
Hostess. — Rs. 1720-2120

Further, upto 9%, of the Air Hostesses,
on the basis of scniority subject to the rejec-
tion of the unfit, can be designated as Check
Air Hostesses entitling them to additional
allowances of Rs. 200/- over their grade
pay.

(b) The number of male and female
cabin crew members in Air India is 925 and
870 respectively.

Airbase at Gwalior

69. SHRI N.K. SHEJWALKAR : Will
the Minister of DEFENCE be pleased to

state :

(a) the details of plan of Government
to develop the airbase at Gwalior;

(b) whether Government have taken care
to provide adequate compensation to agricul-
turist and rural population immediatelyas
soon as their properties are acquircd: ang
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(c) whether there is any proposal to
provide alternative land to the farmers ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (c) In
respect of certain defence requirements,
Government have acquired some lands in
and around Gwalior under the Land Acqui-
sition Act. A sum of Rs. 59.95 lakhs,
representing about 70Y%, of the estimated
cost of acquisition, has been placed at the
disposal of the State Government for dis-
bursal to the land owners pending passing
of the awards by the Land Acquisition
Officer. No alternative land is proposed to
be provided to the farmers.

Explatation Sought by Income Tax
Authorities About Income and Wealth
of West Bengal, Chief Minister

70. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Income-
tox authorities in Calcutta have sought
explanation of income and wealth from the
Chiel Minister of West Bengal;

(b) if so, whether such demand has
also been made from the Chicf Ministers of

the other Statcs;

(¢) whether there is any proposal to
enquire into the income and wealth of Ex-
Chief Minister of Maharashtra, Bihar, U.P.
and Kerala;

(d) if so, the details thereof; and
(c) if not, the reason thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

(c) to(e) Therc is no proposal to
enquire into the income and wealth of the
Ex-Chief Ministers of Maharashtra, Bihar,
U.P. and Kerala. Enquiries are ordered in
cases where on the basis of available infor-
mation the authority empowered to order
such enquiries is satisfied that such ap
action is called for.
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Gap in Indo-Pak Missile Power

71. SHRI B.D. SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that therc is
distinctly a wide gap in the Indo-Pak
missile power and that Pakistan has an
edge over India; and

(by if so, the steps taken by Govern-
ment to cflectively meet the eventuality ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b)
Reports indicated that Pakistan has been
contracting for the purchase of sophisti-
cated military equipment including missiles
in recent years. Government have taken
note of the change in the sccurity environ-
ment and are taking adequate measures to
ensure full defence preparedness.

Amount Invested by Public Financial
Institution

72. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state the amount invested by
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the puplic financial institutions except for
sick industries to the States during the last
three years State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : On the basis
of information readily available, dectails of
amounts disbursed to industrial units by the
public financial institutions, viz. Industrial
Development Bank of India (IDBI), Indus-
trial Finance Corporation of India (1FCI),
Industrial Credit and Investment Corpora-
tion of India (ICICI), Industrial Recons-
truction Corporation of India (IRCI), Life
Insurance Corporation of India (LIC),
General Insurance Corporation of India
(GIC) and Unit Trust of India (UTI)
during the years 1980-81, 1981-82 and 1982-
83 are furnished in Stetement 1. In order
to have an idea about the amounts invested
in industrial units, exclusive of sick
industrizl  units, scparately State-wise
details of amounts outstanding against sick
industrial units as at the end of December,
1980, 1981 and 1982 are given in State-
ment T1.

Statement—I

Stratewise classification of assistance disbursed by all India Financial Institutions

PERIOD : April-March

(Rs. Crorces)

STATE 1980-81 1981-82 1982-83 _

0 23 e
Andhra Pradesh 83.44 113.24 194.54
Assam 4.87 6.28 10.58
Bihar 28.33 45.57 57.03
Gujarat 169.43 236.63 260.15
Haryana 31.26 47.98 54.06
Himachal Pradesh 9.77 22.07 24.55
Jammu & Kashmir 13.17 12.21 20.08
Karnataka 127.17 147.46 150.70
Kerala 45.00 63.91 57.66



129  Written Answers PHALGUNA 5. 1905 (SAKA) Written Answers 130
1 2 3 4

Madhya Pradesh 44.10 59.55 86.41

Maharashtra 317.77 352.60 389.96

Manipur 0.44 0.79 1.53

Meghalaya 0.84 1.20 2.22

Nagaland 0.50 0.88 1.83

Orissa 31.56 46.12 74.09

Punjab 49.31 69.62 82.37

Rajasthan 76.33 79.99 119.78

Sikkim 0.25 0.07 0.27

Tamil Nadu 153.23 173.26 207.29 '

Tripura 1.61 1.49 3.19

Uttar Pradesh 108.43 142.11 134,71

West Bengal 89.26 122,90 98.01

Union Territorics 43.11 55.95 86.10
1429,37%* 2117.11 o

TOTAL

**[ncluding assistance of Rs. 20 lakhs disbursed by 1DBI to Bhutan.

Stutement—TI1

1801.88

Statewise details of amount ouistanding from Sick Industrial Units in the directl y
assisted portfolio of all India Financial Institurions.

(Rs. Crores)

State Amount Outstanding as at
o _”E_n_d c_)f December
1980 1981 1982
1 2 3 4
Andhra Pradesh 18 06 20 ;ﬁ_ - “3'4—8(;“—"”"——
Assam 42.67 35.00 40.94
Bihar 12.94 20.54 35.98
Gujarat 8.00 24.98 36.72
Haryana 24.56 22.71 27.99
Himachal Pradesh 2.69 2.78 3.50
Jammu & Kashmir —_ 1.58 1.69
Karnataka 15.54 32.04 43.95
Kcrala 44.42 26.78 37.99
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1 2 3 4
Madhya Pradesh 1570 5:35 6.90
Mabharashtra 58.42 61.95 80.28
Meghalaya 5.03 5.03 7.08
Nagaland 0.69 — ——
Orrisa 7.54 6.65 8.48
Punjab 4.38 8.23 9.82
Rajasthan 5.03 4.95 7.43
Tamil Nadu 11.86 24.98 41.26
Uttar Pradesh 26.01 36.41 55.78
West Bergal 20.66 38.18 108.12
Union Tertitorics 1.67 9.79 12.43

TOTAL 325.87 388.79 601.23 -

(1) Data for the year ended December 1980, 1981 relate to only three institu-

tions viz. 1DBI, IFCI and ICICL.

(2) Data for the year ended

IRCI, LIC, GIC and UTL

At w90 & A AR

73. ®t TRATY QIAHT AEAT
it HFA URY Aoy
wit fasa wAT araa
Fqr fasr WY @@ AR A g1 AT
f

(%) #m 39%71 eWIA 26 FA3H, 1984
F qgVIIA FrgEn A} ®T0 & STelr A1
ngwifma giraw anraT 1y o0z
w1 & giz g, A1 Zo @1 ° 9vF0 ) a0
gfaf=ar &;

(@) @ At a7 2@ & e o
q e |, A R0 qAF AT AT O
g

(7) ;a1 sa AwE A a‘f qridue

December 1982 relate to IDBI, T1FCI, ICICI,

frarfeal grar ass & 53 am g3
wrEry safFr ot g & wivd qp ar
W|E; HX

(7) #a1 =7 Ay ¥ oF fyew
afadar afv oF frey Danlar ot 397
97 9% AT € AT gfg gf, a1 g8 aiv {
FT AT AL AL 27

fam wea & gu-west (s @A
gqardt) : (F) A () wradg @sEg gra
Ifeafaa =1 27 999, 1984 %
AFWITA 213%q |/ 9F WA gan a1 1 Fodly
1 2 (Yo A1o ato) & wrw faeey
N7 q9E H 100 T gEaad & rey
FLAT A & qFT FX 7 avafyd [}
aiae 35 fF a0 & v =leg aafaqal
F1 freaaz fwar nar @ 1 zad a@ama, 19
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fageaz, Mz 24 fadras, 1983 1 qvas
& gfear fawmr &1 stquy aar (4o
wio o) A 100 TIT HeAIA & el
F3d) Az 1@y s afvafaa s@ & fao
=17 anfFAar &1 {agAne faar g faqw @
uF fhew srfadar & 1 avad #t age gfaw
SYBY H S 21 A3%AT, 1983, A aqFfaq
feen gan i qrafrag @ safsagi &
fadg 1 100 w90 qegad & Tl FIEG!
M FY 1Ay aar qfcarfaq T2 & gF 4
fazgarT fwar

aqifa, Fegig wi= &0 3 FTqorEy H
2 9T AT 100 &I qeqqd F Hvg ATl
FT AN A8 THT 2 |

aar @t F1A7 g fof wedia dia sg
aYx gt qfaa g @ oo o aF
AT ® OHT AT JA FLAT AR &
fantm &1 &na gigdoe § faar stag aT @
T ATHAL 1 T F AT @S

Contracts entered into by Department of
Defence Supply

74. SHRI MOOL CHAND DAGA :
Will the Munister of DEFENCE b: pleased
to stale :

(a) the number of contracts, the
Department of Defence Supply entered into
during last three ycar-wise break-up and
the among involved in  cach year in  each
case; and

(b) in how many cases, disputes have
arisen and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Valuc of contracts
cntered into during the last three years is
as follows :

Rs. 73.89 crores
Rs. 84.08 crores
Rs. 78.46 crores

1980-81
1981-82
1982-83
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Since no cuse was referred to Arbitration
Vide (b) below, it may not be useful to
provide statistics regarding the number of
contracts entered into and the amount in-
volved in each case. Besides, the labour
involved would be voluminous and time
consuming.

(b) No case was referred to Arbitration
in respect of contracts placed during  these
three years.

Textile Mills under N.T.C. in
Marathwada Region

75. SHRI UTTAM RATHOD : Will
the Minister of COMMERCE be pleased to
state :

(@) the total number of textile mills
under National Textile Corporation in cach
State ;

(b) the number of them are situated in
Muarathwada region in Mauharashtra;

(¢) whether it is a fact that some mills
in Murathwada have got lands for putling
up other plants in view of the backward-
ness of that region and availability of raw
material; and

(d) il 50, the action Government con-
template to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (4) There are 103 nationa-
lised teatile mills and 22 managed textile
mills under NI'C at present. State-wise
break-up of these mills is as under :

State/UT No. of Mills
Nationalised Managed

1 2 3
Andhra Pradesh 6 —_
Karnataka 4 e
Kerala 5 -
Delhi 1 —
Punjab 4 e
Rajasthan 3 1
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1 2 3
Gujarat 12 —
Madhya Pradesh 7 —_
Tamil Nadu 14 —
Maharashtra 22 13
Pondicherry & Mahe 2 1
Uttar Pradesh 3 6
West Bengal 14 1
Assam 1 —
Bihar 2 —
Orissa 1 -

103 2

(b) Two mills are  situated in Marath-
wada region of Maharashtra.

(c) and (d) Thesc mills have some sur-
plus land but there is no proposal at
present to set up any new industrial unit
on the surplus land.

Recession in Textile Industry

76. SHRI T.R. SHAMANNA : Will
the Munister of COMMERCE be pleased
to state

(a) whether it is not a fact
is recession in textile industry;

that there

(b) whether experts are of the opinion
that rationalization; and modernization
of machinery alone can check recession;
and

(c) the action Government
to take to control recession
Industry ?

propose
in Textile

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) According to available in-
formation, the per capita
has increased compared
year.

consumption
to the previous

(b) Rationalisation and modcrnisation
of machinery could help in making the
products cost competative.
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(c) The necds of the industry arc kept
under constant review and corrective
measures taken whenever necessary.

Cases of Bungling in the Grant of
Loans to S.C. und Weaker Sections

77. SHRI K.T. KOSALRAM : Will the
Minister of FINANCE be pleased to state :

(a) the action taken on the Prime
Minister’s statement at the mass rally of
Scheduled Castes and Tribes at Ram Lila
Ground, Dethi on 30th Junuary 1984 that
some cases of bungling in the grant of loans
to Scheduled Castes and weaker section
have come to her notice; and

(b) the details of guidelines of issued to
banks in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) and (b)
The Prime Minister had referred, in a
gencral  way to lags in implementation
preventing the accrual of a larger benefit of
credit schemes to people of SC/ST
communitics in her speech at Ram Lila
Grounds on January 30, 1984. Obser-
vations of Prime Minister about the lack of
proper and speedy implementation of the
credit schemes for SC/ST borrowers have
been brought to notice of the Chief
Exccutives of the public sector banks and
they have been asked to expeditiously
review the functioning of their ficld level
stall in this regard and ensure speedy and
proper implementation of specific viable
arca credit schemes for the benefit of
SC/ST communities.

In order to ensure that the share of the
SC/ST communifics in the priority sector
lending activities of the banks is enlarged,
banks have been asked to specifically direct
their field level stafl to make special  efforts
to identity borrowers belonging to SC/ST
Communitics, to evolve viable schemes in
areas of economic activity to which these
communities  arc accustomed and to
scrupulously observe the guidelines of the
Reserve Bank regarding adequacy of credit,
reasonable terms of repayment and relaxed
norms of margins/sccurity. Banks have
also been asked to include cvaluation of
the work done for increasing credit flow to



137 Written Answers

weaker sections of the community, parti-
cularly to the SC/ST borrowers, in the
evaluation of the work done by Regional
Managers/Bank  Managers/Ficld  Officers.
At the Zonal and Hcad Office also specific
responsibility is now to be placed on
specific officers to oversee the cfforts being
made by the branches to assist viablg
ventures of SC/ST borrowers.

The banks are endcavouring to achicve
larger flow of credit to SC[ST borrowers
through active participation in special
programmes such as the integrated Rural
Develo pment Programme. However, some-
times I'ags in implementation do occur on
accoun of various reasons. Whenever
complaints in this regard are received by
the Government, they are followed up with
banks and State Govls. for corrective action.

State  Governments  have also been
advised to scet up Block level Advisory
Committees which will help State agencies
in the identification of beneficiaries of
1.R.D.P. and also help nationalisced banks
in its imlpementation. They are also
expected to consider and advise as to how
to remove bottlenecks in the smooth flow
of credit and follow up the various schemes
taken up to help the poor under 1.LR.D.P.
Similarly, at Distict-level also  State
Governments have been advised to constitute
Sub-Groups to look into the gricvances of
the borrowers and to redress them to the
extent po sible.

Settlement of Industrial D.A. Formula for
Public Sector Employees

78. SHRI M. .M. LAWRENCE : Will the
Minister of FINANCE be pleased to state :

(a) whether  Government  are aware
about the mounting discontent among the
employces of public sector undertakings
over the non-scitlement  of reasonable
demand of Rs. 2 per point in the present
Industrial D.A. formula; and

(b) if s0, the steps taken for an early
satisfactory settlement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S.M.
KRISHNA : (1) and (b) The Tripartite

Committee constituted for the review of the
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DA formula for employees of the Public
Sector is continuing its  deliberations.
During discussions, Trade Union 1epresen-
tatives have indicated that Public Sector
cmpolyees  were  anxiously awaiting the
recommendations of the committee.

QI &Y BIAGT & J1 H WISy
foig a% % fkae

79. Sito AW FAIX Agav
1 aTg AZT AT
ot Tfasz aat
#a1 faq weslt ag G919 A FIT HGA

fa -

(%) F10 wdg (99 IFITA
# a7 feaiE gwifer F1 2;

(=) alz gf, 1 Ia%y gex aiF Fa1
g

() #31 fx712 wag sgrang 5
ag & 174 I Qieral & Figal 7 a[fa =g"§
2 alz

(=) afz &f, atamai 29 3fg
F1 AFT & [0 4IHT 10 341 3717 fg
qm g ?
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1982-83 (F1E-97) & fan &Tdr
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JeTIEA § FHI 952 g1 &, al @ faa
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wArA F gasiwl § fada o7 T3 &
gAFI® § Ieqadr afg g wrasg N
fofasdr ad v dwua gt b afga
FACE
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S fFm 3 (s uarg qfraq %
Qi g8 AT 1Al 9T 930 3 I
# Y qiat & mig-ng Jad 91 9§ 9
AT F1 @y AFSAF  fFA0r gorAr
& giegw O A RS A @E A,
N AT qEi AT AL G FA
AT AFeqqeAI K1 FUITAT AFFRT $19-
AFardl & 4IET  afEwT 9l 4 A%l
argen &t anzar st anfea @ mad
1984 % 5TTI7 . Aglgw ®T 4 AT 970
€ (F0g g awn 7w o R
FAAN FTA A WA AT G-

qIFT &Y 7 AT AT qiAd g
faazor

WIAT HY-sq e qt & wri-faenza ax
wiraa ftad a® 1 w7 9 faw
gae) fratd—1982-83 (garg-ai)
F 7Eq

— awEAfa® AT A U (98 1-82 AN
50 afdwa €1 afg Y gaarw 2,
gfama 1 afg g2 alg 4 sz @
AN &1 20 iy i A feafoad
T O TR Y TSt RAT ZiAr

g

— ANAfax semza & afg ) avu
W FAY gE el ag 1981-82
73 sfamaalgx & 297 aw &
ag o #ad 3.3 gl=ma @ af)

aflg &Y T H il F T JAT-HAT

FEBRUARY 24, 1984

Written Answers 140

wYefrs aqal & fan aar-s §

— a9 1982-83 & 1A FyuAI A 7.5
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¥ tua s &t ag 2,5 dfgud &
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~- wil wafg & Ywa yar sy #
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LD.A. Loan

80 SHRI1 BRAJAMOHN MOHANTY :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of loan sanctioned for
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India by International Development Asso-
ciation for the year 1982-83;

(b) whether India has projected for
loan of 12 billion dollars for the period of
threec years from 1984 and at least 4.8
billion dollars were anticipated to be
available from 1.D.A.;

(c) whether the loan transactions with
I.D.A. are likely to be reduced on  account
of sharing with China; and

(d) the reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) (a) For the
World Bank fiscal year 1983 (from Ist July
1982 to 30th June, 1983) the IDA approved
a commitment of assistance of US § 1063
million.

(b) and (¢) The management of Ineter-
national Development  Association (IDA)
had project a figure of 12 billion as a
possible size for the 7th Replenishment
covering the three-year period FY  [Y85-87,
which did not nuiterialisc.

In  view  of  the reduced resources
available with the IDA for lending and
because of the expansion in the bortowing
community, India’s share has declined.

(d) Government are taking all possible
steps to ensure an adequate of share of
IDA funds.

I.A. to Double Air TrafTic by 1990

81. SHRI KAMAL NATH :
SHRI G.Y. KRISHNAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state @

(a) whether air traflic to be handled by
Indian Airlines is likely to be  doubied
by 1990;

(b) if so, whether Indian Airlines have
planned to purchase more aircraft and

construct more airports and terminals
during the next five years; and

(c) if so, the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) An annual rate of growth of
10%, upto the year 1990 is anticipated.

(b) and (c) Indian Airlines propose to
augment their fleet of aircraft to meet the
growing traflic nceds. They are in the
process of evaluating several types of  air-
craft of varying size and range. A final
decision on the type and number of aircraft
to be acquired has not so far been taken.

The construction and development of
domestic airports including terminal build-
ings is the function of the Civil Aviation
Department.  Action has been initiated by
the department to draw up a plan for the
development of airports in the 7th Plan
period to meet the operational requirements
of the aiinlines,

Impact of Increase in Coal Prices
on Price Level

82. SHRIMATI SUSLLELA GOPALAN :
Will the Minister of FINANCE be  pleased
to stale @

(1) whether Government are  aware
about the fact that the  increase of coal
price announced by the Center will have a
considerable impact on  price levels since
the transport, fuel, industry and power
seetors will have to bear  the  additional
cost: and

(b) the reaction of Government there-
to?

TIHE MINISTER OFF FINANCE (SHR1
PRANAB MUKHERILE) : (1) and (b)
Coal price adjustments were  made with a
view to improving the viability of the in-
dustry, and cover the substantial increase
in input costs includIng higher wage cost.
While the increase in coal prices is likely
to have an impact on user industrics, the
economy is also cxpected to  benefit from
higher production and more eflicient use of

coal.
Shortage of Small Coins

83. SHRI ANANTHA RAMULU
MALLU : Will the Minister of FINANCB
be pleased to state :
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(a) whether Government are awarc that
there is a shortage of small coins in the
country particularly in rural areas in the
Southern State; and

(b) if so, the steps Government have
taken in view of the public inconvenience
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) Govern-
ment are awarc that therc is a genceral
shortage of small coins and it is being
experienced more in Industrial/Commercial
Centers. Howcever, no  complaints about
shortage of small coins [rom rural arcas in
the Southern States have been received.

(b) Owing to constraints in the capa-
city of the 3 Mints located at  Bombay,
Culecutta and Hyderabad, it has not  been
possible fully to meet the requirements of
small coins. Howcver, steps are being
taken to increase production in o the  three
Mints to meet the growing requirements of
coins. With a view to step up production
of coins an Incentive Scheme has  been
introduced in the Bombay Mint with effect
from 28.12 81. A simular seheme has been
introduced in the Hyd:eabad Mint with
effect from 84 1983 and m the Caleutta
Mint with cffeet from 4 7.1983. The num-
ber of working hours per week per shift bas
been increased  [rom 48 to 54. New coin-
ing presses  have been ordered  for  the
Hyderabad Mint 1o <trengthen coiming
capacity. The 20 paise com has also been
reintroduced o as to reduce  the demand
for ten paise coins.  As o result of these
measures, it is expected that production of
coins will be at least  about 1050 mullion
pieces tn T983-84 agaunst 600 nullion pieces
In 1982-83 and 525 mullion picees in 1981-
82. Actual production during the first 10
months of 1983-84 has been 851,58 million
picces as against 53949 million pieces
during the corresponding  period in
1982-83.

As a long term measure, it has  been
decided to introduce a second shift in the
Calcutta Mint which s expected to
yicld an additional 360 million pieces per
annum,
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Take-over of the Management of
More Textile Mills

84. SHR1 MAGANBHAI BAROT :
SHRI CHITTA MEHATA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the reports in the news-
papers dated 29 January, 1984 stating that
he has said that Government are consider-
ing the taking over of the managements
of about twenty Textile Mills is correct;

(b) whether it is also correct that this
includes taking over of the (i) Monogram
(ii) Masdern (iii) Bhalakia (iv) Ahmedabad
Manck Chowk (all mills of Ahmedabad)
two mills of Baroda and Maharana Mills
of Porbandar;

(¢) if so, whether any time limit has
been fixed, details thereof;

(d) whether Government are aware that
two more mills viz. (i) Sahyog (i) Prasad
(both mills of Ahemdabad) are closed
and more mills are giving closure  notices;
and

(c) the steps Government are propo-
sing (o stop this and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT  OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) : (a)
No Sir.

(hy and (c¢) Does not arise

(dy As perinformation available  with
the Government Sahayog Mulls and Prasad
Muls are closed with effect  from 15.1.1984
and 12.1.1984 respectively.

(¢) A Gruup of Officers is  going into
the problems  of these mills to  envolve
proposals for their  rchabilitation and
revival,

Amount fo be Lent by Nationalised bank to
the Weaker Sections of the Society

85. SHRI M. RAMANNA RAT : Wil
the Minister of FINANCE be pleased to
state :

(a) the total amount of money the
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nationalised banks are expected to lend to
the weaker sections of the society for the
year 1983-84;

(b) whether the scheme has been pro-
perly advertised and published to educate
the deserving people to come forward to
get the benefit of the scheme:

(c) the amount distributed in Delhi
and the total number of applications for
the loan in Delhi and the number selected:
and

(d) whether Government have received
any complaint, if so, the naturec of the
complaints ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) and (b)
Public Sector Banks have been advised to
endeavour to enlarge the flow of credit to
the viable ventures of the weaker sections
of the community. A concept of weaker
sections, comprising small and marginal
farmers, landless labourers, share croppers,
tenant farmers, Scheduled Castes and
Scheduled Tribes, D.R.I. Scheme bene-
ficiaries, I.R.D.P. beneficiaries; artisans
and cottage and village industries has been
evolved within the priority scctors and the
public scctor banks have been asked to
ensure that this group accounts for not less
than 25 per cent of their total priority
sector credit by March 1985. As per quick
estimates, weaker sections had received Rs.
2475 crores involving 99.3 lakh borrowal
accounts or 19.3 per cent of the priority
sector advances of the public sector banks
by September, 1983. Banks arc¢ participating
in schemes such as I.LR.D.P. or those for-
mulated by SC/ST Development Corpora-
tions in the States. In other areas of
credit deployment to weaker scctions also,
the banks arc evolving specific programmes,
identifying beneficiaries and extending
credit assistance.

(c) States-wise details of public sector
banks® priority sector advances to Weaker
sections have not yet become available.

(d) Complaints about various aspects
of the implementation of the policies are
received from time to time. These are
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investigated for corrective action, whenever
called for,

Export Expansion of Non-Traditional
Items to African Countries

86. SHRI K.A. SWAMI : Will the
Minister of COMMERCE be pleased to
State :

(a) whether any serious and systema-
tic surveys were conducted for export
expansion of our non-traditional items to
the African countries;

(b) if so, the efforts made to cultivate
those gonsumption centres;

(c) the actuals so exported:;

(d) the details of foreign exchange
carned therefrom; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHR1
NIHAR RANJAN LASKAR) : (a) and (b)
Yes, Sir. To promote India’s exports to
African countries, an ‘Africa Plan' has
been drawn up and  export targets have
been fixed. Separately surveys have been
undertaken by organisations like Indian
Institute of Foreign Trade to identify
items, including various non-traditional
items which have an export potential.
Concerted cfforts are being made (o make
trade and industry in Africa and India
awarc of the possibilitics of trade and
project cooperation.

(c) and (d) The exports to African
countries for the last three Years are as
under :

Rs. in crores
1980-51 435.15
1981-82 473.93
1982-83 378-57

No separate statistics are maintained for
traditional/non-traditional items.

(e) Does not arise,
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Out-Dated Hindi Version of Programme
Distributed in Press Enclosure on 26th
January, 1984.

87. SHRIMATI KISHORI SINHA :
Will the Ministers of DEFENCE be pleased
to state :

(a) whether it is a fact that Hindi
version of the programme distributed in the
press cnclosure on the 26th January 1984,
was out-dated;

(b) whether the programme mentioned
that the President of Nigeria would be the
Chicf Guest: and

(c) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DLO) : (a) to (¢) A printing crror
had crept into the Hindi version of the
programme at one place. The English
version, which was circulated  simulta-
neously, however, did not contain any such
error.  As soon as the error was noticed n
the Hindi version, it was withdrawn.

Stoppage of Payment of Overdrafts to States

88. SHRI CHITTA BASU : Will the
Minister of FINANCE be pleaséd stat

(a) whether the Reserve Bank  of India
has recently been asked to stop the payment
of overdraft to some State Governments;

(b) if so, whether some way out has
since been found out 1o enable the Siate
Governments concerned to  tide over the
crisis; and

(c) if so, the details thereof ?

THE MINISTER OF FINANCE (SHR]
PRANAB MUKHERJETI) : (a) The Reserve
Bank of India has reeontly been advised to
stop the payment of West Bengal Govern-
ment il their overdrafts exceeded Rs. 187
crores for seven continuous days.

(b) and (¢) The State Government have
since then reduced their overdrafts to an
appreciable extent.  Discussion are conti-
nuing between the Center and the State to
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work out a viable rlan so that the develop-
mental activities are not jeoparadised.

Sub-Standard Supply of Pulses for
Jawans by NCCF

89. SHRI SURYA NARAYAN
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government arc aware that
about 66 metric tonnes of pulses supplied
for Jawans by the National Consumer
Cooperative Federation was found to be
substandard;

(b) whether the Army
rejected these cereals:

Headquarters

(c) if so, the details thereof:

(d) further action taken in the matter;
and

(c) what other items are reccived for
Jawans from NCCF ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEEENCE (SHRI K.P.
SINGH DEO) : (a) to (c) Analysis of 66
tonnes of Dal Arhar tendered by the
National Cooperative Consumers’ Federa-
tron of India Ltd. (NCCF), New Delhi by
Composite Food Laboratory. Dulhi revealed
a higher  moisture  content than  the
prescribed limit. Considering, however, that
the moisture content was only marginally
higher, the consignment was accepted by
Army Headquarters on price reduction.,

(d) No further action s required to be
taken in the matter.

(¢) No other items except dals have, so
far, been procured by the Army Purchase
Organisation from the NCCF.

Workers’ Participation in the Management of
Textile Mills

90. SHRIMATI GEETA MUK HERJEE H
Will the Minister of COMMERCE be
pleased to state :

(a) whether any steps have been taken
to have workers participation in the
management of textile mills: and
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(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P.A.
SANGMA): (a) and (b) Forums for
Workers® participation in industry at shop-
floor plant levels have been set up in 70 out
of the 103 nationalised units of NTC. A
new scheme for Management Committecs
which cnvisages increased labour partici-
pation in all vital areas of management, has
also been introduced in seven mills of
NTC.

%1 Z120 A frarl # wo
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Wholsale Price Index

92. SHRI N.E. HORO : Will the
Minister of FINANCE be pleased to state :

(a) Whether attention of Government
has been drawn to the *Hindustan Times,
of 9th January, 1984 that the official
wholesale price index for all commodities
(base : 1970-71=100) for the weck cnded
Dccember 24 stood at 318.7 (provisional),
as against 318.0 (provisional) for the last
week; and

(b) Whether it is a fact that at this
level, the index recorded a raise of 0.7 per
cent as compared to the previous week ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) Yes Sir.

(b) The Wholesale Price Index for all
commodities (base 1970-71=100) for the
week ended 24th December, 1983 stood  at
318.7 (provisional) marking a rise of only
0.2 per cent over the previous week and
not 0.7 per cent  as mentioned by the
Hon'ble Member.

Amendment of Section 35CC of
Income Tax Act

93, SHRI MOTIBIAI R. CHAUDHARI :
Will the Minister of FINANCE be pleased
o state :

(a) whether some  private  sector
companies  have  been found to have
converted  profits into private assets by
creating bogus trust ;

(b) if so, the particulars of such
companics; and

(c) whether in the light of such cases,
Government propose to amend Section 35CC
of the Income Tax Act in order to eliminate
such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (¢) Under the provisions
of section 35CC of the Income Tax Act,
1961 companies and cooperative socities are
allowed deduction from taxable profits in
respect of expenditure incurred by them on
any programme of rural development,
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provided the said programme is approved
by the prescribed authority. For this
purpose presctibed authority consists of
designated Commissioners of Income Tax as
Chairman and an officer of the State
Government not below the rank of Secretary
as its Member.

With a view to preventing possibility of
misuse of the provisions of Section 35CC,
the Finance Act, 1983 has inserted a new
proviso to sub-scction (1) of the said Section
to the affect that the prescribed authority
shall not approve any programme of rural
development unless such programme falls
within the class or category of programmes
of rural development specified by the
Ccentral Government.

Management Expenses in L.I.C.

94. SHRI RAVINDRA VARMA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a sum of
Rs. 22.50 crores was reserved and credited as
management expenses in the annual report
of the Life Insurance Corporation of India
for the year ending 31 March, 1983;

(b) if so, the break-up thereof year-wise
and sub-head wise; and

(c) whether the Audit has made any
comments thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
Certain  provisions were made in the
accounts of the LIC fot the years 1979-80 to
1981-82 on the basis of proposals regarding
revision of scales of pay and allowances of
its employees. As the proposals were not
implemented, entries relating thereto were
reversed in the accounts for 1982-83, as
stated* 1n a note recorded by the auditors
below the Revenue Account for 1982-83,
Details of the provisions in question are
given below (—
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(In crores of Rupees)

Year Salaries LIC’s Staff
etc. contribution Medical
(includ- to P.F. and and other

Total

ing allo- Pension expenses
wances) Fund
1981-82 3.49 1.79 0.22 7.50
1980-81 5.49 1.79 0.22 7.50
1979-80 5.49 1.79 0.22 7.50
Total: 1647 537 0.66  22.50

*Page 63 of printed accounts. A copy of
the Twenty sixth Annual Report of the
Life Insurance Corporation of India was
laid on the Table of the House on 13th
December, 1983.
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Ban on Export of CTC Tea

97. SHRI DAULAT RAM SARAN :
SHRI TRILOK CHAND :
SHRI JAIPAL SINGH
KASHYAP :
Wil the Minister of COMMERCE be
pleased to state :

(a) whether export of CTC tea was
banned by Government at a time when the
world price of tea was sky high;
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(b) if so, the recasons therefor stating
the estimated loss in foreign  exchange
carnings as a result thercof; and

(c) to what extens! ban on the export
of tea has reduced the  domuestic price of
tea ?

THE MINISTER OF STATE IN THE
MINISTRY OFF COMMERCE AND I[N
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to (c)
With a view to checking the rising trend in
tea prices in the domestic market occa-
sioned by use m World  prices and  ensur-
ing availability of  teas  at  reasonable
prices to the common  man, the Govern-
ment, after carefully considening  the vari-
ous options avallable, decrled  to impose
a ban on expott of those categones of CTC
teas which are most widely cosumed within
the country.

Export carnings during 1983 are esti-
mated at Rs. 523.70 croies on 209.14 M.
Kgs. as compared to Rs. 35543 crores
on 189.8 M. Kus. during the previous
year.

The prices of CTC teas at Caleutta and
Cochin auctton centies have declined by
around 23 5%, and 1495 respectively during
the post ban period.
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Abolition of Sales Tax

100. SHRI NAVIN RAVANI : Wil
the Minister of FINANCLE be pleased to
state :

(a) the latest positon  in regmid to
the abolition of sales tax in the country;

(by whether 1t s o fact  that  there s
a great  demand  to abolish  sales  tax
system n the country  and  introduce

excise duty; and
(c) if so, the details thercof and  the
action tahen by Government thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) There has been a
long-standing demand by the uade, in-
dustry and general public for basic reform
in the sales tax stiucture in the country.
As sales tax 15 a State subject of taxation,
any reform in the Sales tax system can be
undertaken only in consultation with and
with the cooperation of the States. A con-
ference of Chicl Ministers  was therefore
convened 1n October, 1980 to consider the
matter in all its aspects and as a  follow-
up, another Conference of Chief Ministers
in February, 1981 was convened to consider
the matter. In terms of the r -olution
adopted in the latter Conference, an
Expert Committee was appointed (o study
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the financial implications of the proposal
for inclusion in the list of declared goods
and for levy of additional excisc duty in
lieu of sales tax on vanaspati, drugs and
medicines, cement, paper and paper board,
and petioleum products and the manner
in which the financial interests of the
States could be safeguarded. The proposal
was thus for replacement of sales tax by
additional excise  duty and not for aboli-
tion of sales tax on the five commodities.
The Committee under the chairmanship of
Shri Kamalapati  Tripathi, Member of
Parliament, submitted 1ts Report on 29th
January, 1983 which was placed on the
Tables of both the Houses on 29th  April,
1983. The Committee, in its Report, had
determined a formula for the distribution
of additional excise duty on the five com-
moditics amongst the States so  that they
might not suffer any losses and their re-
source mobilisation was  not hampered.
The Report of the Expert Committee
Tripathi Committee) was considered by a
Conference  of  Chief  Ministers on  2nd
November, 1983 at New  Delhic A large
number of Chicf Ministers indicated their
acceptance of the «cheme suggested by the
Tripathi Committee  for inttoduction of
additiona} acise duty in licu of sales tax
in principle.  Some of the Chief Ministers,
however, indicated by the Tripathi Com-
mittee. While thanking the Umon Finance
Minister for vupivmentng  the resolution
adeped by them o Pebruary, 1981 the
Chict Mimnisters resolved  that efforts should
be continuzd to hiing  about  consensus
among State Goverumets on these issues.

Represcntations Made by Pensioners
Association Reg : Plight of Pensioners

101, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state

(a) whether it s a fact that Pensioners®
Associations  have made representations
drawing Governments  attention to the sad
plight of pensioners in the light of high
cost of living, and if so, details thereof;

(b) whether Government  propose  to
appoint a fact-finding team to look into
the various points and work out a reason-
able solution to this pressing problem ?

FEBRUARY 24, 1984

Written Answers 160

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Representations have
been received from time to time from
Pensioners Assoctations on various issues
like increase of pension, increase in rates
of dearness relief, restoration of commuted
portion of pension, grant of liberalised
pensionary benefits to pre-1964 widows
elc.

(b) Government is aware of the pro-
blems of the pensioners and steps arc taken
within the constraints of resources to pro-
vide relief.

Black Money Collected by Way of
Bearer Bond Scheme

102. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

the amount of black money which
Government have collected so far as a
result of bearer bonds scheme ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : An amount of
Rs. 964.47 crores was collected from sale
of the Special Bearer Bonds when the
Scheme was in operation.

Investment for acquisition of new aircraft

103, SHRI MANMOHAN TUDU
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have a pro-
posal to make massive investment for the
acquisition of new aircraft;

4

(b) if so, the number of new aircraft
proposed to be purchased by Government;

(c) the years by which such new air-
craft are proposed to be purchased; and

(d) the amount earmarked for the
acquisition of new aircraft ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVITION (SHRI KHURSHEED ALAM
KHAN) : (a) It is proposed to augment
with modern aircraft the fleet of Indiap
Airlines, Air India and Vayudoot to mee¢
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the projected growth in traffic. The acqui-
sition of new aircraft will involve substan-
tial financial investment.

(b) Indian Airlines and Air India are
in the process of evaluating several types
of aircraft of varying size and range. The
number of aircraft to be acquired by them
has not been determined. Vayudoot would
be acquiring threc Dornicr 228/200 in 1984-
85 ata cost of approximately Rs. 6.74

crores.

(c) The acquisition of new aircraft by
Indian Airlines and Air India would be
spread over the Scventh Plan period  1985-
90 and beyond.

(d) The funds including institutional
finance required for the purchase of new
aircraft would be determined after finali-
sation of the number and types of aircraft
to bc acquired.

Disposal of Military Hardware

104. SHRI B.V. DESAI: Will the
Minister of DEFENCE be pleased to
state :

(a) whether disposal of military hard-
wares required by the Defence Services will
now be done through a high-powered
committee functioning under the Depart-
ment of Supply;

(b) if so, whether the committee has
been vested with the powers to cnvolve
ways and means for the disposal of surplus
stores that can be used in a war; and

(c) if so, the total surplus defence
material which has been disposed of and
who were its buyers ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir. A
High Powered Committee has been set up
by the Department of Supply for disposal
of warlike surplus Defence Stores.

(b) The Committee has been vested
with full powers to evolve ways and means
to effect the disposal of warlike surplus
Defence Stores subject to the condition
that all export sales shall be cleared and
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approved by the competent administrative
authority.

(c) The Committee has not yet started
functioning and no disposal has, therefore,
been made through it.

Upgradation of the Office of Area
Accounts Office, Calcutta

105. SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it isa fact that Govern-
ment are going to upgrade the office of
Arca Accounts Office, Calcutta to the office
of an independent Joint Controller Office
under C.D.A., Patna Command; and

(b) if so, whether such move would
disturb the strength of Main Office of the
C.D.A. Patna ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) (a) No such proposal
is presently under consideration of Govern-
ment.

(b) Does not arise.

Target Fixed for Tourists Arrival
for 1983-84

106. SHRI MOHANLAL PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the target fixed for tourist for the
year 1983-84;

(b) the number of tourists visited
India during the first nine months of the
year;

(c) whether it isa fact that there is
declining trend in regard to tourists visiting
India, if so, the main reasons therefor;
and

(d) whether the Tourism Department
has made certain suggestions to Govern-
ment for the benefit of tourists if so, what
are those suggestions and the action takep
by Government thereon ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Targets of tourist arrivals
are not fixed for every year. The Sixth
Plan target was to achieve an annual
arrival figure of 1.7 million tourists by
1985.

(b) The total tourist arrivals including
the nationals of Pakistan and Bangladesh
during the first nine months of the year
1983-84 was 967,R08,

(c) No Sir. The total tourist traffic to
India has been increasing cvery year,
though therc has been a decline in the rate
of growth due to world recessionary con-
ditions.

(d) Tourism development and  facilita-
tionis a continuous process on which
action is taken by the Department of
Tourism. Constant liaison is kept with
other Ministries, Departments and other
agencies for the development of tourism
infrastructure and facilities for tourists.

Nationalisation of Jute Industry

107. SHRI MOHANILAL PATEL :
SHRI SATYASADHAN
CHAKRABORTY :
Will the Minister of COMMERCE  be
pleased to state :

(a) whether there is a  great  demand
for the nationalisation of jute industry in
the country for the welfare of the  workers
and for the betterment of the jute industry;
and

(b) if so, the reaction of Government
in this respect ?

THE DEPUTY MINISTER IN THE
MINISRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) There has been  demand
for nationalisation of Jute industry from
time to time.

(b) Nationalisation of an industry is
the last resort for reactivating sick units.
The Government's role is primarily to
monitor and coordinate measures for the
revival of the sick units coupled with assis-
tance from the banking and financial
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ins titutions which are primarily responsible
to take remedial measurcs inclusive of
financial and managerial restructuring of
the units.

Excutive class air charges from
Delhi to Bombay

108. DR. VASANT KUMAR PANDIT :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the air fare for the cxecutive class
from Delhi to Bombay during (i) March
1977, (iiy March 1979, (iii) January 1980;
and (iv) December 1983; and

(b) a freight for various types of goods
from Delhi to Bombay during the above
mentioned four periods ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The Exccutive Class on Air-
bus aircraft in Indian Airlines was intro-
duced only in July 1982, In December
1983 the Executive Class fare on the Delhif
Bombay sector wrs Rs. 938/-.

(b) The requisite information is given
in the statement I to V laid on  the Table
of the House.

[Placed in Libray See No. L.T.7680/184)]
Production and Requirement of Rubber

109. SHRI CHINTAMANI JENA
Will the Minister of COMMERCE be
pleased to state :

(a) the annual requirement of rubber
in the country;

(b) the annual production of rubber in
the country;

(¢) whether Government are  consider-
ing to increase our rubber production with-
in the country to meet our indigenouse
demand and for export also;

(d) if so, the steps being  taken in this
direction;

(e) the arca which is suitable for rubber
plantation; and

(f) whether any other area has been
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surveyed for plantation of rubber if so, the
details thereof and the result achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) The statistics for
National Rubber are as under :

(TONNES)
Years Production Cm_'jsumptiun
1982-83 165850 195545
1983-84 168000 208000
(Estimated) (Estimated)

(¢) and (d) Yes Sir. Various mcasures
have been taken by Government through
Rubber Board for increasing production of
natural rubber in the country. Under the
“Rubber Plantation Development Scheme™
being implemented from 1980-81, the Board
offers o package of incentives to  both the
large and small growers of rubber for acce-
lerating both new planting and -replanting
under rubbur cultivation. An outlay of Rs.
36 crores has been allotted for development
of rubber plantation industry during 6th
Plan.

Recently, Government have approved a
project with an outlay of about Rs. 6.18
crores for development of  rubber  planta-
tion in Noith Eastern Region. This project

cnvisages new planting under rubber  culti- |

vation in 24,000 hectares  in this  region
during the period 1984-85 1o 1989-90.

(¢) and (f) According to latest estimate
drawn up by the Rubber Board after ex-
ploratory surveys, it was found that the
plantations can be developed in an addi-
tional areca of three lakh hectares on a
long term basis in  the States of Kerala,
Tuamil Nadu, Karnataka, Tripura, Assam,
Goa & Maharashtra, Andaman and Nicobar
Islands, Orissa and Bastar District  of

Madhya Pradesh.

Salc of Kashmiri Handicrafts and
Crapets in Forign Countrics

110. SHRI ABDUL RASHID KABULI :
PROF. SAIF-UD-DIN SOZ :
Will the Minister of COMMERCE be

pleased to state :

(a) the total sale made of Kashmiri
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handicrafts and carpets in 1he foreign coun-
tries in 1982-83, 1983-84 and 1984;

(b) the total amount of foreign ex-
change carned during the fihancial year
1983-84; and

(c) the measures Central Government
are taking to promote the sale of carpets
and Kashmiri handicrafts in  foreign coun-
tries especially in Europe and U.S.A. 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Export figures are
not maintained regionwise. -

(c) The measures taken by the Govern-
ment to promole exports of carpets and
Kashmiri handicrafts are listed in the
statement attached.

Statement

(i) Two Sules cum-study teams  inclu-
ding representatives  from  the
Kashmir carpet  industry to USA,
Canada and Gulf countries were
sponsored in 1982 to study the
market potential and to  transact
on the spot business.

(ii) An exhibition of Indian carpets
including carpets  from Kashmir
was organised at Jeddah in March-
April, 1983,

(i) An Indian Trade Exhibition was
organised by Trade Fair Autho-
rity of India at Caracas (Vene-
zula) in March, 1983, Handicrafts
and other products of J&K were
displayed there which  resulted in
cxposurce of handicrafts and car-
pets of Kashmir before buyers of
Venzula and  other ANDEAN
Group of countries.

(iv) A muihet orientation tour for
seleet handicrafts of J & K inclu-
ding carpets was  undertaken by
the Indian Institute of Forcign
Trade in  association with  the
Commonwealth Secretariat in UK,
Belgium, Netherlands, West
Germany and France in 1982,
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(v) A Sales-cum-Study team including
a representative from Kashmir
visited Athens, Zurich, Neples,
Barcelona and Amsterdam in
December 1983.

(vi) Cash Compensatory Support for
silk carpets at the rate of 12%; of
F.0.B. value has been allowed
w.e.f. 14.7.1983.

(vii) Import of duty free Carpet Grade
Wool is being allowed against
exports of carpets for improving
the quality of Indian Carpets.

Dissatisfaction of Ex-Servicemen with
Formula Evolved for the Extension of
Liberalised Pension Scheme

111. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether some organisations of
Ex-Servicemen have expressed dissatisfaction
with the formula cvolved by Government
for the extension of the Liberalised Pension
Scheme to those who retired prior to 3lst
March, 1979,

(b) if so, the view point of the
Ex-Servicemen’s Organisations in this regard
as also the exact formula evolved by
Government;

(c) whether any steps arc being taken
by Government to accommodate the view
point of the Ex-Scrvicemen;

(d) if so, the nature thercof; and
(e) if not, the reasons thercfor ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) The main view point of the
Bx-Servicemer  Organisatton is that in
accordance with the Supreme Court judge-
ment the revised rates of pension as
promulgated from 1.4.79, should have been
extended to those who retired earlier.
The Supreme Court had, however, only
held that the liberalised pension formula
madce effective from 1.4.79 (and not the
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rates promulgated form that date) should be
applied to all, irrespective of the date of
retitement. The orders issued by this
Ministry are in accordance with the verdict
of the Supreme Court and the ready
reckoners offered therein as an alternative
to individual revision have been prepared
facilitate immediate payment of arrears of
pension.

(c) No, Sir.
(d) Does not arise.

(e) The liability to carry out the judge-
ment of the Supreme Court has already

been fully met by the issue of orders dated
22.11.83 and 3.12.83.

Linking of State/UT Capitals by Air

112.  PROF. NARIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the names of the States and Union
Territories  which do not have (i) any
acrodromes (civil) in their Capitals; (ii) in
any place within their jurisdiction as on
1-1-1984;

(b) if so, whether any cffort is being
made to link the capitals of these States
by air;

(c) if so, the likely date by which it
would be done; and

(d) if\not. the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) (i) The following States/
Union Territories do not have civil aero-

dromes at their Capitals :—Himachal
Pradesh  (Simla), Sikkim (Gangtok),
Nagaland (Kohima), Pondicherry, Laksha-
dweep (Kavaratti), Dadra and WNagar

Haveli (Silvassa) and Arunachal Pradesh
(Itanagar). (ii) There is no areodrome in the
States/Union Territories of  Sikkim,
Pcndicherry, Lakshadweep and Dadra &
Nagar Haveli.

(b) to (d) Of the three State capitals



169  Written Answers

not airlinked viz. Simla, Gangtok and
Kohima, a proposal for the construction of
an acrodrome at Simla is under considera-
tion. Action has been initiated to perpare
cost estimates of the project. The date by
which Simla would be airlinked cannot,
however, be indicated at this stage. The
area around Gangtok is proposed to be
surveyed to determine whether a suitable
site is available for construction of a
runway. Nagaland is airlinked by Indian
Airlines flights to Dimapur which is at a
short distance from Kohima.

Loan from IM.F.

113. SHRI RAM LAL RAHI : Will the
Minister of FINANCF be pleased to state :

(a) how much money had been drawn
from the loan taken from IMF;

(b) the purposes and projects for which
this loan has been wused with details
thereof; and

(c) how much of this loan had been
used for organising ASIAD ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) India has
made purchases equivalent to SDR 3.7
billion under the Extended Arrangemcnt
with the Fund.

(b) The purchases were made in support
of medium term structural adjustment
programe and is not ticd to any specific
project.

(c) In view of answer to (b) above, this
does not arise.

Foreign Investment in Companies
Regisered under Indian Companies Act

114. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of FINANCE be
pleased to state :

(a) details of the Companies and insti-
tutions regietered under the Indian Com-
panies Act in which more than 10 per cent
of foreign investment is thers;

(b) the total amount of deposits raised
by non-banking companies, so far; and
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(c) among these companics, the details
of amount of deposits raised by compani es
registered under MRTP Act and the inte-
rest rates offered by these companics ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢c) The
information is being collected  and will be
luid on the Table of the House to the
extent available.

Public Debts

115. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of FINANCE
be pleased to state :

(a) the lastest position of public debt
and the interest to be paid on  this debt
cach ycar;

(b) the names of companies whose
shares owned by public  financial instity-
1?0ns were sold by public financial institu-
tions in 1982-83;

(¢) whether IDBI sold shares held by it
in Reliance Tealiles, if so, to which
company or individuals these shares were
sold; and

(d) the tot.] equity of Reliance Tex-
tiles and the share hold:ng of IDBI  and
other institutions, the Litest position of
assets of Rehiance Textiles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDIIANA POOJARY) : (a) Details
of Public Debt as at the end of 1983-84
(estimated) and interest (BE 1983-84) are
given below :

(Rs. in crore)

Balance of debt

Interest (BE

as at the end of 83-84)
1983-84 (Esti-
mated)
Internal I
Debt 49465 2640
External
Debt 15328 347
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(b) to (d) In terms of the provision of
the Public Financial Institutions (obliga-
tion as to Fidelity and Sccrecy) Act, 1983
and other relevent  statutes governing  the
Public Financial Institutions, information
relating to the affairs of individual  consti-
tulents can not be  disclosed. H:enee, the
information relatimg to names of the com-
panics whose shares were  sold by Public
Finnzial Institutions and details  relating
to MJs. Reliance Textiles cannot  be
disclosed.

Complaints against Chatra-Gobroura

Vishnupur and Manmohan Branches of
Madhubani Regional Rural Bank in Bihar

116. SHRI BHNGENDRA 1A : Will
the Minister of FINANCE be pleased 1o
state what have been the specific complaints
against Chatra-Gobroura  Vishnupar and
Manmohan branches of Madhubani Regional
Rural Bank in Bihar and the specific steps
taken to remedy the bunghing  and  fix
responsibility specifically ?

THLE DEPUTY MINISTER
MINISTRY OF FINANCE

IN THE
(SHRI

JANARDANA POOJARY) : The com-
pliints received in gegard the Chatra
Gobroura, Vishoupur  and Muanmohan
Branches of the Madhubani  Kshetriya

tssuance of notices
undisbursed  loans,

Granun Bank alleged
for instalments  of
sanction and disbursal of loans for fake
tubewells  and  indufferent  attitude  of
branches towards self-cmployments schemes
of small borrowers.

National Bank for  Agriculture  and
Rural Development (NABARD) have been
asked to undertake a thorough investigation
into the complamts as also  the procedure
followed by the biranches.

Spending on Defence Research

117. SHRI SUSHIL BHATIACHARYA :
Will the Minister of DFFENCE be  pleased
to state .

(a) whethor Defence rescarch has shown
good reselts with a mere two per cent of the
defence budeet as compared to the other
countries; and

(b) if so, whethor Government  proposc
spendinn - more  on defence rescarch 1o
develop a lot more of indigenous know-how
it order to stop o1 cuntanl Turther import of
cquipment from foreign countries ?
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. THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) The invest-
ment in Defence Research  has  grown
steadily, from about 1Y}, of Decfence
Budget in 1961-62 to a hittle over 2.3Y, in
the current  year 1983-84. In other
advanced countries, this figure is reportedly
from 10 to 20%,. However, even with this
fower level of investment, Defence Research
and Development in India has indced shown
very good results so far.

(b) Achieving self-reliance in the field
of Defence requirements, to the  extent
practicable, is the policy of the Government.

In order to develop more and more indi-
genous capability in this field, progressive
enhancement of eapenditure on D:fence

Reasarch & Development s under active
consideration of Governme nt.

g1 fasi &1 @z grn
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fqeaT ag FRIT
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3
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srryr saw fagfan faea

1. 777 feafaun faeq (a0, fgrags

2.+ wer mzrAw fenfan fusa fo, A1gs

3. o aFwrar 23EIEa fqo, argF

4. FFnE frgo vz difan fae foo, anar
fage feafan fas

5. fagrr #1za faea o, tgazn.é} qdl, aza
qwva fafua fee

6. =Ya1zd fafzw ®o &0, wEgmzEE

7. AT 9% 1T HZAATAIE Ao Fo fao, HFAATAIE

8. Wafwar faem Fo {70, Azuzaz

9, u#zd {tqo UFE F7Go Fo o, HgnaTar
10. maam fasn 5o o, agnararg

11, mg17on fueg gre f7e, measaz
12. Mo Yo ZFurea fwea, agiar
13. o agar fas Fo e, ashar
14. amear fego ueg Aifgo fasy Fo fao
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16. fga1z Eqmziza faeq, fea
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....
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26. ifEaz faea Fo fao do 3, avas 1689
27. it /@arey fasg (9o, grad . 3948
28. el fuen f@o, grad 7890
Agraee feqo faew
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42. #% 3fzan ato fqo, MyraTe 168
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ITIT GEAT g1 & faq faeelt & weqra avas ¥ swwama
qrgo HWo-186 afas 0710 0900
ATEo Hro-182 gfaw 0900 1050
oo Hl0-405 ifas 1730 1920
argo Ho-184 fas 2030 2220
Ao #ro-445 qeag ¥ 4 fza 1900 2045
#Eo Hio-461 gfas 0640 0920
Ao dYo-188 gt 1240 1625
arfo #lo-491 éfas 0610 1040
ArSo Wo-433 awg ¥ 4 faq 0635 1105
Aq1go HY0-433 qwg d 3 faa 0730 1105
ATéo dro-493 aearg & 3 fea 1735 2200
Aréo Wo-493 AeATg 7 4 fa=

1830

2200

(") 7ag "reot A aregwrfeasn
& F10, {Tedr F I FIA 329 Ado
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wifs aft faam, ams AT F FI9,
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g=1a 31 &1 afz faesll @ saw ael)
gqrifews I T T |1 TIAT 2
at ag fawra s ang-Areon # fagifea
IR F1 QI G FT AFAT |

Supply of Chetak Helicopters to
USSR by India

120. SHRT AMARSINGH RATHAWA :
Will the Munister of DEFENCE be pleased
to state :

(a) whether USSR is likely to buy
Chetak helicopters from India;

(b) if so, the terms and conditions
thercof; and

(c) at what rates these helicopters will be
supplied and the number of hclicopters to
be supphied and by when the delivery will
be made ?

THE MINISTER OF DFFENCE (SHRI
R VENKATARAMAN) : (a) to (¢) A
contract for the sale of 8 Chetak hehicopters
mcluding spares, ctc, to USSR valued at
Rs. 9 4 crores has already been executed.

Value of Rupee

121. SHRI J.S. PATIL : Will the
Minister of FINANCE be pleased to state
the value of rupee in terms of naya paise
(with base 1947) in (i) 1960-61; (ii) 1976-77;
(iii) 1979-80 and (iv) at present ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : The purchasing
power of the rupec measurcd as the
reciprocal of the Consumer Price Index

for Industrial Workers (base shifted to 1947-
100) works out to 70.42 paise in 1960-61,
23.92 paise in 1976-77, 20.00 paise in
1979-80 and 12.89 paise in December, 1983
(the latest available).



181 Written Answers

Circulation of 20-Paise Coins

122 SHRI K PRADHANI * Will the
Minister of FINANCE be pleased to state :

(a) whether some organisations have
written to him and to the Reserve Bank of
India that the new 20-paise coins 1s hurting
the rehigious sentiments of *‘crores of
people” and pleaded for stopping the
circulation of the coins as the symbol of
a fisherman catching fish with a net, hurt
the feeling of those who believed in non-
violence, as reported in the ““Hindustan
Times”’, New Dclhi of 28th January 1984,
and

(b) 1f so, his reaction thereto ?

THE DFPUTY MINISTEFR IN THE
MINISTRY OF FINANCL (SHRI
JANARDHANA POOJARY) (a) Yes, dir
One orgamsation viz Ragendra Raya
Jeeva Dya Ghar  Sumanlal  Kamdar of
Rajkot has sent a telegram wviting the
attention of Government on the subjoct

(b) Fisheries 1s one of the major sources
of occupation and hivelithood for a vast
numbet  of puople 4all over the country
Fish 15 a staple item of diet for many
pecople in different puts of the country
Frsheries development 1s considered one of
the major planks through which the lot ol
landless labourers and muarginal farmers can
be improved  Substanual  allocation of
funds for improvement of fishettes has been
made 1n the various State Five Ycar Plans
All the State Governments have their own
fisheries department and some have also
Fisheries Department  of Corpoiations
Schemes for development of fisheries have
been drawn up and posed by the Govern-
ment of India to various 1ntcrnational
financial institutinns for assistance  In the
ciicumstances 1t 1s  difheult to appreciate
the objection that the 1ssue of ciieulation of
corn with the theme ““Fishenies’™ hurts  the
rehigious susceptibilities of crotes of people

Shortage of Coins

123 SHRI K PRADHANI Will the
Minister of TINANCE be plcased to state ,

(a) whether the Reserve Bank of India
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in 1ts report on currency and finance for
1982-83 has disclosed the tell-tale evidence
of the coin shortage facing the public in
several cities particularly 1n the far-flung
rural and tribal arcas for the past few
months,

{b) if so, whether this  shortage is
‘man-made’ or there has actually been a
fall 1n the proportion of tupee and other
coms 1n the total curiency coins 1n circula-
tion over the past couple of years, and

(c) if so, the steps being taken to over-
come this shottage ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANAP OOJARY) . (a) and (b)
As repotted by the Reserve Bank of India
in thetr teport on Curreney and Finance
1982 83 1n lable V-7, the proportion of
notes to total currency in urculation which
Wis 957, i 1981 82 crose to 96 2%, 1n
1982.83  The amount of rupee coins in
circulation (which includes one 1upee notes)
which  was  Rs 351 corers in 1981-82
mercascd to Ry 360 crores in 1982-83,
The propottion ol the rupee coms i cir-
culation to total currency 1n circulation has
come down from 2 3%, in 1981-82 to 2 009,
in 1982 83 As rcgards small coins, their
amount ncicdsed from 306 crores in 1981-82
to 315 crores (provisionaly in 1982 83 The
proportion to total curreney 1n crreulation
dechned from 29 an 1981-82 to 1 89, in
1982-83% Thus, the proportions of one rupee
and small comny to total curtency in cir-
culation have declined 1n 1982-83 whereas
proportion of notes to total currency in
circulation has gone up

The current shortage 15 confined to
small coms only  Although there have
becn  complaints about shottage of one
rupee notes, there are no complaints  about
shortage of one rupee coins There is a
general shortage of small cons and it 15
felt more 1in industrial/commercial centres
However, no complaints of shortage of
comns have been received fiom far-flung
rural and tribal areas These have been
reports that anu-social clements particularly
in big cities have been exploiting the
current situation  to their personal
advantage
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(c) Owing to constraints in the capacity
of the 3 Mints located at Bombay, Calcutta
and Hyderabad, it has not been possible
fully to meect the requirements of small
coins. However, steps are beings taken to
increase production in the three Mints to
meet the growing requirements of coins.
With a view to steps up production of
coins an Incentive Scheme has been intro-
duced in the Bombay Mint with ciTect {rom
28.12.1981. A similar scheme has been
introduced in the Hyderabad Mint efTect
from 8.4.83 and in the Calcutta Mint
with effect from 4.7.83. The number of
working hours per shift has been increased
from 48 to 54. Necw coining presses have
been ordered for the Hyderabad Mint to
strengthen coining capacity. The 20 Paise
coin has also been reintroduced so as to
reduce the demand for ten paise coins.
As a result of these meaurse, 1t 1s expected
that production of coins will be at least
about 1050 million pieces in 1983-84 against
660 million picces in 1982-83 and 525 million
pieces in  1981-82.  Actual production
during the first 10 months of 1983 84 has
been 851.58 million picces as against 539.49
million pieces during the corresponding
period in 1982-83. The value of small
coins expected to be produced in 1983-84
will be around Rs. 13 crores as against
Rs. 5.97 crores in 1982-83.

As a long terms measure, it has been
decided to intoduce a second shift in the
Calcutta Mint which is expected to yicld an
additional 360 million pieces per annum.

Sclection of Aircraft for LA,

124. SHRI K. PRADHANI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether  his attention has been
drawn to news-item captioned *Suspense’,
over IA’s aircraft for 1990+" appeared in
the ‘Indian Express’, New Delhi of st
February, 1984;

(b) if so, the facts of the case; and

(¢) whether any decision has since been
taken on the type of aircraft, Indian  Air-
lines will buy for the 1990°; if so, the
broad detals thercol and the financial out-s
lay involved therein ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c) A Committee has been con-
stituted by the Indian Airlines for the
technical and cconomic evaluation of seve-
ral alternative types of aircrart of varying
sizz and rang:. The report of the Com-
mittee will be shortly submitted to the
Board of Directors of Indian Airlines. It
is not possible at this stage to give the
financial  implications of the proposed
acquisition of aircraft and other details.

Security Measures in View of Leakage
of Defence Information

125. DR. A.U. AZMIl : WIll the
Minister of DEFENCE be pleased to

state :

(a) the details of the security measures
that have becn taken in view of the latest
leakage of defence information by retired
scnior Service officers;

(b) whether the identity cards of the
civilians working in the Decfence Head-
quarters and those of Service personnel
have been replaced by new series pass  and
arc the entrizs of serving Defence personnel
to be regulated through reception offices
when they come on visit to Delhi from
outside;

(c) if so, the details thercof; and

(d) whether the civilians have been
restricted to their places of work in the new
system ?

The MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Dectails of
the security measures are given in attached
statement.

(b) and (¢) The new series of identity cards
have beenfure being issued to the civilians
wotking in the Decfence Headquarters.
This process would be completed by the
end of the month. The Defence personnel
working in the Decfence HQ have been
given  validation cards which alongwith
their  Service cards, would make them



185 Written Answers

eligible for entry into the Decfence HQ

Security Zone.

All personnel visiting Delhi would have
to go through normal reception channels
while entering the Defence 11Q  Security

Zone.
(d) The cntry of generality of the
employces has been  restricted to their

place/building of work. IHowcever, when an
employee has to go to  another office/buil-
ding in the intcrest of work; special autho-
risation will be made availablity the Offi-
cer-in-charge for the purpose.

Statement

additional
the

important
to improve

The following
measures have been taken

security in the Defence HQ o Sccurity
Zone :

(i) Employces  working  with in the
Defence HQ  Sceurity Zone  have
been/are being issued with a  new
serics of identity cards. OIld

passes have been declared invalid.

Service personnel working in the
Defence HQ  Sceurity Zone have
been issued with  validation cards.
Other Defence personnel  visiting
various offices in the Defence HQ
Sceurity Zone are to go  through
the normal reception channels.

(ii)

All retired Defence and  civil
sonnel are allowed cntry
reception only.

pur-
through

(iii)

Entry of gencrality of personnel
has been restricted to their place/
building of work. However,  they
could visit other ofiices, if required,
by obtaining a special  authorisa-
tion from the Officer-in-Charge.

(iv)

Instructions have also been issued
to all offices to withdraw security
passes from the individuals procee-
ding on transfer/deputation/super-
annuation or aftcr they have
resigned or have been dismissed.

(v

—

Classified and  restricted docu-

(vi)
ments, books, literature, ctc., have
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been segregated in the Directorate
Genveral of Inspection Organisation
and kept separately in a library
where only oflicers/personnel auth-
oriscd by two scnior officers are
being permitted to refer te the
classified and restricted documents
ctc. Directorate General of Ins-
pection  Libraries outside  Delhi
have becn sealed pending introduc-
tion of new procedure.

(vii) Sccurity checks have been intensi-

carrying out surprise
patrolhing and by
keeping a speacial watch on the
habitual late sitters in office. In
the special checks being organised
frequently, through search is made
of the bags, bricf-cases and hand-
bags  cte., at the entryfexit
points.

fied by
checks, night

(viii) Procedure of escorting in and out

is being followed vigorously.

(ix) Visitors® passes are issucd for a

specified time  indicated on  the
visitors® slip and the visitors are
being escorted back through the
gate from which they enter.

(x) The number of employees autho-

risced to draw office room  keys o
get the rooms  opened from  the
Guard Room has been restricted.

(xi) Photo copying/cyclostyling machi-

nes have been  indentified and a
special watch is kept on the use of
the equipment.

(xii) Special lectures of ]-]E hour dura-

tion are being organised staiting
from 5.3.1984 for all officers and
stafT in batches of 45 to make the
stafl and officers security conscious
and to ensure that they arc well-
versed with the security rules and
regulations.

Marketing Shirting Cloth Made of
Other Fibres in the Name of Terecot

126. DR. AU. AZMI

Will  the

Minister of COMMERCE be pleased to

state :
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(a) whether it is a fact that the textile
industry is markzting shirting cloth made
of other fibres in the name of terecot and
are cheating the innocent public;

(b) if so, the steps Government propose
to take to ensure that public is not cheated
like the above said way;

(¢) whether small roundals appear all
over the shirting cloth after its stitching and
washing; and

(d) if so, the reasons for their appear-
ance and the steps proposed to be taken to
check their appearaace ?

THE MINISTER OF STATL IN THE
MINISTRY OF COMMERCE AND IN THE
DEPARTMENT  OF  SUPPLY  (SHRI
NIHAR RANJAN LASKAR) : (a) o (d)
Under the marking  regulations prescribed
in terms of Textile Commissioner™s notifica-
tion No. 5(2)/81/CLB-II  dated 23-11-81,
the name and address of  the manufacturer
is to be marked on the face plait of cach
picce of artsilk cloth  when  packed in
plaits and on the front end of picce when
packed in rolles. The manufacturer is also
required to mark details of the composition
of the cloth indicating the generic name  of
each constitnent fibre and its exact percen-
tage by weight.  Specific cases  of  non-
obscrvance of the said matking  regulations
brought to the notice of the Government
are investigated by the  Textile Com-
missioner  and corrective measures  taken
wherever found necessary.

Letiers by M. P.s. to Minister of
Defence Pertaining to  Service
Matters of Personnel

127. DR. A.U. AZMI : Will the Minis-
ter of DEFENCE be pleased to state

(a) how many letters were teceived by
him pertwining to service matiers of per-
sonnel of three serviees and civilians  from
the members of Parliament and other poli-
ticians during the course of the last two
vears,

(b) details of  the
ratsed thereing

letters and  points
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(c) whether any cognizance of laid
down channels was taken; and

(d) if so, details thereof and if not,
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (d) The information
is being collected and will be laid on the
table of the House.

Committee on Economic Policy

128. SHRI HARIKESH BAHADUR :
will the Minister of FINANCE bce pleased to
state

(1) whether Government have recently
appointed a Committee under the  Chair-
manship of Shii M. Narasimham  to make
recommendation on ccenonne policy: and

(b) 1f s0, whether the functions Econo-
mic Commission headed by L.K. Jha,
Economic  Advisory Councitl  headed by
Sukhmoy Chakravarty and recently appoin-
ted Narasimham Committee diller and if
50, details thercof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a)and (b) The
Government has constituted a Commilttee
in January 1984, with Shri M. Narasimham
as Chairman, to examine the  principles of
a possible shift in our economic policy
from physical control. to financial controls
and other related issues. The terms of refe-
rence of the Committee referred to  above,
and those of the Economic Administration
Reforms  Commission and the Economic
Advisory Council are different, The respec-
tive terms of reference of the three panels
arc given in the attached statement.

Statement

The terms of reference of the Commitiee
constituted in January 1984, with Shri
M. No asimham as Chairman arc :

(a) The exmine the principles involved
in a possible shift in using the
banking and investment financing
systems for achieving socially desi-
rable results in this respect in our
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policy from physical controls to
financial controls with a view to
streamlining the control system
and improving its efficiency, and

(b) any other matter which may be
relevant  to the consideration
of (a)

The Economic Administration Reforms
Commission headed by Shii L.K. Jha was
set up initially as an institutional arrange-
ment for advising the Government on
aertain important issucs of economic
cdministration. The following matiers were
refetred originally to  the commission for
consideration :

(i) tax administration, its rationali-

sation and improvement;

(ii) the use of non-tax devices for
raising the level of savings;

(iii) examination of proposals under
consideration in  international
bodics for the establishment of
new cconomic order; and

(iv) examination of rent control laws
in force in  different  States and
recomendations regarding a model
law.

Three additional subjects were referred
to the Commission in  June, 1981, These
were :

(i) Economy in public expenditure;

(ii) Simiplification of administrative
procedures including those 1clating
to duty draw back and collection
of primary cxport import data
from the costoms; and

(iii) Commercial represcntation abroad.
Since July, 1, 1983, EARC become a onc-
man Commission without any sct terms of
reference but it continucs to be concerned
with important issues of economic admi-
nistration.

The Economic Advisory Council headed
by Prof. S. Chakravarthy, is an advisory
council set up to advise the Government on
such specific issues relating to economic
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Policy and development as are referred to
it by the Prime Minister and also on such
issues as thec members themsclves may
bring up for Government’s consideration.

RBI’s Instructions to Banks Regarding
Loans for Housing Programmes

129. SHRI G.M. BANATWALLA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fzet that the Reserve
Banks has instructed Banhs to discontinue
extending nccessary  guraniee  cover to
agencies such as Housing Boards and other
statutory authoritics sccking loans from
HUDCO for housing programmes;

(b) if so, when were these instructions
issucd;

(c) reasons for such instructions;

(d) whether in view of the importance
of housing programmes  which demand
heavy investments  and  the fact that
housing aegncics may not be in a postion in
all cases to mottdage sullicient properties,
the banks would be cnabled to  extend
necessaly gurantee cover; and

(c) if so» the steps taken in  this
dircction to  ensure that housing  pro-
grammes are not adversely allfected 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c¢)
On 8th January, 1983 the Rescrve Bank of
India instiucted banks not to furnish bank
purantees in favour of HUDCO/State
Housing Boards and similar bodies except
in cases where they were reqgired only as an
interim security for short periods to be
eventually replaced by mortgage of fixed
assests.  These  Instructions were  issued
basically to safepuard banks® interests
from the point of vicw of the size
and character of their contingent liability
commitments.

(d) and (c) In view of the representation
received from HUDCO and other State
level  institutions engaged in housing
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programmes for the benefit of SC/ST and
economically weaker scctions of society,
the Reserve Bank of India on 2nd February
1984 has permitied banks to issuc guarantees
favouring HUDCO in respect of its loans to
State Level Insititutions subject certain
conditions, inter-alia, that the period of
guarantce  should co-terminate with the
period of repayment of loans sanctioned by
HUDCO but should not exceed 20 years.

Measures to Preventing Monopolies
to Stop Cross-Holding of Shares

130. SHRI DIGMBAR SINGH : Will
the Minister of FINANCE be pleased o
state :

(a) whether Government have considered
any mecasures to  prevent monopolies to
stop cross-holding of shares and the 1ole of
banks in prohibiting cross-holdings; and

(b) if so, the bioad outlines thereof;
and if not, the reasons thercfor 7

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
Inter-corpotate investments are regulated
by the provisions of the Companies Act,
1956 and the M.R.T.P. Act, 1969. 1In
the MRTP  (Amendment)  Bill 1983 it
has been proposcd  that  acquisttion  of
<hares in excess of 259 would amount
to take-over for the purposes of Section 23
of the MRTP Act, and also that Scctions
108A and 1088 of the Companies Act be
tiansferted to the MUR.T.P. Act.

Rags Scandal

131. SHRI DIGAMBAR SINGH ;
SHRI AMARSINGH RATHAWA :
"Will the Minister of COMMERCE be
pleased to state :

(a) whether his attention has been
drawn to the news-item captioned *another
rags scandal in ofling’ appeared in the
Economic  Times', New  Delln of 21st
December, 1983;

(b) if so, his reaction thereto;

(¢) whether he has directed the
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authorities concerned  to  investigate
largescale import of second-hand jackets
and trousers in the guise of woollen rags if
so, the outcome thercof:

) ((l) which are the main firms involved
in this scandal in-offing and the action
taken or proposed 1o be taken against
them; and

(¢) the steps proposed to be taken to
plug the loop-holes in the existing  import-
export policy ?

THE MINITER OF STATE IN TH
MINISTRY OF COMMERCE AND 1&
THE DEPARTMENT OF SUPPLY (SHRI1
NIHAR RANJAN LASKAR) : (a) Yes, Sir.

‘ ‘(b) to (e) Purtywise and itemwise
qt:mx‘?ncjc of imports are not maintained
Enqul‘ncs are being made from the various:
hc;cn-.'.mg and  customs authoritics about
specific  cases for considering

. necess
action, ary

Middle Level Air Services for Orissa Towns

132. SHRIMA'TI JAYANTI PATNAIK :
Will the Minister of TOURISM AND.
CIVIL AVIATION be pleased to state :

(a) whether Government  have taken
steps for the intioduction of middle
air sorvices 1in Orissa:

level

(by 1f so, the names of places n Orissa
connccted with muddle level air serviees so
far; and

(c) the other Orissa towns expected 1o
be connected with nuddle level air services
in 1984-85 financial year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SURI KHURSHEED ALAM
KHAN : (a) Yes, Sir.

(b) Rourkela has been airlinked with
Calcutta, Jamshedpur  and  Ranchi by
Vayudoot services.

(c) A final decision in regard to other
towns to which Vayudoot will operate jn
*84-85 has not been taken as yet.
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Garnment Exporting Centres

133. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of the garment exporting
centres in the country;

(b) the performance of each garment
exporting centrc in the country in exporting
garments during 1983-84 financial ycar;

(c) whether the export of garments in
the Dclhi garment exporting center has gone
up during 1983-84; and

+(d) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Garment
exporters are scattered all over the country.

(b) to (d) Centrewise statistics are not
maintained.

Building of 1000 H.P. Baitle Tank

134. SHRIMATI JAYANTI PATNAIK :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have  been
making cfforts to build 1000 H.P. baitle
tank;

(b) if so, by which year such 1000 H.P.
battle tank would be rcady: and

(c) the steps taken to develop the
modern design jet engine indigenously ?
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THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Defence
Rescarch and Development Organisation is
engaged in development of a Main Battle
Tank of the required H.P. whidh is higher
than 1000 H.P,

(b) The first prototype of the Main
Battle Tank has already been fabricated.
This prototype is now under technical
cvaluation. The ycar by which the Main
Battle Tank would be productionised would
depend upon the progress of these trials.

(c) Facilities to develop a modern jet
engine for aircraft have been set up. A
demonstrator model of advanced technology
gas turbine engine has bcen built and
successfully test run on the test bed.

Dividends Paid by Public Undertakings

135. SHRIMATI JAYANTI PATNAIK :
Will the Minister of FINANCE be pleased
to state :

_(a) whether some public sector under-
takings have paid dividends for 1982-83 to
Government;

(b) if so, the amount of dividend paid
by those public sector units fer 1982-83;

(c) the name of those public sector
units; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) The details of
dividends declared by the Central public
enterpriscs  for 1982.83 is given in the]
statement enclosed,
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Dividend Declared by Central Public Enterprises in 1982-83

Written nmnswers

Sh. Name of the Enterprise 1982-83
No. (Rs. in lakhs)
1 2 3
STEEL
1. IISCO Stanton Pipe & Foundry Co. 45
2. PFerro Scrap Nigam Limited 15
MINERALS AND METALS
3. Indian Rare Earths Ltd. 16
4, Manganese Ore (India) Ltd. 18
PETROLEUM
S. Bharat Petroleum Corpn. Ltd. 0
6. Cochin Refineries Ltd. 140
7. Hindustan Petroleum Corpn. Ltd. 213
8. Indian Oil Blending Limited. 4
9. Indian Oil Corporation Limited 1726
10. LB.P. Co. Ltd. 41
11. Lubrizol India Ltd. 68
12.  Madras Refineries Ltd. 193
13. 0il & Natural Gas Commission 2743
14. Oil India Ltd. 420
CHEMICAL AND PHARMACEUTICALS
15. Hindustan Organic Chemical Ltd. 108
16. Madras Fertilizers Ltd. 241
17. Rahstriya Chemicals and Fertilizers Ltd. 629
18. Uttar Pradesh Drugs & Pharmaceuticals Company Lid. 6
HEAVY ENGINEERING
19. Bharat Hevey Electricals Ltd. 1219
20. The Lagan Jute Machinery 5
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1 2 3
MEDIUM AND LIGHT ENGINEERING
21  Balmer Lawrie & Co Ltd 27
22 Bharat Elcctronies Ltd 169
23  Hindustan Cables Ltd 113
24 HMT Limited 223
25 Hindustan Teleprinters Ltd 16
26 Indian Telphone Industiers Ltd 240
27 Instrumentation Ltd 56
28  Andrew Yule & Company Ltd 3»
TRANSPORTATION EQUIPMENT
29 Bharat Earth Movers Ltd 120
30 Goa Shipyard Ltd 12
31 Hindustan Aeronautics Ltd 600
32  Mazagon Dock Ltd 270
CONSUMER GOODS
33 Hindustan Latex Ltd 13
34 Hindustan Photofilms Mfg Co Ltd 49
35 Modun Food Industries (India) Ltd 15
AGRO-BASED INDUSTRIES
36 Andaman & Nicobar Islands Forest & Plants, Dev Corpn Limited 20
37 Basmatia Tea Company Limited. 3
38  Murphulan: (Assam) Tea Company Ltd
39  Rajgarh Tea Company Limited 4
TRADING AND MARKETING SERVICES
40  The Cashew Corpn of India Ltd 0
41  Central Warehousing Corpn 219
42  Computer Maintcnance Corpn Ltd 0
43 HMT (International) Ltd 9
44  The Metal Scrap Trade Corpn Ltd 12
45

The Mica Trading Corpn of India Ltd 11
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3
46. The Minerals & Mctals Trading Corpn. of India Ltd. 700
47. The Projects & Equipment Corpn. Ltd. 17
48, The State Trading Corpn. of India Lid. 375
CONTACT AND CONSTRUCTION SERVICES
49. Indian Railway Constn. Co. Ltd. ey
INDUSTRIAL DEVELOPMENT AND TECHNICAL
CONSULTANCY SERVICES
50. Engiheers India Ltd. 8
51. Metallurgical & Engg. Consultants (India) Ltd. 24
52. Rail India Technical & Economic Services Litd. 3
53. Water and Power Consultancy Scrvices (India) Ltd. 15
54. Telecommunications Consultants (India) Limited. 8
TOURIST SERVICES
55. Hotel Corpn. of India Ltd. 0
56. India Tourism Dev. Corpn. Ltd. 58
FINANCIAL SERVICES
57. Rural Electrification Corpn. Ltd. 120
GRAND TOTAL 11538

‘White Paper on the Working of Nationalised
Banks Reg. Bad Debts

136. SHRI1 PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are intending
to publish a White Paper on the woiking
of all nationalised banks and provide
accurate figures of bad debts incurred by
each bank through the wvarious loan
schemes, particularly the loans advanced to
industrial house:

(b) if so, by what time; and

(c) if no, the reasons thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY  OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.

(b) does not arisc.

(¢) According to the IForms of Balance
Sheet and Profit & Loss Account prescribed
under Banking Regulation Act, 1949, and
according to the usages and practices
customary among bankers, the details of
bad and doubtful debts in banks for which
provisions are made to the satisfaction of
their auditors are not to be disclosed.
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Grievances of Air Hostesses Al and IA

137 SHRI PIYUSH TIRKI : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his attention has been
drawn towards the article published 1n *The
Sunday Obscrver, of January 29, 1984
entitled “Midriffs in Mid-Ar'’;

(b) 1f so, whether 1t 1s a fact that there
remain various gricvances regarding service
conditions among the Air Hostesses of Air-
India and Indian Airlines,

(c) if so, detalls of the grievances
with the details of the demands of the Air
Hostesses pending with Government  for
consideration, and

(d) the steps bung  taken by Govern-
ment 1n this 1egard and by what time ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CI1VIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) (a) Yes, Sir.

(b) to (d) The Air Corporations Em-
ployces Union which 15 the sole bargaining
agent for the cabin crew of 1A including
air-hostesses, has submitted a charter of
demands to the Indian Arwrhines secking
revision of pay scales, various allowances,
re-organisation of admimistrative sct-up and
revision 1n some other service conditions
Air-hostesses 11 Air India ahead certain
grievances pertaining to inter-sc seniority,
hierarchy on board the aircraft and pro-
motional avenues The charter of demands
in respect of the cabin crew of Indian Aur-
lines 1s presently under negotiation betwcen
the management and the umon represen-
ting them The management of Air India
had,after discussions with the Cabin Crew
Association, signed a record note agreeing
to the creation of posts of Semor Check
Air-hostesses and additional standard force
of Deputy Chief Air-hostesses to provide
more promotional avenues for their air-
hostesses Some air-hostesses have, how-
ever, challenged the record note through
a write petition filed in  the Bombay High
Court.
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qrawT F awiar afw

138. *ff qAT FAIT :
st gow w7 S

FoT faa vt g Fam™ ®Y U FA
fF:

(%) a1 agaa g foca ang 3wH
HIFHT A agd a8t fw F1 agd) awEr
Y g el afegr, Mg ad & ga feadr

gaufm age #W & fag awar 9 §;
T

(@) za gaufa ) aga s § fag
ATHTT FIT 7T FIATEY FY A7 @Y & ?

fast moea § wem wst (s Qo
QRo  FO) . (F) ATTFT FT IFAT
SRAT F152 9% famrdt & aeq
g¥fag fFu d &1 wT A awar F
ATIT AFE 30-6-1983 1 feafs &
¥HIT IqAy g | 31-3-1983 a4r
30-6-1983 a1 feafq & srgare @ #t
FEar aqr il Ft v faweg age avg
G aA AT & avaew § adfea gaa
fasargare & . —

31-3-1983 30-6-1983
(0= zqat @)

FL AT aF1AT Ul §44.93 966 55
st &1 af faeg

agaAT gry

WA 62501 383.87

(@) arasz afafarw, 1961 A $7 #Y
FIFAT F FEAY T IME @ F fag
F§ IV &) egarqr &, G¥ & suawe
|MAT, AFKATA F AT 9T & AT
FA, 9 gwla s & F@& Jq7,
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IFFal a1 wafas & Gewaar, sfz)
serw A A aegfeafs 9t QAT F@
gq, geafrer smawz mitawifor g #1
Y agrar il #1 3wt & (90 a9T-g99
qT I9GFT FAATEY FT AT AT 0

faeet 6 gre=ii &1 faain #33 #
faesht adza fawra fanm &
DA Cilg

139. =it @assrq FATC:
sl OO AT qTE
F1 qgzA T A fawEa w1
aAatT &Y FO & fF

(%) v faeedft wgza fasm fqaaa
fasel § gremr & fanfo & ;v d 1%
aYSAr gAE 41,

(=) afz i, ar aar = At 1
fasto &Y snamm, fae, 9dzq @7 Az
faaraa sta fafwesr daraai 3 e Nsls
& g et wiza fawe fan A
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Ffam qvEre grer #70 SEE 200 S0
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qged HIT AWM faqEa {79 &
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g1 0 JEATT HY TP FTAT aRqfEa
AET AR AT )

Distance Travelled by Prime Minister on
IAF Planes

140. SHRI ATAL BIHARI
VAJPAYEE :

SHRI SURAJ BHAN :
Will the Minister of DEFENCE be pleased
to refer to reply given in Rajya Sabha to
Unstarred Question No. 876 on  22nd
November 1983 regarding distance travelled
by Prime Minister on LLA.F., planes and

state :

(a) the distance travelled by Prime
Minister on IAF plans during the period
January 1982 to  December 1983 and  the
break-up thercof according to the nature of
the tour;

(b) whether the bills  for 1982 have
been paid/settled;

(c) whether the bills  for January-
December 1983 have since been  preferred
and paid;

(d) whether apart from  Government
officials and pressmen, any other persons
had accompanied the Prime Minster on the
IAF plane; and

(¢) if so, the normal rate and the rate
for a private person other than pressmen
accompanying the Pinne Minister ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) The distance
travelled by the Prime Minister in IAF
planes during the period January 1982 to
Dccember 1983 on official gnd  un-official
tours was 1,36,998 KMs and 47,565 KMs

respectively.

(by Out of the bills for un-official tours
amounting to Rs. 38,85.027.12 for the year
1982, a sum of Rs. 7,87,545.87 has been
paid.

(¢) Bills for Janunry to October 1983
have since been preferrcd and  those  for
November and December  are  under pre-
paration, Payment is awaited.
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(d) Yes, Sir.

(e) Recovery for airlift in such cases is
made at the rate fixed from time to time
by the Finance Division of the Ministry of

Defence.

fast ®T W STATT g

141. =t sgma fag Hzaq
s framem awi:
a1 fad wat ag FATH F1 FIFHA (F
aq 1983 & A AT, 1984 A%
qeaare fam T ga  fwadl gaufa

T i A ?

fag waea § T wAr (o @@
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afafagm 1956 &1 smaw +f, faas
g qEgaAl 1 srazisara fafsay av w1
ATEAT ATET &, FIAT GIU VST FTHIA F
afe fear g @, oY aegal Y raiedta
fafart av &7 faafzor £73 &, 3% oF7
FIF 2 AT amo qu FT Fr arferar 1
a3 oy WX E 1 zafdc ag 1983 F
A A7 F77L 1984 gF USAAIX 0FA
faw aofaay #3a Fa vfw & s
FEVT AIFIT F qI ITAY AT g | UGN
F gwel § & A qAd & 19T o7, A
fasit #3 wwead § 1982-83 F faw
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AT ATWIAL T NSAATT. ATHE F IO
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qHo TN ) :
rsa FuaE F1 fawa @1 g fad 57
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1982-83 1983-24
1 - __2 i _ 3 4 )
1. AT W 40550 53560
2. AW 6954 7904
3. fa@iT 26409 30249
4. AT 50400 55000
5. gfzamm 16057 18700
6. fgarae S_ 1707 2115
7. FEg HITFTIHT 2348 2545
8. HAlz®H 35000 40500
9. FIA 27500 30525
10. Weq 93W 27500 40640
11. AR 103511 116505
216 236

12. AforgT
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Money Borrowed by Chhabria Group,
Bombay from Nationalised and
Foreign Banks

142. SHRI1 M. RAMGOPAL READY :
SHRI SUBHASH YADAY :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have scen the
news item published in the *Blitz® of 2lst
January, 1984 wherein 1t has been stated
that Chhabriya Group operating from
Bombay has borrowed Rs. 9.5 crores from
various banks, national and fore'gn ;

(b) whether the money was borrowed
in the names of their sister concerns;

(c) whether it is also a fact that those
concerns to whom the money was given by
banks, have already been blacklisted by

Reserve Rank of India; and

(d) whether any enquiry has since been
made into this matter and if so, with what
results 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) (a) : Yes,
Sir.

(b) Yes, Sir.

(¢) and (d) The Reserve  Bank of India
is looking into the matter  Suitable action
will be taken depending on the outcome  of
the enquiry.

Inquiry into Alleged Dodging by Metro
Private Limited

143, SHRI M. RAMGOPAL READY :
SHRI SUBHASH YADAYV :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have since in-
quired into Rs. 80 crore reported to have
been dodged by Metro Private Limited and
its U.S. based Phibro Asia Limited Bombay
which is under direct control of Minorco
and a holding company of U.S. subsidy of

DE Beers Consolidated Miners of South
Africa;
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(b) if so, the outcome thercof; and

(c) the action taken in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) Income-tax Depart-
ment searched the premises of M/s. Meteor
Pvt. Ltd. on 5.7.1983 at Calcutta, Bombay
& Delhi. Investigations carried out so far,
have not cstablished direct control of
Minorco either over Phibio Asia Ltd. or it
being a holding company of DE Beers
Consolidated Miners of South Africa.

Crash of Newly Acquired LAF.
Jaguar Aircraft

144. SHRI M. RAMGOPAL READY :
SHRI SUBIASII YADAV :
Will the Minister of DEFENCE be pleased
to state

(a) whether a uumber of newly aquired
1AF Jaguar aircratts have crashed during
the last 6 months;

(b) if so, number of such aircraft
which have crashed:

(c) whether any sabolage has  been
established; and

(d) the action taken by Government in
regard thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCLE (SHR1 K.P.
SINGH DEO) : (a) and (b) Duning the last
six months onc Jaguar arcralt  has  been
lost in an accident.

(c) and (d) The cause of the accident
was bird strike. No sabotage was involved.

Hlegal Import of Beef Tallow by a
Firm of Indore

145. SHRI M. RAMGOPAL REDDY :
Will the Minister of COMMERCE  be
pleased to state :

(a) whether it is a fact that a firm of
Indore in Madhya Pradesh has been  found
importing beef tallow illegally during thc
recent past;
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{b) if so, the details thereof;

(c) the quantity of beef tallow and pig
tallow imported by the firm, and

(a) the action Government have taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMLNT OIF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to (d)
Recently inspections of various firm  inclu-
ding that of onc firm of Indore, who were
alleged to have imported beef tallow, were
conducted, by the Enforcement Wing of the
Office of Chicf Controller of Imports and
Exports. The firm of Indore was found to
have imported about 14,232 M. Tonnes of
Beef tallow during January 1983 to 16th
August, 1983, The legality or otherwise of
of these  imports has been under investiga-
tion. Meanwhile, the firm filed a Writ
pentition in Calcutta High Court and the
High Court has passed an  interim  order
staying the investigations till the disposal
of the Writ petition.

Outstanding Advances by Nationlised
Banks to Top Companies

146. SHRI AJOY BISWAS : Will the
Minister of FINANCE be pleased to  state
the total outstanding  advances by nationa-
lised banks as on 3Ist December, 1983
to the top 100 companies under M.R.T.P.
Act ?

THE DEPUTY MINISTER IN THE
MINISTRY OFF FINANCLE (SHRI JANAR-
DHANA POOJARY) : Reserve Bank of
India (RBI) collects data fiom  the  sche-
duled  commercial banks regarding credit
limits and outstandings in respect  of bor-
rowers enjoying  working capital  credit
limits of Rs. 1 crore and above. As per
the information readily available, as at the
end of December, 1982, there  were 85
monopoly  houses registered under ihe
MRTP Act which were enjoying working
capital limits of Rs. I crore and above
from the scheduled commercial banks.  As
at the end of Dccember, 1982, an aggregate
amount of Rs. 2680 crores was outstanding
against the working capital limits Rs. 4068

" ¢rores sanctioned to theasc 85 monopoly
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houses by the
banks.

scheduled§ commercial

Seizure of Goods by Customs

147. SHRI AJOY BISWAS : Will the
Minister of FINANCE be pleascd to lay a
statcment showing :

(a) the total amount of goodsfarticles
seized by the Customs during 1981, 1982
and 1983; and

(b) the total value of goodsfarticles
auctioned during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 S.M.
KRISHNA) : (a) and (b) The total value
of goods seized by the Customs authoritics
and of goods disposed of by various modes
of disposal including auction during the
calender years 1981, 1982 and 1983 are
furnished below (—

(Value : Rs. in crores)

i’;ar V_uluc of goods Value of goods
scized disposed of

1981 39.70 20 53

1982 66.39 24.90

1983 89.20% 24.84

(up to 30.9.83)

*Provisional.

News Item Captioned ‘Pakistan Making
Air Space Impregnable®

148. SHRI K. PRADHANI :
SHRI] P. NAMGYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether his attention has been
drawn to the news item captioned *Pakistan
making air space impregnable’ appeared in
the **Hindustan Times™ New Declhi of
23 January, 1984;

(b) whether the  multi-million  dollar
project contracted by US-based Highes
Aircraft Corporation when completed next
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year, will make Pakistan air space extremely
difficult to penetrate by hostile aircraft;

(c) whether this will pose a great
security risk to India; and

(d) if so, what measures have been or
are proposed to be taken to countenance
this new situation to safe-guard India’s
security ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yecs, Sir.

(b)y Such a project, as
implemented, would  greatly
Pakistan’s Air Defence capabilities.

and when
augment

(¢) and (d) Government carefully
watches all developments  which have a
bearing on our «ecurity and takes
appropriate measurcs to ensurce full Defence
preparedness at all times.

Appointment of Messengers Enlisted in
Pancl in TAAI, Delhi Airport

149. SHR1 K. LAKAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state -

(ay whether it isa fact that some
candidates were enlisted in the pancl for
the post of messengers in the TInternational
Airport Authority of India, Delhi Airport
in October, 1982,

(b) whether it is also a fact that ac-
cording to the framed policy of the
Authority, the life of the panel remains for
onc year:

(c) if so, the rcasons why the candi-
dates who were enlisted in the panel have
not been offered appointments against the
posts of messengers which were created in
July 1, 1983 for Declhi Airport, and

(d) what is the latest fate of the candi-
dates who are waiting in the pancl since
years and whether they will be offcred
appointments and, if so, upto what date if
not, reasons thercfor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) Yes, Sir.

(c) In view of the implem:znation of the
recommendations made by the Stafl Inspec-
tion Unit of Finance Munistry, the vacant
posts of messengers  were  filled by the
surplus stafl from equivalent grades. Hence
no appointments could be made from the
pancl prepared prepared October, 1982,

(d) For the reasons stated in part (c) it
will not ba possible to make any appoint-
ments from the panel.

Extenison to Officer of 1AAl

150. SHR1 K. LAKK APPA : Will the
Mumister of TOURISM  AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that according to
the latest Government policy, cxtension
after retirement is not allowed;

(b) if so, on what basis and grounds,
the extension was given to an oflicer in the
International Airport Authotity of India
who is of the rank of a Member;

(c) whether it is not a clear case of
favouritism and violation of Government
rules; and

(d) the action  contemplated in the

matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHLED ALAM
KHAN) : (a) Generally, extension after
retirement, is not allowed.

(b) to (d) The Member in question had
been permanently absorbed in 1AAI
w.ef. 5.6.1981 and would have anyway
served there till his superannuation on
30.11.1983. At the time of his superan-
nuation, IAAI had three major domestic
projects of the value of Rs. 96.00 crores and
important overseas projects of the value
of over Rs. 150.00 crores which at the
critical stages of implementation. Since the
officer concerned was assacioted with the
financial and admeinistrative management
of these projects right from their inception,
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he was re-employed for a period of three
months after retirement, with the approval
of thecompetent authority.

Balance of Trade between India and UK,

151. SHRI K. LAKKAPPA : Will the
Minister of COMMERCE  be  pleased to
state

(a) whether  there  was an adverse
balance of trade between India and U.K.;
and

(b) if s0, the steps being taken to cor-
rect this trade imbalance ?

THI MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OIF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) Eflorts to increase Indian exports to
U.K. are continuing through trade promo-
tion mecasures such as  exhibitions/trade

fairs, exchange of dclegation/missions,
conferences,  information, training and
marketing.

a1 F wrfawan menrEsl A
gafsa sean

152. =t 7 w77 qi¥ : A0 @[
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(@) swifaa @l 1 @ gT GIFIT
ARAT gagar F1 I9gsT  glaard &
gafsqa FT W &1 7z wF fazar @99
arell afsar g Hi I FAag IdF A
fpar sar &1 wedta geen & fga
QY gU AT AT ITFFT FEN AT |

S.T.C. to Export Sugar and
Tobacco to China

155. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMERCE be pleasea to state :

(a) whether State Trading Corporation
has recently finalised any agreement with
China for export of sugar, tobacco ete. to
that country; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCLE AND IN
THE DEPARTMELT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No,
Sir.

(b) Does not arisc.

Joint Ventures in Third Countries by
Indian Bulgarian Banking
Communities

156. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state :

(a) whether Indian Bulgarian ]:fanking
communities are seriously considering to
enter into joint venture in thisd countries
in the ficld of lcather goods, clectronics,
textiles, engineering and construction pro-
jects; and

(b) if so, progress made in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
At the Inter-Sessional meeting of  Indo-
Bulgarian Joint Commission for Economic,
Scientific and Techmical Cooperation  held
in December 1983, 1t has been agreed to
explorc and expand further cooperation
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in cstablishment of joint ventures for the
production of high tecnology hgoods to
meet the requircments of the two countries
and for export to third markets in  specific
arcas such as clectronics, lcather and
leather goods, engineering industry, textile
machinery, knitwear, cte. and to continue
contacts between organisations of the two
countries in regard to  joint  participation
in tenders and realisation of projects in the
territories of third countries.

Investment Proposals in Projects by
Forcign Banks

I57. SHRI SUBHASH CHANDRA
BOSE  ALLURI : Will the Minister of
FINANCE be pleased to state :

(a) whether itis a fact that foreign
banks have been sending proposals  for in-
vestment in Government projects at a much
lower rate of interest than that being
charged by the World Bank: and

(b) if »o0, the details in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) No, Sir.

(b) Does not arise.

Indo-French Panel for Doubling Trade

158. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMERCE be pleased to state :

(a) whether it s a fact that a  Indo-
French Penel for doubling  trade has been
set up in January, 1984: and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No,
Sir.

(b) Does not arise.

Revision in DA 'TA Rates for Civilian
ismployecs of Sainik School

159, PROF. NARAIN CHAND PARA.
SHAR : Will the Minister of DEFENCE be

pleased to state :

(a) whether the DA/TA rates for the
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civilian employees of the Sainik Schools
have been revised as in the case of other
Central Government employees during the
last three years;

(b) if so, the date we.f. which the
rates were revised and the exact revision in
this regard; and

(c) if not, the reasons for this discrimi-
nation against these employees and the
likely date by which they would be
revised ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c) Civilian employees
of Sainik Schools are neither Central
Government employees nor State
Government employees. They are employees
of Sainik School Socicty whichis a regis
teredb ody under the Societies Registration
Act.

The Daily Allowance
Central Government employces
revised w.e.f. 6th January, 1983.

in respect of
has been

The last revision of rates for these
employees was with effect from 1.5.1978.
Proposals for revision of the rates of Daily
Allowance applicable to civilian Samik
School employees will have to be fixed only
by the Sainik School Society, which is
an autonomous Society and not by
Government,

Opening of Branches of Nationalised
Banks in Himachal Pradesh

160. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
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has given licences to any of the nationa-
lised banks for opening new branches in
Himachal Pradesh duriug the current finan-
cial year (1983-84);

(b) if so, the names of the places, dis-
trict-wise and the name of the concerned
bank for which liccnces have been given,
separately;

(c) the date(s) on which the branches
have been opened or are likely to be
opened; and

(d) the names of the places, district-
wise for which the opening of branches is
under consideration ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) The
Reserve Bank of India have reported  that

during the period 1.4.1983 to 15.2.1984 autho-
risations have been issued to public sector
banks for opening oflices at 16 cnteres in
Himachal Pradesh, Of these, according to
available  information, 4 authorisations
have been utilised during the above period.
The remaining 12 authorisations are cxpec-
ted to be utilised as soon as the requisite
preparations therefor are completed by the
banks. Districtwise, centrewise and bank-
wise details are set out in Statement 1.

(d) The Government of Himachal
Pradesh has forwarded to the Reserve Bank
of India for their consideration a st of
27 centres in Himachal Pradesh identified
by it for opening bank offices. Districtwise
and centrewise details are

pleased to state : given  in
Statement-I1.
(a) whether the Reserve Bank of India
Statement—1
District Name of Centre Name of Allottee Bank Date of
Opcning of
Oftice
.l 2 3 4
Bilaspur 1. Talyana Punjab National Bank 2.11.83
2. Chharul United Commercial Bank -_
Hamirpur 3. Mair Punjab National Bank 24.12.83
4. Kashmir United Commercial Bank —
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1 2 3 4
Kangra 5. Thil Punjab National Bank 24.12.83
6. Paloha Punjab National Bank -
Simla 7. Anti (Unu-Basa) United Commercial Bank 17.10.83

8. Rampur Bushahr United Commercial Bank _

9. Taklech United Commercial Bank —

10. Bahli State Bank of India —

Sirmur 11. Haripur Dhar United Commercial Bank -

12. Mangarh United Commercial Bank o

Solan 13. Sultanpur United Commercial Bank —
Una 14. Ghanari Punjab National Bank 14.11.83

15. Jowur Punjab National Bank —_

16. Taathal United Commercial Bank —-

NOTE : The information given above has been compiled by the Rescrve Bank
of India on the basis of the Banks' intimations reccived up to

31.12.1983. #

Statement —I1

District " Centre
1 2
Solan 1. Chhausha
Mandi 2. Teban
3. Thona
4. Chhatri

Tikkar Balh

6. Kataula
Chamba 7. Tikkri
Lahaulspiti 8. Gondhla
Kinnaur 9. Tranda (Nigulsari)

10.  Yangthan
Sirmur I1. Rajpur
12. Dhamla

13. Haripurdhar
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1 2

Kangra 14. Multhan

15. Sansai

16. Kasba-Kotla

17. Rey

18. Sanghol
Una 19. Dulchar
Simla 20. Poria

21. Kapvi

22. Throach
23. Sarahan
24. Munish
25. Taklech
26. Dharogra
27. Anti

NOTE : Three centres viz., Haripurdhar (SI. No. 13), Taklech (SI. N. 25)

and Anti (S1. No. 27) have already been allotted to banks as

cated in statement 1.

Orissa Govecnment Request for
pncrease in Export of Mineral
Ores from Orissa

16!. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government of Orissa had
requested his Ministry  to  permit  Ornissa
Mining Corporation to handle export  ope-
ration directly;

(b) whether the repeated request of the
Orissa Government had been  rejected by
his Ministry;

(c) if so, the reasons therefor; and

(d) the steps proposed to be taken to
increase the export of mincral ores from
Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN THE
DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to (c)

indi-

The Government of Orissa had requested
Ministry of Commerce to permit Orissa
Mining Corporation for direct exports  of
Iron Ore. Commerce Ministry has indicated
to them that in the context of exports of
iron ore being canalised  through the
MMTC, it would be in the mnational inte-
rest  that all  cenquiriesfoffers  received
directly by OMC are passed on to MMTC
for negotiating and  signing  contracts. It
has also been emphasised that care should
also be taken that such offers by OMC
should be from non-tiaditional markets
and in the nature of additionality and not
cut into existing cxport commitment by
MMTC.

(d) MMTC exports Chrome Ore and
iron ore from Orissa. The following steps
are being implemented to inorease the ex-
ports of iron ore through Paradip Port
(about 809, of the iron ore procured by
MMTC for cxport through Paradip Port is
from Orissa Mines) :—

(i) MMTC have been asked to cxplore
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new markets for export of Iron
Ore to countries willing to nomi-
nate small vessels for Paradip
Port. MMTC has been able to
persuade South Korea, German
Democratic Republic and Rumania
to lift about to 7 lakh tonnes of
iron ore from Paradip Port during
the current year making the total
expected  exports ftom  Paradip
during !'983-84 about one million
tonnes. In 1984-85 also, South
Korea is now likely to take 4 lakh
tonnes, German Democratic
Republic 3 lakh tonnes and Japan
5 lakh tonnes, making their pro-
jected exports for 1984-85 about
1.2 million tonnes.

(i) MMTC has agreed to compensate
buyers for higher incidence of
freight involved in lifting ore
from Paradip by giving discounts
in prices.

(iii) The possibility and economic via-
bility of two port loading, i.e.
initial loading at Paradip and up-
topping at Madras port, is being
examined by MMTC.

(iv) Tron Ore handling facilities at
Paradip Port have been  substan-
tially improved recently at  consi-
derable cost.

(v) Night navigation has been intro-
duced to  handle vessels  during
night time.

(vi) Governmenr of Orissa in consulta-
trton with the Ministry of Shipping
& Transport are examining the
possibility  of  locating a  tran-
shipper-cum-dredger at  Paradip
Port to augment the loading capa-
city of the port and to find con-
tinuing solution to the problem of
siltation.

Losses Incurred in Bank Robberies
162. SHRI H.N. BAHUGUNA : Will
the Mimister of FINANCE be pleased to

state :

(a) the upto-date known position of
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losses incurred in bank robberies and
frauds, State-wise and in respect of nationa-
lised and non-nationalised banks; and

(b) whether Government have any
plans to eliminate these losses and frauds;
and if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
available information as reported by the
28 public sector banks and the private
sector banks regarding the amount involved
in bank robberies/dacoities for the period
1.1.83 to 31.12.83 is give in the statement.

According to the information furnished
by the 28 public sector banks and other
commercial banks to RBI the amount in-
volved in cases of fraud during the period
1.1.83 to 30.9.83 was Rs. 20.81 crores and
Rs. 2.55 crores respectively.

(i) The term “*bank fraud' generally
covers instances of misrepresenta-
tion, breach of trust, manipulation
of books of accounts, fraudulent
encashment of instruments like
cheques, diafts and bills of ex-
change, unauthorised handling of
securities charged to banks, mis-
feassance, embezzlement, theft,
misappropriation of funds, cover-
sion of property, cheating, shor-
tages, irregularities etc.

(ii) The total amount involved in the
frauds does not  necessarily
represent the amount of loss to
banks.

State Governments, who are primarily
responsible for the maintenance of law and
order, have been requested to take suitable
preventive measures for curbing the inci-
dents of bank dacoities/robberies. Govern-
ment have also issued guidelines to all
public sector banks to tighten security
mecasures within their premises.

Government and Reserve Bank of India
have asked the public sector banks to
strengthen their vigilance, inspection and
audit machinery and to take adequate steps
both punitive and preventive for curbing the
incidents of bank frauds,
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Statement

Sl. No. Name of the State

Amount Involved
(In lakhs of Rs.)

(A)

!-J

Ll

12

13.

(B)

28 Public Sector Banks

Andhra Pradesh
Assam
Bihar

Chandigarh
Delhi

Haryana
Karnataka
Madhya Pradesh
Maharashtra
Punjab
Rajasthan

Uttar Pradesh

West Bengal

TOTAL

Private Sector Banks

Rihar
Karnataka
Punjab

Tamil Nadu
Uttar Pradesh

West Bengal

TOTAL

3.504gold ornaments wcighing 2928 gms.
0.73
26.25

3.87

6.21 4 gold ornamencs weighing 906.2 gms.
4.68

0.69

0.95

515

14.54
2.43

14.41

10.50

S S—

94.21 4 gold ornaments weighing 3834.2 gms.

12.00
0.04
1.42

13.98
0.16

1,49+gold ornaments weighing 556 gms.

29.09+ gold ornaments weighing 556 gms.
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Interim Report Submmitted by Economic
Administration Reforms Commission

163. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleased

to state :

(a) whether the Economic Administra-
tion Reforms Commission has submitied
its interim report to Government;

(b) if so, the main reccommendations of
the Commission; and

(c) the steps taken by Government to
implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Economic Adminis-
tration Reforms Commission, as a three-
man Commission, has submitted 30 reports
on various topics under its terms of refe-
rence. In its second phase, commencing
from 1Ist July, 1983, as a One-man Commi-
ssion, it has submitted 5 reports. The
reports submitted by the Commission are
listed in the anncxed statement.

(b) Reports submitted by the Commi-
ssion cover a large number of subjects in
the broad arca of economic administration
and the reccommendations depend on  the
nature of the subject(s) dealt with in each
report.

(¢) While some of the recommendations
contained 1n these reports have alread,
been  implemented by the  Government,
others are under consideration,

Statement

Statement Showing Earc’s Reports Submitied
to Government.

Report Subject
Number
= - .__2_ :

1. Industrial Approvals—Clearances
under the MRTP Act.

2. Tax Reforms—Direct Taxes—

Wealth Tax Act,
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21
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2

3.

Interim Report on the Gift Tax
Act—Recommendations for urgent
amendments.

Interim Report on the Estate Duty
and recommendations for urgent
amendments.

Rcport on the Companics (Profits)
Surtax Act.

Interim Report on the Income-
tax.

Interim Report on Capital Gains
Tax.

Industrial Approvals : Clearances
under the Industrial (Development
and Regulation) Act.

Direct Taxes—*An Overview’.

Direct  Taxes—Exemption for
Public Chantable and Religious
Trusts.

Rent Control

Depreciation  Allowance under

Income-tax.

India’s Commercial Representation
Abroad.

Industrial  Approvals;
Goods Clearances.

Capital

Direet Taxes—The Taxation of
Companics.

Exemptions and Deductions.
The Computation of Income.

Direct Taxes—The Taxation of
Non-Residents and Related
Matters.

Dircct Taxcs—Tax Treatment of
Private Trusts.

Technology  Development  and
Acquisition.

Direct Taxes—Estate Duty.

Direct Taxes—Wealth-tax.

Direct Taxes—Gift Tax.

Direct Taxes—Tax Procedures and
Administration,
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25. The Duty Drawback System.

26. Direet Taxes—Tax  Evasion &
Avoidance.

27. Direct Taxes—Miscelluncous
Points.

28. Economy in Public Expenditurc.

29.  Accountability.

30. Small Scale Units : Measures of
Assistance.
Earc—I11

1. The Establishment of Companics/
Committees.

2. Government and Public Enter-
prises; The Top Management  and
the Boards.

3. The Taxation of Capital goods.

4. Government and  Public Enter-
prises : Autonomy and Accoun-
tability.

5. Simplification of Administrative
procedures : A reform of the Leave
Travel Concession Scheme.

S.T.C. to Purchase Oil

164. SHRI M.V. CHANDRASHEKARA
MURTHY : Will the Minister  of
COMMERCE be pleased to state :

(a) whether the State Trading Corpo-
ration has been directed to go in for pur-
chase of corn oil, soyabean oil to meet the
needs of the public distribution system:

(b) if so, whether the S.T.C. was also
asked to import 10,000 tonnes of coconut
oil;

(c) whether this step was necessary to
bring down the domestic prices of cdible
oil which are on the increase:

(d) whether the S.T.C. has been also
directed to  find the global market for
edible oils;

(e) to what extent the edible oil import
order has been obtained; and
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(f) to what extent the import of edible
oil has been done uptil January, 1984 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {SHRI P.A.
SANGMA) : (a) to (c) Yes, Sir.

(d) S.T.C. has a purchase policy of its
own: It floats tenders on weekly basis and
purchase of oil is made on the basis of the
quotations reccived against those tenders :

(e) and (f) S.T.C. has imported 11.12
lakhs MT of edible oil in this financial
year, upto January, 84. S.T.C, is also in
the market for further purchase at appro-
priate time.

Stopping of Search by CBI of Premises
of a Tycoon at Chandni Chowk, Delhi

165. SHRI D.M. PUTTE GOWDA :
SHRI H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state

(a) whether the CBI  has recently
stopped  to  scarch the business and
residential premises of a person at Chandni
Chowk, Dclhi who was raided by the
department about two months back;

(b) il so, the full details of incriminat-
ing documents, silver, gold and cash seized
from the said premises during the raids; and

(c) the steps contiated by the Govern.
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (¢) C.B.I have neither
scarched nor are making any enquiry in the
casc of Shri Sham Shunder Jalan, Kucha
Mahajani, Dclhi whose business premises
were scarched by Income-tax Department
on 29.9.1983 resulting in scizure of cash
amounting to Rs. 4.14 lakhs and silver bars
valued at Rs. 21.46 lakhs approximately.
Asscts scized have been  relained by the
Department  vide order dated 23.12.1983
under section 132 (5) of the Income-tax Act.
Scized documents are under scrutiny for
taking appropriate action under various
Direct Taxes Acts.
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Free Trade Zones

166. SHRI NAVIN RAVANI :
SHRI MOHAN LAL PATEL :

Will the Minister of COMMERCE be
pleased to state :

(a) the number and names of the cities
which are having the facility of free trade
zones;

(b) whether Government are considering
to declare more cities as frec trade zones;
if so, their names;

(c) the facilities provided by the centre
to these free trade zones; and

(d) how far these are helpful to the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Presently, there
arc two free trade zones in operation.
These are Kandla Free Trade Zone
(KAFTZ) located at Gandhidham (Gujarat)
and Santacruz Elcctronies Export Processing
Zone (SEEPZ) located at Bombay. In
addition to these two zones, the Govern-
ment had recently declared the setting up
of four more eaport processing zones at
Madras, Cochin, NOIDA in U.P. and Falta
in West Bengal.

(c) and (d) A statement  showing the
various facilities provided to the units in
free trade zones is attached. These zones
were set up with the main objectives of
increasing exports and boosting foreign
exchange carnings. The results on  this
front have been encouraging particularly
during the last 5-0 years from both the
zones.  Sctting up of KAFIZ has also
helped in the industriahisation of the
under-developed  and  backward arca  of
Kutch. The SEFPZ, which is exclusively
for clectronics products, has  helped n
promoting inflow of technology in the ficld
of clectronics.  Besides, these zones have
also  provided  substantial employment
opportunities. At present, there are 7,500
persans cmpolved in KAFTZ and 6500
persons in SELPZ,
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Statement

ADMINIS-
TRATION : All approvals are
given at one single point within
45-60 days and formalities for
import & export are expeditiously
dealt with.

No import licence is required for
import  of capital goods, raw
materials consumables, spares,
tooling or packing materials as
import of these items is placed
under Open General Licence.
Import of second hand/used
machinery is subject to the
approval by the KAFTZ Board.

Exemption from Custom duty and
additional/countervailing duty on
raw  materials, components,
consumables, spares, tooling and
packaging material cte., imported
into the Zone.

Exemption from Central Excise
duty and other levies on products
manufactured within the Zone or
the goods brought into the FTZ
from DTA for usc by the indus-
tries for the production or in
connection with the  production
of goods for caports.

Capitals goods and all other
inputs supplicd to the Zone from
the rest of the country are treated
as deemed exports and are eligible
for all export benefits.

Duty free import of capital goods
and cqipments  from preferred
SOUTrCes.

The statement on industrial policy
authorises  the  Government to
approve even fully owned foreign
companies in 100 per cent  export
oriented ventures

Corporate  tax hohday for an
mnitial period of 5 years.

In the case of SEEPZ, a 50 per
cent subsidy is available on lease
rates for land and rentals, for
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ready built units for a period of
three ycars.

(x) Central sales tax paid on pur-
chases from outside the State s
reimburscd by the  Zone

Administration.

(xi) Excmption from the restrictions
under  export control order on
products manufactured and expor-
ted from FTZ. Libcral sanction
of forcign cxchange including
Blanket Permit for business visits
abroad.

(xii) Packing credit facility for a
period of 180 days without pro-
duction of firm export orders or
letter of credit

(xiii) Upto 25 per cent of total pro-
duction is also permitted clearance
for domestic sale on payment of
duty, against valid  import
licences.

(xiv) Remittance of profits and  divi-
dends earncd by foreign investors
in the Zone is allowed frecly after
payment of taxes.

(xv) Priority release of cement [steel
and telephone/telex connections.

Consultants Commissioned by Export
Import Bank

167. SHR1 K. RAMAMURTHY : Will
the Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that international
consultants have been commissioned by the
Exports Import Bank to make an indcp?h
study of India’s exports and identify certain
non-traditional and value added items for
export production on a long-term basis; and

(b) if so, the names of such inter-
pational  consultants  who have  been
commissioned and the action taken on the
study if it has been completed ?

THE DEPUTY MINISTER IN THE
MINISTRY ~ OF  FINANCE  (SHRI
JANARDHANA POOJARY) : (a) No, Sir.
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(b) Docs not arise.

Night landing and other facilities for
Tourists at Airports Near Tourist Resorts

165, SHRT CHITTA MAHATA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(1) whether it is a fact that night
landing and some basic facilitics are not
being given to the tourists at the airports
which are near to the tourist resorts; and

by if so, the details thercof and the
steps taken by Government in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Night landing
facilitics of various categories have been
provided at 27 airports in the country,
namely, Agartala, Ahmedabad, Amritsar,
Bangalore, Baroda, Belgaum,  Bhopal,
Bhubanzshwar, Bombay, Calcutta,
Coimbatore, Dclhi, Gauhati, Hyderabad,
Jaipur, Luchnow, Madras, Madurai,
Mangalor, Mohanbari, Nagpur, Patna,
Rajkot, Trivandrum, Tiruchirapalli,
Udaipur and Varanasi, many of which are
near tourist resorts.  Provision of night
landing facilitics and their upgradation ‘s
a continuing process to meet the operational
requirments of the national airlines subject
to the himitations of the terrain of the air-
port. A sum of Rs. 492.00 lucs has been
provided in the current 6th  Plan  for
provisionfupgradation of night landing
facilitics.  Night landing facilitics are
proposed to be provided at Ranchi, Imphal,
Indore and Bhavanagar during the Sixth
Plan period.  Basic passenger  amenities
and facilities have been provided at almost
all the domestic airports served by Indian
Airlines.  Efforts are continuously made to
improve passcnper  facilitation at airports
within the limitations imposed by the
constraint ol resources.

Racket in Al ticket unearthed in Bombay

169. SHRI CHINTAMANI JENA :
SHR1 MOHAN LAL PATEL :

Will the Munister of TOURISM  AND
CIVIL AVIATION be pleased to state :

(a) whether it fact that racket in regard
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to Air India ticket thas been unecarthed in
Bombay;

(by if so, the number of persons arrested
in this connection; and

(c) the action taken against them ?

THE MINISTER OF STATL OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) A casc was detected in
which the validity of a ticket which had
expired, was fraudulently extended by
affixing a confirmation sticker. Enquiries
reveal that some stickers had been dis-
honestly obtained fiom an employee of
Air India.

(b) Four persons, including one Air
India employce, have been arrested in this
connection.

(c) The Air India employee mvolved in
the case has been placed under suspension
pending further procecdings and
investigations.

Completion of Wage Negotiation with
Unions Federations of Bank Employces

170. SHRI E. BALANANDAN : Will the
Minister of FINANCE be pleased to state :

(a) whether  negotiation with the all
India unionsfassocrations'federations of the
bank employces on the outstanding  issues
like computerisation, mechanisation cte.
has been completed; and

(b) if so, which are the unionsfassocia-
tion/federations  were  called  for  such
negotiations and which were left out and
the reasons therelor 7

THE DEPUTY MINISTER IN THE
MINISTRY O  FINANCL (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) The supplementary  settiement on
1S5UCs includimg compulterisation  and
mechanisation which remamed outstanding
since the 3rd Bipartite  Settlement as been
signed on the 8ih September, 1983 by the
Indian Bank's Association (IBA) with the
All India Bank  Fmplovees  Association
(AIBEA), National Confederation of Bank
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Employees (NCBE) and the Indian National
Bank Employces Congress (INBEC). The
National Organisation of Bank Workers
(NOBW) which was a signatory to the main
3rd Bipartite Settlemont refused to sign the
supplementary agreement of 8th September,
1983 on the ground that it was opposed to
computerisation and  mechanisation in
banks. The Bank Employees Federation of
India (BEFI) was not in existence at the
time of signing the Main 3rd Bipartite
Scttlement and was, therefore, not a
signatory to the supplementary settlement.

Scheme for Financial Assistance
for Self Employment

172. SHR1 SKARIAH THOMAS : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government bhave formu-
lated any major scheme for financial
assistance for self-ecmployment;

(b) if so, how much amount has been
earmarked for this scheme and how much
has been spent;

(¢) whether banks have been  instructed
to simplify and liberalise the lending
procedures: and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Follow-
ing the announcement made by the Prime
Minister on 15th August, 1983 the Govern-
ment (Moustry  of Industry) formulated a
Scheme for the self-cmployment of the
Educated Unemployed Youth, A copy of
the Scheme was laid on the Table of the
Lok Sabha by the Minister of Industry on
19th August, 1983.

(b) Initially, a sum of Rs. 160 crores of
bank credit and Rs. 50 crores as capital
subsidy was carmarked for the Scheme.
Later, however, on the basis of the actual
requitemients of the bencdiciaries of the
Scheme, the amount of bank credit has been
enhanced to Rs. 325 crores.  The Rescrve
Bank of India, while advising banks of the
enhanced allocation, also advised them to
cater to the requirements of 2.5 lac
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beneficiaries during the current financial
year and in case they require more amount
than the figure indicated above, they could
adjust the same against their priority scctor
allocation. As per the provisional date avai-
lable upto 25.1.1984, the banks had sanc-
tioned 12998 applications for an amount
aggregating Rs. 18.47 crores.

(c) Yes, Sir.

(d) The liberalisations cffected by the
banks for the prupose of this Scheme are
given in the statement.

State ment

Liberalisations in the banks procedures
for the purpose of the Scheme jor the
self-Employment of the Educated
Unemployed Youth

1. A composite loan upto Rs. 25000/- is
admissible for productive  gainful
sclf empolyment.

1]

The Working capital portion of the
loan is to be separately worked out
and repayment schedule 1s to be
determined only in respect of the
term loan component.

3. The period of repayment of the term
loan component shall be 3 to 7 years
with a moratorium of 6 to 18
months.

4. After repayment of the term loan
component, the entreprencur may
continue to enjoy the facility of
working capital based on his credit
requirements, at the normal 1aites
of interest.

5. The compositc loan under the
Scheme will be charged interest at
10%, p.a. for backward arcas and
12%, per annum for other arcas.

6. Banks shall not ask for owner's
contribution in the form of margin
money or seek collateral sccurity or
third party guarantee for the loan.

7. In case of default due to genuine
reasons, banks may extend the
period of loan and/or reschedule the
instalments due.
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8. The banks have been advised to
vest branch managers with adequate
discretionary powers to sanction
loans under the Scheme  without
reference to higher authorities.

9. The branch managers are to dispose
of the proposals within 14 days from
the date of their receipt.

Failure of Indian Jewellery Designs
at International Contest

173. SHRI KRISHNA KUMAR GOYAL :
Will the Miaister of COMMERCE be
pleased to state

(a) whether it is a fact that the Indian
Jewellery designs did not  prove successful
at the recent international contest for
jewellery in London;

(b) whether Government would sct up
a jewellery design center  to  adopt  latest
design to the sophisticated market of the
worldand popularise  Indian  jewellery in
other countries; and

(c) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) There
is no official intimation about the Inter-
national contest for jewellery designs, held
in London, nor of the participation in it of
the Indian contestants.

(by A proposal is under the considera-
tion of the Ministry.

(c) Details will be worked out in con-
sultation with the Departments and Organi-
sations concerned.

I.M.F, Loan

174. SHRI AMAR ROY PRADHAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have decided not to avail of § 1.1
billion sanctioned by the Inteinational
Monctary Fund on account of improved
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f oreign exchange situation; and ecconomic
Situation in the country; and

(b) if so, the details thercof and  the
position of foreign exchange  on December

31, 1979 ?

THE MINISTER OF FINANCE (SHRI
PRANADI MUKIHERIEL) :(a) and (b) India
has informcd the Fund of its  decision  not
to draw the balance of SDR 1.1 billion
available under the EFF Arrangement with
the Fund after the  completion of  1983-84
Programme.

The position of foreign  exchange
reserves, as on Decaember 31, 1979 was R,
5395.02 crores.

Slower Growth of Handlooms Industry

175. SHRT AMAR ROY PRADHAN
Will the Minister of COMMERCE  be
pleased to state :

(a) whether it is a fact that the growth
of the Handlooms Industry in the country
is underscore in comparison o the power-
loom; and

(b) if so, the details thercof and
steps Government purpose to tak® in  the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) and (b)y The powerloom
sector has been growing in an unauthorised
manner over the years. The Tesule Pohiey
Statement of 9th - Muaich, 19581 envisaped
regularisation of unauthorised  powerlooms
on payment of fees  and  reenlating fresh
expansion of powciloom  capacity duting
the 6th Plan peniod to only 5% which  was
also to come fiom the handloom  coopera-
tive sector as a measure of  graduation  to
powerlooms. Besides, certain hines of  pro-
duction have been reserved  for oxelusive
production in the handloom sector. A spe-
cial rebate at the rate of 209, i given on
the sale of handloom fabrics  produced by
handloom cooperative  socictics and  State
Handlcom Development  Corpoiations for
a period of 60 days during 1983-84, This is
shared cqually between the Central and
State Governments.
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Permanently Seconded Cadre in DGI

176. SHRI AJIT KUMAR SAHA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether permanently scconded cadre
in Directorate General of Inspection (DGI)
is existing; and

(b) if so, the necessity of creation of
such cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) and (b)In the DGI
Organisation a certain proportion  of ser-
vice officers are on permanent secondment
with a view to utilising their service experi-
ence for quality assuance of cquipment on
behalf of uscrs as also (o ensure a4 measure
of continuity in the Organisation.

Top Posts to Civilian Officers in DGI

177. SHR1L AT KUMAR SAHA :
Will the Minister of DI FENCE be  pleased
to state the reason that the highly qualified
cxperienced civilian officers in the Directo-
rate General of Inspecion (DGl) are not
provided with top posts in the organisation
functionally 1esponsible for inspection  and
quality assurance of military stores when
no such bar exists 1n Research and Develop-
ment or in the production organisation of
nulitary equipment ?

THE MINITI R OF STATE IN THE
MINISTRY OF DEFENCE (SHIRI K.P.
SINGI DEO) : "Ihe Management structure
ol an organisation depends on the functional
requirements and the job content of various
posts in the Oiganisation. Comparison of
conditions in one organisation with another
would not be feasible or  justified. As an
interim measure, the posts in the  Directo-
rate General of Inspection were  bifurcated
taking into account the functional require-
ments and job content. This step has en-
sured that certain top posts are reseved for
civilian officers of the  organisation. 1In
addition, a cadre review for civilian officers
of the organisation was also mitinted and
is in an advanced stape of finalisation. This
would further improve the prospects of
civilian oflicers,
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Military Service Liability of Officers
Working as Cadre “Permanent
Secondment” in DGI

178. SHRI AJIT KUMAR SAHA:
Will th> Minister of DEFENCE be pleased
to state :

(a) whether the officers working as
cadre  ‘permanent secondment’ in the
Dircctorate General ol Inspection (DGI)
have got any military service liability;

(b) if so, the details thereof; and

(c) if not, how can they enjoy all
military benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Yes, Sir. Per-
mancently seconded service  officers  in the
Dircctorate General of  Inspection are
governed by the Army Act and carry the
liability for active service.

(¢) Docs not arisc.

Bifurcation of Posts for Service and
Civilian Officers in DGI

179. SHRI AJIT KUMAR SAHA
Will the Minister of DEFENCE be pleased
to state when the job content for a parti-
cular catagory of post in the Director
Gencral of Inspection is the same and  ser-
vice and civilian officers do the same  type
of job, how thc posts can be bifurcated
speciflying one for military and the other
for civilian ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : Group ‘A’ posts in the
Dircctorate General of Inspection were
bifurcated as an interim measure, taking
into aceount the job requirements, the
knowledge and experience required for diffe-
rent levels of posts in different disciplines
and the need for close liaison with user
establishments. This was followed by over-
all cadre reviews of both the strecams, i.e.
scrvice and civilian. The cadre review of
the latter is in an advanced stage of finali-
sation. Once this cadre review is imple-
mented the prospects of the civilians
would be improved further.
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News-Item Captioned “Islamic
Bomb” and Code Named as
“Project 706

180. SHRI P. NAMGYAL :

SHRI NAVIN RAVANI :
Will the Minister of DEFENCE be pleased
to state : ’

(a) whether it isa  fact that Pakistan
is close to having its atom bomb popularly
known as ““Islamic Bomb’’ and code named
as  “Project 706" as reported by the
“‘Hindustan Times" of 23 January, 1984;

(b) whether it is also a fact that
America and some other Arab countries
are helping Pakistan for the manufacturing
of bomb by providing financial assistance,
nuclear technology and raw malerials;

(c) whether it is also a fact that such
a4 move will increase the cold war :-;ituulion
in the sub-continent and also threat to
India’s security; and

(d) if so, the steps taken by India to
counter such threats across the border ?

THE MINITER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (1) and (b) Government
have scen media reports, but have no reli-
able information in this regard.

(c) and (d) Possession of nuclear
weapons by Pakistan  will  have security
implications to India. Government keep
all developments having a bearing on the
country’s sccurity under constant  watch
and take appropriate measures from  time
to time to maintain full defence prepared-
ness.

lnfnme-Tzlx Reclicf to Private and
Joint Sector Fmployees in Respect
of Housing and Pecuniary Benefits

181. SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether certain relexations  from
Income Tax have lately been given through
a notification issued by the Central Board
of Direct Taxes to provide income tax
relief in respect of housing and other
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pecuniary benefits for private and joint

sector employees;

(b) if so, the full details  of the relief
given; and

(¢c) whether Government have consi-
dered giving any parallel relicf to Central
and State Government cmployees also in
respect of residential acommodation, clc.
and if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (¢) Under the Income-
tax Act, 1961, salary includes perquisites,
one of which is value of rent free resi-
dential accommodation provided by an
employcr to the employee. Such perquisite
is to be calculated under Rule 3 of  the
Income-tax Rules, 1962. Where the accom-
modation is provided by an employer other
than the Government or statutory corpora-
tions wholly owned by the Government
etc. the perquisite value of rent free resi-
dential accommodation is arrived at by
taking 10%, of the salary first. In  casc the
fair rental valuc of the accommodation s
in excess over 109, of the salary the next
209, is ignored and excess over this amount
is brought to tax. In case the accommo-
dation is provided at Bombay, Calcutla,
Declhi or Madras only the eacess over 30‘3/(,
is added. Recently the Central Government
have decided to raise the exemption limits

Name of the mill
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from 209, to 40%, in the case of non-
metropolitan areas and from 30%, to 509,
in the case of metropolitan cities. In
the case of employees of the Central or State
Government provided rent free accommda-
tion the perquisite is calculated with refe-
rence to the rules for allotment of houses
and no additional perquisitc is charged.

Recommissioning of Sick Textile Mills
Recently Taken Over in Bombay

182. SHRI MADHAVRAO SCINDIA :
SHRI MANOHAR LAL SAINI ;
DR. SUBRAMANIAM SWAMY :
SHRIMATI KISHORT SINHA :
Will the Minister of COMMERCE bhe
pleased to state :

(a) the progress so far being made in
the sick textile mills recently taken over in
Bombay and the present level of production
in cach of them indicating the percentage
of installed capacity; and

(b) by what time, all these mills are
likely to be recommissioned to capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Out of the 13 textile
mills taken over in Bombay in October,
1983, 5 mills have been in production. The
present production level and  percentage of
utilisation of installed capacity of these
mills is as follows :

utilisation of Yarn Cloth
_rig,ilallcd capacity (in kgs) (in metres)
Spinning Weaving
1. Elphinstone Spg. & -
Wvg. Mills 58.72 56.86 6,470 36,319
2. Jam Mfg. Mills 65.27 62.76 4,663 43,824
3. New City of Bombay
Mfg. Mills 85.64 80.20 11,946 39,435
4, Poddar Mills 65.22 21.50 7,268 16,961
5. Podar Mills
(Process-Housc) 68 66.984



45 Written Answers

Two other mills viz. Finlay Mills and
Tata Mills have very recently commenced
production partially. In addition, 3 milils
viz. Kohinoor Mills (Nos. 1 and 2) and
Shree Sita Ram Mills are undergoing clean-
ing/overhauling and other pre-operative
measures.

(b) Efforts are being made to achcive
oplimum capacity utilisation commensuralte
with the condition of the machinery as
early as possible. However, to reactivate
the full installed capacity, modernisation
of the mills will be necessary.

Suggestions Mady by President
of FICCI Regarding Inflation

183. SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether attention of Government
has been drawn to the various suggetions
made by the Federation of Indian Chambers
of Commerce and Industry for controlling
inflation, as reported in the ‘*Financial
Express’ of January 27, 1984;

(b) if so, the main suggestions; and
(¢) Government’s reaction and response
thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢) Yes,
Sir.  The suggestions made by the President
of FICCI for controlling inflution as
reported in Financial Express of January
27, 1984, mainly urged stress on maximum
utilisation of unused capacity in industry
and increasing all-round productivity, and
restraint on upward revision of administered
prices by the Government. The sugges-
tions offered by the various oflicial and
non-official agencies from time to time are
kept in view in the formulation of Govern-
ment policics.

Interception of a Truck Carrying
Contraband Goods

184. SHRI R.P. YADAY : Will the
Minister of FINANCE be plased to state :

(a) whether it is a fact that in April,
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1982, the Customs authorities of Kishanganj
(Bihar) intercepted a Truck bearing No.
HPR-1583 carrying some contraband goods;

(b) whether the Additional Coilector
(Customs), MuzafTarpur ordered release of
the said truck on payment of Rs. 75,000/-
vide his Order No. 834 dated 24.4.1982; and

(¢) whether the above order was modi-
fied by reducing the above amount to
merely  Rs.  15,000/- by the Collector,
Customs (Preventive) Patna and released
the truck; was the Collector Customs
(Preventive), Patna within his  jurisdiction
to do so, and if so under what authority ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (¢) The oflicials of the
Forbesganj Customs  Divison under the
Coliectorate of Customs (Preventive) Patna,
intercepted a truck No. HPR-1583 contain-
ing old and used rcadymade garments of
Bangladesh origin valued at Rs. 1,54,190
on 25.2.1982 at Kishanganj. The iruck was
ordercd to be released provisionally to its
owner on execution of a bond and a cash
security of Rs. 75,000/ by the Additional
Collector of Customs, MuzafTarpur. On
receipt of a representation from the owner
of the truck, the Collector of Customs
(Preventive), Patna reduced  the cash
security to Rs. 15,000/~

The  Collector’s  order  1educing the
cash sccurity for provisional release of the
vehicle from Rs. 75,000/- to Rs. 15,000/-
was passed on merits taking into account
the gravity of the offence in respect of  the
vehicle and other facts and circumstances
of the case.  The order realting to pro-
visional release of the scized vehicle issued
by the Collector was covered under
exeeutive instructions issucd by the Board.
The Collector, bemng the immediate superior
admimstrative  authority  to  Additional
Collector, is competent to pass  such
orders.

Relief to Insured by G.I.C. During
Pendency of Settlement of Claims

185. SHRI T.S NEGI : Will the
Minister of FINANCE be pleased to state ;

(a) the steps taken to protect the insured
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for the period insurance claims are not
settled/paid by the insurance companies; and

(b) the steps taken to provide relief to
the insured where delays are made by the
General Insurance Companics in scttlement
of claims ?

THE DLEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
General insurance policics are contracts of
indemnity and claims under them can be
settled only after the fact that the loss is
due to an insured peril has been cstablished
and the quantum of loss has been determined
on the basis, inter alia, of survey rcport
and documentary evidence tendered by the
insured. While this process necessarily takes
time, insurance companies make all possible
efforts to scrutinise and scttle the claims
expenditiously. I the case of claims  for
substantial amounts, where it has  been
established that the loss is within the scope
of the policy and a broad estimate of
the loss is also available, the insurance
companies entertain  requests  from the
insured for “*on account’ payment, pending
final determination of the quantum of
the claim.

Schemes Formulated for Helping Scheduled
Castes and other Weaker Sections
Through Banks

186. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of FINANCE be pleased
to state :

(a) the main schemes formulated by
Government for helping Scheduled Castes,
Girijans and the agriculturists through
banks;

{b) whether 1tis a  fact that the full
benefits of these schemes do not reach  the
intended beneficiaries;

(¢) whether  Government propose to
introduce  any measure to keep ofl the
middlemen; and

(d) 1f so, the details thereof ?
THE DCPUTY MINISTER IN THE

MINISTRY OI' TI'INANCE (SHRI
JANARDHANA  POOJARY) : (a) For
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increasing credit to SC/ST borrowers, banks
have been asked to formulate specific
schemes for self-employment in areas in
which these communitiecs are normally
engaged.  Lead Banks have also been asked
to weight their district/block credit plans in
favour of SC/STs. At national level the
most important schemes are Integrated
Rural Development Programme, Diflerential
Rate of Interest Scheme and the Centrally
Sponsored Scheme of Assistance to Small
and Marginal Farmers.

(b) During 198.-83, about 409, of the
beneficiaries under the Integrated Rural
Development Programme were from SC/ST
cqmmunities against a target of 309%,.
Similarly under the DRI Scheme about 499,
beneficiaries were covered from SC/ST
communities as against a target of 40U as
at the end of December, 1982,

(c) and (d) The Government of India
have advised ull the State Governments to
constitute an Advisory Committee at the
Block level to help in the proper imple-
mentation of IRDP and a sub-group at the
District level to oversee grievances of the
borrowers.

Purchase of Cashewnuts by Soviet
Unijon from India

187. SHRI V.S. VIJYARAGHAVAN :

Will the Mimster of COMMERCE be
pleased to state :

(a) whether the Soviet Union has agreed
to purchase cashewnuts for earlier;

(b) if so, the quantity thus purchased:

(c) whether any fresh agreement has
been centered into with that country for the
purchase of cashewnuts for the coming
year; and

(d) if so the, details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (1) No, Sir.

(b) Question docs not arise.

(¢) and (d) The Trade Plan Provision
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with USSR for 1984 includes cashewnuts
as an export item from India. However,
no contracting has taken place.

Export of Fruits from Jammu and
Kashmir State

188. PROF. SAIF-UD-DIN SOZ : Will
the Minister of COMMERCE be pleascd
to state :

(a) whether any carnings accrue on
account of exports of fruit, including dr_y
fruits produced in Jammu & Kashmir

State; and

(b) if the answer be in the affirmative,
the total earnings during the year ended on
December 31, 1983 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Government do
not maintain cxport data on a Statcwise
basis.

Coast Guard Devclopment Plan

189. SHRI S.A. DORAI SEBASTIAN :
Will the Minister of DEFENCE be pleased
to state :

(a) the details of Coast Guard Develop-
ment Plan which has been recently approved
for cilectively enforcing the sovereign rights
in India’s exclusive cconomic zone which
extends to 200 miles from the coast line; and

(b) the numbecr of foreign fishing trawlers
that have becn intercepted and captured so
far from the date of inception of Coast
Guard and the consequent action taken
against such infringement of India’s
sovercign rights ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO): (a) The plan for the
development and growth of the Coast Guard
for the period upto 31.3.1984 was approved
by the Government and it invisaged force
levels which included inshore patrol
vessels, offshore patrol vessels, coastal sur-
veillance aircraft and light helicopters. The
1985-90 development plan is also under
formulation correctly.
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(b) 37 foreign fishing vesseles have been
apprechended and prosceuted since Jan, 1981
under the Maritime Zone Acts 1976 and
1981. Legal proceedinzs against 24 have
been completed resulting in confiscation of
15 forcign trawlers. 185 foreign fishing
vessels  had  carlicr  been et off after
administering  stern warnings  at sca[in
harbour from the date of inception of Coast
Guard on 19th Augast, 1978 till Jan., 1981.

Loans given by Nationalised Banks at a
Function in New Delhi

190. SHR1 INDRAJIT GUPTA :

SHRI K.A. RAJAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether nationalised banks gave
loans and the distributed the amounts at a
function in New D:lhi:

(b) il so, the number of people given
loan and the tota! amount sanctioned;

(¢) when the applications were received
and in how many days the sanction was
given;

(d) whether any public announcement
was made by these bunks and how the
application forms were distributed;

(¢c) whether Mombers of Parliament
from Dellu recommaended these applications
for sanction ol loans; and

(fy if so, the details thereof ?

THE DLPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDIIANA  POOJARY) : (a) to (c)
28 public scetor banks and 9 of the Indian
commercial banks operating in the Union
Territory of Do had launched in Septem-
ber 1983 u campaign to aceelerate the flow of
credit to the smalivi bortowers within the
Priority Scetors.  During the period of the
compaign coverine foip months  September
to December 19683, banks advanced Rs. 16.09
crores to 40,770 beneliciaries.  To mark
the culmin . tron of the compaign a public
function was vigaaised by the banks when
token  distribution of  bapk  assistance
was done.
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(d) to (Y Application forms  were
available in all the branches of banks in
Dethi/New Delhi.  For identification of
beneficiaries the banks have utilised their
own developmental ficld stalf. In addition,
the banks also utilised the services of social
service  organisations and  specialised
agencies like Harijan Secwak  Sangh,
Scheduled Caste and Scheduled Tribe
Welfarc Association, Hawkers’ Association,,
Rickshaw Pullers’ Association, Rchriwala
Associatian, Local associations of different
matkets, organisations of minority commu-
nitie shave also been associated. In the rural
areas, the banks took the assistance
of B.D.Os. and D.R.D.A. to identify benc-
ficiaries undct thz [ R.D.P. In some cases,
for identification of physically handicapped
persons, banks also approached Vocational
Rehabilitation Centre for Physical Handi-
capped, I.T.I. Campus, Pusha Road, New
Delhi and All India Federation of the Deaf,
Shri Ram Krishna Ashram Marg, New
Delhi. Applications received from bene-
ficiares identified by local social workers
like M.Ps., Members of Mectropolitan
Council/Municipal Corporations were also
considered by the banks.

Export of Bicycle Spares, Chemical & Jute
Bags to Vietnam

191. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
and to state :

(a) whether the forcign trade authorities
of Vietnam have expressed their desire to
import bicycle spares, chemicals, chemical
products and jute bags from India. instead
of, as at present, from Japan, Singaporc
Hongkong;

(b) if so, whether any steps have been
taken to export such items and to sanction
necessary credit for this purpose; and

(c) the approximate value of such goods
which Vietnam is capable of absorbing
from India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
P.A. SANGMA) : (a) to (¢) There are
recent indications that Vietnam is interested
in buying from India some of their global
unports. Bicycle spares, chemicals and

FEBRUARY 24, 1984

Written Answers 253

chemical products and gunany bags are some
of the items of their import interest.
Necessary steps are being taken in this
regard.

New Licences to Foreign Banks

192. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
slate :

(a) the number of new  licences given
to foreign banks during the last one year;
and

(b) the reason why Center is not giving
consent to the State Government of West
Bengal’s request for setting up a bank of
its own ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) During the year
1983, Reserve Bank of India has issued
licences to the following three foreign banks
to open a branch each in India at
Bombay :

1. Bank of Nova Scotia

2. Bank of Credit and Commerce Inter-
National (Overscases) Ltd.

3. Oman Arab African Bank.

In addition, Banque Nationale De Paris
which was already having branches in India
has been permitted (o open a  branch at
New Dclhi in lieu of one of its existing
branches at Calcutta and its representative
office at Ncw Delbhi.

(b) The matter is under correspondence
between the Reserve Bank of India, which
is the statutory for licencing a banking
company, and the Government of West
Bengal.

Borrowing from International Commercial
Banking Circles

193. SHRI SUNIL MAITRA : Will the
Minister of FINANCE be pleased 1o state
the amount of borrowing from the inter-
national commercial banking circles during
the last two years ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : The apbrovals
given for commerc.al borrowings and
Suppliers’ Credits in the last two years
were Rs. 1204 crores in 1981-82 and Rs.
2026 crores in 1982-83.

Spending of Amounts Received from IMF

194. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased  to
state :

(a) whether Government will give an
account how they spent Rs. 4000/- crore
they received from IMF; and

(b) if so, details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) and (b)
India has purchased SDR 3.7 billion under
the Extended Arrangement with the Inter-
national Monetary Fund to support the
medivm term structural adjustment pro-
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gramme. This is not a project tied
assistance.

Expenditure Plan Made by Government
of West Bengal

195. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) the percentage of average expendi-
ture plan made by Government of West
Bengal during 1971-72 to 1976-77 and
1977-78 to 1982-83; and

(b) the same information as avove in
respect of other States and Union
Territories ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) A
statement showing the percentages of State
Plan expenditure to the total expenditure
incurred by the States/Union Territories
during 1971-72 to 1976-77 and 1977-78 to
1982-83 is laid on the Table of the House.
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Scheme for Development of Tea Industry
During Sixth Plan

196. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(a) the amount allocated to his Ministry
for implimenting the schemes for the deve-
lopment of tea industry during  the Sixth
Plan;

(b) the names of those schcmes and
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the amount spent so far in
these schemes; and

implementing

(c) the cxtent of progress made in
implementing those schemes ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND IN THE
DEVELOPMENT OF SUPPLY (SHRI NIHAR
RANJAN LASKAR) : (a) Government have
allocated a sum of Rs. 41 crores for imple-
mentating the Tea Board's development

schemes during the 6th Plan period.

(b) and (c) A statement is attached.

Statement

(b) The names of the schemes and amounts speat so far in their implementation

is as under :

SCHEMES

(i) Tea plantation Finance Scheme.

(1i) Tea Machinery &
Hire Purchase Scheme.

Irrigation

(iii) Replantation Subsidy Scheme.

(iv) Development Loan & Subsidy
Scheme for Small Growers.

(v) Development of New Arcas.

(vi) Research and Training.

(c) The extent of progress made scheme-
wise is as under :

Findance
hectares  has

Under the Tea Plantation
Scheme an arca of 1372.36
been covered.

Under the Tea Machinery & lIrrigation
Hire Purchase Scheme tea estates and
factories engaged in the manufacture of tea
are provided with facilities for acquiring
machinery and cquipment on  payment of
annual instalments. The Scheme also in-
cludes supply of tca bagging/tca  packeting
machines to the producers and  eaporters
of tea.

Under the Replantation Subsidy Scheme
an area of 4968.98 hectared has ~been
covered.

AMOUNT SPENT (in Rs./lakhs)

178.89 (Upto 31st Jan., 1984)

1209.91 ”
243.90 "
33.57 "
20.80 "

38.82 (Upto October, 1983)

Tea Development Loan &  Subsidy
Scheme for Small Growers has  helpad to
set up 38 Nurserics and 61 Demonstration
Plots, 1800 Small Growers have also  been
imparted training.

Under Development of New Arcas an
arca of 165.65 hectares has been covered.

Under Rescarch and Training, in addi-
tion to rescaich on is own research centres
at Coonoor and  Tocklar, the Board has
also been financing various rescearch schemes
by sanctioning grants in aid which includes
undergraduate course in tea in the Assam
Agricultural University and contribution
to the Scientific Department of the United
Planters Association of South India.
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Schemes Sent by Government of
Kerala for Financial Assistance
for Self-Employment Scheme

197. PROF. P.J. KURIEN : Will the
Minister of FINANCE be pleased’ to
state :

(a) the schemes sent by the Govern-
ment of Kerala for approval and financial
assistance in  respect of sclf-employment
schemes;

(b) the total financial requirement;

and

(c) the money disbursed so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Presumably the
Question refers to the scheme  fer self-cm-
ployment of the Educated unemployed
youth, Under the Scheme, the Task Forces
constituted at the District Industry Centres
are requirrd to recommend applications to
the various banks for sanction of loans.
Details of the types of scheme forwarded by
the DIC Task Forces in Kerala to the banks
arc not available with the Government.

(b) The Reserve Bank has, on 4.1.84,
issued fresh instructions to the banks advi-
sing them that the banking system will
provide finance to the extent of Rs. 325
crores which roughly works out to 1Y, of
their aggregate advances under the  Scheme
for the year ending 31.3.84, If more funds
are required for the purpose of matching
the physical targets, the banks have been
advised to adjust the same against their
priority rector allocations. The monctary
allocation in cach State will, therefore,
ultimately depend upon the requirements
with reference to the physical  targets
laid down for each State by the Ministry
of Industry.

(c) As per provisional data received
from the office of Development Comniissio-
ner (SSI), upto 25.1.1984, the banks
have sanctioned 1298 applications under
the scheme in the State of Kerala involving
an amount of Rs. 237.33 lakhs.
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Ban on Import of Coconut Qil

198. PROF. P.J. KURIEN :
SHRI SKARIAH THOMAS :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have imported
coconut oil for industrial purpose;

(b) if so, the quantity thus imported;

(c) whether it is a fact that the impor-
ted coconut oil is being used for edible
purposcs;

(d) if so, action bcing taken in  this
regard; and

(¢) the steps being  taken to stop
mmport and increase domestic production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (d) Import of oils is
caniahised through the State Trading Corpo-
ration of India Ltd. STC has not so far
imported coconut ol

(¢) A numbcr of steps have  been taken
to increase domestic production of coconut
otl. A statement indicating the steps taken
is enclosed.

Statement

The foliwowit g Schemes ' Projects are being
implement.d by the Muistry  of Agriculture
to ncrease domestic production of Coconut
il :

1. Centrally Sponsored Schemes
(1) Package Programme on coconut.

(1i) Production and  distribuetion  of
T X T hybiid coconut seedlings.

() Ehte Farm for TXT seedlings  in
Kauarnataka.

(iv) Establishment of DxT  seed

gardens.

(v) Rejuvenation  of  discased and
unproductive coconut  gardens 1n
Kcrala.
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2. Coconut Development Board Projects

* (i) Providing assistance to coconut
growers for the removal of root-
wilt affected coconut palms in
Kcrala State.

(ii) Establishment of 100 ha. Hybrid
Seed garden in Tamil Nadu and
12 hybrid testing centres.

(iii) Production of quality coconut

seedlings.

(iv) Expansion of arca under coconut.
in Orissa

(v) Canal embankment
State.

(vi) Promoting primary proccssing and
marketing activities.

(vii) Establishment of a coconut tech-
nology development centre.

Besides these programme, Kerala Agri-
cultural Development Project with World
Bank assistance is also being implemented
in Kerala State.

Trade between India and Qatar

199. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
COMMERCE be pleased to state :

(a) the steps proposed to be taken for
enlarging Dbilateral trade and expanding
cultural ties between India and Qatar after
the visit of President to that countiy; and

(b) the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Following the
visit of the President of India to Qatar,
some of the measures under consideration
to enlarge bilateral trade flows between the
two countries are (—

(i) the exchange of trade Delegations
between the two countrics;

(ii) Holding an Exhibition of Indian
products in Qatar.
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(iii) Exploration of possibilities for
investment by Qatar in Indian
industrial ventures for exports to
Qatar and third countries.

Consultations are alrcady underway
between India and Qatar for concluding a
cultural Exchange progiamme.

Deposits in Banks and Loans Given

200. SHRI SOMNATH CHATTERJEE :
Will the Minister of FINANCE be pleased
to state :

(a) as of 1983, what is the total deposits
in banks amounted to; and

(b) the amount of bank loans so for
given to (i) industrialists; (1i) land-owners;
(i1i) poor-peasants; (iv) educated unemploy-
ed and (v) other sections of the people after
the nationalisation of banks,s cparately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCL (SHRI
JANARDHANA POOIJARY) : (a) and (b)
Agpgregate depostts of all scheduled commer-
cial banks stood at Rs. 59,744 crores as on
the last  Faday of  December 1983,
Advances ol these banks amounted to Rs.
39,323 crores as on the date.  Classifica-
tion of bank advances s not available
in the mannor asked for The standard
sectoral classification and the latest quick
estimates according to that classification,
available for September, 1983 aie set out
below (—

As on the last Friday of September 1983

(Rs. croreg)

Sector Amount outsanding*
1 1
“Total Bank Credit 3606l
Of Which :(—
1. Food Credit 3303
2. Non-Food Credit 32758
(a) Piiotity Scctors 13075
Of Which :(—
(i) Agriculture 5633

(ii) Small Scale Industries 4670

(iii) Other Priority Scctors 2772
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1 2
(b) Industry (Medium & Large) 13641
(c) Whole Sale Trade (other
than food procurement) 2279
3763

(d) Othcr sectors

*Quick estimates.
Bank Credit to Sick Units

201. SHRI SOMNATH CHATTERIEE :
Will the Minister of FINANCE be pilcased
to state the total bank credit to sick units
as on 31st December, 1983, bank-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : In terms of
seciton 28 of the Banking Regulatjon Act,
1949, Reserve Bank of India is enjoined to
publish any information obtained by
it under the provisions of the Act in

such consohidated form as it thinks
fit. According to the latest available
consolidated provisional information

furnished by the Reserve Bank of India, as
at the end of Deccmber, 1982, the total
outstanding advances of scheduled commer-
cial banks to sick units amounted to
Rs. 2577.62 crores.

Timings of Bocing Service between
Gwalior and Delhi

202. SHRI N.K. SHEJWALKAR
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether 1t is not a fact that because
of the different days for flights from
Gwalior to Dclhi, much inconvenience is
caused to the passengers and it affects the
traffic ratio also; and

Government  propose 1o
specific

(b) whether
a regular daily bocing service at a
time for Gwalior-Delhi ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : The present umings of the B-737
service four times a week, the HS-748 ser-
vice thrice a weck between Dclhi and
Gwalior have been in force since April

Written Answers 274

1983. There have been no complaints from
passengers about the timings.

(b) No, Sir. The existing capacity is
adequate to meet the traffic needs.

Schemes to bring Gwalior on World
Tourism Map

203. SHRI N.K. SHEJWALKAR. :
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state :

“E) the schemes of Government to bring
Gwalior on world tourism map; and

- (b) the infrastructure and other faci-
lities Government propose to provide ip
this regard ?

THE MINISTER QF STATE OF THE
MINISTRY OF TOURISM AND' CIvIg,
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Gwalior as a toyrist
Centre is included in one of the thrcc.
traval circuits identified 1n  the State of
Madhya Pradesh for integrated develap-
ment through the combined resources of'
the Central, State and the private sectorg
In the Sixth Five Year Plan the Depary.,
ment  has  decided to  assist the State
Government for the flood lighting of the
Gwalior Fort,

Setting up of Industries in Free
Trade Zones

204. SHRI RAM 1.AL RAH] : Wwill
the Minister of COMMERCE be pleased to
state :

(a) the names of zones declared as free
trade zones for companics to set up 100
per cent export industriecs and the con-
cessions given—financial and other to these
companies;

(b) how many foreign companies have
sct up industries therein and what are
the products being produced by them and
what is the foreign  exchange earned by
them and the forcign exchange spent by
them for imports for these industries;

(c) the quantum of loans given by
banks to these companies and the inferest
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thereof and any other financial assistance
given by financial institutions; and

(b) whether non-Indians have set up
any industrics in these trade free zones, if
50, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Presently, there are two
free trade zones in operation for companies
to sct up 100 per cent export industries.
These are Kandla Free Trade Zone
(KAFTZ) located at Gandhidham (Gujarat)
and Santacruz Electronics Export  Process-
ing Zone (SEEPZ) located at Bombay. In
addition to these two zones, the Govern-
ment had recently declared the setting up
of four more export processing zones at
Madras, Cochin, NOIDA and Falta (West
Bengal). A statement showing the con-
cessions and facilities available to the
units in free trade zones is attached.

(b) to (d) The information is being
collected and will be laid on the Table of
the House.

Statement

(i) STREAMLINED ADMINISTRA-
TION . All approvals are given at
one single pomnt within 45-60 days
and  formahities  for  import &
export  are  expeditiously  dealt

with.

(it) No import hicence is  required for
import  of capital  goods, raw
muatetials, consumables, spares,
tooling or packing materials as
import of these items is placed
under Open  General Licence.
Import  of second hand/used
machinery is subject to the appro-
val by the FTZ Board.

(ni) Fxemption from Custom duty and
additional/countervailing duty on
raw materialy, components, con-
sumables, spares,  tooling and
packaging material etc., imported
into the Zone.

(iv) Exemption from Central Excise

FFBRUARY 24,1984
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dutyfand other levies on products
manufactured within the Zone or
the goods brought into the FTZ
from DTA for use by the indus-
trics for the production or in con-
nection with the production of
goods for export,

Capital goods and all other inputs
supplied to the Zone from the
rest of the country are treated as
decmed exports and arc eligible
for all export benefits.

Duty free import of capital goods
and cquipments from preferred
sources,

The statement on industrial policy
authorises the Government to
approve even fully owned foreign
companies in 100 per cent export
oriented ventures,

(viii) Corporate tax holiday for an ini-

tial period of 5 years.

(ix) In the case of SEEPZ, a 50 per

(x)

(xi)

(xii)

cent subsidy is avilable on lease
rates for land and rentals, for
ready built units for a period of
three years.

Central sales tax paid on purchases
from outside the State is reim-
bursed by the Zone Administra-
tion.

Exemption from the restrictions
under export control order on
products manufactured and ex-
ported from FTZ. Liberal sanction
of forcign exchange including
Blanket Permit for business visits
abroad.

Packing credit facility for a period
of 180 days without production
of firm export orders or letter of
credit.

(xiii) Upto 25 per cent of total produc-

tion is also permitted clearance
for domestic sale on payment of
duty, against vaild import licences.
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(xiv) Remittance of profits and divi-
dends earned by foreign investors
in the Zone is allowed freely after
payment of taxes.

(xv) Priority release  of cement/steel
and tclephons/telex connections.

Amount Sanctioned to Jammu and
Kashmir on Recommendation by
Finance Commission

205. SHR1 ABDUL RASHID KASULI :
Will the Minister of FINANCE be pleased
to state :

(a) total amount recommended by
Financc Commission and actual amount
sanctioned by his Ministry to the Jammu
and Kashmir State Government for the
current ycar to tide over its financial
stringencies;

(b) whether more funds would be sanc-
tioned 1n order to fulfil 1ts already demar-
cated spheres of  development works like

PHALGUNA 5, 1905 (SAKA)
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electricity projects, water supply scheme
etc.; and

(c) the actual financial requisition made
by the Stat: Government to the Centre and
reasons for not mecting 1t 7

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) A stale-
ment is laid on the Table of the House.

(b) and (¢) Central assistance of Rs.
234 70 crores is being provided to Jammu
& Kashmir for executing the approved Plan
outlay of Rs. 185 crores in the current
year. The State Government had recently
requested for further increase in their
approved plan outlay by Rs. 30.31 crores
for their Agriculture, Cooperation, Irriga-
tion, Watcr Supply & Transport schemes
etc. The matter was discussed betwoen
Chief Minister, J & K and the Deputy
Chairman, Planning Commission and con-
sidering the resources position, it was
agrecd to allow the State  Government to
increase 1ts Plan expenditure by upto Rs.
10 crores in the current year.
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Machinery to Detect Institutions
Misusing Exemption under
Section 35 of Income Tax Act

207. SHRI B.D. SINGH : Will the
Minister of FINANCE be pleased to $tate :
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(a) the exsisting machinery, if any, to
know how far the institutions which enjoy

exemption under section 35 of the Income
Tax Act, have misused the cxemption by
practically not carrying any scientific

rescarch for which tax c¢xemption was

given; and

(b) if so, the details thereof stating
what  cxercise has  been made by  this
machinery during the last three years or so,
the results achieved and the action taken
by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) A research Review Group
is functioning in the office of the Secretary,
Department of Science & Technology. New
Delhi, the prescribed authority for purposes
of scetion 35 of the Income-tax Act, 1961.
It reviews the activities of approved scien-
tific research Institutions on the basis of
annual returns submitted by these institu-
tions in the prescribed form.

(b) On the basis of the reviews carried
out by the Department of Science & Tech-
nology during the last 3 years i.e. 1.1.1981
to 31.12.1983, action in regard to 21
rescarch institutions  was  taken. This in-
cluded 6 cases where approvals were  with-
drawn, 10 cases where  general  approvals
were converted into time bound ones  and
5 cases where  the approvils were not
renewed.

The Central Board of Direct Taxes have
also undertaken @ review of  the working
of section 35(1)(i1), 35(1)(iii)) & 35(2A)
of the Act.

C.B.1. Investigation into Financing of
Jain Shudh  Vanaspati

206, SHRI BHOGENDRA JHA : Wil

the Minister of FINANCE be pleased to refer

to the reply given to Unstarred  Question

No. 4002 on 16 December, 1983, regarding

finance to Jain Shudh  Vanaspati by New
Bank of India and state ;

(a) whether the Central  Bureau of
Investigation has since completed its inves-
tigaation into the matter of the out of the
way financing of tiie Jain Shudh Vanaspati;
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(b) if so, details thercabout and action
taken thereon;

of delay and
completing the

(c) if not, the causes
any time hmit for
investigation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) The
Central Burcau of Investigation is still in
progress and that it is likely to be fina-
lised in a fcw months time.

Overdraft by States and Deficit Financing

209. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state :

(a) the amount of overdraft taken by
the States;

(b) the extent of deficit financing the
Centre had resorted to; and

(c) the ratio between the overdraft and
deficit financing till the end of December,

1983 ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (1) A state-
ment showing the overdraft drawn by the
States at the end of December. 1983 is laid
on the Table of the House.

(b) and (c) As there is no day-to-day
correspondenc of receipts and expenditure,
budgetary deficit on  any particular date
during the coursc of a year has no
significance. Budget of the Centre for
1983-84 assumcs a year-end deficit of Rs.

1586 crores,

Statement

Position of Overdrafts as on 30.12.1983

(Rs 1n crores)

State Amount
MU T__. o s g _2__ —
1. Bihar 109.31
2. Haryana 20.14
3. Karnataka 48.71
4. Kerala 68.82
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5. Nagaland l?..i? ______
6. Orissa 72.18
7. Tamil Nadu 115.65
8. West Bengal 171.46
ul8.44

TOTAL :

Investment of Amount by L.I.C and
LD.B.L in States

210. SHRI SATYASADHAN CHAKRA.
BORTY : Will the Minister of FINANCE
bc pleased to state the amount of Life
Insurance Corporation and IDBI invested
in different States in three years; State-
wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : The information
desired by the Hon'ble Member is laid on
the Table of the House.

{Placed in Library. See, No. LT-768] 1%4]

Loan to West Bengal Government
by L.I.C,

211. SHRI SATYA SADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state :

(a) whether the  State Government of
West Bengal had approached the L [ F: a2
for a loan of Rs. 12 (rores for augmenting
its power resources and the Centre did not
approve of the amount asked for; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (b)
Duc to a reduction in the availability of
L.1.C. funds for socially oricnted sector of
the Plan during 1983-84, the amount of
L.I.C. funds allocated to vanious Stafe
Elcctricity Boards were scaled down. 1Ip
the case of the West Bengal State Electri-
city Board, LIC loan originally allocated
was Rs.13.23 crores and the same wag
scaled down to Rs. 7.78 crores. The
Government of West Bengal had approg-
ched the Central Goverment for Testoring
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the out and was informcd that the 1DBI
Bill Rediscounting Scheme was extended
and the IDBI facilities were also enhanced
in order to makc up the shortfall in the
resources for the State Plans. The IDBI
has also been advised to kecp in view the
shortfalls in the resources for State Plans
on account of reduction made in the original
allocations of LIC loans while making funds
available to the States for electricity pro-
grammes  undet  the Bill  Rediscounting
Scheme.
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nu o fF fa2er gar £ sw § F47 7 A
910 1T I H 1A F geg WY 7 37 ?

atforsa wanea aa gfa faam & weg
w3t (N fagie oA www) o (F) & i

(@) @@L F =g F1 Fiwar @ afg
1 OFF & fau giEfas qar o0 )
91T & 4% 399 fee § fomd gair &
agma wFAgET ¢ ) WA @ 38 gfafaa
#3 & fqq gragrAr aAr af § fE g a
fazuit gar s FAtgwa® s 9T @

Scizure of Black Money

214. SHRI MOOL CHAND DAGA ;
Will the Minister of FINANCE be pleasced to
state the total amount of black money
seixed during the last five years and how
much of it was found representing the
concealed income ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) Income-tax  Department
seized prima-facie unaccounted assets
valued at Rs. 95.14 crores approximately
during the period 1.4.1978 to 31.3.1983 in
course of searches. Amount of concealed
income determined in the orders under
section 132(5) of the Income-tax Act during
the above period was Rs. 152.79 crores
approximatcly

WA qgaq fama faaw &
g A fAdm
215. ot g9 & A0 FAT qhEA
silr amr fawrAa WY 48 FAIT Y F7
EXORE I

(%) =@ awa WA 94za fawg fany
# tarfuc are Qzel 1 F@ geqr, IA%
ATq 34T g a91 4 Fgi-Fg 9 fega @ o
IAH A AAT 9N HT  qF [Hadr-feaar
gavifa &1 fagw (Far 1a1 2; alx

(=) 1981-82 1T 1982-83 &
g A fFaq g1z i A a9 Fqiar
AT (AT 1 q2r ganr a4 feaar ay
AGAT AT ZAT AT AL F FIM 77 §
YT g i & fao #Y7 397y 7

qgza WX AMT fawEa sxeg §
v /Al (i it Ao &) : (F) e
(=) grATg@T faazm i draf g

gl & ger s1m §—adt g€ wa-
gaar & qfzmmeaes gedl i gg
WA, 9FzF FAT AT WE) § qifaw
w:Y, A5 TG aT G458 F fqu
feuai & 9 4 afg, 7dz# sargq i
FHY, sATH AT AAGT F1 ISTHIT aqyfz |
WH  AATE, WA T42A fawry (Ao &y
qga | gizw awlaat dadqens s
fagrarens & a1 §qa a9 & 33 @
eqifa adf &1 v & ‘
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Statemem
ay gif (wre =y #)
$Ho  glad & ATH 31-3-83d%F 1981-82 1982-83
Ho taifaa qar
1. i grzer, a8 fasar 622.77 189.84 124.90
2. AFFT 2174, AL fasAr 137.87 89.12 109.28
3. 3ga gtza, a% (e 83.55 0.11 10.75
4. F7q1 grze, A faeey 31.43 14.70 41.09
5. @y grza, 9 faey 14.89 14.51 27.87
6. TMSYA e, At faeet (—)24.58 5.99. 7.4
7. aeny fama Gas gz, 30.79 1.56 6.58
ITATT
8. 1ed Ffaw asrw, wAAFAT 53.08 (—)125 4.60
9. FNTT AT, JAATL 205.90 4.21 (—)47.64
10. 2red gaa AT, gA 17.71 0.63 (-)0.72
11. Fyaaw aas dra frag,

F1aeH 171.11 (—-)18.49 (-)10.34
12. afa wga &5m giza, §a3 56.60 (—)5.95 (—)2.34
13, 812F UATaTE AMEF, FAFAT  251.66 (—)7.061 (—)10.46
14. 2z ST FAMT, AV 96.33 (—-)2.97 ( -)8.17
15. @1Fa SIg97 aulF, 7 106.21 (—)7 11 ( -)3.19
16. 2373 3 Ao 411 f3anE,

qIHF 7 19.47 (--)2.80 ( —)3.91
17, @7 wg7 AT, 93T 51,16 (-~)10.20 (—)8 95
18. @A TEH A7NE, S 25.05 (—)2.65 (—)276
19, gtz svmmE wEi,

LIRIEI 75.70 (-—-)ils0 (—)6.10
20. eT AFIIE 4MF, AGTRET  40.35 (——)353 (—)6.45
21. §rEd 91ZAI9T AAT, 9241 50.10 ( )7.49 (—)7.71
22. AW~ gtz A, 7% freey 1342.12 - (—)70.89
23, ®facw gz, af fasaf 958.94 (--)24.11
24, amF mA faar, =% fasst 457.23 - (—)26.71

e 235.82 92.(%):4w

( )=wf
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Modifications in Import Policy of
Formic Acid

216. SHRI G.M. BANATWALLA : Will
the Minister of COMMERCE be pleascd

to state :

(a) whether Government of Kerala has
recommended certain modifications in the
present import policy with respéct tlo
formic acid as its free and unlimited import
will adversely aflect the units in India
manufacturing the same;

(b) if so, the man modifications sug-
gested by the Kerala Government; and

{c) the reaction of Government of
India to these suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE DE-
PARTMENT OF SUPPLY (SHRI NIHAR
RANJAN LASKAR) : (a) Yes, Sir.

(b) The following specific suggestions
have been made :

(i) Formuc acid may be removed
from Appendix 17 of the Import
Policy.

(ii) The basic immport duty may be
incercased to 1009, and the
auxilliary duty to 509, from the
existing 70%, and 359%, respctively;
and

(iii) The import policy my be reviewed
so as to ban the import of formic
acid.

(c) Import policy for 1984-85 s under
formulation.

Measured to Check Price Rise

218. SHRI B.V. DESAI : Will the
Minister of FINANCE be picased to state :

(a) whether it is a fact that Govern-
ment was considering a package of measures
to check price rise on the basis of a note
submitted to the Prime Minister by the
high powered economic advisory council;
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(b) if so, the measures that are being
considered after the preparation of the note
by the high-powered commitiee;

(c) by what time, the measures will
finally be implemented; and

(d) 1o what extent Government has been
able to check the price rise which has been
on a large-scale for the last 3-4 months ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
Although no specific note on measures to
control nflation has bcen submitted by
the Economic Advisory Council, in the
meeting held on January 9, 1984 between
Prime Minister and Members of the
Council this aspect was discussed.

Scveral measures have been taken by
the Government to contain inflation on the
supply as well as on demand side. These
include, inter alia, strengthening of the
public distribution system, larger relcases of
foodgrains, sugar and edible oils; imports
of foodgrain and cdible oils; and mopping
up of excess hiquidity in the system through
successive adjustment 1in the cash reserve
ratio. A package of measures was also
taken by the Government in January, 1984
in order to keep the budgetary deficit with-
in reasonable limit.

(c) Mecasures arc already under

implementation.

(d) There has been a deceleration in the
rate of inflation in recent months. While
the Wholesale Price Index had increased by
8.5 per cent in the first six months of the
current financial ycar up to end-September,
1983, the Index has gone up by less than 1
per cent in the subsequent four months
upto end of January, 1984. The monthly
rate of increase in the Consumer Price
Index has also come down significantly
from 2.6 per cent in May 1983 to 0.5 per
cent in November, 1983 The index for
December, 1983 has in fact declined by 0.4
per cent over the month.

Induction of Chinese Aircrafts by Pakistan

219. SHRI B.V. DESAI : Will the
Minister of DEFENCE be pleased to state :

(a) whether the strength of the Pakistani
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Air Force has been strengthened in the last
18 months;

(b) if so, whether with further induction
of Chinese A-5 and F-6 aircrafts, it has
strengthened  further the air fleet of
Pakistan;

(¢) if so, whether A-5 and F-6, Chinese
planes are considered more dangerous.

(d) if so, to what extent these two
aircrafts are different than the F-16 of USA;

(e) whether obtaining of more Chincse
aircrafts has given an edge to Pakistan Air
Force than India; and

(f) if so, the measures being taken by
Union Government to meet this challenge ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI1 K.P.
SINGH DEO) : (a) and (b) Government
has seen reports to the cffect that there has
been accretion in the strength of the
Pakistani Air Force in recent years with the
induction of 4 number of sophistucated and
modern aircraflt including F-16 and some
aircraft of Chinese origin.

(c) and (d) While 1t 1s difficult to make
comparisons, avinlable hiterature suggests
that F-16 1s a more sophisticated wircraft
than A-5 or F-0 of Chinesc origin.

(c) and (f) Government  carcfully
monitors all developments aflecting  our
security and takes appropriate measures to
maintain  full Decfence  preparcdness at
all times.

Plan to Strengthen Coastal Guard

220. SHRI SATISH AGARWAL :
SHRI RAM VILASH PASWAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is any plan under
consideration of Government to sterngthen
coast Guard to enforce sovervign rights
in India’s exclusive economic zone which
extends 200 miles from the coast line;

(b) if so, the broad outlines of the
proposal;
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(c) the financial implications thereof;
and

(d) the time by which the plan is likely
to be expended ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P,
SINGH DEO) : (a) and (d) Yes, Sir. A
perspective plan for the growth and develop-
ment of the Coast Guard was drawn up
for the period 1979-84. The next plan
IS proposed to be drawn up for the
period 1985-90,

(b) It is proposed progressively to build
up the force levels to adequate standards in
conformity with our coastal needs.

(c) The financial implications can be
known only when the 198590 plan is
finalised.

qNAT T B ey ¥ (57
aEId W ¥eElg aveie ® I

221. =it AAFT A1 &Y
2o GRARTVTW TITHY ©
siwa fEm famar -

a1 faq ®wAY 4z FAA AT FAT FGY
fa&:

(%) a1 3T FIFT F ANAT %
¥ grasy § UST gIFA A g & 7 59
fadw sdr faa §;

(=) afzgi, a1 awmzasl quf =@
F1E;

(w) =@ gug oF A9 A F@
HaqFAT 3T 4G * qL; AT

(&) %41 F+E1a gIF1X A qg ARATGT
fagr & f5 ag W zafadal &1 qea 30 ?
farer s (o7t srora wyait) @ (F) 3
(@) Mgz 3wz fafaana Dear 1972 &
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fagam@ 8 | zad 1978 & &Y fwe 1982
# sprar @araq fegr qgrar) g arEe
# 18 Au srgw sy g fro ag g 1 €@fE
&% USAT F TG A1TIFIG] & AIAT FIEHI
fas §t zafas faa 441 7 gz, 774,
Sga1 aar afyaw dma F ger /a1 1K
afagaig & fag w1 & a@a=ia 1 &7
3% 9 fadl ad & ¢4 A% AT AT
SIGET AT FH FIA/AFICT FIH FY ATHAT:
warg & 9% wealrgs wsal 3 aEAAA
feard ™ 3 31 w19, 1984 AF raT-
FIezi &1 F9 F77 T fqq Ima #3797

() &Y (%) wEA TG IzAT

Sale of Ttems Seized from Passengers
at Delhi Airport

223, SHRI MANOHAR LAL SAINI :
Will the Minister of FINANCE be  pleased
to state :

(a) whether it is a fact the items scized
from the passengers at Delhi Airport are
put on sale at the airport on the prices
fixed by the officers on the spot;

(b) whethether these items are generally
taken away at throwaway prices by the
officers, stafl and their known friends;

(c) how much worth of goods were sold
from the Palam Airport shop during the
last 12 months; and do Government proposc
to entrust this job to the Kendriya
Bhandars; and

(d) the details of the officers and staff
who have been at Delhi Airport and in
Delhi Custom House for more than three
years and details of steps taken to rotate
them 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) No, Sir. Secized/
confiscated goods are not sold from Declhi
Airport. These goods are sold from the
Customs godown/retail counter located at
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the Headquarters of the Collectorate of
Customs, Delhi, in the Central Revenues
Building.

Under the existing orders, officers and
stall of Customs/Central Excise Depart-
ment are not permitted to buy seized/confis-
cated goods from the Customs godown/
retail counters.  Seized/confiscated goods
are sold at prices fixed by a duly constituted
departmental pricing committee.

(¢) Sale of siczedfconfiscated goods, in
bulk, is made to the National Co-operative
Consumer Federation for sale to bonafide
consumers through Consumers Co-operative
Societies, Super Bazars and Sahakari,
Bhandars, ete. as also to  all Co-operative
Socicties approved by Central/State Govern-
ments and duly registered under the Co-
operative Society’s Act, State Civil Supplies
Corporations/State  Co-operative  Federa-
tions and military/para-military organiza-
tions and police canteens for use of their
personnel.

The total value of scized/confiscated
goods disposed of by the Collectorate of
Customs, Delhi, during the year 1983 was
Rs. 61.01 lakhs.

(d) No Group *A’ officer of the Indian
Customs and Central Excise Service has
been  continuing at  the Delhi  Airport
or in the Delhi Custom House for
more than 3 years. The cadre of Group
‘B, C” and ‘D’ officers is common for both
the Customs Collectorate and the Central
Excise Collectorate, Dethi.  The officersf
stafl belonging to these cadres are normally
rotated from Customs to Central Excise
Collectorate and vice versa and within the
Customs and Central Excise Collectorates
themselves, from one charge to another.
However, 20 Group “C" officers have conti-
nuca in the Customs Collectorate for more
than 3 years having regard to various
administrative considerations.

g2 faswi wt st

224, =it gig wié mfaq :
s} wHe T3

Fa1 faq @t 98 a1 F1 FOF4A

(%) Fa1 FIFTT F71 =014 4 ¥, fq2q-
FITILIUS F WAt §A1 {, N fanwl
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Y A KA F FIIO0 AZHA 1 AT @Y
Ffsrzal 7 N faamar war d; &R

(=) afg gi, @ g9 qva § &
g1 FAT FIA IJW AT E 8 ?

fawr wwea @ guaAst (s staERA
gt) : (F) 212 faawi Ay grarg F0)
a4t gf @ 3 ag 0 sinfos/samifes
sl & sfgs wgga Y 9 @) @ 1 awify,
gL-2US F qrAtor 4+l § BN faFwr A
FHl Y }1E fagaa @ fasi 24

(@) a#ad, FAFTV AT FIwaR 7
feqa @AY egaat ®Y seqraa e Afra
2 F Few, 312 fAsnl &1 sngrasar
Y QT HT 14T ¥ Agr g | aqify, Ay
zFarel § faadl F1 agdt gd arazgawais
Q1 FE F fao IerET #1 7R §
gary feg @1 @ &1 faswr & gegrza §
ot A1 F I A 28-12-1981 F F¥AE
THEATA | OF THIGT ArHA7 A& F1 78 § )
A GFIT FY AVFAT RIVIAIZ TFATT §
8-4-1983 & AT FAFA! ZHATA A
4-7-1983 71 g & A& 1 F19 & qoay
1 gfa @earg wfa Tt @ 48 g2t @ agr-
FT 54 9u FT fzar aar &1 F@ua
i & faqu a$ fqasr g3 #1 991 &
aiw fau oo 2 faan fasar # gegrea
&aar F1 AT AT qF ) 20 94 F fagw
1 f5T 4 sd fwar am g faay fw
10 97 & faa® F1 910 F7 &1 | A I975]
F GUtawq, g JWr Fr A § fF
1983-84 ¥ FANT 10,500 ArE@ I
faasl %1 Feqrad gy, wraf® 1982-83 |
ZAHT ITA1ET 6600 AT HIT HI1T 198 1-
82 % 5,250 1@ §3% 911 [983-84 &
ag 10 wEYAT ¥ gAF1 FEafas geqea
8515.8 9@ 32 7@ waf® 1982-83 F

FEBRUARY 24, 1984

Written Answers 206

TITET wafg & UT 5394.9 9.9 @
fagt &1 seraa gamman)

AUFEA Iq F s H, g7 Faoka
Foar aar & fr sawar exara & oF gad
Tl Faq1g g faay afqad 3600 g

A3T sfafera fawsl &1 geareq s a3
M

W+ )T HIEHIT @ 97 afnear
qml & gt

225, st gtg wif mfaa : a1 <oy
At 98 a1 #T F97 F39

(%) 7t wiza grere #1sq EE |
A1 AT A1 9T qrfgFEArdr gar a2
gundf, Y 5 @df ) uai §F afw
qarfeal &1 @as 2, F gwrard 99 s
arsfug faar war §;

(@) Farag @9 2 5 79 drar g%
aifesaE g0 st gfgard &
TEIAT & AT A 9707 2u ¥ ; o}

() afz gf, @ o gvawy ¥ qearx
#r Far gfafwar g ?

T WA (S qCo FwTTRA) ¢ (F)
1T (&) TIHTF 9 G174 F) OAwd g
fe arffeam F 1983-84 #7 gfeay &
ua wiXdYa @R F qrg wfaag wfy-
gu @ FC 8z § §F afea
ITEFU F TAGAT F Fra:9 § W) gHER
faer &1

() aIFT 37 A afafafaay qx
AIAGHEIIEF A9 @Al § oA g
gIAT 9T qWE 93T § A agieq ey
dardr gfafeaa @ & fae agfag gamg
FIAT R |
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Statutory Protection to Handloom Industry

226. SHRI ASHFAQ HUSAIN : will
the Minister of COMMERCE be plcased
to state .

(a) whether it is a fact that Power-looms
Sector encouraged by their respective State
Government has resorted to a large scale
violation of the reservation order impunging
upon the market  share of  the
Handlooms; and

(b) whether Government propose to
provide separate statutory protection to
handlooms and bring about a fresh legis-
lation keeping in  view the Judgements of
High Courts and Supreme Court ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.

SANGMA) : (a) Government have no
information about  powcrloom sector
encouraged by the state Governments,

resorting to large scale violation of the
reservation orders on handlooms.

(b) Yes, Sir.

Steps Taken to Correct Basic Errors in
the Policy as Pointed out by R.B.L

227. SHRI ASHFAQ HUSAIN :
SHRI CHITTA BASU :
Will the Minister of FINANCE be pleased
to state :

(a) the basic errors in the policies
recently pointed out by the Reserve Bank of
India in its *Report on Currency and
Finance’ for year ended June, 1983;

(b) whether Government have taken
note of the fact that in spite of the rise of
the Agricultural output to record level of
over 142 million tonnes during the current
year it has no impact on the demana for
industrial goods;

(c) whether R.B.1 has also pointed out
the down-ward trend in the rcal national
income has risen by only 2.1 per cent during
the year compared to 5 per cent of the
previous year if so, what are the funda-
mental errors; and
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(d) what corrective steps Government
have taken or proposed to take ?

THE MINISTER OF FINANCE (SHRI
PRANABR MUKHERIJEE) : (a) Reserve
Bank of India’s Report on Currency and
Finance for the year ended June 1983
presents an analysis of developments in the

Indian  economy during the year of
reference.  There is no disscussion of
“basic errors’* in the policies of the
Government.

(b) It is too carly to assess the impact
of the Increase in foodgrains production
during the current year on the demand for
industrial goods. However, the growth of
industrial production has picked up some
what in the scond half of the current
financial year.

(c) and (d) The drop in agricultural
output and consequent decline in the growth
rate of national income, was a result of one
of the severest droughts faced by the
country in many years. Real national
income is expected to grow at the rate of
6 to 7 per cent in the current year.

News-item Captioned *‘Trivandrum Air
Customs abetting Baggage theft”

228. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have seen the
press reports which ¢ppeard in the ‘Hindus-
tan Times®’ of 1 February, 1984 under the
heading *Trivandrum air customs abetting
baggage theft’, if so, the details thereof;

(b) whether any inquiry has since been
conducted;

(c) if so, outcome thercof: and

(d) the action taken or proposed to be
taken in regard thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.
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(b) to (d) The information is being
collected and will be laid on the Table of
the Sabha.

Further Payment to Government of
West Bengal

229, SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen the
press reports appeared in the ‘Hindustan
Times® of 29th January, 1984 wherein it has
been stated that Central Government have
instructed the Reserve Bank of India to
stop making any further payments to the
West Bengal Governmeat, if so, the reasons
thereof;

(b) whether such orders have also been
given for any other State of the country; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) West Bengal
had the highest overdraft of Rs. 187 crores.
Pending finali-ation of a plan of action for
reducing the overdraft, the State Govern-
ment was advised not to exceed the level of
Rs. 187 crores. The Reserve Bank of India
was advised to stop making any further
payments to the West Bengal if its over-
draft excceded Rs. 187 crores for seven
continuous days.

(b) No such advice has been given in
respect of the other States.

(c) All the States who were in over-
drafts, had agreed to give plans of action
for reducing/eliminating the overdraft by
the end of the current financial year.

Reduction of Excise Duty on Tea

230. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is fact that Government
have reduccd excise duty on tea;

(b) if so, the details thereof ;

(c) the details of the profits made by
the tea garden owners after this out in
excise duty: and
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(d) what percentage of the “‘new profit”’
has been or is being spent for the welfare
of the tea garden workers ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) With effect from
31.12.83 the eflective rate of basic Central
Excise duty on Darjecling Tca has been
reduced from Rs. 1.25 per kg. to Rs. 0.20
per kg. on tea produced in certain areas of
Darjeeling District. This has been done to
help revive the Darjeeling Tea industry
from its sickness.

(c) and (d) Tt is too carly to make any
estimate of the likely profits by tea garden
owners after this cut in Central Excise duty.
However, it is expected that therec will be
marginal improvement in the viability of
these tea gardens.

12 hrs.
(Interruptions)

MOTION FOR ADJOURNMENT

Situation in Punjab leading to communal

violence and confrontation between the

CRPF and sections of tbe people, both in
Punjab and Haryana

oY AR awrEt (fgEie) o qera ®
LRI Fed F1 AT

ot sz fagrdt ammd (af fasad) :
HETET WFIET, TAIT H gearg 1 § o
PROF. MADHU DANDAVATE (Raja-

pur) : we have given notice of adjournment
motion.

oft AR QO AT A Fer aqrw
ARG

PROF. MADHU DANDAVATE : The
situation in Panjab and Haryana
tremely bad. [ have given
adjournment motion.

s ex-
notice of

(Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY (Calcutta South) : There is no
administration in Panjab and Haryana now,
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SHRI SATISH AGARWAL (Jaipur) :
The entire opposition has given notice of
adjournment motion (lnterruptions)

PROF MADHU DANDAVATE * Why
do you not allow us 10 make a4 submission
on the motion for adjournment ?

A /AR A< F 17 AR EA1G
AL U0

SIRI ATAL BIHARI VAJPAYEE 1
have given notice of adjournment motion to
discuss the grave situation 1n Panjab
and Haryana

s 7 | IS Fed AT FIX
FIFFT ATHIT FY )

PROF MADHU DANDAVATE * 1
want to draw your dattentton to the fact
that 1 have given an adjournment motion
notice 1egarding the situation 1 Panjab and
Haryana  (Interruptions) We are all unani-

mous thit we should discuss adjournment
motion It 1 matter of urgent public
mmportance I this ssue does  not
become fit for  adjournment motion, no
other quustion o the world s fit for
adjournment motion  (Interiuptions) If this
issue dous not become it for adjournment
motion, no question i the world ean be
fit for adjournment

Unterruptions)

SHRI SATYASADHAN CHAKRA
BORIY Kindly allow us to mdke our
submission

st RAUR @€ . 9qF H FEA
U&7 | 9T 1q98Z F1 g4 {Far Q1

SHRI SATYASADHAN CHAKRA-

BORTY Kindly  allow adjournment
motion

MR  SPEAKER I  have recerved
notices of Adjournment Motions fiom

Prof Madhu Dandavate
Shri Ramavatar Shastii
Shii Suraj Bhan

Shri Atal Bihari Vajpayec
Shri Satish Agarwal
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Shri N.K. Shejwalkar
Shri Harikesh Bahadur
Shrt Ram Jethmalani

Shri Ratansingh Rajda
Shri Vijay Kumar Yadav
Shni Indiant Gupta

Shri K A Rajan

Smt Geeta Mukherjec
Shr1 Narayan Choubey
Shr1 P K Kodiyan

Shri Bhogendra Jha

Shri Ram Vilas Paswan
Shri Chandrayt Yadav
Shri Dharam Bir Sinha
Shrit E Balanandan

Shri Satyasadhan Chakraborty
Shr1 Somnath Chatterjee
Shri Sudhir Kumar Giri
Shri Apt Bag

Shri Abdul Rashid Kabul
Shri Tridib Chaudhuari
Shr1 Daulat Ram Saran
Shri Chhotey Singh Yadayv
Shr: Jaipal Singh Kashyap
Shri Rajesh Kumar Singh
Dr AU Azm

Swam Indervesh

Shri Man: Ram Bagri
Prof Ant Kumar Mchta
Shri Rajnath Sonkar Shastr:
Shrt Rashced Masood
Shri Jagpal Singh

Shri BD Singh

Shri Charan Singh

regarding the situation 1n Punjab leading
to communal violence and confrontation
between the CRPF and scctions of the
pcople both 1n Punjab and Haryana

1 have given this matter anxious
thought I give my consent to the adjourn-
ment Motion

Prof. Madhu Dandavate who has
secured first place in the ballot may now
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ask for leave of the House to move the
motion.

THE MINISTFR OF PARLIA-
MENTARY AFFAIRS SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The Home Minister has
already written to you that he has
to collect some more information. He
is collecting the samc. I would request
you kindly to allow Government to prepare
themselves for that and then you can fix
any time..,.

MR. SPEAKER : 1 will look into that.

SHRI SATYASADHAN CHAKRA-
BORTY : You have already given your
consent.

MR. SPEAKER : T have alrcady given.
Who is withdrawing it ?

SHRI BUTA SINGH : I am not object-
ing to his consent But I am trying to bring
to his notice that the Home Minister has
alrcady sought some more time as he has
asked for more information to be collected.

PROF. MADHU DANDAVATE : |
scek leave of this House to move Adjourn-
ment Motion on the situation in Punjab
and Haryana.

MR. SPEAKER : I think there is po
objection from any side and the House s
ready...

(Interruptions)
Yes, Mr. Buta Singh, 1 think you are

only asking for time.

SHRI BUTA SINGH : T say that the
Home Minister is collecting information.

MR. SPEAKER : That is right. 1t is
up to me to decide. I will take that into
consideration and then 1 will fix the time.

SHRI BUTA SINGH : Why Adjourn-
ment Motion ? Why not have a discussion?

(Interruptions)

PROF. MADHU DANDAVATE : I am
on a point of order. I have already sought
leave of the House. It is too late in the day.

(Interruptions)
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SHRI ATAL BIHARI VAJPAYEE :
Why not take up the Motion immediately ?

MR. SPEAKER : I have to give
consideration to the problem of time and
date, which they and the Government side
also have represented to me. So in the
best interest of Punjab, Haryana and the
nation, I will fix up time and date for this
discussion.

SHRI SATYASADHAN CHAKRA-
BORTY : No. I am on point of order.
(Interruptions).  According to Rule 61

(Interruptions)

MR. SPEAKER : I have allowed him

to speak on his point of order. Let him
speak.
SHRI SATYASADHAN CHAKRA-

BORTY : According to Rule 61, once the
Speaker allows  Adjournment Motion.

(Intertuptions)

SHRI BLIU PATNAIK (Kendrapara) :
Once you have allowed, it must be taken up
immediately.

MR. SPEAKER : There is no question
of taking it up immediatly. I have checked
it up.

(Interruptions)

SHRI GEORGE FERNANDES
(Muazaffarpur) : It is a matter of urgent
public importance. (Interruptions),

MR. SPEAKER : Mr. Ferpandes, 1
have already allowed Mr. Chakraborty on
a point of order. 1 have allowed him first,

He is having the floor first. Why do you
interrupt him ?

SHRI SATYASADHAN CHAKRA.-
BORTY : According to Rule 61, once the
Adjournment Mation is admitted, the
Speaker is duty-bound to declear that this
debate will start at 16.00 hours or earlier.,
So, according to the Rule you have to start
it to-day at 16.00 hours.

MR. SPEAKER : I have studied it. 1
have seen it and I have got the precedent
for it. It can be done under certain
circumstances and the circumstances demand
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like that. That is why I have to decide

like that.
You can come and see me.

SHRI SATYASADHAN CHAKRA-
BORTY : You cannot be guided by the
precedent. There are specific rules.

MR. SPEAKER : How can I not be?
There is force of the rules and the precedent.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : You cannot violate it.

SHRI GEORGE FERNANDES : My
submission is Adjournment Motion is on a
matter of urgent public importance.

MR. SPEAKER : That is right.

SHR!I GEORGE FERNANDES :
Matter of urgent public importance cannot
be treated as a No-Day-Yct-Named Motion.

MR. SPEAKER : No question.

SHRI GEORGE FERNANDES :
Suppose you have gone through the subject.
This is a No-Day-Yet-Named  Motion.
You will fix the date. TIn other words, it
is not fixed for any date. Tt is No-Day-Yet-
Named Motion—that we cannot allow.

MR. SPEAKER : 1 over-rule it.

(Interruptions )

MR. SPEAKER : I am following the
rule and I am following the precedent. That
is what I am doing.

(Interruptions)

st wra fagrd Twed) o sEgw
agiey, fagal & qgae AT 4 AX 37
ast gt Frfzo, #fFa quiag ad oo
g FU @ §, A F7 FUCT 7

qegw WEgRw & IH ap W &gy
qAATE FEAT |

it iz fagrdt awwdal © az S A9
g snar =rfgn | ag gawAT Tad g % &I

PHALGUNA 5, 1905 (SAKA)

Adjournment Motion 306

ag =] e & 7, &Y IE FTOATHAT gH
g St ) R WY g arfaaniz
7 Tt gEE 1 WNT EW qaw A
ghrgmonr Y feafs qz g=f adf 30, @
a7 FT ITAC AT 7

weqer wgew - § gI T AWM H E,
TR AT ATT @17 HILAT 12T & | HLY aAreAw
agi 1§ wigar g fF agi ot @i &
gz Mr=gMgframas | @ awsm
T @1 g OF 7 1 F18 g1 11T )

ot wzd gt wtat . gz a7 @
arar Aifen & 29 Wew 97 asi &9
ZWIT 1 a8 At gar § q@ AT J1fga )

MR. SPEAKER
thing.

: Now I ask one

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule to you can do
it ?

MR. SPEAKER : I will show that rule
o you.

SHRI SATYASADHAN CHAKRA-
BORTY : Please show me that.

(Interruptions)

MR. SPEAKER : I have got it. T have
got it myself; I will not talk through my
head.

(Interruptions)

Don’t shout.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, am also on a point of
order, ..

SHRI SATYASADHAN CHAKRA-
BORTY : The rules are not for you. How
can you do that ? (Interruptions)

PROIF. MADHU DANDAVATE : Sir,
my colleague, Shri George Fernandes, has
poinicd out to you that an adjournment
motion 1< 4 matter of urgent public impor-
tanc .. In fact, according to rule 61, it is
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to be taken up at 4 O'clock and the latitude
is that it could be taken up even earlier,
if it is to be decided and that is at the
discretion of the Speaker. But as he rightly
insisted, you must fix up the date and the
time here and now. Supposing by a day
here and there if you what to fix up, ifit
is kept vague, then there will be no urgency
about the matter. Here and now, you
shoulk be able to announce when you are
going to take up the adjournment motion.

MR. SPEAKER : Urgency is the safety
of this nation which T am looking into and
keep in my mind.

PROF. MADHU DANDAVATE : You
announce the date and time here and
now.

MR. SPEAKER : I will announce it
after consultation with you.

PROF. MADHU DANDVATE : The
announcement should come to day.

AEQW WEAW : AT F AT FIF F
Sl

SHRI SATYASADHAN CHAKRA-
BORTY : You have to act absolutely
according to rules.

oY e fagrdY avedat : qeqer, w@aa
HITY FHDF! TEA19 719 fqq7 1 FAART
qEdA1d THRIT F (@A1E § | 98 A GEHIH
ge A fd o wea@ 9T et §  oedl
Faf $UQ | (smagm)

SHRI SATYASADHAN CHAKRA-

BORTY : The Government is trying to
avoid the debate.  (Inter uptions)

MR. SPEAKER : 1t is not truth, ¥
ara giAag |

(saagr)

Feqed WEYRY : ALY, U 1T @9 A
£ 13T & ) g1d /AT a1 A1 g FIET
2AT | HITHT For AT Y, 77 dY FARHT
E13Bad QA § 9 2w fga & Y ey
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g1 | wreo ar g, fedy FITr Y quig
#@ar & 1 ¥ qras) gaw? admar |

SHRI SATYASADHAN CHAKRA-
BORTY : Why don’t they want debate
today itself ? Let it be taken up today
itself.

weer Agg § FATGAT ATTHY 1 FI
AT | FIGH F1T FEAT |

SHRI MADHU DANDAVATE : Before
you make a final observation, I want to
make a submission. As my colleague, Shri
George Fernandes rightly said, don’t mcrely
consult the Government. You immediately
call all the Ileaders of the Opposition
parties and fix up the date and time.

qegw wERA ;. FA o7 @ &
WrEATal ®Y F7 FW Y A 4% I@T gq
fo 2w w1y guagy, ag fearg 1 We
will fix up the date and time.

PROF. MADHU DANDAVATE : What
is your objection to consulting all the
leaders of the Opposition parties rather

than consulting only the Minister of Parlia-
mentary Affairs ? He will also be there.

Heqw WEIIA : 79 9198 w7 fF eq
g9 AW 7 A1 FIH F& A7)

PROF. MADHU DANDAVATE : So,
you will consult us and decide.

MR. SPEAKER : Yes.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : You yesterday convened a meet-
ing of all the leaders of the Opposition. It

was agreed upon that the debate would take
place today itself, .

(Interruptions)

MR. SPEAKER : Professor, you are
not behaving.. . .(Interruptionsy  griq =

ATZT | G ZHFT W BT § |
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SHRI SATYASADHAN CHAKRA-
BORTY : It was agreed upon yesterday
that the debate will be today...

(Interruptions)

SHRI E. BALANANDAN (Mukundu-
puram) We want the debate today
itself.

(Interruptions)

SHRI GEORGE FERNANDES : You
have a session tomorrow; you discuss it the
whole day tomorrow,

SHRI SATYASADHAN CHAKRA-
BORTY : You take up the adjournment
motion today itself. There is a very scrious
situation, . (Interruptions)

MR. SPEAKER : Itis not a thing to
be handled like that.

(Interruptions)

SHRI BUTA SINGH : Sir, as you
know, nobody is interested 1n avoiding
the discussion in this House. As a
matter of fact, if the hon. Members  oppo-
site will kindly remember, it was my initia-
tive that this discussion should stari as the
first thing in the session and 1 roquested
you in the Business Advisory Comnmittee
that let the Hon. Home Minister make a
statement and we will have the debate. Now
that yon have been pleased to admut  the
adjournment motion, .

(Interruptions)

SHRI BUTA SINGH : I always sit
down when the Hon. Members stand.

SHR1 GEORGE FERNANDES : Not
always.

SHRI BUTA SINGH : 1 thank Mr.
George Fernandes that he has  found time
for attending Parliament today at least.

As 1 submitted earlier, the Minister of
Home Affairs will make a statement  and
place the facts before the Hon. House and
then a useful purpose can be scrved by
having a discussion n this House. This
morning again the Hon. Mimister of Home
AfTairs has written to you that he is collec-
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ting the information and gathering facts
about the situation both in Punjab and
Haryana. Under the circumstances, we
accept your ruling. Let there be Adjourn-
ment Motion. Nobody is trying to evade
the discussion and therc is no purpose in
our sitting here if, while things are happen-
ing outside, we cannot discuss them. We
are here to discuss. Let there be no attempt
on the part of anybody to draw any politi-
cal mileage out of it.

SHRI GEORGE FERNANDES : Is
there any political mileage ?  According to
the Prime M nister, we are the guilty
ones. Is it not a political milcage to be
drawn ?

st wzer fagt TwREt ;o ag T
FIT qZHT AA1AT 8 ?

(zaaer)

SHRI BUTA SINGH : We read so
many reports in the press. T told the Hon.
Members to lecave alone the Press. Why
should you go by what appears in the Press ?
Press reports are always prejudicial.

SHRI1 ATAL BIHARI VAJPAYEE :
Don’t blame the Press.

SHR1 BUTA SINGH Because it

haips you.

SHRI ATAL BIHARLI VAJPAYEE :
You are highhghting your views.

SHRI BUTA SINGH : Itis not our
vicws, 1t is always your views,

SHR] SATYASADHAN CHAKRA-
BORTY : Why arc you accusing the Press
when your Prime Minister s accusing the
Opposition 7 We must give over views. You
are taking political advantage.

SHRI BUTA SINGH : 1 beg to move :

“That this House do suspend Rule 61
of the Rules of Procedure and Conduct
of Bisiness in Lok Sabha in its appli-
cation to the Adjournment Motion to
be moved by Prof. Madhu Dandavate
regarding  the situatton in  Punjab
leading to communal violence and con-
frontation between the CRPF and
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sections of the people, both in Punjab

and Haryana.™

SHR1 SATYASADHAN CHAKRA-
BORTY : What is this ?

it srza fagrd aw@at T FW
AF 9-q1F R AHIA T47 AEF gy ar
IHT ITANT AL E1aT |

(=aaw=)

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule has he put
what ? Tell me what it means ?

"PROF. MADHU DANDAVATE
Under what rule is he moving the Adjourn-
ment Motion ?

MR. SPEAKER : He is not moving
anything. H¢ moved a motion under Rule
388.

SHRI SATYASADHAN CHAKRA-
BORTY : What docs it mean ?

MR. SPEAKER : It is motion under
Rule 388.

SHRI SATYASADHAN CHAKRA-
BORTY : It is the futlure of the Haryana
Government also. But he speaks only about
Punjab.

MR. SPEAKER : For this purpose, 1
wanted that you should  have o discussion
and we must cont ol the situation and take
certain steps. For that, we have to suspend
this rule.

The Question v @

«That this House do suspend  Rule 61
of the Rules of Procedure and Conduct
of Business in Lok Ssbha in its  apph-
cation to the Adjournment Motion to
be moved by Prof. Madhu Dandavate
regarding the situation in Punjab  lead-
ing to communal violener and confron-
tation between  the CRPF and see-
tions of the people bath i Punjab and
Haryana."

The motion was adopted.

(Interruptions)
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Nt fawm qreEE (grefge)
qg &Y F3T AT FAT A T

seae wEvem g 3, # faar gan )
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
We are not in favour of suspending the
Rule. How can you suspend the Rule ? This
is a very serious matter.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
You should have consulted u:. You
are suspending operation of a ryle.
You should have taken the Opposition jnto
confidence (Interruptions) ziq Fg Wy fr
AT JIT FAT | HTOA AN F qe7 q%
&1 F1 gadzr F7 fagr (zazara)
1T AT ga F1 AT F

(saawra)
HEA WEIRA : TAE FIF FpaT £ )

(o)

SHRI SATYASADHAN CHAKRA.-
BORTY : We are walking out as g protest
against this. We  will even boycott the
Railway Budget.

(Interruptions ) %%

THE MINISTER OF DEFENCE (SHRI1
R. VENKATARAMAN) : These remarks are
a teflecuion on the tuling. None of these
should go on record.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : It 1eflects on the
Speaker and it must be expunged.

MR. SPEAKER :
record.

Nothing has gone on

[SHRT SATYASADHAN CHAKRA-
BORTY, PROF. MADHU DANDAVATE
SHRI ATAL RBIHARI VAJPAEE, SHRI
GEORGE FERNANDES, SHRI BlU
PATNAIK, SHRI G.M. BANATWALLA
AND SOME OTHER HON, MEMBERS
THEN LEFT THE HOUSE|.

**Not recorded.
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SHRI N.K. SHEJIWALKAR (Gwalior):
Rule 61 is being suspended without cven
consulting the leaders of the Oppositional !
What is this ? 1 cannot understand this
procedure.

(Interruptions)

KRISHNA KUMAR GOYAL
then we are be yeotting the

SHRI
(Kota) : Even
Railway Budget.

SHRI N.K. SHEIWALKAR . we7&f
wglen, #q7 fH57 71 93 ag) & —®7A 61
F1 &A1 A+00g F7 g 2?7

This is not a correct procedure....You
will realise o later on.
(zmaaA)

12.26 hrs.
RAILWAY BUDGET, 1984-85
MR. SPEAKER : The Railway
Minister .

THE MINISTER OF RAILWAYS SHRI
A.B.A GHANI KIHHAN CHOUDHURY) : Sir,
1 risc to present the Revised Estimates for
1983-84 and Budget Estimates for [984-85
of the Indian Railways. ..

st IwiFaw q@am (7))
yeaer wgiaa, A4 ®fan F fgas
qANTA F AN QEEF IFd AqZ FT
TIGFTZ FIF 21

SHRI DHARAM. BIR SINHA (Barch) :
The entire Opposition is going to  boycott

the Railway Budget and against  your
ruling.

MR. SPEAKER : Tt was
but it was only a motion.

not a ruling

SHRI A B. A. GHANI KHAN
CHOUDHURY : MR. SPEAKER, Sir, 1
rise to present the Revised Estimates for
1983-84 and Budget Estimates for 1984-8< of

the Indian Railways.

1905 (SAKA)
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Resulls of 1982-83

2. At the outset, however, It
before the House a  brief review  of the
financial and other  achievements of the
previous year, namely, 1982-83. The year
closed with a surplus of Rs. 11831
crores as against Rs, 75. 19 crores envisaged
in the Revised Estimates During
that year, not only did we step up
the contribution  from revenue to
Depreciation Reserve Fund from a low level
of Rs, 350 crores in  the previous year to
Rs. 556 crores but we  aiso discharged in
full the dividend  liability of Rs. 435,98
crores which included arrears of Rs. 19 46
crores pertaining to earlier years, as a result
of retrospective  revision of  the rate of
dividerid. For a second ycar in succession,
Railways  showed a net  surplus  after
discharging in full the prescribed dividend
liability. The real  surplus was Rs. 137.77
crores, il we exclude  the arrear dividend.
From this we paid  Rs. 71 95 crores to the
General Revenues to partially liquidate our
deferred dividend liability.

me place

2.1 As a result of the better overall
performance  during the  year, we could
improve the opcrating ratio from 89.4% te
88.39,.

2.2 In freight operations, the Railways
attained a new peak by loading 22%.78
million tonnes of revenue earning  traffic.
In terms of nzt tonne  kilometres, the total
tally of freight carried was 167.78 billion,

2.3 Passenger kilometres at 22693
billion we.e narginally  higher  than the
22612 bullion anticipated  at the Revised

Estimates stage,

Review of current year

3. The current year has been a difficult
one fo: th I "' 25 on more than one count.
After having achieved a record loading of
228.78 million tonnes in 1982-83, the Railways
were poised 10 scale still  greater heights.
However, several factors beyond our control
affected the performance  of the Railways
adversely. Based on past  performance,
potential to carry and anticipation of traffic
from the principal users, the Railways had
fixed for themselves a  realistic target of 241
million tonnes of revenue ecarning traffic,
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Unfortunately, due to shortfalls in the offer
of traffic by the core sector like Iron &
Steel-both raw materials and finished pro-
ducts-Iron Ore for export and fertilizers,
there has been a shortfall in revenue earning
freight loading, The effect of this unforeseen
shortfall in traffic offering was mitigated to

some extent by carrying more  cement,
foodgrains and petroleum products,
3.1 Rught through the year, we had

taken several steps to capture some addi-
tional  traffic during the lean periods.
More important among  these were the
liberalisation of the powers vested in the
Zonal Railways to gquole special staion-to-
station rate, removal of restrictions in
booking of waffic, upgradation of priorities
for allotment of wagons for loading of
certain commodities, suspension of levy of
transhipment charges, grant of cencession in
freight charges to the  extent of 10%] for
fertilizer traffic between 300 to 500 kilo-
metres, introduction of a scheme of incentive
and so on, for increased loading from sidings
in the form of rebote 1n a graded manner
While these steps helped to an extent, they
could not compensate fully for the heavy
fall in bulk traffic from the core sectors.

I am glad to  infrom the House that
recovery on this front is now n sight. New
loading records have  been set up in the
months of November and December 1983
and January 1984.

3.2 On a re-assessment now. the revised
target of revenue eirning traffic 1s proposed
to be fixed at 230 million  tonnes. This is
still higher  than the  best-ever level of
loading achieved last year.

3.3 There has been a drop in passcnger
wraffic too.  However, the  fact that the
numbers have dropped  more sharply than
the passenger hilometres  indicates, prima
facie, that the drop  has been  mainly 1n
respect of short distance passengers. This 1s
not an unwelcome  development and is in
accordance with our policy in this regard.

4. The House will  recall that when
announcing concessions in freight and fare
proposals while  replying to  the general
debate last year, I  had  hoped to make
goad the resulting  shorfall by  carrying
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additional traffic. This has not come about,
The decline in traffic  has depressed our
earnings substantially from Rs., 517150
crores to Rs. 5024.00  crores. Of this, the
drop 1n goods earnings will  be ‘Rs. 114,19
crores and in passenger earnings Rs, 38 45
cores, Making allowance for Rs. 30 crores,
the value of concessions announced while
replying to the general debate last year, the
net drop in earnings from goods traffic will
be Rs 84 19 crores. On the same basis, the
drop in passenger  earnings  will be Rs,
10.95 crores atter  excluding the value of
concessions which had  amounted to Rs.
27.50 crores. On the  other hand, several
post-budgetary factors notable among them
being grant of  interim rehef 1o staff,
sanctioning of additional  instalments of
dearness allowance, increases  in prices of
fuel, upgradation of posts, more than the
normal breaches due to  fioods, more
intensive patrolling of tracks and in trans
etc,, totalling Rs. 292.50 crores pushed up
our working expenses from Rs. 348827
crores to Rs, 3¢76.00 crores even  after
applying a cut of 3%/  over the  budget
estimates in terms of  the  Government's
policy to reduee expenditure. Thus we were
adversely affected in both ways.

4.1 It is a tribute to
the system that in  spite  of these severe
adverse  trends, the operational results
show a net reveniue of Rs. 338,50 crores,
Though this 1s not adequate  to discharge

the resiliency of

the full dividend habdity it should be
considered a welcome feature in  the
circumstances. It has,  therefore, become

necessary to carry over Rs 111,50 crores
to the Deferred Dividend Liability account
to balance the budget.

I am confident  that if  traffic had
materialised as projected in the budget, the
Railways would have been able to take the
increase in working expenses in their stride
and achieve a net surplus for the third year
in succession.

Passenger Services

5. The House will  recall that 1 had
indicated in my budget speech last year that
we would keep upa  crusade to  further
improve the services, especially passenger
services, to  the extent feasible within
the  constraint of  resources, Our
efforts in this direction continued in
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1982.83, but a majour thrust could be given
only during the current financial year.

5.1 Despite various constraints 1 have,
in fulfilment of the assurances given by me,
augmented the passenger services by increas-
ing the number of coaches on trains, by
increasing their  frequency and also by
introducting additional  trains, During the
year so far, over a 100 new trains have been
introduced, the frequency of 12 long-distance
trains was increased and 72 trains have
been dieselised. 37  trains have also been
speeded up. Among the new passenger trains
introduced are the New Bongaigaon-
Trivandrum  Central  Weekly  Express.
traversing the longest distance, the Ahmeda-
bad-Trivandrum Central  Weekly Express.
the Indore-New Delhi Tri-Weekly Express,
the New  Delhi-Patna Magadh Express
and the New Dclhi-Barauni Jayanti Janata
Express. On the suburban sections also, 40
new trains were introduced.

5.2 Suburban  services needed very
special attention and, therefore* three
Divisional Railway  Managers (Suburban)
have been brought into position by re-
adjustments at Madras, Calcutta and
Bombay (o monitor the working of suburban
services,

5.3 For m:tigating  the  hardship of
commuters in  metropolitan cities, 18 new
electrical muitipe units are  being put into
service in  addition to 54 of thembeing
replaced. The fly-over between Bandra and
Khar on the Western  Railway connecting
the Central and Western Railways has been
completed and opened to suburban traffic,

6. Amongst the special efforts made
Lo improve booking-cum-reservation facilities
for passengers. mention may be made of the
introduction of round-the-clock reservation
facilities in ~ some major  cities and the
opening of additional reservation offices in
city locations away from railway stations.

6.1 Working hours of reservation
offices at various important  stations have
been extended to spread business over longer
hours thereby reducing queue lengths. A
modern centralised  reservation office for
second class passengers  was also set up in
New Delhi.
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6.2 Efforts are under way to introduce
ticket vending machines at importunt ruilway
stations.-

6 3 Computerisation of  passenger
reservation is being  attempted as a pilot
scheme in Delhi. This project is being
progressed. If is our intention to extend this
to other important centres on the basis of
experience gained,

6.4 Drives against  ticketless travel,
alarm-chain pulling and other malpractices,
and maintenance of cleanliness i1n trains and
station premises are some other areas which
received special attention during the year,

6.5 Demands for improvements ina
catering services on the Railways have been
voiced from time to time  both inside the
House and outside. Efforts to effect further
improvements in the  services have been
continued on a  sustained basis, Hon’ble
Members may recall that a  Serviec
Improvement Group (Catering) compfrising
experienced officers was formed to look
after the quality of the catering service, This
group carried out  intensive inspections,
exanunation of  the existing arrangements
and monitoring of the catering services om
important trains, stations and base kitchens.
Based on the  suggestions of the Group,
necessary instructions have been issued to
to the Zonal Railways for effecting
improvement: in the services,

Amongst the various  measures being
actively considered for  improving catering
services 15 the  setting up of a *‘Catering
Corporation” to look after the catering on
the Railways. While this may take some
more time to materialise, I have, in order te
bring about immediate further improvement
in the  services, taken the first step in
revamping the existing  arrangements by
setting up, as a pilot scheme, Centralised
Catering Organisation at New Delhi. Initially,
this will look after catering on 14 pairs of
important Mail and Express trains and 7
base kitchens, Our intention is to expand
the scope of this organisation after watching
the results achieved.

6.6 Punctuality of train services has
been receiving close atiention. We have been
able to achieve some success during the last
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few months. No effort  will be spared in
bringing about further improvement in
punctuality despite  the various handicaps
that we have to contend  with like alarm-
chain pulling, hose pipe disconnection, etc.
As | have already  reported to the House
on serveral occasions, the State Governments
have been requested to  help us in these
matters. 1 have also directed the Railway
Board and the Zonal Railway administrations
to pay special attention to this aspect of
railway working.

6.7 Multi-pronged  attacks have been
mounted to reduce the number of accidents,
Various technological aids and safety devices
have been provided to guard against human
failure. In implementation of the recommen-
dations of the Kunzru  Committee and the
Sikri Committee, simplified General Rules
have introduced in July 1983. Special safety
drives were conducted to educate the road-
users and railway staff to  avoid accidents
at level crossings.  Co-operation  of State
Governments  has been sought to enforce
the Motor  Vehicles Rules. Manning of
unmanned level crossings considered
hazardous, interlocking  of level crossings
and provision of telephones at level crossings
are some of the other steps  taken, Better
maintenance of assets like rolling stock,
track, signalling equipment, use of modern
technological aids and progressive  moderni-
sation of these received attenion, As a result
of the various steps taken, the number of
consequential train accidents  decreased to
529 during April to  Decembsr 1983 from
645 during the corresponding  period  of
1982, registering a decrease  of 8.2/ But
unfortunately, there  have also been a few
serious accidents caused by sabotage  as
also human  failure. In order to minimise
the chances of human failure, it is necessary
to introduce more modern and sophisticated
devices which would act as automatic checks,
A detailed reportis being prepared to
facilitate introduction  of such devices in a
phased manner.

[ am second to  none in grieving over
the calamities, caused by accidents, Our
efforts to reduce all types of accidents will
continue unabated.

6.8 1can only assure the House that
in all these matters affecting the comfort,
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safety and security of railway users, vigorous
efforts on a sustained basis will be continued
and any railwayman responsible for
jeopardising these eftorts will not be
spared, whatever the level of that person be.
Blacksheep will be got rid of, The new
slogan—*Safety, Security and Punciuality™
which I gave to Railwaymen to be adopted
as an article of faith has started giving
results and I shall endeavour rto make it
even more effective in future.

Sixth Five Year Plan and Annual Plans :
Sixth Five Year Plan

7. The Railways’ Sixth Five Year
Plan provided for an investment of Rs, 5100
crores. During the first year of the plan,
it is anticipated that total investment would
reach the level of Rs, 4943 87 crores. In the
mid-term appraisal of the Plan, the Planning
Commission recognised the need for
increasing the allocation for the Railways.
The Annual Plan outlly for 1984-85 has since
been fixed at Rs. 1650 crores, a step-up of
14.4% from the reduced outaly of Rs. 1442
crores for the penultimate yecar of the Plan,
Thus the total plan outaly for the
Railways would now be Rs. 6593 87 crores.

Source of financing

71 On the basis of outlays, General
Revenues would have provided Rs, 3338.39
crores, representing 53.63%/ of the total
and the balance of Rs. 325548 crores, that
is, 49.37% would be financed from the
internal resources of the Plan,

Targets and achievement

7.2 The Plan as initially drawn up
provided for acquisition of 780 locomotives,
S680 coaches, 606 Electrical Multiple Units,
(including those for Delhi Ring Railway &
Metro Railway, Calcutta) 1,00,000 wagons,
renewal of 14,900 Kms of track and comple-
tion of 2800 Kms of electrification. While
the target for locomotives was raised later to
980, that for wagons was scaled down to
77,000, It is anticipated  that with the
resources now made available, it may not
be possible to  acquire more than 950
locomotives 5000 coaches and 72,000 wagons,
to renew more than 9150 kms  of track
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and’ complete more than 1824 kms of
electrification.

Revised Annual Plan 1983-84

7.3 The intial allocation of Rs, 1342
crores for 1983-84 was subsequently increased
by Rs. 160 crorez to Rs, 1502 crores, This
has now been reduced toRs., 1442 crores
by applying acut of Rs. 60 crores in
implementation of Government’s policy
to reduce expenditure,

7.4 Tt is anticipated  that during the
current year, we will have aquired about
170 locomotives, 11000 coaches, 72 Electrical
Multiple Units and 16,600 wagons, rencwed
2100 kms of track, energised 250 kms
of traek and opened 207 kms of new lines.
in addition to progressing various projects
to some extent as  permitted by the funds
available.

7.5 Steady progress is being maintained
in the setting up of the Diesel Component
Works at Patiala, The Wheel and axle Plant
at Yelahanka, near  Bangalore, is almost
ready for commissioning.

Annual Plan 1984-85

7.6 The Plan allocation of Rs, 1650
crores for the  last yea1 of the Sixth Five
Year Plan of the Railways will be finaced
upto Rs, 850 crores by internal resources
and the remaining Rs. 800 crores will be the
budgetary support frorn the  General
Revenues. Since the Sixth Five Year Plan is
a rchabilitation plan, around 499, of this
outlay, that is Rs 810 crores, will be spent
on renewal and replacement of assets.

7.7  With this level of Plan allocation,
which 1 confess, is not adequate for our
purpose, we will be able to equire during
the budget year 168 locomotives, 1229
coaches, 174 Electrical Multiple Units and
12000 wagons. Track renewals will be to
the extent of 2500 kms.

7.8 We are faced with the problem
of allocating scarce resources between
competing demands. Till such time as we
hit upon  some new  ideas about raising
sizable resources, even by adopting unortho-
dox methods hitherto untried, we have

to make the best use of the scarce resources
becoming availble. Bearing this in mind, I
have distributed the available funds among
new line and gauge conversion projects in
such a way that the maximum funds are
allocated to projects which can be completed
during the next year and others which are
project-oriented or are of strategic and
other importance. In quite a few cases, only
token amounts have been provided to keep
the projects in the books. They will have
to take their turn in due couarse.

New Line

&. There are at present 46 on-going new
line projects requiring an estimated outaly,
at current prices, of nearly Rs. 1000 crores.
As against this, we have been able to make
only an allocation of Rs. 90 crores, which
is 239 more than Rs. 73.32 crores allocated
in the previous year. During 1983-84, nearly
91 kms of new lines were complete and
opened to traffic. These included Vasai
Ronad-Diva and Bhadrachalam RoadMonu-
guru which has been opened in the first
instance as a siding. Another 116 kms of
new lines are expected to be opened shortly.
These are the Wani-Pimpalkutti line to serve
the cement plants at Adilabad, the firs! 16
kms upto Domjur of the Howrah-Amta rail
link and Karaila Road-Jayant line for
movement of coal from singrauli Coal Field-
During 1984-85, another 140 kms of new
lines are planed to be completed and opened
to traffic. These include the new lines from
Manikgarh to Chandur, Talgaria to Tupka-
dih, Demjur to Bargachia, Pen to Nagothana
Nalgonda to Miryalaguda and from Telapur
to Patencheru,

8.1 Emphasis will continue to be
placed on completing the on-going project-
oriented lines, like Koraput-Rayagada, Kota
Chittorgarh as well as lines in the North-
Eastern region as early as possible.

8.2  Despite the constraint  of
resources, I propose to take up a few New
Line projects to meet the aspirations of
the people in some of ths regions, These
new line projects are—

1. A B.G. rail line between Talcher and
Sambalpur.
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2. A.B.G. rail line between Tamluk
and Digha.
3. A.B.G. rail line from Rewa to

Sultanpur via Garhi Manikpur.

Gauge conversion Projects

9. For completing the 1Y sanctioned
guage conversion projects on hand, we will
requirc about Rs 680 crores at current
prices, but  the allocation for 1984-85 is
only Rs. 50 crores, The 164 km parallel
BG line from New  Balgaigaon to
Gauhati in North Eastern region is expected
to be opened by the end of March 1984.
The second phase of Airamgam-Okha-Poi-
bander gauge conversion projects in Gujaiat
and the  Suratgarh-Sarupsar- Anupgarh
project  in Rajasthan  are expected to be
completed in 1984-85.

Surveys
10. 1  propose to include a very
Iimited number of surveys in the hudget

year so as 10 have a pipe-line of projects
for being considered for inclusion in the
Seventh Five Year Plan. These Surveys are
Iisted in Annexure A to Demand No.2 1n
the book of Demands for Grants Part 11.

Track rencwal

11. The pace of track renewal has
been increased from a level of 1096 kms in
1980-81 10 2100 kms expected to be
completed 1n 1Y83-84. We hope to increasc
the tempo further and reach the level of 2500
kms in 1984-85,

Flectrification

12.  Amongst the electnification projects
in hand, Delhi-Mathura and Anand-Godhra
are expected to be completed by end
of this year. The first phase of electrification
from Arakkonam to Renigunta i.e. upto
Trruttani has already been completed, Works
sanctioned so far have coverd the main trunk
routes Delhi-Bombay (Western Railway route)
Delhi-Bombay (Central Railway route) and
Delhi-Madras and a few other sections consi-
dered important for facilitaung fluidity of
movement of coal and other important com-
modities. Provision has been made for taking
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up five new projects in 1984-85 covering the
sections between Durg-Nagpur, Bina-Katni
and Katni-Bilaspur, Kharagpur-Midnapore
and Jolarpettai-Bangalore, totalling 1012
kms, With these, the Bombay-Hawrah
trunk route and the important coal
route from Bilaspur to Western India via
Katni and Bina will be complete. It is
expected that by the end of March 1985, a
total of 1824 Route Kilometres will have
been electrified bringing the total elccrified
routes on the Indian Railways to
6784 kms,

Metropolitan Projects

13, The Calcutta Metro Railway will
be progressed further with an allocation of
Rs. 80 crores, while only preliminary
activities will continue in respect of the
new projects at Bombay and Madras, 1
propose to open a part section of the
Metro Railway in Calcutta, from Esplanade
Bhowanipur, for to service within the next
few months,

13.1 The House will be happy to know
that 1 have included ar Circular Railway for
Calcutta, with an outlay of Rs. 5 crores in
the budget year.

Users' amenities and other works

14. I have been receiving numerous
requests for extension and raising of platforms,
provision of additional platform shelters,
foot overbridges and so on. Other requests
pertain to remodelling of station buildings
etc. Road over and under-bridges are
other items in respect of which demands
pour in.

Provision has been made in the budget
for undertaking new works in respect of
improvements to platforms, construction of
platform shelters and food over-bridges
and also for station remodelling schemes.
Eight road over and under-bridges are
expected to be completed in 1983-84,

Workshop modernisation

15. The maintenace facilities for rolling
sock had not kept pace with the substantial

increase 1n the holdings. Also, there
was need for replacing obsolete and
worn  out  machinery andplant and



325 Railway Budget,1984-85 PHALGUNA 5, 1905 (SAKA) Railway Budget, 1984-85 326

for updaiting technologv. Among other
things, Railways,  therefore, drew up
a plan for modernisation in selected
workshops. In the first phase, 4 workshops
and one Production Unit were selected
where the work is expected to be completed
soon, In the sccond phase, 7 more
workshops at Parel, Liluah, Alambagh
Jagadhri, Golden Rock, Kbharagpur, Ajmer
and one Production Unit, namely, Integral
Coach Factory have been selected for
modernisation for providing greater outturn
than hitherto. These works have been
included in the budget at a cost of Rs, 200
crores.

Inland Container Depot

16, It has also been proposed to set
up an inland container depot at Amingaon
to help boost export of tea,

17. 1 am aware that what js proposed
to be donc is far short of what is required
to satisfy even to some extent the genuine
demands of the people, but as the House
will  appreciate the problem is one of
husbanding scarce resources 1 would ear-
nestly appeal  to all the sections of the
House to appreciate the realities of the
situation and explain to their constituents
that it is not any lack of willingness
on our part but the hard reality of
inadequacy of resources that has pushed us
in to this situation. I may, however, assure
the House that I will continue my efforts
to secure as much additional resources as
possible, during the course of the year, for
further investment on the Railways.

Production Units

18, The output from the Production
Units of the Railways is satisfactory
during the current year.

18.1 The Integral Coach Factory. at
Perambur, which had turned out 775 coaches
in 1982-83, against the installed capacity
of 750 coaches, 1s expected to produce about
800 coches during the current year. This is
indeed a commendable achievement.

18.2 Thirty-six broad guage double-
decker baches of improved design have been
ordered on this Production Unit for the
benefit of short disjance passengers.

18.3 Including the production from
other Units in the Public Sector, it is expee-
ted that about 1025 broad gauge second class
coaches, 100 metre gauge second class coaches
and 60 air-conditioned two-tier sleeper
coaches will have been inducted into service
in 1983-84,

184 The House is aware that a decision
has been taken to set up a second coach
building factory and that a technical study
has bcen entrusted to Rail India Technical
and Economic Services on whose recommen-
dations the location, layourt etc, will be
decided. Meanwhile as an additional effort
at maximising coach production it has been
decided to step up the capacity at the
Integral Coach Factory to 1000
coaches per annum. A modernisation and
capacity generation project costing Rs. 47.60
crores has accordingly been included in the
budget for 1984-85

18,5 The Diesel Locomotive Works at
Varanasi will be turning out 127 locomotives
and 14 Power Generating sets, These Diesel
Power Generating sets will serve as standbys
for overcoming the problem of power
shortages in some critical sector s like repair
workshops. This factory is also completing
an export order for 15 Metre Gauge Electric
locos for the Vietnamese National Railways,

18,6 The Chittaranjam Locomotive Works
expect to  produce a  total of about 80
locomotives, of which 8 will be for Public
Sector Undertakings. The capacity utili-
sation of this factory for manufacturing
Electric  Locomotives has been affecied,
inter alia, by the shortfall in supply of vital
assemblies and components by suppliers both
in the Public and Private Sectors. A study
has been taken up to overcome these
problems and to develop a project report to
increase the capacity further with marginal
inputs.

Staff matters

19. During the current  year, several
benefits were extended to the railway staff
but for whose  dedicated service
nothing of any significance can be achieved,
Apart from the interim relief and additional
dearness allowance granted to them
alongwith other Government servants, cadre
restructuring of Groups C and D staff in
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sev eral categories was done at
Rs. 15 crores
employees,

a cost of
benefitting 6 lakeh

19.1 Ex-gratia bonus of 15 days’ wages
for the year 1982-83 hus been  paid to the
Railway  Protection Force and Railway
Protection Special Force personnel and the
benefit of kit maintenance allowance  was
also extended to Group ‘C’ personnel.

19:2 The promotional uvenues n the
Railway Protection Force and the  Railway
Protection Special Force have been improved
through cadre-restructuring by upgrading 89
posts of officers and 23055 posts of staff

19,3 Stagnation increment has been
sanctioned in favour of all  eligible railway
employees.

19-4 Railways cannot totally avoid
engagement of seasonal labour  but where
regular work is available throughout the year
“decasuabisation™ 15 resorted to. We have
a large number of  casual labour with long
periods of service, accumulated over several
years. These cannot be decasualised over-
night. During 1982-83, more than 20,000
casual labourers were absorbed in  regular
employment on Railways. The process of
ssdecasualisation”’ continued in the curient
year as well.  In  mescapable  cases, the
Railways follow the well  established prin-
ciples of granung retrenchment compensation
while discharging casual  labour on ‘‘last
come-first-go*" basis.

19.5 To nanow the gap  between the
facilities available to casual  labour on the
open linc and 1 projects, the  latter have
becn allowed nine paid holidays instead of
only the three national holidays until recently
and they have been given a consolidated
pay. Further hiberalisetion is in view.

19,0 Speaial crash programmes were
launched to make up the shortfalls in filling
up the quotas rescrved for Scheduled Caste/
Scheduled Tribe candidates, The intake
of SC/S1 candidates m Railway Services is
bemng monitoied by a special cell in the
Ministry of Railways

19.7  The crusade  aganst corruption
was maintained. | cannot tolerate corruption
at any level. Whalever the  status of the
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of person., if corruption is establi shed
against him, he will be severely  dealt with.
During the year 1983, preventive checks
were designed with  greater emphasis on
eradicition of harassment to  the common
man. While there is no let-up in the drive
to punish the guilty, it is at the  same tine
ensured that the initiative and  efficiency of
koncst railwaymen are not impaired.

20. 1firmly believe that  human
resources are the best assets of the Railways
and that  whatever is  possible within the
constramnt of resources should be done to
look after their welfare, In 1982.83. 5648
umts of quarters were  constructed. Thus
the total number of quarters on the railways
at the end of that year rose  to 5.87 lakhs.
During 1983-84, another 6500 units of staff
quarters are expected to be completed, In
1984-85, some 6600 quarters will be added.

20.1  As of now, Railways are running
105 hospitals and 568 Health Units across
the country. Railway health services look
after the promotive preventive and curative
aspects of health care of the Railway popu-
lation in & comprehensive manner. Retired
employees also get  medical facilities eon
payment of a nominal subscription.

20.2 The family welfare

programme
has also had credituble performance on the
Railways.
Sports

20.3

I'am glad to say that in the fields
of sports also Railways have kept  up the
high tradition  built up  over the years,
During 1983-84, Railways have won national
titles in 12 out of 25 championships they
participated m, and m § others they finished
runners up. As part of promotion of inter-
national sports, Railways tahe part in invi-
ting foreign teams and are also visiting other
countries to  take part in mmatches. The
Indian Railways have been given the privi-
lege of  organising the Asian Zone World
Badminton Championships for Thomas and
Uber Cups at New Delhi, this year.

204 Taking into account all the jtems
of expenditure under the Plan heads as well
as from revenue, the total proposed outlay on
staff welfare in 1984-85 iy Rs.
which is 7.5% more than
provided in 1983-84.

187,18 crores,
what has been
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Technological improvements

21. My Ministry attaches great impor-
tancc to role the Research Designs &
Standards Organisation (RDSO) has to play
in evolving R & D-oriented solutions to the
problems relating to the growing demands
for rail transporatation, We are proposing
to review the set-up of this organisation
with a view to gearing it to face the
challenges in the coming years.

21.1 For increasing the speed on metre
gauge system, a high speed coaching bogie
with a speed potential of 120 kmph has been
designed, and  developmental testing is in
progress.

21.2  In order to meet increased freight
movement with minimum number of addi-
tional wagons, it is proposed to design
special-purpose  wagons and apprepriately
engineered terminals for loading and unloa-
ding.

21.3 Elmination of rail joints by
welding on an increasing scale, development
of higher strength rails for  heavy density
routes and  cutves, introduction of cast
manganese crossings and special thick web
switches and  increasing use of concrete
sleepers are some of the special steps taken
for improving the track conditions,

21.4 Railway stations are being increa-
singh equipped with modern signalling
devices like centralised  operation of points
and multi-aspect signals for  better opera-
tional efficiency and minimising accidents.

Afforestation

22. Continuing the massive drive for
large scale tree plantation on the Railways
as a part of the 20-point  programme, over
one crore trees wete planted in 1983 against
Jess than half ithat number n  previous
years,

Non-comvention:.! sources of enfrgy

23, Under the same 20 -point pro-
gramn.c, in  pursuance of the  policy of
mtioduction  of  non-conventional  uand
renewahle sources of energy on the Railways,
several areas have been dentified for locating
pilot pmojects, These include 81 for wind

schemes, 21
tor photo,

thermal
and 0

energy, 60 for solar
for biogas technology
voltaic energy systems.

Railway Reforms Committee

24. Upto the end of January 1984 the
Railway Reforms Committee have furnished
14 part reports containing 1377 recommen-
dations and observations, of which 263 have
been accepted and 18 rejected. Other
recommendations are in various stages of
processing in consultation with other
Ministries also, whether necessary. Out of
the accepted recommendations, 109 have se
far been implemented. Copies of the reports
alredy received have been placed in the
library of the House.

241 | am grateful to the Committee
for the valuable recommendations made by
them. Many of these recommendations
involve heavy financial outlays. 1 am eagerly
awaiting their recommendations on  how
to raise the massive resources required for
overtaking the backlog ot  rehabilitation of
assets and for developmental efforts to meet
the growing needs for rail transportation,

Public Sector Undertakings

25. The two public sector undertakings

under the administrative control  of the
Ministty of Railways, namely the Rail
India Technical and [conomic  Services

Ltd (RITFS) and the Indian Railway
Constiuction Corupany (IRCON) continued
consistent  progress.  They
are indeed (wo companies among the
few Public Scctor Undertakings in  the
country which have ectablished o sustained
record of profitable performance  and
declared sizable dividends year after year,

to  maintain

25.1  With gross earnings of Rs. 1942
crore, 1n 19v2-8%, RITES achieved a profit
of Rs. 45 crores, During  1983-84,  the
Company’s gross earnings are expected to be
over Rs. 20 crores. The overseas operations
of RITES arc of inter-continental demen-
sions spanning the  developng  world of
Africa, Middle Fast and South-East Asia,
Recentl:, the Company secured new contracts
in Sudan  Vietnam and Algeria while their
contracts i Zimbabwe and Irag have been
extended fuither
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25.2 IRCON achieved a  record turn-
over of Rs 112.50 crores in 1982-83 against
the target of  Rs. 80 crores and earned a
profit of Rs, 8.16 crotes. Their  tuinover
is expected to rise 1o Rs, 156 crores n
1983-84 with a gross profit of Rs, 1286
crores, Currently, the Company is executing
projects worth Rs. 485 crores abroad, The
progress on the construction of the project
in Iraq is satisfactory. During the current
year, the Company secured a contract for
construction of a railway line costing Rs.
115 crores in Algeria.

Strategy for the budget vear

26. | now turn to the strategy for the
budget year. In the context of scarce
resources and competing demands for ihe
same, our overall thrust will be to step up
productivity in every field productivity of
investment, assets, machines and men.

26.1 The strategy for investment will be
to complete early the on going schemes
nearing completion to derive immediate
benefits therefrom and to allocate compara-
tively larger quantum of resources to those
areas which will contribute to a more optimal
use of our capacity.

26 2 The process of channelisation of
more and more of bulk traffic in the form
of block rakes with end-to-end runnming and
increasing the number of heavier trains on
congested 1outes will continue.

26,3 Special thrust will be towards  pie-
ventive maintenance of assets and improving
the reliability of rolling stock.

26.4 Within the availability of  overall
resources attempts will be made to improve
the passenger services, and to a hmited
extent additional trains  will also  be
introduced.

26 5 Emphasis will continue on safety
in opzrations. Introjuction of sophisticated
devices like the Automatic Warning System,
track circuiting  etc. will  receive  added
attention,

26.6 To overcome thefts and vandalism
and to provide better train lighting facilities
the nud-on-generation system will be increa-
singlyprovided in rakes.
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26.7 As a safety measure, an all-electric
pantry car generating power from the moving
axle of the couch has been built. On the
trials proving successful this type of pantry
cars will be provided on 2 number of trains
in a phased manner,

26.8 The machinery for co-ordination
in the field and at the apex level will be
streamlined further not only to plan and
monitor the movement of traffic in the core
sector but also to reduce the delays taking
place to wagons at terminals.

26.9 The pace of condemnation of stcam
locomotives will be accelerated.

20.10 Whule the revision oi wage struc-
ture of the railway  emplvees is  being
considered by the Fourth Pay Commission,
efforts will continue to rectify imbulances
in cadies and for improvement in career
prospects of employees by cadre  restruc-
turing.

20.11 Sustained cefforts will be  main-
tained to improve the image of the Service
Commissions and to tone up then working.

~0.02 Attempts will be made to  inciease
the productuivity of manpower by eniching
their job content.

26.13 A beginning will be made for
developing multi-craft concepts tor achieving
better unilisation of munpower.

26.14 A review will be undertaken to
mmprove  the  working conditions  of
employees

26.15 Labour-Management 1elations and
participative  decision making procedures
will be further streamlined

20 16 rain ng facilities will be improved
and put to effective use. The new  Manage-
ment Development Institute being  developed
as a part of the Ralway  Staff  Cuilege,
Vadodara will be satisfactorily progressed,

26.17 Ruilways have heen desciibed as
the life-line of the nation, Our startegy. in
short, will be aimed at making this life-line
stronger, safer, sccurer and speedier so as
to render more satisfyving service to the
community.
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Budget Fstimates 1984-85

27. Let me now present to the House
the Budget Estimates for 1984-85. The
revival of the economy in therecent past gives
mc the confidence that the offering of traffic
in the budget year will be much more than

what materialised in the current year. 1 have.

therefore, fixed the target of 245 million
tonnes of revenue earning triffic for the
Railways. The Railways will be ready to
move this level of traffic. which is 6_5%
more than what is  expected to be done in
1983-8 . This is a challenging task which
cvery Railwayman will be ready to take up.

27.1 On the passenger services front, it
i1s assumed that there will be an increase of
3%, in the passenger kilometres,

27.2 On these assumptions. the gross
traffic receipts at current fares and freight
rates are estimated at Rs. 5342.78 crores,
which is Rs. 344.78 crores more than the
Revised Estimates for the curremt financial
vear. Increases in staff costs, costs of other
mputs, additional provisions for increcased
repairs and maintenance of rolling stock and
track, and incicased expenditure on fuel
for hauling the additional traffic are the
mam components of expenditure which are
responsible  for  increasing the working
expenses by Rs, 335.00 crores  from Rs.
3670 00 crores in the Revised Fstimates for
195 3-8 to Rs. 4011 .00 crores 1in 1984-85.

27.3 As the House is  aware, the
Rilways have been criticised severely by all
the sections of the House, various Parlia-
mentary Commnittees, the Railway Reforms
Committee and the Public in general for not
providing adequate funds for renewal and
replacement of assets, I would, however,
subni:t that whatever may have been the
sins of commission and omission  of  several
pist vears, these cannot be rectified in a
veiry short time, Although there s adequate
justification foi -*epping up the contribution
to the Depreciation Reserve Fund from
Rs. 830 crores in the current year to a still
higher figure, 1 have decided to retain it at
the sume  level next year. [ am sure the
House will appreaate that T have not
adopted the easv, but undesirable, method
of artificially depressing the depreciation

provision to produce a misleading surplus
as has been alleged in respect of some
earlier years,

27.4 The contribution to the Pension
Fupd from Revenue is proposed to be
stepped up from Rs. 185 crores in 1983-84
to Rs. 2.5 crores in 1984-85, mainly to take
care of the additional liabilities arising out
of the Supreme Court judgment extending
some of the benefits of the liberalised
pension rules to those who retired prior to
31-3-79, The withdrawals from the Fund are
estimated at Rs. 250 crores which is more
than the contribution proposed.

27 5 The final recommendations of the
Railway Convention Committee 1980 regard-
ing the dividend payable to the General
Revenues and other allied matters for the
Sixth Five Year Plan as a whole are not yet
available. Therefore 1 have adopted, the
basis applicable to 1983-84 for the budget
year also subject to any adjustment that
may become neccessary in the light of their
final recommendations in due course, I may,
however, place on record my grateful
thanks to the Chairman and Members of
the Railway Convention Committee for the
hard work they have put in while conducting
in-depth studies of various aspects of railway
working having a bearingon railway finances.

27.6 Taking into account the increased
working cvpenses and the contributions to
the funds. the total working ecxpenses add
up to Rs. 503700 crores leaving  a net
revenue of R 30378 crores. This 1s not
adequate to meet the dividend liability of
Rs. 490 crores and ths Development Iund
expenditure of Rs, 58 36 crores.

Need fer additional resources

28.  As | have just mentioned the ope-
rating 1osaibs, on the basis of current fares
and freight rates, do not generate adequate
resouices to meet all our requirements, As
is well known, rehabilitation of our assets
merits the highest priority., After making a
suitable provision for this, the resultant net
revenue ha< become inadequate for mecting
other liabilities  Therefose, there is need for
raising some additional resources, 1 am
confident that the rail users will not grudge
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making a small contribution to helping the
railways tide over the situation.

No general revision

29. 1 hasten to assure the House that 1
do not propose to make any general revi-
sions in the rationalised fare or freight
structures introduced from April, 1983,

Surcharge

30. 1 propose to levy a small surcharge
on passenger tickets, daily as also season
tickets, on a graded scale per passenger
without reference to the distance travelled,
as follows :-

—  There will be no surcharge on II
Class Ordinary single tickets,

— The surcharge on 1l Class Mail/
Express and Air-Conditioned chair
car tickets above the value of Rs,
10 will be Rs. 2 per passenger.

— In First Class and 1! Class Awr-Con-
ditioned sieeper classes, the sur-
charge will be Rs, 3 per passenger.

-~ 1n Air-Conditioned First Class, the
surcharge will be Rs. 5 per pas-
senger,

— On season tickets, the surchaige will
be Rs. 1 and Rs 3 per passenger
in Second Class and First Class
respectively.

R ounding off of fares

31. As the House is aware, the shor-
tage of small change is creating considerahl®
difficulties all round.  Under the existing
rules, the fares for all classes, except IT Class
Mail and Express and Ordinary, are in
whole rupees, In these two classes also,
it is proposed to round off the fares
to whole rupees. Wherever the exist-
ing fare includes 50 paise or more as a frac-
tion, it will bz rounded off to the next
higher whole rupee  Any fraction, below
50 paise will be dropped.

311 Asa corollary to this the mini-
mum fare which is now 80 paise in IT Class
Ordinary will be rounded off to Re. 1
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Platform ticket

31.2 The price of platform ticket will
also be rounded off to Re. 1.

Concession to blind

® 31.3 There has been a long-standing

demand for extending some concession to
blind persons who travel on season tickets
on the suburban sections., [ propose to
give them a concession of 25" 1n the season
ticket fares.

Reduction in Parcel rates

32. In the hope that the benefit of
reduction n parcel rates will be passed on to
the consumers by the trade, 1 propose to
downgrade the classification of certain
eommoditics moving as parcel from General
Parcel (A) scale to Concessional Parcel (1)
scale. Such downward adjustment will be in
respect of 23 commoditics which inter alia
include tyres and tubes, etc, A detailed hst
is given in Annexure A of the ~Memoran-
dum Explaning the Proposals for Adjust-
ments in Fre.ght Rates and Fares in the
Railway Budget 1984-85 forming part of
the budget documents, This adjustment
will give a reduction of 20", . Similarly, in
respect of another 21 commodities, which
include medicines, safety matches, coffee, tea,
exercise books, pencils, erasesrs and so0 on,
also listed in Annexure A of the Memoran-
dum mentioned earher, the classification is
proposed to be reduced from General Paicel
(B) scale to Concessional Parcel (]) scale,
leading to a freight reduction of 107 |

Reduction in freight rates

33 As part of our ctforts at reducing
the prices of commodities, I propose to effect
a downward adjustment in the classification
of 121 commodities for applying the freight
rates. These commodities fall under the
board headings of textiles, medicines paints,
leather goods, soap, tea, coffee, milk powder,
etc. A details list is given in Annexure B
of the Memorandum which T referred 1o a
little earlier. The reduction in freight rates
ranges between 5%/ and 33

Withdrawal of transhipment charges

33.1 The House will recall that I had
introduced from Apnil 1, 1983, a tranship-
ment charge of Rs. 15 per tonne in cases
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where the destination point or the booking
point was less than 200 kms, from the break-
of-gauge transhipment poiwnt. Subsequently,
this was suspended for the period upto
31-3-1984. I propose to withdraw the tran-
shipment charge altogether, instead of meiely
extending the period of exemption. This will
give telief to rail users in the Metre Gauge
and Narrow Gauge areas,

»
Increase in surcharge on <To Pay’, traffic

33.2 At present, the rail users who
avail of the facility of booking their goods
on “To Pay” basis wherever admissible, are
required to pay a surcharge at 39 of the
freight charges., I propose to increase this
percentage to 5. This is primarily intended
to improve the cash flow, but may inciden-
tally bring in some additional revenue.

Financial results

34, The proposals that I have made
will come into effect from April 1, 1984, It
is estimated that the additional annual
revenue from Passenger and Coaching traffic
will be Rs. 104.22 crores and from goods tra-
ffic  Rs. 10 crores, marking a total of
Rs. 11422 crores leaving an uucovered
balance of Rs. 70 crores. 1  have,
however, balanced the budget by carrying
this over to the deferred dividend liability
account. Ncvertheless, it will be our endea-
vour to avoid even this addition to the defer-
red dividend liability account by effecting
economies n the cost of operations and
improving the earnings during the course of
the year.

Conclusion

35 1 will be failing mm my duty, if,
before 1 conclude, I do not place on record
my deep appreciation and gratitude to all
railwaymen for their unstinted cooperation,
hard work and continued devotion to
duty, I am sure the House will share
my sentiments in  this regatd. I am
confident that Railwaymen at all levels
will continue to display unremitting dedica-
tion and devotion to duty and work unitedly
towards making ‘‘every tomorrow a better
tomorrow'’.

35.1 1 am grateful to the Members for
the patient hearing given to me,

PHALG UNA 5,1905 (SAKA)
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35.2 With these words, Sir, 1 now
commend the budget to the House,

13.40 hrs,
PAPERS LAID ON THE TABLE

Annual Report, Annual Accounts, Review
and Statement for Delay as International
Airports Authority for 1982-83 and
Statement the Delay in Laying Annual
Reports etc. of Punjab Tourism Develop-
ment Corporation Ltd.. Chandigarh for
1981-82.

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : I beg to lay on the Table :

(1) A copy of the Annual Report
(Hindi and English versions) of the
International Airports Authority
of India for the year 1982-83 under
sub-section (2) of section 25 of the
International Airport  Authority
Act, 1971,

(2) A copy of the Annual Accounts
(Hindi and English versions) of the
International Airports Authority
of India for the year 1982-83 to-
gether with Audit Report thereon,
under sub-section (4) of section 24
of the International Airports Autho-
rity Act, 197].

(3) A copy of the Reveiw (Hindi and
English versions) by Government
on the working of International
Airports Autnority of India for the
year 1982-83,

(4» A statement (Hindi and English
versions) showing reasons for
delay in laying the Annual Report
and Accounts of the International
Airports Authority of India for
the year 1982-83. [Placed in Library,
See No LT--7654,"34]

(5) A statement (Hindi and English
versions) explainning reasons for
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not laying the Annual Report and
Audited Accounts of the Punjab
Tourism DNevelopment Corporation
Limited, Chandigarh, for the year
1981-82 within the stipulated period
of nine months after the close of the
Accounting Year.[Placed in Library,
See No. LT—7055/84}

Annual Report of Trade Iair Awthority
of India New Delhi For 1982.83 And a
Statement And Ity Working,

THE DEPUTY MINISTER IN THIL
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : On behalf of Shri Nihur
Ranjan Laskar.

1 bcg to lay on the Table
a copy cach of the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act.
1956 :-

(1) A siatement 7agarding Review by
the Government on the working
of the Trade Fair Authority of
India, New  Delhu, for the year
1952-83.

(1)  Annal Report of the Trade Fair
Authornity of India, New  Delhi, for
the year 1982-83 ajong with Aude
ted Accounts and the comuncnts
of the Comptrollor  and Audnor
Generyal  thercon, |Placed in
Library “ee No. L'1-7656/84.

Annu:ul Report of And Review On The
Working  of Spices Export Promotion
Council, Cochin i or 1982 83,

SHRI P.A, SANGMA . On  behalf ol
Shumatt Ram Dutan »imha, 1 beg  to lay
on the lable -

(1) A copy ol the Annual Report
(Hindy and English versions) of the
Spices Export Promotion Council,
Cochin, for the year 1982-83 along
with Audited Accounts.

{(2) A copy ol the Review (Hindi and
Forbsh versions) by the Govein-
ment « nthe working of the spices
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Report Promotion Council, Cochin.
for the year 1982-83. [Placed in
Library, See No, LT. 7657/84].

Notifications Under Finance Act, Income
Tax Act, Central Excise, Rules, Public
Debt act, Public Provident Fund Act Etc,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCF (SHRI JANAR-
DHANA POOJARY) : I begto lay on the
Table -

(1) A copy of Notification No, G.S.R,
TI{E) (Hindi and Enghsh versions)
published in Gazette of India dated
the 15th February, 1984 together
with an explanatory memorandum
regarding examption to delegates
of the First conference of the
Asian  Forum of Parhamentanans
on Population and Development
held in New Delhi from the 17th
February, 1984 to the 20th Febru-
ary, 1984 from the payment of
foreign traval tax, under section
41 of the Finance Act, 1979
[Placed in Library. See No. 1'1-
7658/84].

(2) A copy each of the following Noti-
ficatton  (Hinds  und  English
versions) under section 296 of
the Income-tax Act, 196} .-

(1) The Income-tax (Amendinend) Rules,
19%4 published in Notification No.
S.0. 34 (E) m Gaczette of Inda
dated the 21st January 1984

(i) SO 168 pubhshed in Gazette of
India dated the 2Ist  January, 1954
regarding exemption to the
‘Solatium Fund Authority’ under
section 10 (23C) of the Income tax
Act. 1961 for the period covercd
by the assessmient years [982-83
to 1984-h5.

(iii)  S.0. 169 published n Gazetle of
India dated the 21st  January, 1984
regarding examption to the com-
monwealth  Parhamentary  Associa-
tion, Punjab Branch® under  <ertion
10 (23C) of the Income-tax  Act,
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(iv)

(v)

(V1)

(vii)

(vini)

(ix)

Papers Laid

1961 for the period covered by the
assessment  years 1981-82 to
1983-84.

S.0. 170(E) published in Gazette
of India dated the 2ist January,

1984 regarding exemption to the
*Chief Minister’s Relief Fund,
Maharashtra’ under section [0

(23C) of the Income-tax Act, 1961
for the period covered by the
assessment years 1981-82 to 1984-85.

S.0. 171 published 1n Gazetlte of
India dated the 21st January, 1984
regarding exemption to the Indian
National Theatre, Bombay
under section 10 (23C) of the
Income-tax Act, 1961 for the
period covered by the assessment

years 1981-82 to 1983-44.

S.0. 172 published in Gazette of
India dated the 2Ist January, 1984
regarding exemption to the ‘Sanji-
vani Trust, Bombay' under section

10 (23C) of the Income-tax Act,
1961 for the period covered
by the assessment vears [983-84
to 1985-86.

S.0. 174 published in Gazette of
India dated the 21st January, 1984

regarding exemption to the
‘Maharashtra State Council for
Child Weclfare® under section 10

(23C) of the Income-tax Act, 1961

for the period covered by the
assessment  years  1983-84  to
1985-86,

S.0. 175 published in Garette of
India dated the 21st January, 1984
regarding  ¢xemption to  the
+Jhargram Leprosy Project, Cal-

cutta, under section 10 (23C) of the
Income tax, 1961 for the period
covered by the assessment years
1981-82 and 1982-83.

S.0. 176 published in Gazette of
India dated the 21st January, 1984
regarding exemption to the ‘Ger-
man Leprosy Relief Association,
Madras’ under section 10 (23C)
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of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1982-83 to 1984-85.

S.0. 177 published in Gazette of
India dated the 2Ist January, 1984
regarding exemption to the ‘Bharat
International Trust, Madras’ under
section 10 (23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1983-84
to 1984-85. '

S.0. 178 published in Garzette of
India dated the 21st January, 1984
regarding exemption to the
‘Ramakrishna Vivekananda Mis-
sion, West Bengal’ under section
10 (23C) of the Income-tax Aet,
1961 for the period covered by
the assessment years [1983-84 to
1985-86.

¢.0. 179 published in Garsette of
India dated the 21st January, 1984
regarding  exemption to the
‘Pirojsha  Godrej Foundation,
Bombay’ under section 1 (23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1983.84 and 1984-85,

S.0, 184 publised in Gazette of
India dated the 2Ist January, 1984
regarding exemption to the ‘Agri-
Horticultural Society, Madras’
under section 10 (23C) of the In-
come-tax Act, 1961 for the period
covered by the assessment years
1982-83 and 1983-84 ([Placed in
Library See No, LT-7659/84],

A copy ecach of the following
Notification (Hindi and English
versions) under section [59 of the
Customs Act, 1962 :-

G.S.R. 14(E) published n Gazette
of India dated the 10th January,
1984 together with an cxplanatory
memorandum regarding exemption
to components of fuel efficient
motor cars of engine capa ity not
exceeding 1000cc in excess of the
basic customs duty of 25 per cent
ADVALOREM when imported by a
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(i)

(iin)

(iv) G.S.R. 64(C) and 65 (E)
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manufacturer o! such cars for the

purposes of providing warranty
coverage or after sale service to
their customers and  auxiliary

duty of customs in excess of 15 per
cent AD-VALORAM.

G.S.R. So (E) and 61 (E) published
in Gazette of India dated the 13th
February, 1984 together with an
explanatory memorandum regarding
exemption to Palm Fatty Acid and
Palm Stearin Fatty Acid imported for
the manufbcture of soap or grease
from the basic  customs duty in
excess of 15 per cent AD VA-
LOREM and from the whole of the
auxiliary duty of customs leviable
thereon.

G.S.R. 63 (E) published in Gazette
of India dated the 14th February,
1984 together with an explananatory
memorandum regarding exemption
to Pyrazine Mono Carbolic Acid
(PMCA) when imported by actual
users for the manufaciure of anti-

T.B. drug  Pyrazinamide from
basic customs duty in excess of 60
per cent ADVALOREM and

from the whole of the additional
duty leviable thereon.

published
in Gazette of India dated the 14th
February, 1984  together with an
explanatory memorandum regarding
exemption to  goods required for
the electronic  projects vie,,
Project of Indian National Satellite
System  (INSA1-I) and INDO-
USSR Troposcatter Coramunication
Link Project from the basic customs
duty in excess of 35 per cent AD
VALOREM and from the whole of
the  auxiliary duty  of customs
leviable thereon.

(v) G.S,R. 68(F) and 69(E) published in

Gazetle of India  dated the 15th
[-cbruary, 1984 together with an
eaplanatory memorandum regarding
exempiion to liguid nitrogen plant
having a capacity upto 10 utres per
daccessorics  amnd  spares.
into India  tor use

hour 1t
when impotted
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in artificial insemination centres
for cattle breeding from the whole
of basic, auxiliary and additional
duties of customs leviable thereon.

(vi) G.S.R. 70 (E) published in Gazette

(vii)

4

(5)

(6

of India dated the 15th February,
1984, together with an explanatory
memorandum regarding exemption
to one set of pre-recorded cassettes
accompanying books as an essential
complement to such  books for
learning languages from the whole
of  basic customs  duty leviable
thereon,

G.S.R. 72 (E) published in Gazette
of India dated the 16th February,
1984, together with an ecxplanatory
memorandum making  certain
amendments to  Notification No.
77-Customs dated  the 17th April
1980 so as to  specify  limits in
respect of  waste/scrap arising in
the course of manufacture of five
additional items viz Adelphane
Esiderex  Tablets, Soap, PVC
pipes, Lead Glass tubing and Lead
inwire. [Placed in Library, See
No LT-7660/84;.

A copy of Notification No. G S.R.
67 (E) (Hindi and English versions)
published in Gazette of India
dated the  15th February, 1984
together  with an explanatory
memorandum regarding exemption
to animal feed supplements and
animal feed concentrates from the

payment of  excise duty, issued
under the Central  Excise  Rules,
1944, [Placed in Library, See No.

LT-7601/84]

A copy of the Public Debt
(Amendment) Rules, 1983 (Hindi
and, English versions) published in
Notification No. G.S R. 814 (E)
in Garette of India dated the 2nd
November, 1983 under sub-section
(3) of section 28 of the Public Debt
Act, 1944, il’lm:ed in Library. See
No LT-76062,84)

A copyv of the Public  Provident
Fund (Amendment) Scheme, 1954
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(7

(&)

(9)

(10)
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(Hindi  and English versions)
published in Notification No.
G S.R., 54 (E) in Gazette of India
dated the 7th February, 1984
under  section 12 of the Public
Provident Fund Act, 1968 . [Placed
in Library, Sce No, LT-7663/84].

Peport
VErsions)

A copy of the Annual
(Hindi  and English
under  Rule 6 of the General
Insurance Business  (Nationali-
sation) Rules, 1953 on the woiking
and affairs of the General
Insurance  Corporation of India
and its subsidiaties for the year
ended 31st December, 1982, [Placed
in Library See No. I-T-T?MJM]_

A copy of the Fourteenth Valuation
Report  (Hindi and English
versions) of  the Life  Insurance
Corporation  of India as on 3lst
March, 1983, under section 29 of
the Life Insurance Corporation
Act, 1956, [Placed in Library. See
No. 1.T-7665/84]

A copy of the Finance Accounts of

Uinion  Government for the year
1981-82 (Hindi  and English
versions). [Placed in  Library See

No: L.T-7666/84]

the following
and English
article 151 (1) of

A copy each of
Reports  (Hindi
versions) under

the Constitution :-

Report of the

and Auditor
General of India  for the year
1982-83-Union Government
(Railways). [Placed in I ibrary,
Sce No. LT-7667/84].

(i) Advance
Comptroller

(1) Report of the Compuoller and
Auditor General  of India for
the vear 1982-Union Governnicn:
(Commercial) Part Xl-Bharat
Electronics Limited [Placed in
Library, See No. LT-7668/84].

(tii) Report of the Comptroller and
Auditor General of India for
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the year 1982-Union Government
(Commercial) Part XIl-Indian
Petrochemicals Corporation
Limited. [Placed in Library, See
No, LT-7669/84].

Report of the Comptroller and
Aduitor Genera'  of India for
the year 1982-Union Government
(Commercial) Part XI1I1-General
Insurance Corporation of India.
[Placed in  Library, See No,
LT-7670/84].

(iv)

(v) Report of the Comptroller and
Auditor  General of India for
the year 1982-Union Government
(Commercial) Part X]V-Central
Inland Water Transport Corpora-
tion Limited. [Placed in Library
See No. LT-7671/84].

Report of Fund Review on
New
and Review on and

for 1982-83

Report of N.E. Handi-Crafts and Hand-

loom

Development  Corporation  Ltd ,

Shillong, for 1981-82, etc,

SHRI I A. SANGMA

1 beg to lay

on the Table :

(1) (i)

(2)

(i}

A copy of the  Annual Report
(Hindi and } nghish versions) of
the Indian  Insutute of horeign
Trade, New Delhi, for the year
1952-8+, along  with Audited
Accounts.

Review (Hindi
and Engli'l: versions) by the
Government  on the working
of the Indian Institute of Foreign
liade, New Delhi, for the year
1982-53.

A copy of the

A cocpv  each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956,

(1) Review by the Government
on the working of the North
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Eastern Handicrafts and
Handlloom Development Cor -
poration Limited, Shillong
for the vear 1981-82,

() Annual report of the North
Eastern  Handicrafts and
Handlooms, Development
Corporation Limited, Shillong
for the year 1981-82 along
with Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon,

(31 A statement (Hindi and FEnglish
versions) showing reasons for delay
in laying the papers mentioned at
(2) uabove. [Placed in !ibrary. See

No. LT-7673/84].

13,43 hrs,
ASSENT 10 BILLS

SECRETARY-GENERAL : Sir, 1 lay
on the table the following five Rills passed
by the Houses of Parliament during the last
session and assented to since a report was
last made 1o the MHouse on the 16th
November. 1983 :

{1y The appropriation (No. ) Bill
1983,

{2y The appropriation (Ruailw:vs) No|
5 Biil, 1953,

{1)  The Indian Railways (Amendment)
Bill, 1083,

{4y The Punjab Panchavat Samitis and
Zila Padishads (Temporary Super-
session ) Secondl amendment  Bill
198+,

(5) ‘The Criminal Law (Sccond Amend-
ment) Bill, 1983,

Y. Sir, Yalso lay on the Table copies
duly authenticated by the Secretury-General
of Rajva Sabha, of the following thirteen
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Bills passed by the Houses of Parliament
during the last  session and  assented to
since a report was last made to the House
on the I5th November, 1953 :

(1) The Punjab Disturbed Areas
Bill, 1983,

(2) The Chandigarh
Areas Bill. 1983.

disturbed

(3) The Armed Forces (Punjab

and  Chandigarh) Special
powers Bill, 1983,
{4y Jdhe [Dangerous  Machines

(Regulation) Bill, 1983.

(5) The Tea (Amendment) Bill,
V983,

{(6) The Illegal Migrants (Deter-
mumation by Tribunals) Bill
1983,

(7y The Textile  Undertakings
(Taking Over of Management)
Bili, 1983,

(8) The Transformer and Switch-
gear Limited (Acguisition and
Transfer of Undertakings; Bill,
1983,

{9)  The Mines (Amendiment) Bill,
1983.

(1M The Criminal
miont) Bill, 1983

Law (Amand-

(11y The lepers (i2e'ii Andaman-
and Nicobar, islands, Laksha-
dweep,  [adra  and  Nogur
Haveli and Chandigarh Repeal
Bill. 1983,

(12) The Pubiic Finuncial Inst tu-
tions (Obligation as toFidelity
and scerecy) Bill, 1983

(13 The Banking Laws (Amend-
menty  Biti, T983,
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13 44 hrs

RAILWAY CONVENTION COMMITTEE
Tenth Report

SHRI D L BAITHA (Araria) Sir,
I beg to piescnt the tenth Report (Hindi
and Englhish  versions) of the Railway Con-
vention Commitiee on ‘Rate of dividend
for the vear 1984 55 and other Ancillary
Matters’

MR DPFPUTY “PEAKER Ihe Housc
stands adjourned to neet againat 245 P M

{345 hrs

the Lol Sahha adiour ed Jor Lunch
till forty e runutes past Fourteen of the
C’ﬁf”\

The Lol Sabha  re-asscmbled  after
Tunch at fifnn one minutes past fourteen of
the Cloch

|MR DI PUTY SPEAKER i the Chair)

off gitvmw Fwrd (femrs)  STIeT™
[ETI AT 04 G T ATE HIET

MR, DEPUTY SPEAKFR There 1
vaccuum 1n the House If you wint to raise
a point of order then vou must take nny
permission

SHRI MANI RAM BAGRI Yes, | am

taking vour pormisston

THE MINISTER OF PARLIAMEN-
TARY Al FAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH)
Su, theie 15 no item before the House

MR DI TY-SPCAKER I have
permutted him as a special case

Wl §T, O QWIEN 3TreEqeT WETEA,
¥ {7q 222 & A ar fAwmarfa fre
& A7A AT 41 fF Teeia S &
tams {7299 a=qre =7 !
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98 A N o#T wmgifa #@Er
| ST HAAT T gofl, 41T 57 5.4
1 wguia 71

MR. DEPU1Y SPEAKER  This 1s

no point of order You should give a notice
about that,

SHRI MANI RAM BAGRI . I have

given a notice

SHRI BUTA SINGH 1 also request
that whatever the hon Member has said
should be expunged because he has brought
in the name of Rashtrapatip

ot yAIOW JWE 41T quE o,
wregafa o & AT “fgega’ awaR ¥
Ags faxdr g, faaq vieg F1a49790
ZaAT 2 U v g0 3=T Awad g

(zaFam)

At gAtrre awer Trezgfa @fear

Bz 192

SHRI BUTA SINGH So, I take 1t
that notlithg will go on record

MR DEPULY SPI AKI R 1 will look

into  the 1ccord

2 #HIT - e <% F79 @

4T BT 513

14 54 hrs

BUSINESS O 1THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFTAIRS SPORTS AND WORKS AND
HOUSING  (SHRI BUTA SINGH) : with
your perinssion S 1 orse to announce
that Government Business in  this House
durmg the weck commencing 27th February
1984, will consist of -

1 Discussion on the Motion of
thanks on the President’s Address

Consideration and passing of the
Comptroller and Auditor General

2

**Lxpunged as ordered by the Chair
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(Duties. Powers and Conditions of
Service Amendment) Bill 1984,

3. Discussion on the resoiution seeking
disapproval of the industries
(Development and Regulation) Amend-
ment Ordinance, 1984 and considera-
tion and passing of the industries
(Development and regulation) amend-
ment Bill 1984

4  Discussion on the resolution seeking
disapproval of the Gaaesh Flour Mills
(Acquisition and transfer of under-
takings) Ordinance, 1984 and conside-
ration and passing of the Ganesh
Flour Mills Company Limited
(Acquisition and Transfer of under-
tahings) Bill, 1984,

5. Consideration of any item of Govern-
ment Business carnied over from
today's Order Paper

awu.re, the General
be resented at 5.00
the 29th  February.

As members arc
budget for 1984-85  will
P.M_ on Wednesday,
1984

SHRI P, NAMGYAL (Ladakh) : Sir
1 would hike to speak today on the motion
on next week's programme — moved foday
by the Minister of Parliamentary affairs
on the following pomts

1. The deteriorating law and order
situation created by anti-India and secces-
siomst disruptive forces in Jamnu  and
Kashmir State  thercby causing sernous

security threat to the nation

(Interruprionsy**

SHRI ABDUL RASHID KABULI
(Srinagar) : Whatever he s saying which
is not given 1n writing should not go on
record.

MR, DEPUTY-SPEAKER : Mr, Nam-
gyal, I will to permit you to tead

out whatever you have given in writing.

SHRI ABDUL RASHID KABULL:
He should not speak anythung else, It should
not go on record, (Interruptiomy). Sir what

**Not recorded
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is happening here ? It should not go on
record.

(Interrupitions)

MR, DEPUTY SPLAKER : Please sit
down I am on my leg. Hon, members, may
[ just point out that whatever you given in
writing, that only is gomng on record.
Nothing else wil !go on record, whatever you
have given in writing will go on record.

SHRI P, NAMGYAL : The second item
s : Suppression of democratic rights and

pro-India elements by the present State
Government.
MR DEPUTY-SPEAKER Whatever

you given m writing 1s only go ng on record,
I have already said 1t,

(Interruptions)

MR. DEPUTY-SPEAKER - Hon Members,
1 have sard, whatever has becn given in
writing will only go on recard. If anvthing
else 15 spoken, 1twill not pc on 1ecord.
Ihis 15 for every hon, Member | appeal
to you: hindly cooperate Whoen you speak
on the subject you can <peak on the
subject  whatever you feel about it
Why are you worried now ?

SHRI ™MANI
Except-me...

RAM BAGR][ (Hissar) ;

MR. DEPUTY SPEAKLR
you also.

It applies to

Now, Prof. Aut Kumar Mehta.

ot wforg gar "wgar (AWEHITV) ¢
ITETET FEVIA, § AT FCT WA Y
s TearE A R § afenfig wea
% fao {a=afaias sma z=r =gar 2.

3T fagre & FuwsAIgT  qTaEa
famer gen Ffa-gara cn@r g1 44T
g WY AFI AT GAA 4T qWA Z oA
Tt q vraafaw ge w0 F® IR S

C A 1E & AT AEY M A Avey §
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F94 Wrg o feaEt #v gfon
(vmafas @) w7 W adt faw
721 & 1 fagre &1 ey g § T w9 §
17 afe mwr qvafear F A&, A
fert #1 &7 g2 Foar | G g
arasa gagfa W fFEE g 9 g

govgw Faigr vear g, f9ws wAa
A 739 72T 2 Afx AIF A A9y
97 @17 IqASY T21 FTO7T, AT FFAMRT
FI WA @ FT JIAAT F77 T2 I,
AT FTATHA-JATET T T TH1T TEAT |

qsd AT % SfFaga w1 @Ea
TR ORI AHT BT AT R 1 T A{EA H
W g AFa N wrRr A=t g€ & A
THEL A KA T (AT ATHT T ATE
T IS WITAT FHIA AR ISAT WATE
UF FHET § AT ®AA H TA HTAS
T 9 T gTHIT T AT T7 IR
Zrvgr a1 foge auf & Avn # =37
AT AAATT BT ATATATT AT TET @A
SR SE ATA AT & (Awrfrei w1
AN A7 & f4m gewa z1 vy F ) A
AZOAT F AT Ave AN AT fAmrA 9T
S HAFAT B AFT AT | AT ME AT
TT FAT 4 IIWUT I, AT AW T I
1T A1 ATl 3

SHRI ABDUL RASHID KABULI :
(Srinagar) : Sir, I request you kindly nclude

the following item in the hst of business for
the next week:—

Many women have lost their lives by
committing suicide or by being murderd by
their in-laws ncluding husbands for not
bringing them adequate dowry. This is a
tragic and most unfortunate thing Even after
3y years of freedom women are sull suffering
unprecedented social injustices and repression,
We must admit that so far our vows and
promises to make woman secure and safe-
guard their interests. rights, honour and
mtegrity have yielded no results. The laws
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of the land in this regard are not sufficiently
equipped to apprehend and treat the
oppressors of woman stringently, This results
in the continued harrassement and torture of
women even in the cities like Delhi The
Minister must come forward with a law
strictly prohibiting dowry and taking adequate
stringent and foolproof meaSures against the
oppressions on hundreds of women in the
name of inadequate dowry.

15, hrs,

SHR1 SUDHIR GIRI (Contai) : Mr.
Deputy-Speaker, Sir I request that the follow-
ing two important matters may be included
in the next week’s business.

Very recently, the Prime Minister announ-
ced that there would be no employment
in the Central Government offices and Umon
Public undertakings in the next nine months,
If this announcement comes into effect, the
number of unemployed would increase
substuntially. On account of lock-outs,
closures and layoffs resorted to in the country
now-a-days, the people who were in employ-
ment have been thrown out of jobs Thus
the accumulation of the people deserving
jobs would create a tremendous problem in
the economy, This matter should, therefore.
be discussed

Secondly, the soaring prices of essential
commoditiecs have already burdened the
common people too much. The lmt of
tolerance has gone out of i1each. The reme-
dial measures adopted by the Government

have proved infructuous. The House,

therefore, should discuss in details the

difference aspects of price rise,
MR.DEPUTY-SPEAKER : Shri Mam

RamBagr.

The rule applies to you also very strictly.

Y FHITH qEE : qAX ARG FT
OOt 7§ A4 F Arq  fawafafa
faaai &1 s f23r 917

1. &g AT ANE GIEF {TFHLC A 151
To i AFIHT |52 ¥WC AT fFAT
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2 9z ux foew &1 g9 ¢ A@ifF
gady i a1 e &1 @3
FTAT 92T & 98 Fga wewl @ |
(Fam & Ag A1 FWT FT 4 FH
204 wn wfa fages el
1T |

ATHI FY19 F1 wOA H GATE
W17 gz ¥ fasga qag &
4T 41, IF FT g F a1 FO
warraat fudr 2 9vg  gfonom =
1€ werast agr fwan o afed
AT g & qrase | WA T
frar nar . waasy (@0 w4
AT aga 721 WA as {2
1T )

At SIS AR (FIGIA) 0 AWOH
27 Y3V ¥ GIVEW g1 a1 dwdrg 7
¥ famfafua faug &1 A1 &F wa
1 @1 o 7 afemfas a79 Fr Fw

FT |

1

faw# fza1 fewrm™ wgw, <@v
SR AGT A7 TAAT 97 g SAAT
gfrz a4r wat7 oM@ T wAF

B.O.H, 356

A qIATT Gl TS g AT a9 WL
TQE ITE AMA q AEIH
Fi gy TG FLE ST q9T
ATNHT 99 & fag S a,
QIR q47 §7F 9T@ QU ¢ F
ey dfaaeq arigas Ggradr 9519
F @ |

. T R 4AF EAAT 9T 1969 O

¥¥ ¥ UF wIG F AlZ 4T G
Q341 61 FH4T AZEH  HT I G
R A FE 4 aTEd A1 FAT-
AT A TG | aqrd 9141 g
14 66 d61 & FAFUGT 0T A19-
AT &1 1961 WTa 4 qg kOq
Jeqeq GER 1 AT A wH TF
&Y & Al &1 AgE |5 | 20
WY gigs AFT IH1 F  FTIeY
a9 A1 TG g v fawwn
aur vd '  A1ZT 4T W
FAMEl /1 & FTU  FAGT Bl
Q@A T HIWAT FIAT I€ 727
g

o

sl ma@TEn Sfear (399)
ITI8qeT AT, TH, TAQIZ & F19-
a1 o faeafafea ar ageaga fagr o
afeafaa frar s ¢

sTfFATt T qeA g1, W e
A qY-qleT & WA Ay ATl
mrE qfw 7 AL & AT HEA &
F19e 715 07 9% 9T qi9T &
7T & (17 WA F ARTHIT AT
g g a1 gmfan amfa &

(1) wri @ fF0 51 1 fas@ @@
smaled & | 7991 &7 A, §3T

FI797 410 FAAT faugaws  fHaraT
AT A Hia &) dgd grfa g€ &
foaal asz 7 F FAWE A
AAFN § FMT 47 41 @2 ZUF |
"I AT ¥ agny @ froag
stirafr> & g TATFD 7 A7
Fosrsa AT & qifsd AW
1 71, - ggAn ) fas fEma &

TET A TT ST F AN &L
fegia adt gE & 1 wrat a0
T "/ OSARN At "t
1 fanin & 5 gan wrar
waa1 &1 yara, fafeear gfagr
A F P TF QAT A (M-
AT F AFT 1 F1E agfaar-
Fq% 41 {7
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qqIT Fra@Fa g F afar ¥ qg
T I IT9eY FIWA FT g I1Y-
fagar &7 AT & fawa saf F1 oafq
AR

IFT faug qprrdl qAeArg w1 A
o afrafas faar sy

(2) fana faar fafedz a3+ % gagnr
7 fg=dt & @Fawrd 97 AF
A T AT wArfva w7 fzdr
¥ FIN AT FHATAT AL
gafa &1 zawarfga frar &0
cqAT A A, AX uANrAr
afafd &t fawifal 1 qagaa
FER O IEAT F AR IR
#37 & fav fafaq sorr #7307
3T fgm A 2 g 3asr
39A "wAEAfa ®  vEA IHATAAA
FTAT TR &®f357 ¢ 07y 73
gF717 4 7l &1 | T ArA
14T AZT a1, 37 7 4% 91A
AT ZAT B

AATT HIT Fof ARV 4 qWAZ 2
f feedl ® gogw &1 ufzafer wvd
11 & fawg aufaT FAT5 17 Wio
gar fg=dl & #&a(=m ¢ 3TI &1 J1eA127
fagr 17

o fAanT w1 WY ATITH ACFE %)
Frager  fa=re F fag gfeafaa fra
ST |

gadg w4, W@ aw faw A@iw
e w51 (2 ;I fEg) o gTIeTAa
wEET, HA- T TG T OFATAT AT
TY 4% TTAgEE qAT 2 DA AL a3
qE fF o7 9y FFEM IS 7 a7 gT
Treaqw & qveg T8 A% 7, qAr {5 oA

AAA qg€q AT g, AWETA A F
gfrsor or 9t ghr lx IAF areg
EEEC I GO S o A o B e ]
IF JIFHT U7 AT AR & AR T I3Q
ATART & | & Traxq wgqzadt A
F ATAY AT =T 9947 F ATH AT 41 77
FRE A% (A0 997 347 IFAF ARA AT
gR 718 srafe a8 2

15 A9 hrs.
LITE INSURANCE CORPORATIONS BILL

Extention of Time for Presentation of
Report of .Joint Committee

MR. DEPUTY SPEAKER - Now the
motion regarding report of joint Committee,
Mr Mool Chand Daga.

SHRI MOOL CHAND DAGA (Pali) *
I beg to move

“That this House do extend upto the
last day of the first week of the
Monsoon, 1984, the time for presen-
taton of the report of the Joint
Commuttee on the Bill to provide,
with a view to the more effective-
realisation of the objectives of
nationalisation of life insurance busi-
ness, for the dissolution of the Life
Insurance Corporation of India and
for the establishment of a number
of corporations for the more efficient
carrying on of the said business
and for matter connected therewith
or incidental there to ™’

MR. DEPUTY SPFAKER - The question

<‘That this House do extend upto the last
day of the first week of the Monsoon
session, 1984, the times for presen-
tation of the Report of the Joint
Commuittce on the Bill to provide,
with a view 1o the more effective-
realisation  of the objectives of
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nationalisation of life Insuance
business for the dissolution of the
life Insurance Corporation of India
and for the establishment of a number
of Corporations for the more efficient
carrying on of the said business and
for matters connected therewith or
incidental there to

The motion was adoptea

1511 hrs.

PAYMENT OF GRATUITY
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : Now legisla-
tive business. Shri Dhaiamvir.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUk AND RFHABILI-
TATION (SHR1 DHARMAVIR) : I beg to
move .*

¢ That the bill to amend the Payinent of
Gratuity Act, 1972, be taken into
consideration.”™

A 1972 & gs3fe qaqa sfufqary
qATArT AT 914 o wfulAre ¥ @A
i, a9 &4q1, qETAn, OHAr 39
#afaal, gam@T qgar g sfAsemt
aq gu FHAlvAr fi1 U sgfe AT WA
77 &P 29T Axfaa fagqr &1 s1Iw41
g 1 g afgisam jo fgaFav, 1972 41
ar gaAn | fawd | Aq & TvE af-
fqas A1 FEaEl 7 AW AIEAT A
HTATAFAT WEAH £ TE 8 | 3T HAIT 7
ST AEIL, AR AGT FHETT
qUEAL H a1 & =qHigo7d afafqags ®
A F74 & {0 |1 gaA1d  qeA o
F 1 TH WA 9T JAIS, 1980 ¥ U
qq war qaeRAd § faur-fanm gar W
1T mewea 7 ot 76 tawifa 41 o1

gyearfaa favas gra wfafqas ®
fro s @@ %% FreITor  Hwied A
17§ .
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1. faafg @mA # g8 afg & s
FEEd 'O H S oa@ad ge g,
gagr gfee ¥ 7@y gu, 3T A
sxfaat v stfafaaw #r qfefa *

q AT AT FT GEAT 2, AT d1Ag

AY wqu gfd w@ &% "W 7

we

Atdg &Y vrg afy 7 q® wogIr
O AT A safEAr AT ofr, W
mmAAF ar sagFa fgaa 7
frarfaa &, afaforg w1 ofdfy
T S-qAT ATT ATA FT 95713 2 )
anitfr g wafe 71 waar fan
| H THRT FTAT WIATATH
gurr, srafa 3a+r & Az AR
T FHFTITFT A7 FKTAAT fEar
ST IET 2

12

3. gg weqrg 2 ayaar wfassEt
& tagfag sq=ttvar a1 9+ qQyadr
gfassiat & fagwa sa9rfay #
71T AT A0 A7 Iy ufa
qq qigz fada & JAa &1 2T &
g sgfz &1 s

4 fawas wifgqrfear &1 1g wfu-
grefan g fa a AL |
1 TG F77 A7 G FIAT
qraET a1 7 faorr 3

S wrfafarm &1 =6l A7 ¥ AN
Tvq & fan fadrasr &1 fAafaa
T fam evgegr 17 7 2E R

qTF &1 Afafaan 7 fa0g w7 §
sfafaam &1 arar 2 (1) 7 7WET FH
F AU % & #sA1T wied g A o7
HTFATAHAT J&T ®T 4 Alaieqr  fAareqr
dY7 aa aary ca@eHl  fqey  Fgarzed

* Moved with the recommendation of the President.
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(Amdt. ) Bill

fres” wtege & A H o IwEAW
e & faog 7 g€ otz 3 az fa=rv
frar stT Tgr &1 TH dd9 H ATHIC FT
2I1ET U Al fA9ad 99 79 £1 8“5
i g fagaa mvar g 5 w0 sErE
o fam = fzo 1A @i gArar g faqr
Aqg # TEd 1 wegA fagar 97 fa=me
{war sm, 5Y faarzeas gwgfa 1 Ag
¥ g@ s 2 fa waey L@ f3aan F1
LAWA 07 |

wer gadia g fo weAifad fagre

97 @4 famiw (zar s
MR DEPUTY-SPEAKER Motion

moved :

*¢That the bill to amend the Payment of
Gratuity Act, 1972, be taken into
consideration.

SHRI M. M. LAWRENCE (ldukki) :
Mr. Deputy Speaker, the amendment
suggested to section 2 of the payment of
Gratuity act 1972 is Rs. 1600 in place of
Rs_ 1000/-. It is a welcome step, but by
bringing this amendment for Rs, 1,600 the
Ministary has not considered the present
prive level when compared to 1972. In fact
this 1s bringing down the actual amount
of salary when comparcd with 1972 price
level. The price level has gone down, when
compared to 1972, to 36 pies; that means
to make 1t ar par with Rs, 1000,-in 1972
level 1t has to be raised to Ry 2,778, Not
only that, in most of these mdustries, a vast
sections of workers arc getiing more than
Rs.1,200 as salury, So they will not be
covered by this amendment. So, my sugges-
tion is that at least the Minister has to
ameznd that provision of Rs.2,500-,

SHRI KRISHNA CHANDRA HALDER
{Durgapur) : Why are you laughing ?

SHRI M M, LAWRENCE : It is not
fantastic. You do not know the actual
situation in the country. (Juterruptions),

SHRI XAVIER ARAKAL (Frnakulam) -
You do not havc anything. That 1s the
defferance between you and we,
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SHRI M.M. LAWRENCE : I symra-
thise with you because you do not hnow the
actual experience of workers who are work-
ing there. (Interruptions) In sub-section 3 of
sectiou 4 of the principal Act, it has been
stipulated that the amount payable to an
cmployce shall not exceed 20 months® wages
There is no rationale in continuing such
a restriction, In so many industries already
there aie agreements to pay more than that.
Even if they have served for more than 40
year, for the whole peried, they will get
this gratuity benefit. Even public sector
industries have made an agreement with the
workers.

MR. DEPUTY-SPEAKER : Mr. Law-
rence please wait for a few minutes. After
that you can continue your speech,

Coming to the agenda, the Home
Minister is to make a statement on Punjab
and Haryana situation at 3-15 P.M.

15.15 hrs,

RE-STATEMENT ON PUNJAB AND
HARYANA

THE MINISTER OF PARLIAMENTRY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHR1 BUTA SINGH) Mr
Depuly Speahel, as you remember, in the
morning [ explained 1o the Honourable
speaker and to the Honourable House also
that the hon Home Minister has written to
the hon Speaker seeking some more time, to
whichthe hon, Speaker gave his permission.
So, now the Home Minister will make his
statement as soon as he is ready.

([rnrerruptions)

SHR] SATYASADHAN CHAKRA-
BORTY (Calcatta South) : When will he do
it ?

MR. DEPUTY-SPEAKER : The Home
Minister has alreadv written a letter to the
Hon, Speaker also

SHRI SATYASADHAN CHAKRA-
BORTY : One point may be clarified. When
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Home Minister consented, and he agreed to
give a statement, was ke not in possession
of the facts necessary ? If not, why did he
give his consent and why was this put on
the agenda ? This thing should not be
allowed to continue. See, this is on the
agenda issued.

MR. DEPUTY-SPEAKER : One by one
please,

SHRI GEORGE FERNANDES :
(Muzaffarpur) I would hke the Mimster for
Parliamentary Affairs being very specitic.
Now, this is taking the House for granted,
He says, the statement will be made *‘as soon
as he is ready”. He may be ready after a
week. He may be ready after a month, The
wdy the proceedings of the House were
conducted this morning, we do not know
and we would therefore like him 1o be more
specific, Otherwisc we want the Home
Minister to be produced here at quarter
past three.

(Iutcrruptions)
MR. DEPUTY-SPEAKER : Not everybody,

SHRI E. BALANANDAN (Mukunda-
puram) : The agenda cannot bec hke that
that whenever a4 Mamister gets convenience,
he will come make a statement here. Thus
House is  being run with a specific agenda
and specilfic time, Without that how  can we
condued the procecdings here 7

SHRIMATI GERIA MITTKHERIEE
{Panskura) : Thiv stitement iy about the
present situation Are we to assume  that the
present sttuation i unkown to the Home
Minister 7 Why should he not make the
statement 7

MR, DEPUTY-SPEAKFR - Hon
Members, the Home Minister has already
written a letter, not exactly just now He
has written a letter, saving :

“Yesterday [ had sent you a letter about
mv intention to make a Statement
on Punitb and Haryana in the
House. But in view of certain
information that has come to
Government which nseds to be
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checked carefully 1 seek your
indulgence to make this statement
on a later date.”

SHRI E. BALANANDAN : That s all
right.

SHRI SATYASADHAN CHAKRA-
BORTY : Again, the Governmen) is faking
Parliament for a ride, Government is laking
Parhament for a ride, everyday The Home
Minister had agreed that he would make a
Statemant,

MR. DEPUTY SPEAKER He hus
also mentioned the reasons. It is all right
now,. Mr. Lawrence can con‘inue,

SHRI
BORTY :

SATYASADHAN CHAKRA-
What are the reasons ?

MR. DEPUTY-SPEAKER : [ have read
the letter just now, He says, *‘the informa-
tion that has come up to  Government needs

to be checked carefully.” That s why |
seek......... "
SHRI SATYASADHAN C(HAKRA-

BORTY: We have heard such cock and bull
storizs. He always come
statement,

and make @

MR DEPUTY-SPEAKER - Now Mr.
I awience.

SHRI  SATYASADHAN CHAKRA-
BORTY : It i~ for rou know. 1 believe m
your ahsolute impartiality

MR, DEPUTY-SPEAKFER : I leave nt
to vou to draw  vour own infcrence. Now,
Mr. Lawrence. We have got 1o take up the
private Mcembers' bills also,

SHRI RAM VI AS PASWAN (Hujipur)
S, Fam on a point of order.

MR, DEPUTY SPEAKER : You have
come just now  You do not even how
what subject 1s bing discussed

SHRI BUTA SINGH Before  you
hear any point  of order, mv submission
is that it has been accepted by the hon
Speaker and he has granted the permmission
I do not know why the hon. Members are
raising all kinds of insnuations now



365 Re St on Punjab & Haryana

MR. DEPUTY SPEAKER : It has been
read out. I have read the Ilctter. What is
your point of order, Mr, Paswan ?

SHRI SATYASADHAN CHAKRA-
BORTY : We¢ have a right to know. It is
infringement 0. our right,

1 nwfead awa
WENEA, §IT G10F WIE wTET 2 ) Hifqa
T ®iF7 qrzT 7 =faq fon @ afanr-
¥z A%HA  Jafgzy A qwr fa g
fafaezs & 719 ®awz ZoU0 1 ZW AE
i g famara 20 & i E fam g
Fiar g, afva & 7 ver g f¥ mfamn.
Wi RT W@ AF0TT S Vg0 3 | S A7
grar Aa ¥l fgar stam, 9§
atfzorar, w90 g qrfagar o s "33
g qifegmez § g|r 91 var g A9V
t5o1 A7g 5 wa 71 vgr @ fAaw &1 Ars-
T qiferimiez §1 =197 F02T 2

g ETY

MR. DEPUTY-SPEAKER : Tt is all right
now

SHRI GEORGE FERNANDLES : What
is all right ?

MR. DEPUTY-SPEAKER : I have
explained to you and 1 have read out the
letter.  Still if you arc not convinced, what
else can 1 do ?  Actually what do you want
me to do ?

(Interruptions)

SHRI GEORGE FERNANDES : We
request you to produce the Home Minister.

Interrnpiions
r }

MR, DEPVTY-SPEAKER : No Chair
can direct any Minister to come to the
House and make a statement, Under what
rule you are asking mc to do this 7 Now
I go to the next item. Mr. Lawrence.

SHRI SATYASADHAN CHAKRA-
BORTY : How can you «oto the noxt

PHALGUNA 5, 1905 (SAKA) Payment of Gratuity 366

(Amdt.) Bill-Contd,

item ? This is a very serious muatict and
we want to register our protest.

(Interruptions)

MR. DEPUTY-SPEAKER
always make your protest I have made
the things very clear, I cannot direct the
Minister to come here and make a state-
ment.  And the leiter has been received,

You can

SHRI SATYASADHAN CHAKRA-
BORTY : You have suspended the rules.
Now the Minister is not here, .,

(Intcrruptions)

MR, DEPUTY-SPEAKER : I have
heard all your views. The Government has
heard all your views. It has also got ears.
Now Mr. Lawicnce.

1523 hrs.

PAYMENT OF GRATUITY (AMEND
MENT) BILL-—Contd.

SHRI M M. LAWRENCE - The maxi-
mum gra'uilty one can get is 20 months
salary and one is cntitled to get 4 maximum
of Rs. 32 000/- under this Act. At the
saate time,  the Government employees are
entitlhed 1o draw s, 36,000/-.  Why is this
discrimination 7 My request 1s  that full
gratuity for full service should be given,

In sub-section (1) of section 4 of the
Principul Act it has been said that the
gratuity shall be payable if only one has
rendercd continuous service of not less than
5 years. This provision actually goes against
the intoresi o the wotkers.  This  should
be amended.

Gratuity 1s  denied to all the workers
who are engaged in the construction sector
and those who are engaged for manufacturing
bidis, because the bidi manufacturing
workers are doing their work mostly in
their homes but they work for the employer.
They are also being cheated. To protect
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the interest of bidi workers, as well as
millions and millions of construction workers,
this restriction of five vears should be amen-
ded, Even if they are working for 240 days
in a year, they should be given the gratuity,
All the workers who arc cngaged in the
construction activity under contractors, they
may work for six months, seven months or
may be one year under one contractor in a
particular  construction, After  finishing
that work they may go to another site and
may be working under another contractor.
They are also being denied this gratuity. So.
to protect the interests of those workers,
some amendment may be made in the Act
to stipulate for the contractor or the
employer to issue pass-books 10 the workers,
and to remit the amount which is being paid
as gratuity in the account of the concerned
worker,

There are a large number of workers
who are working in public undertakings for
example, in major ports Thousands of
workers are engaged as casual workers for
the last 10, 15, 20 vears. They are also
heing denied the gratuity benelits.  They
may be made permanent after 9, 10 or 11
years of service and only after putting in
five years of permanent service they are
entitled to get this gratuitv. This should
go. Their entire service, whether casual or
permanent: should be taken into account

Many workers and employees are
engaged ufter super-annuation, They are
also entitled to get gratuiy only after 1ender-
ing five years scrvice, This also has to go.
They are rendering service becuause they
are more experienced. Sn, even tough
they serve fot only one year after superan-
nuation they also mav be given this gratuity.

Gratuity should be pard to all wo.kers
including badii, casual and contract workers
and their interests should be protected by
making necessary amendments 1n the Act

The proviston for punishing the em-
ploy:r who contravenes the Act or is making
defanlts 1s one vyear’s imprisonment or
Rs. 1,000 as fine or both. What 1s the
value of Rs 1,000 7 Who 1s afraid of this
fine of Rs. 1,000 ? By denying the gratuity
or other benefits to the workers they can

FEBRUARY 24, 1984

AP, Leg. Counci! 368
(Abolition) Bull

make tens of thousands of rupees. So, if
you threaten them with this line of Rs,
1,000 no employer is going to be afraid of
that My request is that this amount may
be enhanced substantially.

The gratuity amount should be paid
the very same day the worker or the
employee retires or his service is terminated,
The practice at present is to keep the
amount for long. ..

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Lawrence, vou can continue next week. We
will now take up Private Members' Legisla-
tive Business. Bills for introduction, Shri
Anwer Ahmad- Absent.

15.30 hrs,

ANDHRA PRADESH LEGISLATIVE
COUNCIL (ABOLITION) BILLY

SHRI G, BHOOPATHY (Peddapallt) :
I beg to move for leave to introduce a
Bill to provide for the aboliton of the
Legislative Council of the State of Andhra
Pradesh and for matters supplemental,
incidental and consequential thercto,

MR. DEPUTY SPLCAKER
moved :

Motion

“That lewve be granted to introduce a
Rill to provide for the abolition of
the Legislative Council of the State
of Andhra Pradesh and for matters
supplemental, ncidental and con-
sequential thereto™

SHRI GEORGIE FERNANDES
(Muzaffarpur) : Sir, | am aware of the fact
that it is not customarv in this Hou c¢ to
oppose a Private Members' Bill at the stage
of introduction. But, | am constramned to
resort to the extraordinary move of opposing
at the introduction stage, a Bill, which T
otherwise support. This Bill 1s coming 1n
an extraordinary situation also, because in
the Andhra Pradesh State Assembly there
1s a motion of breach of privilege, which

* Publised in Gazette of India extraordinary Part II, section 2, dated 24.2,1984,
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has been moved against a member of this
House, the hon. Law Minister. I think the
poor Law Minister is being made a scape-
goat.

SHRI XAVIER ARAKAL (Ernakulam) :
On a point of order. Is that a ground for
opposing the introduction of this Bill? Can
an hon, Member take that as a plea ?

SHR! GEORGE FERNANDES : | am
explaning the extraoidinary circumstance
in which an ordinary picce of legislation,
which I otherwise support, I have to oppose
at the introduction stage itself. The point
that 1 am making is that it 15 not the Law
Minister, it is the entire Council of Miniters
headed by the Prime Minister, who are
guilty of breach of priviledge, Howeverl
that is not the point that I am discussing

now.

The Andhra Pradesh State Assembly, on
24th March 1983, almost a year back, passed
a Resolution calling for the abolition of
the legislative council, They did that,
provided under the Constituation of the
countary. Within a fortnight of its passing,
the resolution was sent here, the Chief
Minister of Andhra Pradesh wrote, not
oncc but twice, to the Prime Minister of the
country and personally spoke to her, again
not once but twice and thrice, stating “I
have sent a resolution, which is in confor-
mity with the constitional provision, please
have this law cnacted, by Parhiament so
that the decision of the State Legislature
of Andhra Pradesh is honoured™.

In any case, it is open to this House,
whether to honoured that Resolution or
not.

PROF. N. G. RANGA {(Guntur) : That
is right.

SHRI GEORGE FERNANDES : | am
glad that the Deputy Leader of the ruling
party enderses my view that it is open to
this House whether to accept that piece
of legislation or not, Now, this is precisely
where my entire case for opposing this Bill
lies. It is admitted by the Deputy Leader of
the Congress (I) that it is the prerogative of
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this House whether to accept or reject the
Resolution adopted by the Andhra Pradesh
State Assembly, This Resolution, adopted
on the 24th March 1983, was forwarded to
the Prime Minister and to the Government
of India on the 7th April 1983,

Then there were a series of letter from
the Chief-Minister of Andhra Pradesh to the
Prime Minister and a number of meetings
between the Prime Minister of this country
and the Chief Minister of Andhra Pradesh.

Now my question is this. Where is the
legislation before the House ? ([uteruptions),
If it is as simple as that, I am here to endorse
this Bill. In fact, I would have been the first
to second it, even though seconding may not
arise at the stage of introduction, The hon,
Deputy Leader of the ruling party has said
just now . ...... (Interruprionsy He said that
it is the prerogative of this House, Now
Sir, look at the Constitutional provision. I
would urge that you should have a look
at Artiele 169 of the constitutiou because you
will be called upon to give your ruling on
just now.

MR. DEPUTY-SPEAKER : The mover
will reply to your question.

SHRI GEORGE FERNANDES : Now,
what doss article 169 (i) says ?

‘““Not with standing anything in Article
168, Parliament may by law provide
for the abolition of the Legislative
council of a State having such a
Council or for the creation of such
a Council in a State having no
such Council, if the Legislative
Assembly of the State passes
a resolution to that effect by a
majority of the total membership of
the Assembly and by a majority of
not less than two thirds oft he
members of the Assembly present
and voting.”

This Article says Parliament ‘may’ . And
I think the Deputy leader of the Congress
(I) say that in that 'may’, the Government
has the discretion whether to bring forward
a Legislation or not. Sir, the discretion is
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with Parliament and this is the point which
1 want the Government to understand,
The discretion is with Parliament. Parhament
may pass the Law. It is not that the Govern-
ment may bring forwarded the legislation.
It is the Parliament may pass the aw. the
Parliament may not pass the Law. It is open
to Parliament to reject the decision o a
State Assembly.

SHRI1 XAVIER ARAKAL : Sir, I am
on a point of order under Rule 72. It says :

“If a Motion for leave to introduce u
Bill is opposed, the Speaker, after
permitting if he thinks fit, allow
brief statement from the Membe:
who opposes the motion and
the Member who moves the
Motion.”

SHRI GEORGE FERNANDES . Sir, he
is creating disorder.

(Interruprtions)

MR DEPUTY-SFEAKER : He says,
Mr. George Fernandes, you please stick to
that rule.

SHR1 GEORGE FERNANDES : 1 am
within the rule This 1s such a complex
matter that even a briet statement has to be
long statement. After all what isa bref
statement 7 We earhier also ran into simila:
problem when the  Parhamentary Affairs
Minister,said that the Mimster will need
time. The quetion was how much tinie.

MR. DEPUTY-SPEAKFR : Do you
need such a detaded speech when 1t 1s at the
introduction stage ?

SHRI GEORGE FERNANDLS : Sure,
Sir.

PROL1., SATYASADHAN CHAKRA-
BORTY : At least he has to be reasonable.

SHRI GEORGE FERNANDES : So, my
submission is that here the Government has
failed in 1ts duty to bring forward this Bill,
The Government has commutted not only
breach of privi'vge oi the Andhia Pradesh
Assembly, but the Government has also
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committed a breach of privilege of this very
House, In fact, 1 have already given a
notice of a Motion of breach of privilege
against the Prime Minister and the Council
of Mtnisters. | have already given 1t because
there is very clear breach of privilege It is
our prerogative to decide whether to 1espect
the decision of the Andhra Pradesh Assembly
or not

MR. DEPUTY-SFEAKER . Now, you
come to the point. Why aie you opposing
its introduction ?

SHRI GEORGE FERNANDES : This is
precisely because I want the Government (o
come forward with a Bill  This is precisely
because the Government has so far failed to
come forward with a Bill. I want the
Government to endorse the Bill which Sbri
Bhoopathy 1s moving now that I am opposing
its introduction
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feearfsa faa «tr sgwr gfefasua
427 FEAT AT AN g @1 awz S
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ar fzeFww gATE FT Tz § 7 A T
#FoomgEr gw fa@ A g7 AT
Fifzm

(Interruptions)

SHRI GEORGE FERNANDES : After
hearing his submission 1 am convinced that
1 should withdraw my oppoistion

MR, DEPUTY-SPEAKER . The  ques-
tior is :

*That leave be granted to  introduce a
Bill. To provide for the abolition
of the Legislative  Council of the
State of Andhra Pradesh and for
latters supplemental, incidental and
consequential thereto.”

The motion was adopted.

SHR1 G, BHOOPATHY : Sir, 1 intro-
duce the Bill,

15.42 brs.

CONSTITUTION (SCHEDULED CASTES)
ORDERS (AMENDMENT) BILL

By Shri P.J Kurien

MR. DEPUTY-SPEAKER : Now we
take up furiher discussion on Prof. Kurien's
Bill Constitution (Scheduled Castes) Orders
{Amendment) Bill  First, two hours time
was allotted and later one more hour was
allotted  Out of three hours we have ex-
hausted two hours and eighteen minutes and
we have got 42 more minutes., Some more
hon  Members have to speak. Anyhow we
have to complete it.

(Interruptions)

MR. DEPUTY-SPEAKER : You will
get a chance.  Another Bill 1s also there and
it has to be taken up.
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Now, Mr. Xavier Arakal may speak.

SHRI XAVIER ARAKAL (Ernakulam) :
Sir, I go appreciate the spirit in which the
Bill was moved by Prof, PJ. Kurien, He
has given very cogent reasons as to why this
discrimination should be removed from the
statute.

Sir, we are in a blessed country where
we have the freedom of religion which our
Constitution has guaranteed, very well so.
In the Preamble itself, it says :

“Liberty of thought, expression, belief,
faith and worship_™

So also, if you refer to Part Il of the
Constitution relating to the Fundamental
Rights, throughout the Constitution we can
see very well that any religious faith is well
protected in our country,  Therefore, this
country compared to many other nations is
a blessed country wherein we have the liberty
to practise any religion or belicf or faith,
Therefore, the Orders, five in number, which
are mentioned by our hon. Member, Prof.
PJ. Kurien, do deserve consiJeration
by the Government. The proviso in these
Orders sagys :

“No person who professes a religion
different from the Hindu or the
Sikh religion shall be deemed to
be a number of the Scheduled
Castes. .

Sir, nowhere in the Constitution it is
stated thit religion is the criterion on which
the other henefits are given out Preciscly this
is the argument to say that whatever may be
the religious faith, that should be a private
personal affair though it may amount to
some other consideration. Sir, in this matter
what the Bill is seeking is to remove the
discriminatory measure pronounced in these
five Orders, viz ‘No person who professes a
religion different from the Hindu or the Sikh
religion shall bhe deemed...That ‘deemecd’
provision has to be removed. As 1 said
earlier, on conversion many of them retained
the same characteristies in which they have
lived.

That is the main issue on which this
has to be review. Therefore it is the con-
viction taken by Prof. Kurien that this
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Order tentamounts to discrimination in meny
respects  When you think about the social
econonuic and other backwardness of this
Section of the people, I also endorse the
view expressed 1n this House by the mover
that this- five orders in number do require
considerateon of the Government and the
Government may take appropriate measures
to remove this discrimination based on reli-
gious faith

1 do understand that under Arucle 341
the State Govtrnment hds 10 take a measure
in order to remove 1t  Of cour<e, the Cen-
tral Government also has an imperative duty
to scc that no pjustice 1s done on account
of the religious faith The Scheduled Castes
and Scheduled Trnibes do require the
Protection of the Governmcnt The bene-
fits should be given on the basis of the
original criteria viz , the Scheduled Castes
and the Scheduled Tribes

Based on these points may I also appeal
to the Mmster to consider whether the
Government can remove the discriminatory
Proviso 1s pionounced 1n the hive orders ?

With these worus, I support the Bill.

SHRI BAPUSAHEB PARULEKER
(Ratnagiri This bill seeks to remove clause
3 from the Constitution Scheduled Castes
Order 1950 Clause 3 says

“‘Notwithstanding anything contained
m paragraph 2, no person who pro-
fesses a 1ehgion different from
Hindwism shall be deemed to be a
member of the Scheduled Castes

The entire problem that has to be con-
sidered 15 as to what 15 the detinition of the
word ‘Scheduled Castes This Clause 3
was included which says that the Scheduled
Cast»s only from the Hindu religion shall
gt the benefit of the Constitutional pro-
vistons 1f we read the definition of the word
‘Hindu’ for which a guideline has been given
in our Constitution, Article 25 says that the
word Hindu shall include Sikhs Buddhists
and Jamns Therefore whoever are Scheduled
Castes in Buddhsts, Stkhs, Jamns and Hindus
they get the lenanit of the Constitutional
provisiois by wlich some benefits are gnen
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to the Scheduled Castes Which are the
castes and religions which are excluded ?
They are Parsise, Anglo-Indians, Mochamadans
and Christians, In parsis and Anglo-Indians
there are no Scheduled Castes The ques-
tion 1s if there are any Scheduled Castes
which one 1s equated with untouchabies
amongst the Mushms and Christians  If [
am correct, I feel, at the time when this
Particular Aiticle 341 under which this Ordi-
nance came to be drafted and passed, the
thought was given and unammously the
framers of the Constitution came to the con-
clusion that there was no untouchabilty in
Islam There was no untouchabillty amongst
the Chnistians and theretore, Scheduled
Castes 15 not a castes which 1s among the
Christians and the Islam  If we pass this
Bill impliedly we mean that Islam and Chris-
uenity recognis€ In our country untoucha-
bility and the Scheduled Castes Are we
gomng to do that ? 1 theretore, respectfully
bring to the notice of the Mover of this
Particular Bill 1s 1t 1s intention to ger admis
sion from the Parhament of India that
Chritramity and Islam at any time recognised
untouchability that 1s, a class which 1s known
as the Scheduled Castes ?

I do agree that there are weaker sections
n all religions  But weaker scctions cannot
be equated with Scheduled Castes I may
invite the attention of the hon Memlcrs ol
the House to article 46 which makes a clear
distinction between the two  Article 46 1uns
hike this

*‘The State shall promotc with special
care the educationdl and economic
interests  of the weaker sections ot
the people and, in Particular, of
the Scheduled Castes and the Sche-
duled Tribes "

So, this clearly lays down that the inten-
tion of the iramers of the Constitution was
to freat weaher scctions as the genesis out
of which the Scheduled Castes were the spe-
cies  The Scheduled Castes were a commu
nity, an unfortunate group of people who
were called untouchables only among the
Hindus and, therefore, under article 341, a
special provision came to be made

The word “Scheduled Castes  has agan
been defined n article 366124) The
wording 1s simular to that of in article 341
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Now, | would like to bring to the notice
of the hon. Members that this very subject
was ccnsidered at the time when article 341
came to be framed. (ne of the hon.
Members of the constituent Assembly
brought it to the notice of all other hon.
Members in his speech | would like to
quote it. | would clear all the doubts in
the minds of the people who are in favour of
this particular amendment. Shri V.I. Muni-
eswami Pillai, while speaking in the Consti-
tuent Assembly, when this article was being
drafted said :

“Mr. President, 1 come to support the
amendments that have been moved
by the Hon.

“PDr. Ambedkar, These amendments
deal with the definition of Sche-
duled Castes. As far as I can see,
he has made it clear that, according
to the second part of it, the Presi-
dent on the 26th January, 1950, will
publish a list of such communities
that come under the category of
Scheduled Castes. But 1 would
like to inform this House of the
background which brought out the
special name of Scheduled Castes,
It was the untouchability, the
social evil that has been practised
by the Hindu community for ages
that was  responsible for the
Government and the people to
know the section of people coming
under the category of Hindus and
who were kept at the outskirts of
the Hindu society. Going back:
wards to 1916, it was in that year
when Government found that some-
thing had to be done for the untou-
chable classes, (when they said
untouchable classes, they were
always understood to be Hindus)
and they had to be recognised. In
Madras, there were six communities
that came under this classification.
During the Montagu:Chelmsford
reforms, they were made ten. In
1930 when the great epoch-making
fast of Mahatma Gandhi came
about, then only the country saw
who were the real untouchable
classes. And in the 1935 A-t,
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the Government thoroughly exa-
mined the whole thing and as far as
the Province of Madras s con-
cerned, they brought 86 communities
into this list or category, though
there were some touchable classes
also, Now, after further examina-
tion the Provincial Governments
have drawn up a list and, I think,
according to the amendment
mover’s suggestions, all those com-
munities that come under the cale-
gory of untouchables and those
who profess Hindusm will be the
Scheduled Castes, because I want
to emphasise about the religion: I
emphasise this because of late there
have been some movements here
and there, there are people who
have left Scheduled Castes and
Hinduism and joined other religions
and they also are claiming to be
Scheduled Castes. Such converts
cannot come under the scope of
this definition.

<*While I have no objection to Govern-
ment gianting any concessions to
these converts, 1 feel strongly that
they should not be clubbed along
with Scheduled Castes,”

This was accepted by Dr. Ambedkar
and, while the definition of “‘Scheduled
Castes™ came to be made which we find in
article 369(24), 1t has a reference to this
speech  which was accepted by all the
members of the Constituent Assembly who
were present when this atlicle came to be
drafred.

Under the circumastances, there is no
objection to giving the benefits to those
untouchables who were in Hindu religion but
due to conversion, have embraced Islam or
Christianity

But, they should not be treated as
Scheduled Castes, That would mean that
Scheduled castes are still there in Mohamma-
dan religion and in Christian religion. It
is on this background, I would respectfully
urge the mover of the Bill to see whether
it is his intention, to tell the people of this
country “Yes, Islam and Christianity do
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recognise  untouchability .  That is the
implied meaning of this particular Bill. |
have absolutcly no objection to giving
all the benefits as in weaker section because
the argument that was advanced in favour
of the Bill was that there is discrimination.
One belonging to weaker section who is an
untouchable remains in the Hindu
religion and, therefore, he gots the benefits,
But by only converting into Islam or by
changing the religion into Christianity, he
does not seem to be a member of the
weaker section he should get the benefit,
I do got agree that all these persons should
get the benefit as weaker section but not
as scheduled castes. Se, some other provision
will have to be made in the constitution as
is suggested by the speaker who spoke,
and whose speech T quated just now but
not in the capacity of Scheduled Caste
and, therefore, | would like to urge that if
the Government feels and if the Government
is of the opinion that there are Scheduled
Castes in Islam and Christianitv, well, accept
the Bill.

But if you feel strongly that it is not so,
then the Bill, 1 would request, should not
be accepted and, in that case, if there is
any percentage of people who have converted
to other religions, to them benefits should
be given but not by this provision, but by
some other provisions. Therefore, I am not
in a provision wholeheartedly to support
this particular Bill.

15.58 his.

[SHRI F, H. MOHSIN in the Chair|

SHRI EDUARDO FALEIRO (Mormu-
gao) . Sir, this Bill now btings to the floor
of this House those topics of religion and
Caste which are so commonly discussed in
this country. for one will be the happiest
person and I do look forward that in my
own life-time this will happen that religious
bigotry, religious obscurantism and the
importance that religious traditionalism and
irrationalism has in the life of this country
would disappear and that will include this
very nasty thing, to my mind and I suppose
to any rational man, the caste system,

Well, but until that hallowed day comes,
we must be realistic and Members of
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Parliament are supposed to be anything
but realistic and pragmatic and must
take the reality as it comas and within the
scope of the reality, try to do as much
justice as is logically possible.

My friend who has just spoken— —and
I will be shocked into the point——— is
grievously mistaken if he thinks that the
question of untouchability of a realigion is
the criterion for bringing the persons
professing that realigion within the fold of
Scheduled Castes, The shot as applied to
my friend is what happens with the Sikhs.
As per the Contitution Scheduled Castes
Order, 1950 it is not only persons who
profess the Hindu religion, but also the
persons who profess the Sikh religion who
get the benefit of caste in the Scheduled
Castes

If untouchability is in the religion and
if it is the criterion for having Scheduled
Castes, I would like to know the answer
to this; where is untouchability in Sikhim ?
Is there any untouchability in Sikhim ? My
friend would answer this and if he knows
the tenents of the great Guru Govind
Singh, if he knows the practice of the cow
slaughter secremony through  which
every adult Sikh must go through, then he
will very soon realise that Sikhism as a
religion, does not have a concept of untou-
chability, What happens in Sikhism js that
the social reality is different from the
religious preachiging and while the tenets
of the Sikhism do not have anything to do
with untouchability or opposed to untoucha-
bility, the social reality is that the Sikhs do
have castes and there are castes similar
to those among the Hindus which qualify
owing to them in the Schedule:

16 hrs.

MR.CHAIRMAN : What about
Buddhism ?

SHRI EDUARDO FALEIRO : Buddhism
is not in the purview of this order. The
short point  is this  that religion is not
the creterion for defining the  Scheduled
Castes as shown in the case of Sikhism.
If it were, then the Sikh castes would not
be in the Schedule.
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Number two, religion cannot be the
criterion for defining  Scheduled Caste by
virtue of article 15 of the Constitution which
says that the State shall not discriminate
against any citizen on  grounds only of
religion, race, and so on and, so forth.
But that is happening is that discrimination
is being committed, grievous discrimination
is there for everycody to see, against the
Harijans belonging to the Christian religion
or professing the Christian religton, What
is the reason ? If untouchability is not the
reason. what is the reason ? The reason is
very simple, How were the Sikhs brought
in this The  Sikhs were biought in this
because the great Sikh leader, Master
Tara Singh, led an agitation—Ilet us be frank
and realistic again—and saw to it that the
benefits were given to the Sikhs also. What
is the reason—Ilet us be fair and truthful to
ourselves—why the Christians are not given
the benefit 7 The Christians are not given
the benefit because the  Christians are only
two point some percentage of the total
population ; they just do not count ; they
do not lead any agitation and I hope that
they will not lead. Then the Scheduled
Caste population among the  Christians is
hardly fifty per cent of that two  per cent,
So, they just do not count,

In our Polity we are unfortunately
faced with  terrible alternative : either you
resort to agitation, either you force a situa-
tion, either you resort to violence, or you do
not get justice. This is the short point and
the tragic reality that we must face.

Religion has had a very important role
in the history of this country. When we
want to talk encomiastically about ourselves,
we say that this country has been the cradle
of the great religions of the world, It has
also, we must admit to ourselves, been the
cradle of a lot of obscurantism, a lot of
bigotry, from all the religions,  Christianity
included,

This is something  that the founding
fathers of the Constitntion, of  the nation,
adverted to, that this country is to remain
as one great  country as it should be, that
religion and religious divisiveness must give
place to unity based on rationalism, absolu-

tely setting aside all religious obscurantism.
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Therefore, I say that escularism is the
cornerstone on which the nationel policy is
based. Therefore. any type of talk or deed
or reasoning based on religion which secks
to give some privileges which are denied to
others, must be set aside. It is not religion
that is or that should be the criterion. The
criterion should be : are the people who
seek protection as Scheduled Castes are
discrimination attached to  them ? Here 1
would like to say that  the caste Hindus or
for that matter the Christians themselves
who do not belong to Scheduled Castes or
who do not have the Scheduled Caste origin
discriminate equally against the Harijans
professing the Hindu religion and also those
professing all other religions. The discri-
mination is the same. I will cite offhand
some examples. 1 should add here that not
merely the caste Hindus but also the people
who profess other religions and who do not
belong to the Harijan community do not

discriminate at all between  Christian
Scheduled Castes and Hindu Scheduled
Castes who happen tolive in the same

village or hamlet whenever any disturbance
occurs.

The following are some of the incidents
which have taken place, to quote as exam-
ples to prove the above statement. The
first Harijan to be killed by the caste Hindus
during the communal riots in 1965 at
Mudukulathur of Ramnad  District of
Madras State was one  Mr. Emmanuel, a
Chiistian Harijan, The Government instruc-
ted Mr. S. Venkateswaran, 1 C. 8., Member
Board of Revenue, to investigate the
malter.

On 29th March 1975, one Mr. Paul Raj,
a Christian Harijan was axed to death by Mr.
Thirumani, a caste Hindu, at Tirumalla-
puram vaillage in Tirunelveli District of Tamil
Nadu as the latter could not tolerate the
insult from the daughter of the deceased, a
Harijan Christian. Mr. Thirumani  was
sentenced for life imprisonment by the
Additional sessions Judge and the sentence
was uphled by the Bench of the Madras
High Court and the matter was reported in
local press.

On the morning of 28th July, 1978 one Selva
Mary, a Christian Harijan of Annanagar,
Villupuram town, South  Arcot District,
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Tamil Nadu was  about to be burnt alive
during the communal riots between the Caste
Hindus and the Harijans between 25th to
28th July 1978. But the Police party arrived
in time and saved her life as otherwise she
too would have lost her life in the same
way as 12 other Harijan who  were killed
during the period, Mr. P, Kahuan, the Sub-
Inspector of Police has registered  the case
as F. I, R. No. 1137/78, The Tamil Nadu
Government have  Appointed  Justice R.
Sadasivam as one Member Commission to
enguire into the matter.

There are series of incidents which I can
£0 on quoting here for the rest of the day
1o the effect that in social practice no distinc-
tion is made at all between the Harijan of
Hindu religion and the Harijan  professing
another religion. All the Christian, Harijans
are treated equally and they suffer the same
social disabilities, Therefore, I should say
that the criteria being the social stigma, the
religion should not have any placein this
and all of them whether they come from the
Hindu denomination or christian  denomi-
nation or any other religion, should get the
same benefits and they should get the same
protection.

I understand that this would mean-the
maitn reason is this-that the cake of reser-
vation which prescently is monopolised by the
Harijans professing the Hindu religion would
not increase and it will have to be shared
with people professing Christian religion
also. That 1s the main objection. If we are
having 109 reservation, why  should we
share it with somebody else who 1snot there?
Why let some more people come in and
share the same benefits without incrvasing
the benefits?

Here | would like to say that the Policy
of reservations beng fair and just in the
sense that it is necessary to bring about an
egalitarian society which is essential for the
progress and viability of this country, yet
some abuses have now and them crept in
and are bound to creep in I connot under-
stand, For instance, if the policy is to give
benefits to those who are socially deprived,
why should some people who have been
Ministers of the Government of India for
years together and their families have all
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these benefits? Why sould some people who
have been Judges of the Supreme Court and
their families get all these benefits? In what
way are these peopl: and these families
socially disabled? In what way are they
deprived as compared to so many other
people in this country?

The thitd point is  this that there is
logic and there is justice in support of this
Bill. ([nterruptions) Mr. Singh-anything
ean be excused from him,

The Bill has justice and has logic in its
support. The Bill will be opposed not merely
by Members of the opposition like our
friend here but it will be  opposed by
Members of all parties, It has logic, truth
and justice and that must prevail and the
Govzrnment should support this Bill or at
least you say, if you do not support the Bill,
that you will bring a legislation in confor-
mity with the spirit of the Bill.

Our Prime Minister has bzen quoted as
saying that a Memorandum was submitted
to her in this  regard sometime back and
that she was  favourably considering a
proposal to extend these bepefits and these
privileges to the people  of scheduld castes
origin belonging to  other religions, This
commitment must be carried forward by
this Government by means of a Legislation
and, I should think, that it sho.ld be carried
forward in this very Parliament .~ which
freally there is not very much time left

Sir, 1 support this Bill and T hope that
the Government will support 1t too.

Al TIAATY AAFT miEEr  (F3q7) ¢
qraATT wwigfa sit, gu¥r za@ faw &
qrgeg ¥ 21 fudz & y=ge s A an
TEAT & 1 qagAr arg A 4z g f& a1 fad
Q1 a1 §—& AumAr g 5 78 gAafaq
Frfaat & wfq vs agd fqaw ) i
R fag awgr @ f& fam e & o
G 97 qifAat & faqa arer afaa
g rdr § 1 wreAay, & 9 gw a1 g
aaar g fa oF sz Aewa ¥ a1 Saw-
G | 2 ) fam oF 97 98 &, afew



385 Constn, (S,.C.)

OF FEAIT g, AfwA gledaw ow 99 g,
@i oF wq &, AT OF 97 g 1 gA4 9Al
# sidrrar g1 aFdr €, afFT A ¥ Hqq-
afea srfaal g1 &, safs fgrgad %
dara sgafaa  aifaar &1 sgglEs
wifgat &1 & #rgEforr gqmEr
73T g ¥ 34T 7 Aafga ardr 3T
1z uF fa=7 a1 @ g, faq g|@ @17 &
T FAT & wgafaa mifs R wed
3-8 39T F AFay ¥ 997 fa7 wFifeai
BT FT FTA1F AT |

SHRI EDUARDO FALEIRO : He is
making a discourse on religion,

=t THATT AR ATEAT ¢ AT AT
Aifae | fzrg a9 7 76 g% § A7 AY-
wafq, qriEAsw 99 AEA, AZT T4,
e wifz 21 & 37 F 7 55 g4y 7
JAARTW AT AW fFAE A qw
zAI9T At F a1z off wE-wrE, qorr, «iv
FEQEAAT  AVAT AT TED | IAF AT
FAANT & G737 ALIQAT & Tvaeq
g & fagteor fear mar &Y 3z fagivor
ar sggfaa sifaat | S A feeg AW
¥ Hrgeq § 48 SEd, g AU 3T a0
sTiF &g | fzgeg o w7 oF @
Afgar’ & 39 F 9AIHT FT AT F-AAEIA
F & A fq vy #1 g9 wgF GRar
ST # g I A AT A ZE | AX AL
3Iafeafs ¥ a7 Ag7 FwA1 =AMfEw g
Y v At foamr =Afzoo gz oA
ara A FeAT Afgw ) gz A1 F18 A9f-
F17 AT 8, g AV FT AIF § ) A3
F41 97 @gATg A IW@ & AAT
Fre 21 Afzmq @z #r Afz
uHA FIATE Al I FT IN A ATET
frer &A1 =fed 1 g2 &1 ofF Frav @
ar 39 ®Y F 31 91fzm ) T fEEw &
A fgrg o FE 7 za 5 wree 97
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gATLT Fat & ot fawz =9T W4T TRV
a1, 39 F fagaig gagfas  wrfaaY #r
faez adt v sqafaq sifaar #aa £
TE 1 IAFRT ATTEA O fZAT MAv ) AR
ag g1 o1 @1 ¢ f7 saafaa wfaay a1
At Afaarr foar <@ &, ¥ ot aaf & ot
AT FeAE Foaro § Iagwr v & dfa
ferg o atagw & safax ar, Ffes
GATHIT I 1 9T yqfax 47 qqrar
AT Igrg ! safan 5 fawg & srow
qga A1 ggafa Sfagt & Ay ¥ ooy
GAAAIT 9 qg0 T fqqr § 41 s
gram g At 9 gran § 371 ¥ gfawrg
fzartd st (& AEY awa o vgr g R o3w
1 7 Afagr X # 97 JwT 2, 2g
fasz & ®17or & A1 @R wvAT AW
qZAT1 3 7 ¥ Ar 2z A9gar § 5 78 faw
sgaafag strfaat &1 9 7w faa war &
IAFT GATT F77 F fAq A WAL F

7Y qrq agq F9 A97 & AT gH
a7 fasq o w4 F fam gz FW
FIAT §—F za fam &1 fa7rq 741 §
# 7 wgan g f& ggafaa sufenr &y
= g St Afaqrd fas @ 9
F1 fas #iT 97 § q@EF FTHY 2 AT
= Afayr #1 @7 & fPrm a7

wwrafa agtaa : & a9 A

ot TrAATE AAET ;ER Aty
o, & gmaw wregw  § fAdgd FIAl
Frgar 6 g7 7@ F1 Aedr  qATA fHAT
S0, FAifF & g afgar faa A1 7ar

g !

e

s gz Ten (aTET) o Fafa
wF1zg, agsq fHAT o wF &7 7T AT
2y g1 F1E W) wrAr-ATer @Y, 3T A
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qT7 AGY 9TAT § | 9 uEF @I wiaq ¥
TawT ¢ I Fgnee ¥ uw g wfad fAaw
FIA ¢ ) gwfan g, wgsw # FE
Y+q7 FE1 g1 aFAT | gH fordr T HTENT
a7 #1€ AgwTa g Fvar 9ifgy, A °W
& AIYIT 9T & F1E Wg HA1 AT |

zaq 1 57 |@fagra aqT g SOH

A7 7g fAgw fear & f& sy #v Qa0

tagaar A1 faadt @ f& ag fear o

IH & AT F, fw&d0 dF 99 1 g8gw
F7 | zAH g8 4 faan gar g f&—

“We THE PEOPLE OF INDIA having

solemnly resolved to constitute

India ioto a  ‘SOVEREIGN

SOCIALIST SECULAR DEMO-

CRATIC REPUBLIC’ and to secure
to alleits citizens.

JUSTICE, social economic and
political,

LIBERTY of thought, expression
belief, faith and worship.”™ :
gifewa 25 # 9g §1% a7 97 fI=
2 fg zw fodl & arg fedtsw & sy
qz (Rt 9T S WeWra Agr &7
aFy | A7 AT FAT arfag 1 F80
2w AR T Ag T AT & —

faq g grrag A,

= AT qedl 9T faad eAm g &
aq UF g1 FIva F HIE R )

zgfan gio Ffraa 7 ot fag war 2
g7 sfaug ™ & sifeda 25 # &7 gg faar
TIT B —-

*:25 (1) Subject to public order morality
and health and to the other provi-
sions of this part, all persons are
equally entitled to  freedom of
conscience and the nght freely to
profess, practise and  propagate
religion.”

Articles 15 and 16 say :
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““15 (1) The State shall not discriminate
against any citizen on grounds only
of religion, race, caste, sex, place
of birth or any of them.”

“l16 (1)  There shall  be equality of
opportunity for all  citizens in
matters relating to employment or
appointment to any office under
the State.™

AfAY ™ 1 91 HAT E IWF qFAWR
&1 QA1 & 987 & 1 19X o dIWA 42
FT FET &, IAF H7g7 AT 7T AL F |

We will look into the interests of the

weaker sections

ST AIHT qIAA 2, sHIATHFRSAT AT
F1%T &, AR W gy var w99 | fwT &
Ffaa arga &1 797 &1 AF gHA q@AT |
HILaay a1 F qfazverar & favara Fwar
2188 st afqum a o 9z wEr @
fF W vk gdfads wsy & 9%
d Agraqu aa @ aafs # aifas
AT & fey o sufag & =319 o9
& ATYI7 97 GATT 45T 2197 | 19T ®
A1 F frar oft g9 faio # fac #1%
SIRATEA T ST FET ZIIT |

JY AT gAqa AT g fwogw
gFgav w2z ¥ famare Fv9 2 ol ewry
agi #1% ot safFA fFA ot 99 # A
FFQI AT AT TRT AT ) IHF HIHIT
97 gH AN WE WG FIW@ Z 1 TH HTHIT
qr ffag Aga a1 faq@ aw fFarg
7g dfgara &1 WArEAT F AgHA E
wfaur 7 ag sgr 7ar g & gge0r gqcq
¥ A5 wF AN €, 98 SET FT qAW @
atr wfeq 1 %% § | I9 g9 W A
gq fgeg, fasa, Sari, quamT qa 3 9F
T UF 2. F12 GF AZT 21 B9 OHA
fatrerar ¥ fasarm @ 21 zafqo o
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A g wee a0 fHd) gAEy ad A
wrx § a1 o€ aTd R Afuwre faad
Frfgo | 99 F AHX 9T A fAE
aray Afaers & IAFT dfqq A fe
FrAT AR | AT 7T F7 foaq =gq
Fyag TATE L 99 F AT 9T A1
arer ®F &1 gareq fRar ST =g )
715 1 sufeq w9y $I©1 F AR
farst T 99 FT YT FL AFAT 2 | AR
o1 gfaurn’ 3AFT 9gw & Al AT 7
arffgg 78 & sEr =ifgo ) 77
zq faw #r wrgar g1 zAfA0 & 39
faa $1 g7 & A94T F7AT F

it grax fag  (feedR) @ @wmafa
AT, TATT QIgT A JET H=\ q1d Fel
21 % g7y faw 7z qgA1 Awarg &
Irege e Fr o afasre A a F o
fora fasr &, sAzafafad & fao fasr 4

ot | wEg o wfaEr ¥ yATH-
fafadt w1 srarfam &< faar &

st ga fag : 1952 # & fafazzz
g1 | 39 %7 AT I5T AT F5 (Awai
F waar arfe fasal ¥ fao frargoma #7
gt &1 off N za% faw 97 9@ &
fafaezT [T v fag & FrEr oo-
Torg fpar 1 s a9 ghws & 7 wfg.
F17 faa g 9 57 IFA A Frqr =
zw fgg § X g9} w'qT W1 @73
2ot A AR fAg Ogas F
T g & ®o 97 g A& TR, FAIH
gt 9T BA BT 2§ gAfqy @t 97 3
fearrg &r 7 2 177 o feeg gY iz,
FqF1 A1 T frgrag faq swody ) J9
nE HTEHT EATE a4 qrarT & AV 11 i
FIE FATH & AFAT § |
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=it q9dT Iom : garefr, wEvEm, ¥
FIIA & faare waw 2 < § ) sAEd-
fafadr naz a7 7ar &

ot geaw fag : #AfF w2i aF arg,
qT4l § ¥ $C 9T 9 97T § 4598 A
i 2, darg aFaS A7 g gwar & ?

MR. CHAIRMAN : The time allotted
to this Bill is already over. Is it the pleasure
of the House to extent the time by half an
hour ? The Minister also has to reply.

PROF, N, G. RANGA : (Guntur) No.
Sir,

MR, CHAIRMAN ; The Minister has
to reply. The time allotted is already over
now.

PROF. P, J. KURIEN : (Mavelikara) :
Am I not to reply also ? I am the Mover
of the Bill.

MR. CHAIRMAN : All right, Now,s it
the pleasure of the house to extend the time
by half an hour ?

SOME HON, MEMBERS : Yes,

MR. CHAIRMAN : All right; Now,
the time is extended by half-an-hour.

Mr, Sunder Singh,please try to conclude,

ot gae faz : & aeFr @AWl
arzar g fF =1 wraTw ¥ wEr a7 -

I amborn as a Hindu and I should not be
blamed. But 1 will not die as a Hindu,

Aa w17 frarag fa=r 9 | gganmE,
faga stz fard w28 ¥ fr zor & warr
%q T8l & Iu* A% 99 framd faAr a7
FFgA a7 fF ga § wuarwA 2 ay
Frae g 2 9x faamgai 51 qwz 4
ATAT TR § A 27 AFY ¥ A ocoe
(AT |
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
(SHRIMATI RAM DULARI SINHA) : Mr.
Chairman, 1 have heard the speeches made
by Mr. Arakal, Mr. Bapu Saheb Parulekar.
Mr. Faleiro, Mr. Rajnath Sonkar Shastri.
Mr. Mool Chand Daga and Mr. Sunder
Singh with rapt attention. 1 have also gone
through the speeches made by the hon,
Members, the other day, in this record.

Sir, the Constitution (Scheduled Castes)
Orders (Amendment) Bill, 1980 as introduced
by Shri P, J, Kurien in this House on the
28th March, 1980 seeks to omite paragraph
3 of the Constitution (Scheduled Castes)
Order, 1950, the constitution (Scheduled
Castes) (Union Territories) Order, 1951
and paragraph 2 of the Constitution (Dadra
and Nagar Haveli) Scheduled Castes Order,
1962, the Contitution ((Pandicherry) Schedu-
fed Castes Order, 1964 and the Constitution
(Goa, Daman and Diu) Scheduled Castes
Order, 1968, At the outset, it may be
pointed out that the honable Member has
not taken into Consideration the Constitu-
tion (Jammu & Kashmir) Sheduled Castes
Order, 1956 and the Constitution (Sikkim)
Scheduied Castes Order, 1978,

According to the Presidential Orders
specifving Scheduled Castes, no persons who
professes a religion different from the Hindu
or Sikh religions is decemed to be a member
of the Scheduled Caste. In his Bill Shri
Kurien proposcs to remove this restriction
with reference to religion so that members
of the Scheduled Castes, who are converted
from Hinduism to other religions are not
deprived of the special benefits conferred on
the Hindu Scheduled Castes members.

The main criterion which a commumty
has to sarisfy for being considered as a
Schedulel Caste is that it should suffer from
the extrenie social, educational and econponuc
backwardness arising out of the traditional
practice of untouchability. This criterion
was first suggested by the Census Commis-
sioner in the 1931 Census Operations. In
drawing it up the Census Commissioner had
followed the yardstick that the eommunities
which suffered from disability on account of
their low social positions and on account of
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being debarred from temples, schools or
wells should be incluede in the list. It was
also decided that Muslims and Christians
should be excluded from term Depressed
Classes in 1931. The list of depressed classes
prepared by the Census Commissioner during
the 1931 Census Operations formed the basis
of the specifications of Scheduled Castes
under the Government of India Act, 1935
by the Government of India (Scheduled
Castas) Order, 1936. in this Order, persons
professing Christianity, Islam and Buddhism
were not specified as Scheduled Castes.

The Advisory Committee on Minorities
which was set up by the Constituent Assembly
had also recommended the same Criteria for
specifying scheduled castes in 1950, As the
Sikhs also come within the fold of Hinduism,
they were covered alongwith the Hindus in
the 1950 Order which was further amended in
1956, And this fact has already been brought
out before the House by the hon. Mem-
bers, Of late, the demand from Buddhists and
Christians who or whose forefathers be
longed to any of the communities in the Sche-
dule for their inclusion in the list of schedu-
led castes and for grant of concessions as
admissible to other scheduled castes has
been repeatedely urged. We have been oppo-
sing this demand on the ground that back
wardness alone is not the Yardstick for speci-
fying any community as a scheduled caste,
but the community should also be suffering
from the handicaps arising out of the tradi-
tional practice of untouchability. As pointed
out by J H Hutton, Census Commissioner
in 1931. Census, the characteristics of
untouchability arise out of the caste system
which is a phenomenon prevalent amongst
the Hindus only. The other religions like
Islam, Buddhism and Christianity do not
recognise this practice at all,

The Bill as conceived by the hon. Mem-
ber is, theirefore, not necessary at this stuge
for the reasons as | just now mentioned. I,
therefore, request the hon. Member to with-
draw the Bill.

Prof. P. J. KURIEN : Mr Chairman, Sir,
at the outset 1 must thank all the hon.
Members who have participated in the Bill
moved by me,
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First, I would like to answer the points
made by the hon. Minister. She ha.s pointed
out reply that packwardness alone is not the
criterion for enlisting a caste as scheduled
caste. Untouchability is also a criterion. . Shri
Bapusaheb Parulekar_ha; also _em;?hatlca.lI.y
said that untouchability is tlwT criterion. Th:ls
is an important point. But _S:r. _untouchabl-
lity has been put to an end in lh’Is country by
law. Untouchability was pracns;d at one
time and there were certain sections ?f the
people who werc victims of !hl_s. ]_But, it c.locs
not exist now. If untouchabitlity is the cirte-
rion, then all those who were once victims
of untouchability should be enlisted as
Scheduled Castes. A Hindu Harijan is not an
untouhcable now, But he is enlisted as Sch-
duled Caste, on the ground that he
was unouchable once upon a time. They
are listted as Scheduled Caste, Those
who ate now in Christianity, Islam ors
Buddhism, that is, those who were victims
of untouchability, should getit. 1 am not
saying that all Christians, Muslims or Hindu
should get it, but that an uncouchable
i.e. the person whom we considered to be
untouchablee, simply because he changes
his opinion about God, should not be denied
this. You consider the logic. If untouchability
is the criter ion, and till today we are giving
conessions through reservations, we should
this untouchable who has changed to
other rcligion, be deprived of this benefit ?
What is the rcason ? 1 whant to get the

answer.

Another question asked was whether caste-
ism existed in other religions like Christia-
nity. What is the point in going into theore-
tical matters ? It may be ideal or very good
to say that there is no casteism in Christianity
or Buddhism, or that so many ideal things are
there in Hinduism. But what is there in
practice ? In practice, even if an untouchable
or Harijan is converted to Christianity,
Islam or any other religien, the caste pre-
judices are carried by him, He is considered
Harijan.

When I spoke earlier, quoted a number
of cases where a convert to other religions is
considered as a caste Hindu. In this country,
at least in some States, I know that if a Hindu
Harijan i.e. an SC is converted to any
other religion, he is deprived of the benefits
of reservation saying that the new religion_
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he is embracing does not aecept casteism, He
has got rid of caste prejudices. But after
living for five years without caste, in a caste-
free religion, if he re-converts, then he is
considered scheduled caste. How is it possi-
ble 7 What is the logic behind it? He is
given all the conversions benefit if he is re-
converted. Thousands of such cases are there
in Kerala and Tamil Nadu. I do not know
about other States. In these two States, re-
conversion takes place after 15 years. After
re-conversion, he is ireated as an SC. What
is the principle ? So, the basic principle
is not their caste, but social, economic and
educational backwardness. We should see
that reality. We should see whether, due to
conversion, social, educational or economic
backwardness changes. Untouchability is
not a point at all, because we have stopped
it by law. We have to see whether those
untouchables, that is, victims of untoucha-
bility are socially, educationally and econo-
mically backward. That is the only point
to be secn.

I only argue that those people who
were untouchables and who would have got
the benefit of reservation, shou! not be
deprived of it due to change of religion.

Next, one hon. Member said the pre-
vious day that the Bill, if accepted, would
encourage conversion. I dealt with this on
that day also. Somebody talked about
forcible conversion also.

I am totally opposed to forcible con-
version and it should be condemned by all.
Is it not shameful to say that Harijans or
other weaker sections will be converted due
to monetary benefits other inducements ?
I don’t think so. But if somebody is con-
verted genuinely, he should not be deprived
of the benefits for the simple reason that he
has changed his religion.

It was said about SC definition that
only Hindu were inluded in the SC. If that
is so, the definition should change. After
enlisting certain castes as SC, the proviso
of the Presidential Order says in respect of
this list :

*“Those who are converted will not be
considered as SC.”

What does that mean? What is the
necessity of this proviso 7 That proviso
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was brought there only because of the faet
that these SCs exist in other religions also.
So, this proviso is itself an admittance on
the part of the President that SCs exist in
other religions also.

Reccently, there was a Supreme Court
judgment in the case of Mr. Devarajan, MP,
in an election case. The Supreme Court
has upheld that, conversion from Hinduism
to another religion, does not preclude him
from claiming his caste. This was given in
November 1983. Another hon. member
referred to the speech in the Constituent
Assembly and said that it was meant that
SC should be restricted only to Hindus.
Shri K.M. Munshi moved an amendment on
27th August, 1947, saying that this SC phrase
should be replaced by a scction of Hindu
community referred to.  That amendment
was dropped under the Chairmanship of
Dr. Ambedkar. It was discussed on 13-12-
1948, If that amendment was accepted by
the Constituent Assembly, then 1 would
have agreed that the intention was that SC
should be restricted to Hindus only. It is
very clear that SC should not be restricted
to Hindus only. I am only saying that we
should come to a reality, and the reality is
that, after conversion, the social, economic
and educational status remains the same of
thosc people who were previously untouch-
ables. 1 am not saying that this should be
extended further.

There is a fear among the present SCs
that if this is extended to these people also,
*heir share will decrcase.  No, their share
will not decrcase ; their share should
not decrease also, we should find a provi-
sion for increasing their share, for making
the cake bigger so that this poor lot gets
this benefit.

I request the hon. Minister and the
Government to accept my Bill. She has
already requested me to withdraw it. My
request is that I can withdraw this Bill, but
I will not withdraw my demands. I stick to
it. Because logically, legally and based on
the basis of social conditions my arguments
stand and 1 request this House to accept
my Bill. If not, let the Minister give an
assurance that these points will be consi-
dered by the Government while bringing
another Constitutional amendment. I want
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such an assurance from the Minister. Only
when that assurance is given I can withdraw
this Blll. I request the Minister to
consider there¢ points also, and bring
another amendment to the Consititution,

SHRI BAPUSAHEB PARULEKAR :
What assurance do you want? Do you

want the Government to bring another
Bill ?

PROF. P.J. KURIEN : I want an assu-
rance from the Government. That answer
I expect from the Minister.

MR. CHAIRMAN : Madam, would you
like to say something ?

SHRIMATI RAM DULARI SINHA :
No. I have alrcady requested him to with-
draw the Bill.

MR. CHAIRMAN : Mr. Daga, you
have given noticc of an amendment Are
you pressing it ?

SHRI MOOL CHAND DAGA : I want
to withdraw my amendment.

MR. CHAIRMAN : Is it the pleasure
of the House that the amendment moved by
Shri Mool Chand Duga be withdrawn ?

HON. MEMBERS : Yes. Amendment
No. 1 was, by lcave, withd rawn.

MR. CHAIRMAN : Now, Mr. Kurien,
are you stll pressing your BIlll for consi-
deration, or are you withdrawing it ?

PROF. P.J. KURIEN : We have passed
13 Private Members’ Bills in this House.
I only wanted an assurance from the
Minister that it can be considered.

MR. CHAIRMAN : Mr. Kuriena, you
have already appealed and she has rejected

your appeal. Are you withdrawing your
Bill or not ?

PROF. P.J.

dassurance.

KURIEN : 1 want an

MR. CHAIRMAN : You cannot go
on speaking like that Are you withdrawing
or not ?
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PROF. P.J. KURIEN : Why can you
not say that you will consider it ?

SHRIMATI RAM DULARI SINHA :
You can come to my office.

MR. CHAIRMAN : Are you still
pressing for it or are you withdrawing ?

PROF. P.J. KURIEN : I beg to move
for leave to withdraw the Bill further to
amend the Constitution (Scheduled Castes)
Order, 1950, the Constitution (Scheduled
Castes) (Union Territories) Order, 1951, the
Constitution (Dadra and Nagar Haveli)
Scheduled Castes Order, 1962, the Constitu-
tion (Pondicherry) Scheduled Castes Order,
1964 and the Constitution (Goa Daman
and Diu) Scheduled Castes Orders, 1968.

MR. CHAIRMAN : The question is :
«“That leave be granted to withdraw the Bill
further to am:nd the Constitution
(Scheduled Castes) Order, 1950, the Consti-
tution (Scheduled Castcs) (Union Territories)
Order, 1951, the Constitution (Dadra and
Nagar Haveli) Scheduled Castes Order,

1962. the Constitution (Pondicherry)
Scheduled Castes Order, 1964 and the
Constitution (Goa Daman and Diu)

Scheduled Castes Order, 1968."

The Mation was adopted.

PROF. P.J. KURIEN: 1 withdraw

the Bill.

MR. CHAIRMAN : Now we go to
the next item. Shri Rajnath Sonkar

Shastri.

16.50 hrs

HINDU SCRIPTURES AND OTHER

RELIGIOUS LITERATURE (REVIEW

AND AMENDMENT) BILL BY SHRI
RAJNATH SONKAR SHASTRI

*s} AATT WIART WEA (I
awrafa agiaa, & geq@ Farg ¢
“f& fgg aq-wai aar s

*Moved with the recommendation of-
the President.

aifas afger & ¥ geal, aray,
wiewral, qaasy, ssqEy afz
&1, fqad T & gfagr § -
fasz fagial #1X gfagma a7 gear-
FAT F Feafgsz AT F AAQT F
gfT d%eq & faadta, ad e,
stfa, fam, sagam gr sew-ea
& g gz awfEi & gfy g,
WIATT FAAAAT AT FETIAFT HY
Steatga faerar § ar s ar g,
9T FAA AT IAFT VT HIA AT
Sad e wTy F gfee A fgeg
qqyegl g1 v gifas aifge
FT gA0GAT FA HIT IH FASA
% fau oF s Y eAwAr 5@
aqr sa8 grafead qra) #1 Iqdg
&4 23 fagas o faaie faar
1D

qifagidz & zfagra &1 ag 37aiaq
e # awwar §fF srorag o faw &
U % Qg I8 fRgEa & 70 A%
arafegt # af s T 7€ sarfa saan
# aner gga & aRafaa g & 9@ Fer
ggar g W 2 fF & zg fa= &Y 2@
aadr MF FATH AW FI W@IE qa @
=1fge ag a1 fw 5@ @@ v o & a1z
@ 26 SAAY 1950 &Y Ig @ AU
fyd gatr s ang Ta oifaaridc &
dgT wrar A | afFw 87 & fF gar
Fo gyl ¥ afgaidz & s’ @ faw
1 FR &1 garg fwgr @ 39 affenfq
¥ 39 guq ag faa f&0 F120 ady o
g®1 1 & gefeas wada ageqy 7 agag-
g4 % fadga s a1 {5 ag €T 37 fag w1
Tq 939 ¥ 3G T S THAT ¥ gq q¥
faart &3 1 T g0 &T 38 9T &Y g1y
gt #% 3u ¥ fawgw dfaww & agq
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afawra N g wraw A @A F W@ AT
gy fea & fages3 §f asar g e ag
fasr i wfgea & Y| I faga F aR
fgrgeara & 3T ua faarz 1 ¥a&T G170
FY afFa J§A gNwEaT Fag @ A€ ]
fe & foet mifas wraar 9x ANz GIS
ar usEfa § a9 ) gars b ag W@
fe'z ad-wg Foiga fadas ¢ z9 &
agd & &% I ¥ AT fewna A AR
74 R FIg F FTHF A W0 17-18 FAS
FY H&qT § A qEPsT FET A T HILW
T Y A 30-35 FAT &I FEAT H
%3¢ FN9 F A F FI7 A1 A7y fwa)
@ & Sdfwa Al & I F FIW g
g%1T & afawre 7 dfqg s @R E
faa & 1% afase A &, bm & ane ¥
fazeaz gor o ITAT AT 1 @) R I
FI feafa & sa< faare $3)

79 faq #) 9y 7@ gug § (97 IJq
& dfgx wfagra 37 sfzfesa #Y aww
NSTEqA A N1 faa § wgr war g s
gATT WIXd 1 gfagra guarardl §, #1a-
q17 FY A7 qT Q0 a¥X F agifea &, zw
#1 qa naar g fs qmifas, vadfas
q1T FLAF FY 9107 Y, fq=r7i ¥ g2 =afem
a7 g, 3% w9 f@ard &1 afwegsa
L A 7O T A, 39 Y fazarg qrged
FITIINH F1 FAIC @A F faw gz @),
ag f&ay Wt g9 Y 719 awar @ &t Ordy
W IARIGT q9AT WA FT IqrEAT
FIAAAGEF FT GFAT § 1 gAY "fawrw
% ag fafga & f5  sa+t afaest s &
¢qdr wiassr &1 gm0 @A ¥ fqo a7 #r
dfgqra &1 o & q¥ AV FFg A
AAIAAT § A FHIF ®F § FAGT AT & |
gfagra § safsa £ a7ar 1 g7 @y
F AT A E &l usg N gwar 1
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FAIY @A &1 g wifew F1 9 § ) wE
W #1939 §1 QAT AGY & Y Ig Fg W
g fs sz #1 uwar TS fral faew
F Al @ 1gAR UK F y@oeAr &
FITEIT Gar AT ag fHaEr o aafyq
#1 afuFiz agt § 5 ag #1§ Yot amq &
fome f& wsz ¥ afveg 13 1 5 &a
ERia AR

garR dfagiw ¥ #wEg-aR &1 o§A
taeq fagifa fear mar &1 &1 = a9
qfxaw ¥ an-faxde wsz #T Fegar w1 af
g1 gafa@ear & I} ¥ F)E A Aq
Agl g | wia: ag gafafza g fagat 70
FUT F! TAGLAT JIA T § q4F GAl &
i & A gt F1 qu aAfawx  fF 693-
X GF FT HI4 HLAT AT FI, FIT
HIAX AT §T AT & AJILF
g9 KL | |G I g9, HFIAED
ALIST UF gUTI G%eT g fF g =afwa &
arg, |1y a8 fdy 19 &1 &, fHa) ud
&1 g, fadt stifa &1 @1, faat fawr & g,
ag &1 &) =9 g1 a1 gs4T gY, §Wl A OH
g7 # [qOFT NFFGAWET AUUTT JAMG
TGA &Y LT § |

gam gfagta & HeqE@ar 1 47 F@
Fram & af g @9 fraw gg A
Fgr mar & 5 afz }ig o safaq fedt @
safaa & fagars ateqay srarwor F301, A
qg AE AEAT JCAT, FIT & FFATT AT
&1 wrar g | fafws snse & @ A
F) sqreqt #Y wE ¢ fw afz ey sufaq &
qrg yeqeq ArAw fHar smaar @1 39K
farq At astr ar g@ar gatar g a&ar
zdY arteTT 9T g safaa ®1 qfwy, afery
wqar o=y qar #9al § faafy &7 8 wwor
A ¥ ToAT g 1 afT HEGLAAT & AT



401 Hindu Scriptures & Other PHALGUNA S, 1905 (SAKA) aeligious Litt (Review etc.) Bill 402

qT 71§ safaa fad) F1 agtag arfag sar
2 a1 3gd Mg FH Fa@T A1 §B T
qrat &1 faw Fear @ famy 9 s ®
fagfigar eqsz gt § a1 ag W1 s
FIAT FQAr | ST (6§ qgw g1y, 8%
safsq Y 93 gn § wrafred 3 W A
T #fgFIT & 9wy 397 wd o g9
frdT sreg sgfsq &1 wrFar) 1 1 91
A 9g9 | 3uq frar @ enfwam #) g q
9gq Y fFd) 1399 yq@ra A8 94
& qrgre T fwat & fag g wfex afaq
A &, A€ A7 e afqg agr g1 gwrd
gg gaz fggearm &1 gad agr wfmy
fogd &y Y snfg v ag &1 1€ @
T agl § | F ow fgeg g o & ag
grar #¥ar g f& & oF gasr fgeg g afsa
& AT F w19 TgA1 9gat § fr gR 78 $aa
guun wdt g fv & o feeg g1 g ag
TR gU 30 wRgw @ wri fF oganr
dfaura & g zo W fgrg wd 7 FQa-
a8 40 7595 § foa¥ us 39 faqw &
fat a3 sgAgas siv gureg wes
faage & faa% ait ¥ g9 #gar sod
AZA A/ G HF AT § 1 @ agi a7 fgg
ud 79 (dwigq) fagas wega F@ go
ferg wd Y @1t a1 agt 9% & v aile
tqez w& T f smud & ot SRR E s
gearal F1 aifqame & g gAE @)
arfge et 37 @1 fwaEl &1 osq &1
ar =ifga

wradrg gl oY, & ag &g M
¥ qger faa qza § sar g gas faaw
AT F19T AT FE 1 AN QA AW@WA
Far7 A8t &1 zafac Ay = HEA A aqd
fagza g f&d o WY &9 &), 99 w4 &
gmfa® zw faadt @@ ot #g aw 3,

Fg3 ¥ a1 ¥ @ (w3 agq fear ang, arfs
¥ qodl g ara F1 gt I FE IR GH
qiqy g a1 5 59 faq #1 @A FA
9gF FT AT HY 93AT | FIgT fAAw 7
FAE 5 9% 9 AFAT] |

17 hrs.

awafa wgeg : 99 59 aqw w9
g &Y dar Tgav aifgo )

s TwATT WAwT et qaR g,
afFq fag gaat ¥ amg ard s =71z,
ag WAz § A @ @ | Fafan & aqd
frdza #zar sgar g fo afe s@a &
T PW AU FgA F1 979 fag gFar
g, arfear s

guwiefa w@teg : AT Fig aw@Y
fadr 1 wrge st feeand sg & qia

5 UATTG FIAHT TEAY : § 7 €89
Yo FTAT ATGAT §, a8 WA T FT qIHAT |
az w3t uF qo¥ YT FJAAT )

awafa wglzg : <1 7 oEre fHg
TT e

ot qAAT AART Wt (g o
¥ 3 geTH 8, Sa gyeafa sy o,
agre uew T Fifzea wrex § qar oE-
tq w3z § 7 s2q € faqd ¢, faaq
Fga & guenF ag Fgr AEy ) faw
#1a F1 gggfaq aifa $g w3, fager ad
%g ®T, IUFET 719 Fg F A qrafug
fear smar § ez fgrg ad 779 & AT
g FAIM & A H AIRIATAT yeg AR
g &, fam av wfas gagr faar s §
fs 7z fesgeaT s @ &1 an) faeg
TEY RY FEGAT T HY IGT ATT AGT AIAHT,
are afng, WA 5T @IIA F FAAG
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F1 @1 10, a1 78 9T far g Fag
fergeara 3awT & @t IAW Wi
qEIFI § AAT Fg FT AT B fear
Frafd |

# AMTHT OF IIFIT AT AIGATE |
farz a9 Y oF fFarg Gfxard) Ffgar &
Th4 FO7 33 &) srF o fa@ gu &, o
1% A1 8 F19 & dfaytd F1 3eFuH F@
€ 139 9T 3g qg=w § | Ay gfama
F @ & arg fgegell F ATl 17-18
g aggf=aa anfaai, faasr afaq war
SIar g, IAFT qrEe I3 g At
dfgar & famr gan & 5 s g Fam &
fam ara &1 ga g fFar sar g, gz
IFMT FY A A7 | z9F qgwT a3 3 F
fgrg aq A qar § oF 77 T & M
fag qmr &1 qg 39 qar & gavw (Har
ST 2, qAZ IW WA FV A g HI A IAK
27 | A% arg g g 3N {Faw A ag
w@rF & fo oz v gafeafa & ag qa 48
wzar Fifgn | wafs #xpFa ¥ [T 07 A7IQ
T F—FETW, V1, §.7 a9 AT
ferig wd &1 =sx wEEs gl afsa
IAY FT OF FET F A5 & fqu fomr @
& 3a+r Igfeafs & aw adf Fa0 =Ffgo

fgeg s 3 Y 0% 7FAF AITT AW
FoF ued & ygA7 gg #1 A qE)
fasiar =rfzo ) ferg a9 & agare adx
g & far 7yg o feg afz 3z o
AreA FILAT FIGAT 3 AT A1ST AZT FT FHAT |
AT &1 AYAr azq aed G g afEa
797 g1 W & faqm aaTg piwror 7 {qan
Y fo 2 & a1g ady 3@ Wifgo cqafaw
FIN” ud oAa A F AN A
wt #1135 afgvrad) 2, ag @YW #1 43%
¥ afz 7% @1z da1 g7 § ) ST FHeq
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ATy 7 FaT N wifagi—age, afrg
1T d33 ¥ JFT FIAT § | FOEET wH
WER & AR Yz dqr afqd gEm= F
AT {1 AT ATAQA § AHATT JRA-eq FY
Fgd §, WGl 93 &1 IE-WEHIT OHAT 1
§ ALAF & FIAIT g agd & @A
17 HIAT AET § | AfFT 39 o g&qF §
q7a €96z &9 § faar gar & fF g anan"
F ama § | fag asm ¥ gz w@ar § agh
Iz aqF

T owAem § wew @ (s
Tagerd fawgt) T I FERE 7

sl AT @IAET | . FIAAT
Tg §A1 o, #g gIATE &, WIT I oA H
qar ¥ qfzd )

sitaat TRgend fagr: & @ o@F
arat &1 qgt wrad |

Sl UAATY FIAKT AEH : § AEATE
1T ZA qTAT AT Al qIFGT, ATFA FqFT
qIr 29 HIT 1] |

AIEATT gH g7 & gariasd afe a1
TZ AT JA A A1 IF 92F FI IAG FAHA
qehle @IAAT gar WAt | ar g
gz afz 3T §4 F1 ISTLO FT JAT § A1
gea IF qIF FIT IAH A FE JA
gifgo | =&Y f&ag & ag  far g fs
afz gz et fF1 33 M2y F1 2@ 7 A 99
gaar ¥ fqm §2q18 @72 £ 2ar aifgo—
TAAI Pg AT A qTf@y wiar Jar g
g7 gegr %1 yrafz=ag g—a7 my, dfEa
7% gear &1 A1afe=A g—Aragw A PR
& wig efysi #1 a0 Fa@ AW
fasren 2, afFa awgo a1 fas ef &
arg safys Friz g dz § ) afz #1
gz fed) areror ot & @19 safwse sar



405 Hindu Scriptures & Other PHALGUNA 5. 1905 (SAKA) Religious Litt (Review etc.) Bill 406

gD SFY amEre wEA g7 FIAT AT
Tifgn, afsa g & fog de Faw oy
a1 fAawET 8

aferss e ey fgrg w9 1 oF Fgd
ger 99 &\ Iay faar g—39w, fasd,
7z, glay, sga, gaar, A AT e
1 faar Wsa a aF ) & gEa
gafeafs & 3z 3 93 | gz & F@w qqn
2T =4 gu-val ® faar gan @ fF gz N
afearar a1 griv 1 gE & afewer £3@
gu famr ¥ fF stmen @1m aman R 2
FiEgw 1 faear $T3 91971 g7 8, TAA €3
FET gz & 7 fAdd arEww FIF aEr

WwWR
faem enfa’ @ faar gar d—afa gz
FF AT T7 A5 T AV IFH AAS IO

s Em g faga faar s afsgage &
& g% ¥ €T 97 A 3 9% ¢ |

st ga=ez Town (qiet)  gaEfa S,
qg w1 4T 3WIST & |

A UAATT AVAFT WA : T g< A

qFTAT AT & | TN WIES, FET FII07

UATAT 7 21 @ &, 9B 99 HIT gl §
e 9731

(zmae=)

2T 139, ¥ A& 1T g F4@,
A gHaEl A1 AT FT W A AF
f g @z IAF A4 ARG g afEa
AT & Fa ¢ W@ g faasr gean
FAS A3

ot ‘faoy eafa’ & ag it faar @ &
L Y& AT F forA1 §g a9 A1 389F
g@ § 7 q@ WA ) @ ag A fam
g s arn fve wFX A @ wmA 91fgq )

ug afewrar & agar Y waed W gz
glar & e gaT g &Y gardy ag WA S
ik -

it TATAATT MTEs (T2A7) : 9 F1geq
Fgi 2 ag a1 UFYA & |

stwet wwgend fasgr: & Ay @Ay
9 UF FITE |

M OFAAT WAFT AR AfwA
ATTHT ATHT AT F4T FZATE 1| AT
IFH! AT ATAY J17 A OF Yz F g ar
F12T T gHAT 1

qrgaT, gaar & ag, oF fFamw g
wgeqfa’ | saFr fa% et sroam | afwa
wgeqfa’ & agy & csrgEaEw @A w1
fo% F7ar =g | gad @< gregveas Qg
fael g2 &1 zaw fa=r & fage) sgar
7% AT Aagr 3 Be & e, &9 8 gg
2 | fov faseafs’ & ag o fawr 2 (@ 2%
sifaa &7 amy $9 @ arfge | za9 fqgr
2 f& argw &1 arw gnaFTd WeEl 7 AT
=ifgu srafq ggeafy, i3, == &1 aw
agIAY w1 ® AT qifgo, § dvagigy
fag v Fwagige fag, dsa 71 amw
gaqsF Wzl 7 vgr wiAr wWifgy, 9§
aeHlTIge, FNSTT AT T F1 A1
@r sAar Fifge fasrwd geet 1 Sig
Fgar arfe | 38 9FTE AF @T A
a1 Y gAY g g ¥ fodt g€ §

qreagy, aAw g8 97 S f§ s
agd adt wam ¢, zanfaarg feag
g avgE & &9 §  fawenr Aar it
arE wigrar |ifge, 391 & @sy IsaITw
gz fagar ®1e &A) Fifga )

‘agenfa’ s A fgeg aw & qF A



407 Hindu Scriptures & Other FEBRUARY 24, 1984

fawas sq qrav srar 2 AT 3T AT WY
80 u9xdwz fgrg wrad £ 1T fag av
HEI FW@ F it g @AY FT QR 9
f& go adf gy, Afpa fgrgeam £ 30-
35 FNT FAFRUT THF) WIAAT § | ITH
ferrg & faar gan 3 {5 o1z 91 g3,
gaa &1 °, gy fasra d 0 fmardq
qrar safay aqgq A% A% 7 frarg

‘g F[E &t vl faEaE
¥ &, gz fodt awafa &1 wifas ad
QAT gE Fi UHATH 98 F I F
FA A9 & AT FAT | FF AT A
FL AT INH FTTA TI7 1 7 H
freararfas am @r @ 7 &
usy § fagra @ &3 1T 31 & agr
am famr zar 2 f7 oF a4t 10
FHRATE FUITZ ) OF FFATLC |0
afaai & avaT & 1 oF  agsfear
g1 aWT &1 UF AT 10 FAAAF
FUAT AT & | AIZI7, HeAlg, AT
T FAFUF @ Farg 1

gAF! a3T HIlg AT FT @I R IA
HHYE FT IFA@ FI g0 | ST ATATET
% 37 @ aig 1 @aam 3 afaes
FT1IFAGT FTWE 1T 3H qqAT
CfaRr A ST @ R 1 gwi g9 (A A oFg
w§ fegualn saxy Ay aAa  ar sq
A9l 1 qgrar #19 &1 F OF qs qIAT
qgarg & it g Ad qg agia
aequiaez &1 qfq &1 s g wr ar
FAIE A AT q1g AT UH A AN I
AT T HAT F 9rIq GET F, IAH)
qFE AT AFTAT AT AT HIAAT
grquta w1 qf7 &1 aaaeo fFar ar agh
qT AU |ATAT  qgy 91 @ega gfaafadr
§ ‘qfaw Fa  wrwr—am w0
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ufgedlt 7 AW A0 GIWH—AE TUF
ugadm” g fRem & AR @M@ ag)
arst AR A wgd § (saqumw)

sitwat Trage fasgn: & AT A
F3A1 Figdl g f faq adl 1 sed@ s
FTIEE 98 fFaaay FA AT ) 9§
39 AT FY GIAT § IF ATTHT FIHIT 41
za% fae I ang 39 gar =ifgq a1
vas fau ga @ faeqae adi & o

sft UHATT AART TOEST : AT TAT
guar g 5 agg drer § saF W g
digr @ gAFT AW AT FAR A@
Fga Afww | g7 A9q gg =A%
a1T q9A AfAFI FT QU ITANT
FI AT JEFIG TA GHGET F A
FU 2L WF F T a1l &1 350G HT
Wl g 20 39 F 31T RE AT ARG 79
B39 | TA A1 FT JoA@ A FL gH, 39
atg & sgFEdl FNSq ) gEF fag g
TqST HTIEY AGTE AT | ARFAL A7 A1
ST EATT qgF T, 3T gug 39 (FEw F
sqagly gA% a4 fwar war & @
FASIAAUA FgT 7 94 AT g1 IAF A1
F IR AN wtal & T 370 F @ ]G
as @igw dfza I &y qa @ st aEr
FIAT AT HIT a8 Fg F@T A1 & q7 9@
¥ qUA gAuE g, ¥ AgEHfd 1 ¥l
Hged § | 39 ATIHT F AqISTA HATGT HIT
AMAE AME GAAH IF ATG H AT
YT q/T ATST 1S gAT | TF A1 9q J
zw wAzAfEfadt & faae dg=a
gHaAr g fwaray AT qrg 9T ArorE
® FRIT ART JAKIH I A7 0% & 19
geawT AT fFar §, gw ag #1 M-ag
FCEN 1 AT G §@ q1T FT NG $Q
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g0 AREYE AT I FI W gIW A I3
ge it w3y & 5 73 g gw s@re W

AT AIGH QF FSATIATY | TH
safgT g1, ag wfa 1 a1 a1 MAET |
qradtg ag 7 A ag AN gE AW
qEAT FY 1T FUC HIT IGFHT ATATHA I
ar & ay sg faw 1 aifaq 99 & fag
&1L | 9T A A A9 AATHT GAZH
F fan a1 g | ATV | JT S A
dalxfegrg ud W A9 8, gz @ A faall
uAfa® 27 % sufs1 &1 19 AF faqe
¥ Ay g=AT AT AT AZT AT AR
grara w41 “faswa afae”’ ) ag 23 FAgd
F gzAT 21397 FET fAFAT F aqiz
IGFEY ATH T & & AT |2 FATL ®I4T
qgT AT gAT 91, IAN 9 I§ AT 3414
&Y forar | 3g0 F1 ATV AT A7 ) 7
gAY JSFTIT FTAT A A fg&qr q @
ar 1397 & fF A9 g9 AgT aw @
#4171 A Y2 1 TN A2F A1 g1 1 A
gramay &1 fegfa &1 s Fgr sar @
fo w3 gat &t 4 s@rsr S1w) & smawy
aqgrar Fgar g & arvod 1 faay e
g, g1 AAAET FIEAT FT AT HIA
o4 FT SHIIT FAT AT § 1T Y& Afgarrant
% grg 59 qIg FTUEG FWI g 7 4g
ggr v feafq § 1 qgaofr o agr @@ gé
§ | ®T Y G AR @A ? AT ATAT
&g smar g f& gw A gaawT a9 @
g1 250 dard o9 ggw HT W@ g7 A
Tg @AV S A Faeard gy 5 3 aar
< fF oF fadg g9 &1 gl a1 g
AN & arg qEewT a7 @1 § 7 #ar o
¥ gg WA %1 Fifaw Y {5 a8 safsa fea
qigr & ATHIX 9T FEEATT A7 @I 7
& eqsz &9 § gamAr wigar g & afqa
T G-3T IeATT HIA 1T A A0 gy

gq ¥ fadt géd, SN F g ag
79 B & WR AT, sAqT T AT
F1E Y 7192 Y g7 4 FUE) F apE< g
N wrEa § gfma w1 ag 2 | wy-eqfa
st aifas w9 §, e faar gar 3 fo
AT 1 W@ A AAT AT qwar §
fsraar fF faeeft, Aes, wYar, fafear ar
Ieq FN AR A 741§ | a8 AFAE ¥
g g @rgisae = fowam fggad
F gartas I, F1a o facel) & aqra
R 1 (swawA) & agr wg @ g safag
7Al Sl H1 U AT W

sitadt  wRgwidt fasg A
Fqifawa & FrAiad gaeq & gafag awn
aq Af9g 1 (suauE)

st S WwT et & e
Fgl X WIE?H O A19% FZFLWIZ
AIAEY  FIA9 F3FT gAAr =rfgg e
(saas)

aanafa w@aq @93 35 fgaz &
farg & 1 sred @ew FIfog

o UFATY AR ey : 27 faqe
N wIE A GeH g A ;o (mEEm)

sit ghobm agge (MREqr) :gaE
FgAFIwaga § & w4 Y quaw g
FITFT AT @ |

M TRAG A@AwT e o §g
wfty a2 fE qagd ¥ ey gr ey
I3T A+A 37 A A WY H7 A 5 o gx
IqF TG FIH FLAT g d TAT gAT A+,
BT A FHIA L@ HTE | g geq) A

_ gg Y faar gar  fe soe 9x qow @

wia & afes frosed  gr a@ R
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giear, $9¢H W€ aiy FT JeH 9T I,
0 fo@r gar & | wig aty w2 wafaq s
Ig% qig & famra o aF 9T gy § &
w17 qr ga ¥ 9iq 7 fAma gz sy A
W gaw g Iad i qafEw g sgd
gafdqe ge 9@ oo 9t g &g FT qW
aifs 1 sa# fama faza s gfear
azwiwe gafaa fe afs ag 9% av sad
q% #T afg T 0T 9F aT AN wwel
wi safax g srody | 7 9 &Y grg 37
AFT AT Fwrar =& arfsw avgor AT gA
Y vET |IEt FT 2 FaifE ITE A7 39
93 IR 9% FTOAT 47 Tgag g1 AT |
w& dtey ar 3@ # W FTU0w fRgifea
wg &1 afs qg€ @aar @ @Y 30 g A
g F A woifE suF Hg F) 9 agi 9%
§ ogadr 3, afe <t QYA a1 25 gra &
g0y, afs =R A«xA @ 40 A N
g & AT afz wi a a1 101 g9 R
AU

it gea< fag (fheaT) : 71 sqaear
%1 9EF & 1 TS AT ATH Figger V2 @
& 1 &€ g dorra § wifat @ W@ & A
AAFICR !

o aereTg @Awe med) ;s #§
AT A1, Y 7 e @ @) gAR
g AN @ &, qafa A @ FT g

waw § foar gar g wF goga
g & g FAr wifg et A &
uaﬂw gz F g1 Ad FA g sad
wa WY fagr gan g, AT, 4T FYF 97
;Fﬂf‘(, ¥ g argq & afgwrd

£q a3g & 197 7ga & fgrg un geal
¥ gaa i fe@ gu & fom®r sagear s
efre qrE F0T & ¥ aga gfw

g 13U w1 & s g7 gd-awal &1 Qi
AT HA1ZT FT AfFT 3T JE KT N 1§
frgt gf& Sa® ey gag | aga q@
weqr § a1 39 q+4T FY AIATT A FERIA
A & 1 A & ot g ot g€ 8 & aga
ISt FAI9 F A Y AE g §, IAHT
Foatd FTdt §, Iad gf gorm i qEa
F wigAr 9 FATF 1 FEFT A9E A
A1 § uF aga a3 fagnar e g g
& | 3za a3 faemg 5@ sgaeqr H HIAar
ey fegeg wifs & Jur wawa g &)
agd § @O O AT IAH! §e€ar aga
SATAI§ W HIT AT FRIG Y AT
% § | Afdd 0F agq a8 Farg & Afa
U1 S0FT FIAT § A A1F WY A% GG
ATATAAF FAGI FIAT § | o1 gayrga
FY W1FAT qragified &7 A Ad @, afFA
Aiafas &7 A 1 qradg smar o F33 §
gaaraT F ara @ §, T g HA™N
Wt g WAl 5 gmid sitaw § gar ag
RAaT g1 A8 w1 Ffwa e feafa
g wEg @ famm § gy W
Tt g AT AW F@d §, @red @ fF ogmid
aifa, faued &1 § fF a8l fsdqac g &
qE | A WIFAT AT AT AE 2

I gaw, fag ol 29 & SIF-RF
¥ N AT W@, W qF Frw g
qYg & 318 1 @ §, FAAT 91 @) qG
g 9" ugl &) a7 grafgFar T
e WY faermdis & wgeqfa qiono & a=9
F1 qgrdr SqET § WX IFY ag garfaq
BT & | S qR I Y FT qAE @
qIg F1E AT F919 &Y, ITH! afg awver
& 917 9 399 g9 feew £ qiq qqwA
gt 1 zafan AR fag &1 Faw ad
avnz g fe Stz dn & aid § afz gaw
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A ad 99l ¥ fawe feqr sra &Y gAa
wmar AT Fg W AT IFFF AfgAr A
ag) w24t | g grEl @ ag 9F Tw _G
wE wwas fgg awd WITQE aF
qad W I8 afe § Q¥ wee, w@IF
&Y wfeFal w1 fasra fgar s @Y sa$y
qfgar a2y, Agiar agar AT i GRIT FI
SAfma 3t & IaFY o qar o 6 ga
e & Amfes &, gaR fag A aER ik
A & Az dfqara &0 Iedga gl
grrt frad qraaar Y ag F& 05 ¥ A8
qra Y agifeq &1 & @M

7g fgrg ud ¥ &1 At 8, afew
faad au § foa¥ za 9Fe Y TaF & 39
ga® o oy a1 fAwe & wrg 1 foga Y
3w & WA g &, I A A1fHF gEAD
& A% @1 o1y AT AR fag oF Al
qara e fogwr fas §3 g9 faq &
ferar &, @y gl § 7 37 @+ a7 qiq
gXVHT UF A1AT g7 F1aq fHqr arq | § 99
gal $1 FF FIA T TG A0 FIQ7, T F7q)
F HAAA R AT FATZ ) & wgar g fw
ag ¥4 F139 @, 39! Agtar a3 iz S
¥ wrafas a7 oF ga¥ & afy ggraar
FT WIT AOTT V1 TEAW FgAT §

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for a
review of Hindu scriptures and other
religious litcrature and for that purpose
establish a Commission and for matters
connected therewith, witha view to
identify and omit or amend such words,
sentences, paragraphs, stanzas, chapters,
etc., from the scriptures and other
religious literature which tend to en-
courage or propagate hatred, discrimi-
nation, inequality or untouchability
among citizens on grounds of religion,
race, caste, sex, vocation or place of
birth, in violation of the principles
enshrined in the Constitution. nf Tndia

and the solemn resolution of the people
of India contained in the Preamble
to  Constitution, be taken into
consideration.”’

Mr. Mool Chand Daga. Are you moving
your amendment ?

MR. MOOL. CHAND DAGA (Pali) :
Yes, Sir. 1 beg to move :

““That the Bill be circulated for the
purpose of eliciting opinion thereon by
31st July, 1984."

MR. CHAIRMAN : You can also
speak on the Bill.

it g weyr Ty ey o, gf §
wo @y gfe w1 ¥, snfa-sifs 98 A
¥, 78 §T FAIQT T F AT =5 UA
AN wIH FHS AT IF FIC | FA A
I Fragt vy 99, sfagie § N 79
i gt & @ FOFE ) wagrewy A Faw
FUS g T8 91y &0 qg gUSy ARy
¥ | IAFT ITGT HIA AT AT EY 4T,
afer 7w sgy A fF fergeara & ot o
arga wfa ¥ o §, gfeom & gas) afom
qFF A1 w1 AEHTT FY

Mo FTATHT ¥ TAFHT 4T ¥ oY
wgrent Ay ¥ Fgr 97 {F g9 A9y FA¥ F
fore srafeaa £33 § stz IR fgg wgat
Y gaarar f& sqgEr qIF S F g
miafesa FTAr @ wiafema £ wraarn
ag at fHgm v ag IRy & fe gay AN
arg feo & vy feo €, ST 9T W
grafega §T AT JATUGT FI ATX T I
3 zafau dfama & arqsez 17 ¥ %@
mr ¢ f& ga-3fafadt 91 ofaw &<
fzar mar |

gfagra o agar @, WIS HIN @@
mr & g s @y af B famm
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73T & A fawr agd F qa-ary wysy
qasy & AXNF a1 a7 § ) A0 gfagm
& g § o TE ard fadtr g &Y 39
auE g1 qgr ™1 =ifgw ) 3w gwa
F g A gg faar @ i @ warT
qy gz AT AQ” A TEF0 gg AANA
gl & @1 umEw § qqr &) 718
AN F ATIHT § Avgg g WWE, AFA
arw @ga wif f fggad & afqarsa
dn & ¥fwa 3R *g fear fs w=r Y,
A OA1 FgA 7 FT47 Hraar ? Aar # ag A
30 w1 ¥ fF—‘aqds gemasw | AR
faza & faay oo &, ag a@iz F AW &1
fgarg X ATA gH GV AT AR HT
gfe & @I E\ wwwrA uF ghean =fq
gU ¥ | I Fo F Mg g & T e
#1 Fgad s=er a@rd fFar ¥ | qEEER
wrgeY ¥ fgeg gd F Q1T A $4 & A1Ar
¥ arg AE a1 3% wrEAr 9 fF gw
UF-ZEL F 19 AHATFT AT G |

Hq AT FY A Fal wA-EAfq &
fasy g& & dar fs wadia ggea 3 @0
2, FW! ¥@AIL I Ig BIFA g, ar
FH-FH IA Fral F IEAT FT AT
afge 1= wsAra  AAFT wEA oF
fagra ¥rax aw aifaardz §, ag el
wend & fagia g o gas afq a8 war
2, 7@ HUT gA QAT FT A Fa AV FAR
ggi # SY A5 q1d &, IAFT FHAT F,
ar aga weerg) ) T fFEy wifgen @
Fg gt aid fady & a7 a1 § 91 59
afger grade-gifgaa Y Qi & IuH qHY
1§ fadl gt §, ag IgFT dIF ©41d
ad (9T g AsGr A1G1 FT ALE I
) 2@h {7 wgen § A fwasdr qoa
#Y 21 st WA 1 AQE AA IO
Tl g | 399 AT (FaAr gEI G Mg

19 gw sradr-mEny § anfes gfer & ar
fodY ot gadr gfez & Az A Far =1Ey,
FTTHFIE NI & @) g9 39 fazrar sgy &)

AgAT WET A AFET FAX F qig-
g IFeRF F19 ag fwar f& ogard
F=aY ArerEt @) 1l 7 FF 4 & u-
TF gredr & diw ¥ s fpdr IwC F
NE A A ag qT g IwE faeran g
TEHAT FAq U1 | HIAAT TET AT TF
dar faqo @ F, Y 78 93 S@rzar 1
AT 3T G F A1@ FIA FT ATATHAT
T8 ¥ 198 997 g2 F fqwian, qg
asqaa T fagar #1 g9 w3, gAdaw
St O GiFT FY AF, UFET FH F9F F)
fasar #7@ & | Tro AryTHT ¢ fagg ¥
gfagra & fawfo & gaswr I v Oy,
g% foq qa 3aF1 rare wiay 3| afwa
ferg-adt & fawer 7 IR 71 a1 #d
EH IEAF gH F) A1ET AT GEAIT § @7
aifgm |

aradiy gzeg A f9q 7740 571 o
fear 8, 3% fadY a1d $1€ agrasg at
Fz-am Ag & fo gasr g foar s
AR 7IAAT g fog I&d 7@ & 1 e
1984 ® atn gfg &1t F17 & =iz av
fasrt 5@ &) 3a%1 gfeeia daifas &
AT F WA § 98 98 | v A1 v
meo-fadla qurs wizd €, faad g
FTAT QT R ATAT & |

wETEAT Wit A Fgr a1 fF ferge w1
a9 9191 &1 safeaq FAT 13 | IV
ghesm aas @ &t eqigar &1, fag &
sarar A1 3 ¥, faegiq grafzaq s2ar qn |
fgrgeara £t apandY & afafeaa sas aea
ag a1 fF ga qw H o F Xz A
@ | 5a% fag I arwor e fHg ?
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st TwATe BAET med : w9 fFg )
St §E W 3 9AE ardE oy
THAFT AR AT AG & |

st USATe HAwT Qe I
1932 % stqwa fwgr | Ia%) a1 f5ad faa
gt T ? 3%k 7ig Fqv feafq & ?

oY gawsg eom : dfagA F snfefaa
17 & g sazIfafady #v gatfow &7
fear aar

ot UATIY WAFT MEAY ;A1 qTgHE
F1E MNTIAS FiE A G R E?

*ft AAAT IO © |1 §IA (HAA &
IR AT T AKIT § F@aAT 1 wE
IaFI gwda A sav | gAR faq ag
wH &Y AT ) IgA gwidy ada wA ¥
gF 6T 21 g9 9T wafqai & fag
srafead 33 &1

MAAIT §3 0F  FNgA  faare<
fra-fa 779 ®Y om-dla suar TRy §7
#1¥ agsgg 4, fagiy fag  faar:
“FIAT FT A IIFY, 98 FT A W,

qg AYFT g ¢, qF & grav uA |’

FI1 WIAANY GIE oF AT FY WAT ? 0&
drady a oY g f=ar, ar gawr qiAAr
w& § 7 g1 aral #) sfagw & qA §
WA 21 ARAIY FAFT WA @y
fagra G2 gu & & sAF FAdw
W F 1 FEA TARTATX T AAT G Y
sfagra a7 T & Sa¥ 9 & 1€ wgE
g § | Agsy 9gF S« A AAT @AT 91,
F9T 719 @11 97 | §|T J19 AT IF
sfagra &1 @auafe & fag &% @<
adn, fensay 94 FT WX ? qaE@ 41
& 7 gaie ag & Fe oot & a0 & |r=An
g1 mgwA A aYgs g w0\ & sndar

w€ar A9y fr oGy fagra fagiy
adY @I K, IgN g fwaa) o7 geg)
F @19 F wa @0 ) 3g fedr & o
QEIRTAT F AT WAT A X § | raH
o wezw fagrd ara¥dy o §8 go §,
374 98 Hifwg | H19 AGTAAT F& IF
gFal ®Y A9 gl & A gar difeg |

ferz yd ¥ afgwisa wn g &1
nafagi g3, g7 wad § X IEF fao
qiafzag # $@ &, W@ @1 qfF= A
¥ PR & IGIA ) Hifow FI, I
FaT gadaa fAfIyar ? far 7 @ ag FFR
& &% & grady A=y g1 F=1 PAT], FN
& wigror, afag av dsg @Aar g1 gAY
qgi @ F9 TG4 W@ §, F19 7 W favaw
FW@ g1 ogw ey wiw Y Arar A
FH%T | A F19 gfTqq F& § IuHY sarar
agar 3 &1 zEifag qgear 0y § Ay
aar a1 fF 99 gfesa &1 wegafa & qg
T IS N F 94 AIAT FE AT | A A
9 qUAT @raf F1 AR IH@ AG FT ATq
A ww ¢ ? Agawar § (& 37 awai &1
ST UFTT @YFFT wEAl S q1A @
FIAI g Tt wa 5 o1 A0 qwE A
ITH AT 2, w|ig qT A 4§ Y Ag AWk
Tad TgT W g § 1 sarar gl { Wi
ar g19e & Fr9g fAFamrt 99 FEg ¥
N s fade war § ST g Hlfeg )
#19g ¥ 97 @fad | gud 779 1@
Afaw 1 fwa) ¥ g #3 faar, o1 3 g8
#g fzar, sa% sar Aaqq § ? FAW@G A
F Y a9 Ay § IR Nt fHad)y aig
g &1 fFad ag @a ag gL g g@A-
ggia ¥ w7 AY gw aawy A €1 gAR
femmr & ataganar & 6 qur mgow &
oF wivg § &Y a7 38 & yw §\ IGAS



419 Hindu Scriptures & Orher FEBRUARY 24, 19°4 Religious Litt (Review etc.) Bill 420

FIFARH FY WIFAT gAIY | FE AL gATd
gfez ¥ 4df &1 39 g3l 9T a9 g A1
FaY F@ § wgi wwwer St e &
FrEm ¥ ? gafae & aed fqazs s&ar
f oy Oy weaY F1 HIAY FrEA H A o
fawr #T T R(®C &1 IAH wa
12 |

sit grax fag (feeenix) @ ag s faw
2 =a¥ quAT Fial &1 J 9 &g §, 79
Y gg avgat Tifge fF sad Far wgar
fasdray 7 & soF) gars, § W & qgd
F1 WEwAr At @, o HWIFL I

FRrar:
«] was born as a Hindu. The blame
was not mine. 1 will not diec as a
Hindu.”

gaAr ag ‘2] aq & afgars g afsa
fmT a7 AEwAT AT FY #41 /TAY B ?
Fas @12 faa ay sa%! a7 qIq 714 ¢ )
eadY fagFag ¥ Fgran :

*“That without which we cannot live
must come 10 us.”’ .

foa® i gu 7§ A¢l aFq ag g faer
afiz 4@t w @aqn ag weT fweE
werem aidY gfrsral & qdv 1@ agl asa
¥, gfidd Ia%F AT W1 2o MATHT
A% I 48y @ §Fg 4, gafeqg ag
Iay s @ | K gIATE STo HHIFA
fq3z wHFATz &) A1d FN SN 7 Ag
ang f& wgent aidr gfawl F asdiFw &
¥ gywa @ 6 wgrenn wigt 9% Saras
audld 2 adi AwdE §, " H9R)
qAT |

I do not want to be re-born . But if I
have to be re-born, I should be born as as

‘Untouchable’ so that I may share their
sorrows and sufferings affronted upon

them. I therefore pray that if I have to
do so again, I should not do so as a
Brahmin, Kshatriya, Vaisya or Sudhra,
but, as an Ati-Sudhra.

gg IFIA F1 97 | TAfaT ¥ AFRAT TiEy
& AWETF 9 | (sgaUTA) AT T gHo Fho
g7 qu, ¥ W ue o I AT AR
g1 fag st fafaea< @ wu waragt &y
gT 9E AT § ITFY T FLAT g FHY
F &1 ATIN IAFY FATIAT FT AT KA
faar og& @Y &Yz &1 W &F T 411 Sy
UHo U0 To § a7 WAz AT Y
& T rgdadee F1 fag M A 0§ dona
# maz it war § 9 fafaee i wr g
agt aT s fawedy qadqdez gidr ot ay
ITF) g 939 2 4| dWd F sery agy
frardt oY, &% fewrsd At QAT gwy
Go FATZY o1 Az® & faasy de fuwnd
FATT | gAA 398 Fg1 fF g Pyfaed) ag)
arfge afsa sdta asy =Tifgu | giar
gA1q fag £34 Wt wdra ag) Farar wfwa
FA9 ATHT 3 AT UHT FHIA g1 A
ghearor & & &Y 1 a7 agi g ghem A1t
TEY @I E | AT 9grE 9T T gAY FAEN
9T WIT#FAT @ & ? AT FZT F QA
Qo UFo TS &I F41 AZ F FWE?
UHo WMo UW WAAHE F! 4T Wl gFY
g arTmAdReE gzr W gsd &1 g Wig
a1 da FB FT qFd F 1 9gi 9T 71 AR
Qar g a3t 93 o1 gfesta qme gae go
& TS gEIEer s wifgd @k @
aHe o § IAFY t gE@AT FAT
Fifgq 1 gmT agi ¥ wiE & Mg W qwrg
FF @ A, TH IAR) W[ | FIO TG Y
fe fagd g o= §idr § 9a% qiw B
At @t @ wg war g 5 g fag
gfewal #1 gtz adf @@ 231 ag zafag
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1% gl 99% wig A 7@ faelt § 1 e
IAFT FHIT fasft S @ 9aF qrg @iy
WY YT | AT ATX Y @=rAT & Ay IR
fare staFY off srerd s

fora <ol & @i gw <@ A8 a%d § ag A
ae? faqgdt =ifge | anad gad & Qa
AR AT § | AT FT A GFEAHQA § 7
AT G- T FIg H@F § AlHT g
dfadi & QY adf T 9%7 iz @ faq fHdy
F1 1@ 78 g% § | {5 fagl Y &y 39 1Y
2F ? st A8 "o grar 7ifan fr zw
FHA AEE, W ATALE, AR 1F
Fwa T § At gn fgeg M g A oz
ferg asi 1 g8 35 FTAT ) A gAY
qE § IAFT AT GATY FIT AT T3 |
#19  Fg1 fF sTo HFASHT wgIEAT Ayl
Y qIAar 41 | 9§ safqe qraar qu F4ifs
wgreaT wigl gfEsT & aga asies a1y
sta Agl  =gar & 5 ada srgHY St sy
M, AfFa 97 aF 709 A1H @7 Hfaq
gl Fr, | Ao Gro UHo FY AT Hlo
qto TS0 &I, FIE B A& FT FHATL |
qUAY FIF FIA A1 FATPT T€ FY ST
g § & gfew & sad dearfa A

 (feai Y 8 1 A1 F qrg wifaar F F o
afz gg dorra & &) gFar &, a1 YT JAg
qzft @1 awar g1 I A arwg A
FufeT, @ 99 F 5 1 ahal g | A ZFT 1B
FIATE ag GLHIX A 1T A% 1
g% FTaFarz 1 fiaa gad su g
2 AT NS Fg F @A 1A qAWT H
afys & afus 21 &1 zefaw ag wfasy

¥ 9T § 1 wgd & % gewran gwidr maw
FA, IWRAT YA &, waT F) g ar
T3 B 7T w0 ) A9 39T fagArg @A
F1fgw 1—Who has faith has all, who
lacks faith lacks all. Itis the faith in the
name of the Lord that works wonders,
For the faith is life and doubt js death.
ferg-fom s & fag <@ 8 qara &
Faor  fag aerd §Y W 21 Y @ifaeary
T REfgrg T qigar A snrady
fFdt 19 9T Faar Fwrr T gifag
FW@ & g A A aroar dar fx
FFI4Y fa3@1a72 & Fgr § : “All cxpansion
death. All life
is expansion. All selfishness is contraction.
Love is, therefore, the only law of life. He

is life. All contraction is

who loves lives; he who is  selfish is dying,

Therefore, love for love's sake, because it
is the only law of life. Swami Vivekananda
said this. ST ST} FsqT FA1 TP §, 7 Y
WE L g A A gaw ag
AT qFdl § | Foolt FTa1 w12y & 4@
qar1 2, g A xR, gz U AR

Jre

awmafa w@3a : gm a0 s gug
AT AZY § 7

st geae fag : & st awa o)

MR. CHAIRMAN : The hon. Member

may please continue next time.
18 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, February 27,
1984/ Phalguna 8, 1905 (Saka).

Printed at the Indian Press
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